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LOK SABHA DEBATES

LOK SABHA

Thursday, August 24, 1978/Bhadra 2,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mk. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Central Health Service Scheme

“5333. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the dispensaries of the
Central Health Service Scheme in
Delhi are not functioning properly;

(b)y whether due tg shortage of
medicines therein, the patientg are
not gencrally issued the required
muadicines; and

(c) if so, the reasons therefor?
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SHRI KANWAR LAL GUPTA: The
same medicine for all!

SHRI JAGDAMBI
DAV: 1 mean, the same treatment.

forg &1 A wEATEET § I
AT AR TOT & AR BT AHEA
A} AT GFAT ! A KV OF qGE
Fredz fear amar & fow w7 fomr
AT & fag | @ B gravwea
¢ IEF WA Iq AT fa S
t

Y U FAIT VAT : FT AAAT
# oft 7g 7 = W fr @ [fedada
 freraefY qar farr s go & s AT
I wtw wr€ ik ¢ 7 afx wak o
t &t g7 am ¥ fasg ¥ Fdard)
Wty ?

Nt W wAw qww o A,
qF TF ¥7 717 7R 7 AT ot w7 fgama
wRRAAWE 2. B

MR. SPEAKER: He has asked only
for one,

N W AR AAW ; TF AT
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o g Y wBew
ot o ¥ qwR Ie §

i
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s Oval Answers
Repatriation of Indians from Sri Lanka

*534. SHRI BALASAHEB VIKHE
PATIL: Wil the Minister of EXTER-
NAL AFFAIRS be pleased to state
the decision taken about the repatria-
tion of Indians in Sri Lanka, in the
course of negotiations with the visit-
ing Sri Lanka Team led by the Foreign
Minister of Sri Lanka?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI ATAL BIHARI VAIJ-
PAYEE): A Sri Lanka team led by
Mr, W. T. Jayasinghe, Defence and
Foreign Secretary of Sri Lanka visited
New Delhi and held talks with the
Indian side on the 26th July 1978, on
measures to expedite the implementa-
tion of the Srimavo-Shastri Agree-
ment of 1964. The talks were ex-
tremely useful in sorting out the
various issues which had resulted in
delay in the implementation of the
agreement.

o) e wfpw fow oifes ;- gaw
[, HY 7T { I I
7. foorez way <gr 1 AfFT 1964 F T
Ffea@ @ 1981 d% 3 75 ;@ AN
w1 qg & fetfeowa gam ar afe=
qATT WG AT A 2. 24 W@ FT &
AT ¢ 81 1.3 AT@ AW K7 A
¥ fafraafory ez faar 3 & o=
AEATE TA AT H A GART ITF gW
? ¥ T gAT @ W T A T R
I WRAG & IR TH AT § qra
@ 7 vt fowag Y 3?7 we Ay
R AN WA qIHTT R I K Q17 H Fqr
g ?

w1 gz faue Wi . gum
[ET, FANT T wd # I9gI T
fe AT 9t § &ree fegr e aaed
ﬁwlmﬁﬁwwg‘tmg o
faay % fao £ @ et &,
¥ 0F 9 A 1 AT ol ¥ gy WY
oy ey § fr g 3@ O ) wifa
A A fiwer 53 W st

BHADRA 2, 1000 (SAKA)

Oral Answers 6

Ffomeai § I T wR T ST
g @i

A §ET ¥ WA B AR axg
7 foerag § 1 3% v W wRa
& Amifks § Iy forwrawi 9T gw
far F3@ &, wrawmsar gt ¢ oar
I freTaat & graew ¥ sEET O
¥ T FE@ § | TR ARAT ST
& o & £1¢ faiy frraa &), 8w
§ 39w X A ¥ 3w o Iux 2
GHITE |

Wt wer wifee fwd afew o F
fara 4 wasr v qfer 7g %
1964 § .% 97 W § QY LA aw}
T WEWLAIE A 1064 F ¥ wiwggw
gH. & 1964 KU & femw & &1
W €7 sz ®) g wT &t oar
1981 & WY FEwWYAT Fry Ao § I
WY or @ ?

O T ag ¢ 5wl o sw
I 7T gfawm  ( @WEW ) I
ggl ¢ AR W amfeel &
qT* ¥ O w77 T KR, WA EYT TAT
ta g ?

st wzd fagrCs arwdy ;i
¥ 1 gfgam # arrAm Awfrer &
ar i gg A g T 2

MR. SPEAKER:: They arc being
given ten years right, They arc given
sore additional rights. That is what
the newspaper reports say.

SHRI ATAL BIHARI VAJPAYEE:
This has nothing to do with the ques-
tion.

SHRI BALASAHEB VIKHE PATIL:
Under the new Constitution, whether

some rights have been taken away,
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and whether both will follow the guide-
lines in the agreement.

MR, SREAKER: Under the new
Constitution, no right has been taken
AWy,

SHRI A  BALA PAJANOR: 1 can
understand the dificuity of the hon.
Minicier of External Alfairs in this
matter as it concerns the relations of
two countries. By the Shastri-Srimavo
Apgreernent, 19684, 9 lzkhs of stateless
peaple were to be repatriated to our
ecountry. But I undersltand, under an
agrecment, they accepted 10,000 people
to b repatriated per year. The hon,
Minister cleverly answered that there
were certaln difficulties in the agree-
ment. 1f I remember aright, when
these pecople came, they were not
allowed to bring with them whatever
they had earned there but they were
allowed to bring only a meagre amount.
They had left their properiiez there.
And that stood in the way. So,
I want to know what s the
number of the people who have
50 {ur come to this cnuntry as per the
arreement? What is the condition that
wng imposed by the Government of
Sri Lanka regarding the properties
and wealth thev acquired there? There
is z feeling that our Government has
not taken proper steps to protect the
interesty of these people. What steps
the hon. Minister is going to take in
this regard? Had he had any talk
with the present team that visited
India recently on this issue?

SHRI ATAIL. BIHARI VAJPAYEE:
Till the end of June, 1978, we had
repalriated some 229 lakh people of
Indian origin fromm Sri Lanka. This
figure is not according to the agree-
men!{, Bul ns I explained In my earlier
reply, there are difeulties on both the
sides,

SHR! A. BALA TPAJANOR: What
are the difficultiesn

SHRI ATAL BIHARI VAJPAYEE!:
May I seek  the indulgence of the
House? The matter is being discussed,
I can relate all the difficulties but if in

AUGUST 24, 1978
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relating difficulties, some more diffi-
tulties are crealed that will not be
proper, We have taken up certain
matiers, We have pointed out that the
Indian Passport holders face problems
in regard to collection of their provi-
dent funds, gratuities, salaries etc., and
clearance of forevign exchange forma-
lilies. They also face difficulties in
getting  transportatior. and railway
facilities for journey to India. When
the hon, Minister for External Affairs
of Sri Lanka was in New Deihi, these
problemns were discussed and the jssues
were taken up. Then w2 decided to
appeint an  official Committee which
met recently and now we are taking
steps 1o expedite the matters on our
side and we hope that similar action
will e taken by our friends in Sri
Lanka,

SHRI R. V. SWAMINATHAN: §ir,
may 1 ask the hon. Minister regarding
this so-called Shastri-Sirimavo Pact.. .

SHRI ATAL BIHARI VAJPAYEE:
Why so-called'?

SHRI R, V. SWAMINATHAN: I am
sorry, I correct myself. 1 want to
knewv whelher it was roviewed during
these negotiations regarding the num-
ber of pecple—those of Indian origin—
who have been repatriated to India
and 1the number of people who got
citizenship in Ceylen. and whether the
people who have heen repatriated are
still hankering and suffering hardship
on Indian soil. I would also like to
know whether the Government of India
has taken any steps to relieve the diffi-
cultivs that are being faced by the
people who have been repatriated to
India and whether it will get ritizen-
ship for those people who are still
hankering in Sri Lanka. I also want
to know from the hon, Minister whe-
{her he has got any plan tc go te Sri
Lanka to discuss this matter because
it is a wvery tricklish question which
should be tackled only at the level of
Foreign Ministers,

SHRI ATAL BIHARI VAJPAYEE: 1
wanted to visit Sri Lanka, but some-
thing happened here which prevented
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me from going there, The Government
of India stands by the Sirimavo-Shastri
Agreemen'. So, the expression ‘''so-
celled Agreement” should have been
avoided.

MR. SPEAKER: That expression he
has called off,

SHRI ATAL BIHARI VAJPAYEE; 1
have got all the details. I am inclined
to agree with the hon, Mamber that
those “who returned from Sri Lanka
are not getting rehabilitation facilities
that should have been provided to them
and that is the main reason why we
have informed our Sri Lanka [riends
that unless we are ready to receive
more people, they should cooperate
with us and notl insist on sending all
ihe pecple at one and the same time,
and I am happy to say that they
undersltand our difficulty, We have
cor toeled all the State Governments
corcemed. The Government of Tamil
Nadu is also involved.

SHRI K, GOPAL: The major burden
is on Tamil Nadu,

257, SPEAKER: Naturally, bevause
mies! of them are Tamil people.

SHRI ATAL BIHAR] VAJPAYEE:
We are impressing upon the Stale
Governments {o make proper srrange-
menis for the rehabilitation of these
people who will be coming. If they
have not come so far. that does not
mean that they will be allowed {o
remain in Sri Lanka. We stand by
the agreement, We are prepared 1o
1ake them bhack and “»¢ have to make
proper arrangements for iheir reha-
hilitidion in our  couriry. (Interrup-
Tiongy

SHRI K. T. KOSALRAM: Pleasc
allow me,

MR. SPEAKER: @n. 535

SHRI K. T. KOSALRAM: 1 have
been standing up for the last ten
minutes, but. .,

MR, SPEAKER: You are an  ex-
perienced Parliamentarian,  You knew
very well. You will have other opbor-
tunities, Qm. 535.

BHADRA 2, 1800 (SAKA)
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Emigration Bush to Anstralip

+
+535. SHRI JYOTIRMOY BOSU:
SHRI LALJI BHAIL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to a news-item pub’ished by
Hindu, Madras, dated 24th July, 1973
under the caption *“EMIGRATION
RUSH TO AUSTRALIA"; and

{b) if so, the facts thereo! and
Government’s reaction thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): ({(a) Yes 8ir. Government
have seen the news item in the Hindu,
Madras, of ZHh July, 1978, as also
press reporls regarding emigration of
inh seekers to Australia,

(1) Besides the press reports, some
further details were alsn made avail-
ablp 1o the Ministry hy an official of
the Ausiralian High Commission who
had visiled Punjab. According 'n the
offieial, the Australian High Commis-
sion had been getting a large number
of applications, mosily from Puniab,
after the recen! announcement of their
immigralion policy, As the Mission
suspected that the wunusually l!arge
number of applications were received
hy them an account of a job rarket.
they deputed an official to visit Punjal
to focug the attention of the peoplis and
the authorities on the existenre of surh
a racket operated thy unauthaorised
apgenls. Government nre already in
1fouch on the quesiion of unauthorised
agenls with the State Governmentre and
Government of DPunjah have leen
selied 19 1ok intn the racket referred
to in the press reports,

SHRI JYOTIRMOY BOSU: Wil
the hon Minister kindly tell us, whe-
ther it ig or it is not a fact that
Australian emigration policy at t(he
present moment provideg for entry of
onlv spouses, minor dependant child-
ren and In certain cases the parents
of residents of Australin. The only
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other category of entry related to
applicants whg possess certain specia-
lised technical, professional and semi-
protessiona] skills and this policy as
far as non-white races are concerned
in different from what it is for the
white races.

SHRI ATAL BIHAR] VAJPAYEE:
Well, the Government of Australia
ha- liberalised the emigrition policy.
They have announced thai they will
take 210,000 more emigrants within
three years.

SHRI JYOTIRMOY BOSU: Kindly
answer my gquestion.

SHRI K. GOPAL;
take Mr. Bosu,

MR. SPEAKER: I am not in a
puosition to relieve him.

SHRI ATAL BIHAR] VAJPAYEE:
viowever this liberalisation policy
would permit only, as the hon. Mem-
ber has pointed outl, the close rela-
tives and aged parents of earlier
ernigrants  as also the persons with
certain  professional and  technical
skills.

Ask them to

1 thought he will concentrate on
racket: that is why, I do not have all
ithe informationp which he has asked.

SHRI JOYTIRMOY BOSU: 1 have
known Mr. Vajpavee for 4 decade and
I have known him tg be a good per-
son. I did not know that he has
fondness for rackels. 1 change my
opinion, [ wil] comg to that in that
case lo satisfy you.

Is it or is it not a fact that hun-
dred; of applications that they have
re-vived from prospective emigrants
had been identical in form und appoar
1o have emanated from three or four
centralised sources only?

SHRI ATAIL BIHARI VAJPAYEE:
1 will find out. T am grateful for the
information given by the hon. Mem-
ber.

it wre 3 wrk - grma Y § o
vy wreet § f ma v ae? & ey
gy feA wr% ot et exfent
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fo2wt & o8 ? 97 & A § Sy Ay
4 '

MR. SPEAKER: The question does
not arise: thig is only about Australia.

o HAN ¥ TF A9 G\ Ag
g ¢ 5 o1 azhowefen fgzam
q oW oW 93 Rt 7 IR AT a7
A W WY & A T 7oA a= Y
AT H WA W ORI F AT AR
mafemr s A & o= owal &
TTET § AN AZ7 AA, T OF F AART
TF F oag & faen 7 dwr
T o & fx fedwit § o 97 g
A ARt & /R VT FT A9
d7 g1 | 99 ag WY 92 W av
Fefeat 1 A1 w=m wW F TTT gWT
o AT F 9 g ¥ fam wE ot
FRF A 9F W7 @ g I S0 6T
T fa 57 7w avii %Y RmE guw
T A wEE O wveErE 36 fE
o AW W ¥ g ¥ feRel Hoamd
¥ 7% ) ot & qqETT w1 fa v
Fagl A1 wT wHEF F A 9% 7 oA
FTETT 59 ATAN AT e g,
TAET TEA FT qreaTER Ay P

MR SPEAKER: You are making

a speech. (Miterruptions).

The question ig only about migra-
tion policy. (Interruptions). No, [
am not allowing it.

W wraw ¥ : o ger g fagwt
wT ATA ¥, I g wd & wAae
&R o« & WO o, Al A R R
I gt w1 7 TR % v oa
gk e s @ g ?

MR. SPEAKER: Kindly confine
your answer to Australia only.
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ot w=w fagr? G ¢ g A
qraare 3 fraw avo v fR¥ § Afew
W & WY ag T R R AN wrem
o faar gmAr agd § 3 ag fafrem
fed faar € agt 9% 9¢ | I T}
fafoaar #x ag7 7 aifgy % 3 agh
FT FT FFAT QAW FA/A AT 9
F1 F1 | frEr oo aT ot &
TJZF K ATHT T TG A A¥ I, T
# f9q I grayT g & IE A R |
AT AT T AT q2Z F3 a7 g9 WY
FFE AEITT FIA F ITEY qGZ F@®

MR. SPEAKER: Your question has
nothing to do with the listed question.
Don't record. (Interruptions)**®

St T T TTHE ER "R,
Tg g AEfam F amr # & Afw
& qry & wregA & qar A & TG Ay

ez fs g g 2 f&
qairE 27 F gfsm & fyaa g=
FATaT TAT &, AT A §W { weie
FT qA7 17 F YT VAT Anr g%
s1x & 7 7 qivr FIT AN WS
¥ At 7 favr g & ol g| e @
TgA weafeat W &

&Y wq faaft= a9 % o% fagr
FT 9WOE  FAIAT QT AfFT TAEE
ST E qTETT A} w7 A oAy mam
fagt #Y & amm 7 R A F qEEE
w1 ®1f AT @ &7 0 F wvaAw
Tz 7 fr fead ooz A §
OE Y F S m oIAa § 7 w\
WY 57 e § w1 gure g faey
FITFT T T F1 9Y T A At
TRAR AT FTTAE, T T AA & %
sranasisda s T T wg ?

o QT fAC; T : wT KAA
R W w7 T X F W wx gk
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¥ 3 SEw gETHAT Tfgd | AT
ey W R fow £ & At & A Y
I FI 1 & qg W § R e
& qrEge wgten ¥ w1 w0 ey
T W AT @ qfer ar o
g s aw P ¥
aE) ¥ g I T ¥ 8% W g
& @ oamyx ¥ ok sof §T
w & e wfeard ag ¢ fr fegwx
forerga 34 & A F) F6F QAT ]
"X afau uF 7w sTAETE FET A
qfa g g

SHR] M. RAM GOPAL REDDY:
Sir, the Government has devised a
very good method for emigration of
the persons to Gulf countries through
the Labour Ministry. I would like to
know from the Minister whether the
same procedure will be adopted in
the case of other countries also.

SHRI ATAL BIHARI VAJPAYEE:
It is a suggestion for action. It will
be taken into account,

Indian Workers on Strike in Kuwait
1

*536. SHRI SAUGATA ROY:
SHRI AMAR ROYPRADHAN:

Wi.] the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether the Indian workers
in Kuwait have been on strike;

(b) if so, the reasons for the strike;
and

(c) whether the Government of
India took anv action in the matter
and if so the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The workers of the
Engineering Projects (India) Ltd.
and its associateg were on strike from
12th July to 27th July 1978.

(b) The strike gtarted following an
altercation on 11th July, in which e
worker wag alleged to have been
beaten.

" **Not recorded.
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(¢} Qur Ambassador in Kuwait
remained in touch with the Govern-
ment of Kuwait, the E.P.I and the
labour leaders with view to per-
suading the workers to withdraw the
strike mnd restore normaley in the
Project. The Labour went back to
work on 27th July.

SHRI D. N. TIWARY: Sir I have
given a Calling Attention Notice on
this matter. 1 want o know whether
it has been admitted or not,

MR. SPEAKER;: 1 do not think that
it has come up before me yet,

SHRI D. N. TIWARY: I gave the
notice twice,

MR. SPEAKER: I will look into
it. You know last week was a very
busy week for all of us. Now, first
supplementary by Mr. Saugata Roy.

SHR] SAUGATA ROY: The prob-
lem regarding this question is that it
relates to Externa) Affairg Ministry,
1t also relates to the Industry Minis-
iry and the Labour Ministry., Of the
60,000 employees in Kuwait, 8 majo-
rity of them do all sorts of manual
work and sending foreign exchange
1o our country. Peple working in the
EPI, are very badly paid. Thcy have
been paid 1%+ dinars ‘per day which is
very low according to Kuwait stan-
dard. 1 would like to know from the
hon. Minister whether the Indian
Embassy in Kuwait has informed him
of the very low payment mude to the
Indian workers in EPI and also
whether they have informed that
these workerg are employed by the
sub-contractors whp do not even pay
them the notifieq pay as a result of
which there is a lot of discontent
among the workers working in EPIL

SHRI ATAL BIHARI VAJFAYEE:
The hon. Member hag rightly pointed
out that this project is being locked
after by the Ministry of Industry, 1
had written a letter to my friend, Mr,
George ¥Yernandes to be present when
this question comes up, But he 1s
held up in the Rajya Sabha.
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SHRI K. GOPAL: He iz mediating.

SHRI ATAL BIHARI VAJPAYEE:
All mediation has been given up
during the Question Hour, $So, Sir, it
will not be correct to say that the
workers working in the Project in
Kuwait are being paid Jess because
the wage; were fixed before the wor-
kers decided to start work. We have
taken the contract and then there are
sub-contractors also,

SHREI SAUGATA ROY: All the
workers are recruited through them.

SHR1 ATAL BIHARI VAJPAYEE:
That 15 the whole difficulty. We are
thinking in terms of setting up a
Directorate at the Centra]l level to
recruit workers. But I would like to
make one thing very clear. Once the
wages are fixed, there are other faci-
lities glso; they are getting housing
facilities, They are getting food at
reduced prices., They are also getting
medical facilities, Once they decide
o go oul and if they create trouble
there, it is not a question of Kuwait
only, the whole policy of the Govern-
ment, will be defeated, if people abroag
feel that having Indian  workers s
like inviting trouble, But in this case,
there has been some dereliction of
duty on the part of our high officials
alse, An inquiry is being conducted
and I hope that everything will be
all right. But those who go abroad,
they must understand that if they
wanl to go on strike, thep let them
remain here.

SHRI SAUGATA ROY: 1 welcome
the Minister's statement regarding the
Central Government's thinking for
setting up a Directorate to recruit
Indian Jabour on the projects abroad,
because this sub-contractor system is
very inhuman system. [ also want
to know-—this project where 2000
houses are to be built js a prestigeous
project. We got it in the face of very
fough competition from foreign firms
—whether the Ministry hag got any
information that the aim of this
Kuwait strike wae to gsmear the name
of India in gulf countries; and some
workers were instigasted by some
foreign firms who are in competition
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with EPI; and whether the Minister
has any information regarding the
names of the foreign firmg and the
foreign countries who have done this
instigation work of Indian workers.

SHRI ATAL BIHARI VAJPAYEE:
The possibility of certain foreign
firms who would like to create diffi-
culty for India provoking some of our
workers cannot be ruleq out, But it
will not he proper for me to disclose
the nameg of any country.

SHRI AMAR ROYPRADHAN: Mr.
Speaker, the hon. Minister has men-
tioned that high officials were involv-
ed in this case. About 78000 Indian
workers were sent abroad. Nearly
10,000 of them are working as maid
servants; and in Kuwait the number
is the highest, I know that this is a
problem arisen put of the world com-
petition for getting labour contracts
in order to earn foreign exchange, but
at the same time we should not forget
the fate of those poor employee who
are employed there to earn gold. In
this particular case, the workers of
Engineering Projects India Ltd. are
ill-paid; and to gtay in a poor living
condition, some of them are to stay
even in open air, no shed, Sir, 1
would like to know it from the hon.
Minister what was the ground on
which their due demands, according
to Residence-cum-work-permit, were
not considered and fulfilled before the
strike held on 12th July, 1978. (B)
What were the terms and conditions
dat the time of issuing passports to the
workers? It is reported in the news-
papers that after teargas snd batton-
charge on 27th July, 403 workers of
Engineering Projects India Lid. were
arrested ang severally beaten up in
jail, Later on, 185 of them had been
released. I would like to know whe-
ther the rest of the workers 218 are
still behind prison bars, whether
there is mny proposal to return back
those workers,

SHRI ATAL BIHARI VAJPAYEE:
As per the latest report received from
the Project Authorities in Kuwait, out
of 403 workerg arrested, 1B8 workers
have been released and they have
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returned to the camps. After screen-
ing the list of 256 persons who were
not willing to work as per conditions
and terms of the contra:t between
the workers concerned and the asso-
ciate contractor, g fresh list has been
prepared, Thig includes 218 persons
who are still in police custody,

AN HON, MEMBER: Ip jails.

SHRI ATAL BIHARI VAJPAYEE:
Now they are in the police custody,
according to the information available
with us, 221 workers have been re-
patriated to India so far. Ags far as
some of the grievances of the workers
are concerned they are brought to
the notice of the management and
negotiations have been started; and
some of the demands which were
quite reasonable, for example, pay-
ment of wages on the stipulateq date,
were immediately accepted, But even
then a gection of the workers decided
to go on sirike. Possibly some of the
workers acted in a very undesirable
manner. The police had 1o be cailed.

SHRI JYOTIRMOY BOSU: Anglo-
Arnerican Company gave them a beat
up. You have been wrongly in-
formed.

MR. SPEAKER: This is «imply to
inform you. You take the informa-
tion,

SHR1I ATAL BIHARI VAJPAYEE:
I am replying on the basis of in-
formation that I have received.

SHRI AMAR ROYPRADHAN: I
have categorically asked regarding
their housing problem. They are
lying in the open.

SHR!I ATAL BIHARI VAJPAYEE:
It is not correct. Nobody is stayving in
the open.

it prfowr arw fewrty : 3 qwm
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& o ¥ Wty ouv el X



19 Ordl Answers

g ¥ Tt § A fx femd aiwe
E o W ® e e g s
O, TET AT Fredwr @ oS,
o TE w a FF AL L

FAET TFT T A KV GH TVZ §F WATAT
a5 & W @d W @ A w@ oW

AN qH W
aﬁﬁmmaﬂgl RTAHIG
wra % fAsETT AR §, SR T9
TR & SO ST /T gW T
ar ¥ andrar @ grAdE w15

v mET W@ EYT ;. ugt ¥ o
TRT g wy ¥ o o wgwes
TR O & A, & wely A I
aym g ey og oy & fs ag 7=
v g A R g A A A
¥ & IAY FTE TET, 5, 5 AT
T A AR E 7

T 7 IT AAZA AT AT AT T
T g, 9A% ¥ € w1 s foar
e } forest a9 & 39 At A1 ey
T ¥ fAeY & Fw AR AW
savfagt g ¥ 1 A £2eed am Ay
mET AT F1oFEa & fe ogEw
foa=TF %9 A7« ¥ O 09 TE 8.
st weft o gAYt AT TR W aE
H AR A WA X1 SOERYT 9T
W # #Y, W OHT = s ¢

w1 gy W &t ¥ e oReere W
wTE T Ayt ¥ T Awgdl w1 OO
W qr A 2w o afyw ArAr quo
r 7

o'z 1 fap ey ey ;o S
% gl W gl aer v g wife

AUGUST 24, 1978

Oral Answers 20

AT AR T A e
ot & foF 734 a7 sa-wdeed wogd
%1 WAl FT ¥ 9N I wwwr AX &,
Ffer @ A ¥ w1 e
form frady 2, @ gw o0 W
FAE ) W OR Tivd w1 Aw fore
wo ot % ¥ wi ww ot w56, e
T FWE § 5 FFaET A wwen @
@ o o s A @ A T
gt 1 Ffem g w1 T
TEN A9 AT ¥ AL A AWM AT O
T f1 o 7 waww fog fogw w2
AR, T fom dwa 2 T weee Tah
¥ grera fo 7o

Report Captioned “Plot to Down-
Grade India at U.N.”

*537. SHRI M. RAM GOPAL
REDDY: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government’s attzn-
tivn has been drawn to the report
published in “The ‘Hindustan Timcs’
of 1st August, 1978 ‘plot to down-
grade India at United Nations'; and

(b) if so0,
thereon?

Government's reaction

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): {(ay Yes. Sir,

(h) The Government of India is not
aware of any plot to down-grade India
in the United Nations, The question
of Indian representation in the United
Nations  Secretariat in  constantly
reviewed by Government and conti-
nuoug efforts are made 1o ensure
adrquate representation by indians at
higher level posts in  the United
Nations Secretariat.

SHRI M. RAM GOPAL REDDY:
We were holding the post of Under-
Secretarv-General. Now, recently we
got Assistant Secretary-General's
post. That means, our position has
heen downgraded there. What is the
reaction of the Government to this?
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SHRI ATAL BIHAR! VAJPAYEE:
Till now, Shri C. V. Narasimhan was
working as Under Secretary-General
for Inter-Agency Affairs and is due to
retire soon. Lt Gen Prem Chand
who was working on Assistant Secre-
1 y-General's post had already been
retired.  Now, in place of these two
individuals, as a result of gur talks,
persuasion and some pressurization,
we have been able to secure two im-
portant posts. Dr. A Ramachandran
has been appointed as Executive
Dire:tor of the newly created Centre
of Human Settlements in Nairobi
with the rank of Under Secretary-
General. There js another post. Dr.
P. N. Dhar hag been appointed Assis-
ta;t Secretary-General in the Depart-
ment of Economic and Social Affairs
of the United Nations Secretariat.
With these two appointments, it will
not be correct to say that our position
has been downgraded ot India has
lost some important position in the
Unitel Nations Secretariat.

SHRI M. RAM GOFPAL REDDY:
The Minister says that India has not
been downgraded. Indim is already
being denied its due in the UN Secre-
tariat, Of the D-II posts, which are
ihe highest after Assistant Secretary-
General level hoth Sri Lanka and
Pukistan hold ihree each while India
has ony one. India has a higher
bercentade of posts in the Sc-cretariat
but  that is only because of very
junior posts held by it. How the Gov-
ernment is going to react to this?

SHRI ATAL BIHAR] VAJPAYEE:
1 have a long list and even in the
D-I1 posts, we have four posts and
in D-1, 14. May I ask the hon. Mem-
ber not to led by that press report?
That press report is pot correet.

SHRI K. LAKKAPPA: Indin's
posttion in the Comily of Nations and
in such organisations mainly depends
upon the strategy, negotiations, per-
sua-iong and also slatesmanship of the
External Affairs Minister. It is most
unforiunate today that for the last 15
months, we have been observing and
afte; he has made the gtatement in
the United Nations. ...
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MR. SPEAKER: What is the gues-
tion?

SHRI K. LAKKAPPA: All pergua-
sion, mediation, negotiation and all.
diplomatic channels of genuine non-
alignmeni—all this has only created
an impression.. .

MR. SPEAKER: Mr. Lakkappa, what
is your question?

SHRI K. LAKKAPPA: The intel-
leciuals of our couniry have not been
properly represented in the United
Nations Secretarial. This has created
a susplcion in the minds of the peo-
ple of this countiry that lhere is some
internal politics in your recruiting,
giving promotion and negotialing [or
proper posilions in the United Nalions.
Secretarial. It is deliberate. There-
fore, 1 would lke to know whether
you wili kindly review the gltuation
and see to il that India's image ig not
tarnished by not properly represent-
ing, negotiating, mediating and con-
ciliating.

SHRI ATAL BIHARI VAJPAYEE:
1 emphatically deny  the allegations
made by the hon. Member. India’s re-
presniation in the United Naliong has
not gone down and if my friend, Mr.
Lakkappa would like 1o come to New
York, he can inform me privalely and
I will make arrangemenis. Then Mr.
Lakkappa can find out that I am not
interested in mediation or negoliation
or conciliation, 1 am Inlerested in
projecling Indis's correct image abroad
and I have been able lo do something
in this respecl.

SHRI RATANSINH RAJDA: 1 would
like 1o know from lhe Exlernal Affairs
Minister why did he allow Mr. P. N.
Dhar, who was working with the for-
mer Prime Minister and who heiped
in promulgating Emergency in India.

SHRI ATAL BIHARI VAJAPEE:
The United Nations wanied an emin-
enl economist and hy all standards
Prof. P. N. Dhar in an eminent econo-
mist, and while selecting people we do
not make such type of distinctions
which the hon. Member would like us
to make,
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DR KARAN SINGH: I think. it is
unfortunate that remarks hoave been
made about Prof. P. N. Dhat. a person
who is not here to delend himsell. 1
would like to sy with [ull confidence
en the floor of the House thal when
there was big debale going on in the
inner-mosl| councils as 1o whether
clection should be held in this roun-
iry or not. Prol. P. N, Dhar played a
very important part in the decislon
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that elections shouid be held and that
we should go back 1o the people. I
would, therefore, request the hon.
Members on the other side that an n-
dividual should nol be maligned just
becausz he had bheen working in a
cerlain place at that slage. He is a
competent man and 1 do not think
thal any aspersion should he cast on
him in the national interest.

MR. SPEAKER: I is only a sugges-
{ion,

st TR MG ¢ W T @A
T WE qEAE e FW fAz
A g oq fza g, . (smwaa) .

SHRI K. LAKKAPPA: On a point
of order.

MR. SPEAKER: There is no point
of o-der. ... (Interruptions)

SHR] K LAKKAPPA: There is a
convention that only Ministers should
occupy those seals. (Interruptioms)

SHRI RAJ NARAIN: One should
first deserve and then desire,

Licoicii c o B VI ot B
f—w= frad W feamy, @
wifrr wfow Aedm war &Y
FATT F74 &) W17 a9 qgf A=A H
TR & foro 3o A | (e )
SHRI K. LAKKAPPA: I lake strong

objection 1o the slalement made by
Mr. Raj Narain. [ would like o ask
whether he is o Minister now. He

shouid go to his place and put the
question,  (Interruptions)

MR. SPEAKER: His seal koetill
there. It has nol yet been changed.

o W AR wfrw &1 aEr
T wfge fe of 0 a7 af o
g ot dz R T E
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India-China Boundary Dispule

*540. SHRI1 HAR! VISHNU
KAMATH: Will the Minister of
EXTERNAL AFFAIRS be plvased o
state;

{a) whether nny communication hay
‘been sent to, or received from the
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Chinese Government on the subject of
resolving the India-China boundary
dispute through direct, peacefu] nego-
tiations;

(b) if sg, the details therzof;

() whether any date and wvenue
have been set for negotiations bet-
ween the two Governments or in the
alternative for preliminary talks on
the issue; and

(d) it the answer bYe in the nega-
tive, the present position with regard
to the solution of the boundary dis-
pute?

THE MINISTER OF EXTERNAL
AFFA'RS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (d). While no
exchanges have taken place in recent
years between the two Governments
on this subject. it is my hope to dis-
cuss thig and other bilateral problems
during my forthcoming visit to China
as part of our efforts to  improve
bilateral relations with China.

All mdia Working Clags Consumers’
Price lndex

*54]. SHR1 ARJUN SINGH BHA-
DORIA:

SHRI RAMANAND T.WARY:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state;

{a) the fizures of All India working
class consumers’ price index for in-
dustrial workers (base 1960-100) for
the laz* four months commencing
from 1.t April. 1978  and  twelve-
month ¥ averages thereol;

(b) the items which are included in
compiling the price index; and

(c) the names of places from wher2
figures of prices are collected?

THE MIN'STER OF PARLIAMENX-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): {a)
to (c). Three statements giving the
required information are laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2673/78].
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Demands of Hutti Gold Mines Uniom
Workers

*542. SHRI RAJSHEKHAR KOLUR:

Wili the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
D:.eased to state:

(a) whether he is aware that the
Huiti Gold Mines Union had recently
subrmitted on behalf of thes work-
men a charter of demands regarding
revision of their pay scales, promo-
tional avenues etc.;

(b} whether he is also aware that
there is wide disparity between the
pay scales etc. of the workers in
Hutti Gold Mines and those of the
Koar Gold Fields;

{c) whether he is aware that the
3400 workmep of the company went
recently on a one-day strike and alse
undertook g relay hunger strike for
a month in batches in pursuance of
their demands; and

(d) the action taken by Govern-
ment in the matter?

THE MIN.STER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (a}
Yes, Sir. The main demand of the
Hutti Gold Mines Staf and Emplo-
vees' Union relates to the revision of
wage structure and grant of other
henefit; like Dearness allowance and
House-rent allowance.

(by The lowest paid employee in
the Bharat Gold Mines Ltd. (Kolar
Gold Field) is gelting a consolidated
amount of Rs. 314/- P.M,, inclusive of
dearness allowance, while his counter-
part in the Hutti Gold Mines is in the
scalg of Rs. 202—4—230, consolidated.
However the Management of Hutti
Gold Mines supplies free food grains
which works out to Rs. 18 to Rs. B0
per month depending upon the size
of the family of the worker.

{c) About 3400 workmen went on
one days strike on 1Bth July, 1978
on their demands. They also resorted
to hunger strike in batches of five
from 2%rd June, 1978 to 12th August,
1978. The relsy hunger strike was
called off from 13th August, 1878,
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following mediation by the Regional
Labour Commissioner (Central)
Hyderabad and the intervention of
th, Labour Minister of Karnmetaka.

(d) The Centra] Industrial Rela-
tiong Machinery intervened in the
dispute. The Regional Labour Com-
missioner {Ceniraly Hyderabad has
b2en  holding discussiong with
the Union and Management at
the highest level for effecting &
settlement. Labour Minister, Karna-
taka hag also held discussions with
the Union representatives. An ami-
rable settlement is expected soon.
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30 7, 1978 FF fAax 771 FaTeeq AR ®1 7 1 Nwaw fe7r 7 g7+
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q5aT E T4 wE (9 F)
9] fe= qdm
1. "|Eg qEw 98 1960 1960 1960 5880
2. w9m 10 195 187 189 571
3. 9w 7 fam@e
™ g 2 16 13 36 65
4. fagiT 31 567 560 560 1677
5. "y 1 23 — —_— 23
S AETL T AT
ZaAY 1 20 20 18 58
7. fr=y . 3 — 44 47 91
8. TIAT, IWFA W7
e 3 60 — — 60
9. WA 103 2060 2060 2060 6180
10. gfrananr 25 504 523 496 1523
11, feara=s w3w 12 230 181 241 652
12. WG wqW 45 819 852 825 2496
13 AT 97 1612 1940 1940 5492
14, WOTNT 13 266 - — 266
15. RgrAG 3 59 61 40 160
16. franom 3 70 30 27 127
17. AMTEY 3 45 35 — 80
18.  TONAT 13 268 260 260 788
19. ey 3 57 36 60 153
20. Gy 22 505 600 471 1576
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1 2 3 4 5 6 7
21. TAWHA 27 540 540 544 1624
22. fafewm 4 37 52 50 139
23. faga 3 60 — — 60
24 IATHIW 184 3683 3744 3826 11253
25, ofeget FaUer 15 287 —_ 300 587
T 724 13943 13698 13940 41581

aafy 7iql BT 774y der 37T 7Y { Ty ag wwA R} f AAWWH 41581
T0T LTRF R AT F ANGTT @ G 1 WAl T 994 H8IT FT G
70 2 A 7§75 70 AT "E F AT fear wwr 4

arfdvsafoar aat wix fange §
wreta e pfa Wy e wea

*s544. st TR faaw qrEa
Fo1 fadw 54 a2 FA09 ®Y o T
o

(%) =ar qri4s, Il aafv,
famqz a1 w7 30 & waw Qg
Hfer qgr qrAYT 9 0f HopA d
oF I AIAT E

(m) #1r 37 M0 F 237 Afav
qEaT ¥ AT 1 @ @ E M

(m) afz &, v 370 37 AT H
qrefia w=gfa w1 qAdfgr w=rF
F ' w3 as w1 garqr TT A0 A2
Frag 2 ?

fadn sy (N wea fagrer am-
gdY): (F) ag o= § fr gqw freqd
afirar ¥ Q¥ w7 A wmreE § N
fregaadaNs Igagaedn &
2572 LS—2.

MY WA HT agT TAT AEafas 44
W ) TEE T A T AW Y
T g § )

(@) st g1 w7 ¥ F3 4N A,
fadtw =9 & zaf sz gadfrm &, wrefg
T X F6T 737 7€ w9 F @A &

(w) farg a9t & grenfrs ggomr
F #7137 W qrea w1 =fangi afwar
291 % T0q A1EX ArAY AT AEFFAE
ot & 9ft qmenn A ¥ fAag
Fzq 75m 1q ¥ A g fxal A oK
afaw g7y frr w22 %

Canstruct ion of Quarters for
Lakoures in Delhi

*5i0. SHRI KANWAR LAL GUPTA;
Wil ‘he Aanster of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
picased to state:

(a) the total number of houses for
industrial workers in Delhi and the
total number of labourers in Delhi;
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{b) how many new houses for in-
dustrial workers have been built by
Government and by the different in-
dustrial houses in the last three years;

(c} whether Government propose lo
bring forward a legislation to force
the mill owners to spend a part of
their income for the construction of
the quarterg for labourers every year;

(d) i not, reasons thcrefor; and

(ey what specific steps Government
propose to take to see that the quar-
ters for labourers are constructed in
large number every year?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHHI
LARANG SAIL): {a) 1o {¢). Presuma-
bly the reference is to the allotment
of houses to workers in Delhi undor
the “subsidised housing schetme for
industrial workers and cconumically
wiaker sections of the community”.
Avcording to the information furnish-
ed by the Delhi Adminisiration, thu
totul number of  industrial workers
ehigible for allotment of houses under
the subsidised housing scheme  for
indusiviad workers and cconomically
weaker sections of the community is
1,20.000. The numhber of houses so
Tar conmslerncte under this scheme Tov
induslriol workers in Delhi s 5347
out of whicth 4844 have been vons-
tructed by Dethi Administration, 445
by the employers and 58 by the co-
operativee gocieties,

2 Sume employers have ulsg cons-
tructed 4,598 houses for their workers
for which they have not obtained
fAnancial assistance from the Govern-
ment under the scheme.

8. The main difficulties at present
foced by the  Dedni Administration
appeiar to be the increase in the cost
of construction and scarcity of mnd
and resourees,

4. There js no proposal at present
to hing forward any legiglation to
force the mil] owners 1o spend a part
of their income for consttuclion of
houses for the labourers. The practi-
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cal difficulties for such mill owners
to construct houses for their workers
could be want of land and other re-
sources.

5. There is already provision for
construction of houses for industrial
workers by the State Government,
employers and cooperative societies
under the ‘“Integrated Subsidised
Housing Scheme for Industrial Wor-
kers and economically weaker seclions
of the community”. The scheme is in
the State sector and is being imple-
mented by the State Governments/
Union  Territories  administrations.
From 1-4-69, the central financia] as-
sistance lor all state sector program-
mes including housing is released by
the Ministry of Finance in the shape of
‘block loans’ and ‘block grants' with-
out their being tied to any purticular
scheme or head of development. The
State Governments qre free lo cars
mark funds for various state scctor
schemes, including housing,  accord-
ing to the priovities as determined hy
them,

Sir Ganga Ram Hospital Employees”
Union

54 CHOWDHRY BALBIR S5INGH:

Will the Ministey of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

{ay) whether a letter dated the 28th
July, 1978 from Sir Ganga Ram Hos-
pital Employecs’ Union, Delhi in con-
neetion with the  Annual  General
Body Meetings of the said Union and
the annual clection held on 1st July,
1978 has been reccived; and

{b) il go, Governmenl’s reaction
thereto and what help, assistance and
facilities are proposed 1o be rendered
o the Union?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (&)
and (b1. A letter daled 28th July,
1878 from the Genera! Secretary, Sir
Ganga Ram  Hospital Employees
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Upion intimating the list of its affice
bearers elected on July 1, 1978 and
offering co-operation to the haspital
authorities in meintaining good in-
dustrial relations was received by the
Delhi Administration. The Union is
not registered under the Trade Unions
Act, 1926. The management however,
bag been consulting the Union on
matters relating to grievances of class
III and class IV employees of the
hospital.

, Shortage of Staffe in Telephone Ex-
changes of A. P,

*547. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of COM-
" MUNICATIONS be pleased to state:

(1) whether many of the tele-
phorg exchanges in Audhra Pradesh
are not sufficiently staffed: and

tbh) what arrangements have bcen
male lo maintain promptness in duly
during petiodical, seasonal and un-
avoidable absentism?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
T'ONS (SHRI NARHARI PRASAD
SUKHDEO SAD: {(ay There are
shortages in the cadres of Telephone
Operators, Technicians, RSAs and
Junior Enginecrs in some of the Tele.
phone Exchanges. Sufficient number
uf candidates have since becn select-
cd.  They will be appointed after
completion of prescribed training.

(by The staff is engaged on over-
time. Short Duty Telephone Opera-
tors are also employed,

C.G.H.S. Facilities for Common Man

. "8 SHRI ANANT RAM Jal-
SWAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

ta) whether benefits of the Central
Government Health Scheme are slso
" available to common man;

(h) it so, the nares of the dispen-
saricg with their locations where such
faci'ities are available;
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(c) the conditions laid down for 2
common man to be eligible for be-
coming the beneficiary of the scheme;
and

(d) the time by which, this facility
is proposed to be made available to
the people living in the areas not
served by such dispensaries at pre-
sent?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
and (b). A scheme to afford medical
facilities 1o the members of public
and such members of the families of
Ceniral Government employees who
are not entitled to the medical faci-
litiex under Central Government
Health Scheme, is in operation jn the
arcas covered by I sclected CGHS
dispensaries in Delhi, viz, Laxmiba
Nagar, Moti Bagh, Kidwaj Nagar.
Andrewsganj, North Avenue, South
Avenue, Constitution House, Chana-
kyapuri, Hauz Khas, Pandara Road,
Nauroji  Nagar, Telegiaphg Lane,
Wollesley Road and R K, Puram II.

(¢} Members of the public residing
in the aforesaid arvas can enrol them-
selves oy members gf the Scheme on
payment of the preseribed contribu-
tion.

(dy At present, il jg not proposed
to extend the CGHS [facilities to the
members of the public generally in
the areas covered by other dispensa-
ries under the C.G.H.S. in Delhi.

Grani of Telephone connections In
Ratnaglri City

*549, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to stute:

(a) whether serious delays in get-
ting telephone connections in the
Ratnagiri city, the headquorter of the
Dixtrict, have taken place and reasons
for the same;

{by the number of applications of
intending subscribers pending since
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1975 and total amount of depgait col-
lected from intending gubscribers
{year-wise) since 1975, ang

{¢) what action Government pro-
Pose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAl): (a) All applicants
registcred under OYT category upto
31-3-77 and under non-OYT category
upto 31-3-75 have been provided tele-
phone connections. Applicants regis-
tered subsequent to  these dates
could not be provided telephone con-
nections mainly dus to  inadequate
exchange capacity which could not
be expanded due to shortage of swit-
ching equipment in the country,

(b) Information regarding number
of applicants on waiting list since 1875
and amount deposited towards ad-
vance for telephone connectiong is
as follows: —

Y ear  Applicants segris-  Amount of depasit

tered hut not provi- culleeted
ded with  telephane
CONMEtions,
R,
7576 13 12,800
76-77 «f RTINS
71-78 56 fla,0un
Alee 1--78 4 7o

:

LU TS B3

ey Existing exchinge is being ex-
panded by 10 lines which will per-
mit telephone connections to pll those
who  registered 1heir demands upto
31-3-77, during the current financial
yeanr,

It is hoped to expand this exchange
by another 100 lines by 1981.
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Production of Slag in Bokaro Steel
Lid,

*550, SHRI A. K. ROY; Will the
Minister of STEEL AND MINES be,
pleased to state;

{ay the amount of slag produced
from the blast furnace and steel
melting shop per day in the Bokaro
Steel Ltd. and the way of its disposal;
and

{b} whether there is any proposal
to make cement from slag at Bokaro,
if so, facts in details, if not, reasony
therefar?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK);
(a) The average arising of blast fur-
nace (BF) slag and steel melting
shop (SMS) slag at the 17 million
tonne stage of the Bokaro Steel Plant
is of the order of 4290 tonnes per
day and 880 tonnes per day, respect-,
ively. At present these are being
dumped in the slag dump.

(b) With a view to utilise the blast
furnace slapg a slag gronulation plant
of 135 million tonne capacity is be-
ing set up at Bokaro. The granulat-
ed slag would be sold to wvarious
cement manufacturing units for pro-
duction of Portland Blast Furnace
Slag (PBFS) cement. There i8
no  propasal at  present  to make
cement from slag at Bokaro, but this
matter wil] be given further consi-
deration as soon as an adequate source
of suitable limestone close to Bokaro
is located.

Ttepresentation {o Organised Trade
Tnions on various Commitiees

*55h1. SHR7 R K. MHALGI:
DR. BAPU KALDATE:

Will the Minister of PARLTAMEN-
TARY AFFAIRS AND LABOUR be
pleased 1o state:

tn) whether Government have any
rachiner- to give proper representa-
tiopn to representatives of orpanised
trade unions on various committees”
and bodies concerning their problema
and welfare at the central level;

(b} it ao, the details thereof; and
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{¢) it not, whether Government
have been making nominations on
such committees and beodies on ad-
hoc basis without taking recowrse to
democratic process?

THE MINISTER OF FPARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA}): ({(a)
and (b). General verification of mem-
bership of central trade union orga-
nisations is done from time ig time
through the agency of the Central
Industrial Relations Machinery. The
verification so done is for the purpose
of 2iving representation to labour on
internalional and national tripartite
bodies and conferences, The latest
verified figures available are however
as on the 31st December, 1968. Many
changes have happened since then. A
fresh verification, as on 31-12-77, has
been ordered.

District and State Committees for
Efficient Working of Telephones

*552. SHR! K. OBUL REDDY: Will
the Minister of COMMUNICATIONS
be plessed 1o stale whether Govern-
ment propose to conftitute District
and State Committees with officials
and non-officials to have constant
check on the working of the tele-
phones and t5 recommended to the con-
cerned puthorities iaking proper ac-
tion for the efficient working of the
telephones in the country?

THE MINISTER OF STATE |IN

THE MINISTRY OF COMMUNICA-

, TIONS (SHR! NARHAR! PRASAD
SUKHDEO SAID: Yes, Sir.

49 such Committees have already
been formed for the States and Tele-
phaone Districts.

Passport Racket
5139, SHRI K. A. RAJAN:. Will the

Minister of EXTERNAL AFFATRS be
pleased to state:

BHADRA 2, 1900 (SAKA)

Written Angwers 4%

{8) whether the Central Buretu of
Investigations has caught men of the
leading parties red handed in Dalhi
who were operating a big racket at
the office of the Regional Passport
Officer;

(b) it so, the details thereof;

{c) whether any further investiga-
tion was conducteq in the matter; and

(dy if so, the details thereof and
further action taken, if any?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): {(a) to (d}. On 29-6-78, a
member of the public had lodged a
written complaint with the Central
Burcau of Investigation to the effect
that a tout at the Regional Passport
Office, New Delhi had demanded a
brihe from the said member of the
public and had offered that he could
gel his passport issue within 15 days.
On the basis of this complaint, a case
R 24/78-GOW Delhi U’S 162 IPC.
had been registered by the CBI and
investigations taken up by them. The
CBI had also Jaid a trap and it is
allcged that the said tout had been
caught red handed. accepting the
bribe, The bribe money was also re-
portedly recovered from the tout.
During investigations, the tout is
stated to have furnished mames of
some other persons said to be involv-
ed in the rachet

The CHI are continuing the investl-
gationa.

‘Works Order by TISCO to M/s Mondal
and Co.

5140. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether an IISCO Burnpur
Works Order No. TA/C-5/857 dated
the 17th May, 1878 was issusd to M/s
Mondal! & Co_;
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{b) whether M/» M, 3. Mondal &
Co. had originally quoted Rea 30,000
lesa than the next lowest tenderer
for the nbove works order;

{c) whether after opening of quo-
tations for the above order, M/s
M. 5. Mondal & Co. were allowed to
incresse their price by Rs, 9,000.

(d) whether M/s M. S. Mondal
completed the job under above works
order on time or extension of time
was given to them beyond the stipu-
lated time; and

(e) if extension of time was given
whether jt wus given with or without
the permission of the Tender Com-
mittee?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRT KARIA MUNDA):
(a) Yes, Sir, except that the work
order was duted the 17th May, 1977

(13 The quotation of M/s. Moandal
and Co. was Rs. 32,750 less than that
of the next lowest tenderer.

{¢) An incrense of Rs. 8500 wies
ullowed by TISCO after the opening
of bids as the parly had mad,e a
hona fide error i calculations.

(d) The work wis not completed
in time. 1ISCO had 1o prant an exten-
slon of time as they could not supply
bitumen and other materials to  the
contractor in terms of the contiacl

(e) Extension was given hy  ihe
competent uuthority ax per lhe dele-
galion of powers

firt & wmma § Gre vrage 7 fom
wTRY

5141 ot WY ver mprev e
wewy Wit qftary weam 659 ar
e B ARCIIE o BT

() w1 ag ww R f siofy
el 3wt 15 ek, 1078 W TR
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9 7 fafArer werns (zre uw
ATYIC FFZTT METTA) F FiqrT Ty
¥ gara & 417 a7 147 Q7

(7} smrazaraa ¥ 29 gley
T AE TN a1 AT A7 YT X
73 & P @y oY

(n) sarag A a7 dfrara?
F aF 39 o w7 S AR R
far 3% gIAT FEAT nEAR (F0-
) ATA T FE WG AT IR HEATS
Tt ¥ 99 O FF F OpEIT ¥
faar aar 3% V37 weram w7 7 fAn
LEC COE T PR e

(w) afz & (%) & (w) #
™7 E R A EHE o e E?

e G afarT wzow svag
o TrvadsY (ot Jmaal gAY arE) ¢
(F) % (=) o2 7 7§ ¥ fx 12y
wTELY 3AT WY ¥lo T AAVZT AfEIT
GETATT & IATAY faqrm § g4ex 5
=% =ror war @ B A g AT s
H4T 16 AATE, 1078 F AL
mIATAr nETais 7 frre w9y
e w§ TN 15-7-78 W 1faq
DEGAA (AT FGF FISEIT AT
nEr@rA) 7 @ g fror w0y

famt # niafae oo

5142, ol WY @t 7 e
tarem st aoftart wram HAT
fagre & srafa & £a729g F:5% KT EqUTAT
wart § 16 Tk, 1978 ¥ narafer
T SeuT 3122 § ¢ F A w0 ¥ ag
aory ot wr St fr e

44
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(7} faeme % fea orofas g
7 § o\ frarare & fry fer
at g

(@) 7 it S ¥ wefew
Ry 351 & fwiwr & fag gaam
LTATEAT FTEET ¥ geaq owrE
wgwar 9z ¥y vf ¢ ot afz g, ar
amayy fega FTR @ AR

(7} fegT & fF fam wmT a3
grafer A FET F a0 g3 Tt w
fater fear agr §, fea Faa @Y a2
frmin #1d mgwr &, fem foem zardi o@
TRt & fa7 @wE<t w1 frahn
fem w1 9% 2, fam foq raml o
TR fratwrd syo 3wk fee
Fq oAt 77 @ agEEar A4 &
a2

e Wit afenT weam WRTEm
% Tty "5 (@ FEEAt 94977 AR ¢
(¥) arafas zarey F3) %) faq.a7
gt gaa-] 5 € ¥ (eem
| van o€ ¢ Ifery de, oA 2694

78)

(7} 77 (7) Fifya a4 vom
FOIT7 A ngAE KT AT TG0 9T A
WG FAT 92T 97 7 g AT Y

Increasing FoWers of Telephone
Advisory (Committee

5143, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whelther Government have de-
cided to increase the powers of tha
Telephone Advisory Committee; and

{» if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI FRASAD
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SUKHDEO SAl): (a) and {b). The
restoration of the function of TAC for
assisting the department in deciding
the allotment out of turn connections
to certain categories of applicants,
which was withdrawn during Octo-
ber, 77 is now under review.

Definition of “Cola”

5144, SHRI GOVINDA MUNDA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
siate;

(a) what is the definition of “Cola"
under Prevention of Food Adulfera-
tion Act;

(bj whether cola nut extract must
be present in an aerated waler to
call it a ‘Cola’;

(¢) if so, what is the minimum per
cent of cola nut exiract necessary to
call it a ‘Cola’; and

(d) what per cent of ice cream is
mendatury 1o call p drink “len
Cream Soda™?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY WFI.TAPY (SHRI JAG-
DAMRBI  PRASAD YATAV).  (a)
Cola drinks hoee v Poen Aefined {a

the Prevention of Fogd Adulteration
Act/Rules. These ure covered under
the hroad category of sweelened
aerated water containing  we fruit
jui('('/pu]p.

{h) and (¢y, This ix receiving at-
tention.

{d) Tee cream s nol added to the
biottled heverage 'ice cream soda’. Tt
contuins ice cream zodn flavour only.

Reglonal Passport Office In Himachal
Pradesh

5145. SHRI DURGA CHAND: Will
the Minister of EXTERNAL AFFAIRS

he pleased to state:

(n) whether Government have
considered the demmmand for getting up
A regional or sub.regional passport
office in Himacha] Pradesh;
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(b) it so, the getails thereof;

{¢) by when the office will be set
up; and

{d) the criterion for opening a re-
gional or sub-regional office in a
State?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and {(b). Yes, Sir. Government have
received comimunicationg from Mem-
bers of Parliament, public associations
from Himachal Pradesh and others
requesting the opening of a  passport!
office in the Stute in order lo provide
greater convenience 1o the passport
applicants. These requesis are  un-
der vonsideration of Government.

(¢) and {d). The criteria for vpen-
jng a Hegional Passpory Office are:—

{i) the number of passport applica-
tions expected 1o be received by it
from the area under its jurisdiction,

(ii) the inconvenience 1o the puhblic
in States which do not have an office
there already, or al 3 neorby location;

(iii) considerations of
expenditure,  parlicu’arly
expenditure.

economy in
nan-plan

These criteria also apply generally
in the case of sub-regional passport
offices, with the difference that  the
number of passport  applications
received from arcas to be covered hy
the sub offices i3 expected to be
smaller. In the case nf Himachal
Pradesh g tolal of 3407 passort appli-
cations had been reccived in 1877 and
the inflow for the period  from ist

January 1978 to 3lst July 1678 was
1855,

The question of opening a passport
office In Himarhal Pradesh will  be
kept under review and a decision to
open an office there taken as r~oon ns
the criteria mentioned above so justi-

fy.
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5146. SHRI MANOHAR LAL: Wil
the Minister of HEALTH AND
FAMILY WELFARE he pleased to
state;

1a) whether ‘Cola’ is a vegetable;
{b) whether ‘Cola’ is a fruit; and

(c) whether ‘Cola’ is a special
category by itself?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(¢), Cola hog nol been defined in the
Prevention of Food Adulteration Act/
Rules. Cola nuls are seeds ol the tree
¢oly acuminela and cola intida, The
seedy are contained within a seed pod
up to ten being present at maturity.
The¢ tree is cullivated in Brazil and
West Indies.

Belgrade Conference

147, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

{n) the names of the countrics
wha woere invited as guests at recent
conference of non-aligned countries
held at Belgrade in July, 1978:

b1 whether there was no unani.
mity about inviting a number af
countries as guests; and

(¢) il so, his reaction thereof?

THFE. MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SAMARENDRA KUNDU):
(a) The following countries attended
the recently-concluded Conference of
Forcign Ministers of Non-aligned
Couniries helg in Belgrade in July,
1978 as guests:

Austrin, Finland. Pakistan. Philip-
pines, Portugsl, Rumania, San Marine,
Sweden and Switzerland.
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The UN Council for Namibia also
attended as guest.

{b) and (c). Of the countries which
attended as guests, two countries,
Pakistan and San Marino, zttended in
thig capacity for the first time. They
were invited tp attend as guests as
there was consensus in favour of per-
mitting them tp attend in this capa-
city. The U.N. Counci]l for Namibia
was also invited to attend as a guest
gince there was consensus in favour
of this. In all these cases India sup-
ported the consensus.

Connecling of Baroda with Poona,
Rajkot etc.

5148 SHRI F. P. GAEKWAD. Will

the Minister of COMMUNICATIONS
be pleased to state:

{a}) the time by which Baroda will
be connected with Poona, Rajkot.
Indore, Nagpur, Calcutta, Bangalure
etc, on the STD Net-work of the
countiy: and

{b) the main features thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEC SAlY: {(a) Baroda is like-
1y to be linked with Poona, Rajkot,
Indote ang Nagpur through the STD
network during 1979, Bareoda s
expected tg be connected with
Calcutta, Bangalore etc. on the STD
network of the country towards the
end of current Roll-on-Plan,

{b) An integrated Trunk Automic
Exchange network is being builtup
with Trunk Automatic Exchanges at
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Ahmedabed, Bombay, Indore, Cal-
cutta, Bangalore etc. ang the various
stations mentioned above are Dbeing
connected to one of these Trunk Auto-
matic Exhanges for providing inter-
dialling among themselves.

Investment Flan for Steel during éth
Plan

5149. SHRI K. PRADHANI: Will the
Minister of STEEL AND MINES be
pleased to state:

{a) dectails of the investment plan
for the steel industry during the
Sixth Five Year Plan period;

{(b) whether any new steel plant
projects are proposed ta be initiated
during the Plan period; and

{c) if so, where and with what
capacity?

THE MINISTER OF STEEL AND
MINEs (SHRI BIJU PATNAIK):
(a) The Draft Five Year Plan 1878
B3 envisages 5 total outlay of
Rs. 254653 crores for the develop-
ment of steel industry as per detalls
given in the attached Statement.

(by and (e). A provision of Rs. 200
crores has been made for New Steel
Plants during this period. The feasi-
bility of setting up three port-based
steel plants at Visskhapatnam, Para-
deep gnd Mangalore Is under consi-
deration at present. No final decision
regarding investment or capacity of
these plants has 8o far been taken.
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Statement
Steel Industry—Outlay for 1978-83
S1. No. Nin~ of the Project Plant
Outlay
(Rs. in crores)
I. Contiinuningz Schemeg . 1521-08
1. Bhilai Steel Plant
(a) 4 m.t. expansion 700" 00
(b) othcr $=hemes—Dalli Mech suised Mines, 28.93
S ‘cond Sint riag Plant, Refractory Plant ctc.
2. Rourkela Steel Plant
A1l Naptha reformer, modernisation of hot strip mill, sccond MSDS, med.
pressure boiler plant, ete. . . . . 50° 27
3. Bokaro Steel Limitad
(a) 1+7 mdt. stage 2511
(b) 4 m.t. stage 530000
(c) Slag Granulation Plant 7°0
4. Indian Iron and Steel Compnay (1ISCO)
(a) Plant rehabilitation scheme 930
(b) 1oth Coke Oven Battery . 24" 56
(e) Chasnalla Open Cast Mine 570
‘) Ramnagore Open Cast Mine 375
“ei Double Flanged Screwed Pipes 1
s. Alloy S'teel Plant, Durgapur
Addl. m-lting facilities . 7°95
G. VISL, Bhadravati -Ferge Plant 135
7. Salem Steel Ltd., Stage 1 108° 70
4, R& D various projects 1587
IT. Additions, modifications, replacements = 1l zical innovations, township, etc.
46-6o
9. Bhilai Seeel Plane .
100" 00
10. Durgapur Steel Plant . 100° (0
11, Rorukela Steel Plant ¢, . 75 00
12. Bokaro Steel Plant . 10" 00
13. TISCO 140° 00
14. ASP, Durgapur . . 20° 00
1. VISL . .

1500
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1 2 s
III. New Schemes :
16. CRGO Project, Rourkela 10885
17. Bokaro—4' 75 m.t. stage 50° 00
18. New Stcel Plants 200° 00
19. Cement Plants 50° 00
20. Captive Power Plants 100° 00
21. Sponge Iron (India) Ltd. . . . . 5 70®
2¢. Others—New Schemes at DSP. ASP, VISL. R & D, MOIL, Refractory Plants
and Misc. provision for HSCL, MECON'. SAIL. etc. . £0° 00
GRAND ToTaL ::,T(‘T:;

*Central Government contribution only.

Blind Children in India

5150. SHRI YUVRAJ: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether most of the blinds in
India are children and if so, their
number;

(b) whether in the absence of
adequate quantity of vitamin ‘A’ in
the diets of Indian children, they be-
come blind for ever; and

(¢) whether some definite specific
measures will be taken to prevent
blindness and if so, when with de-
tails thereof and if not, the reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV). (a) No,
Sir.

(b) Vitamin ‘A’ is essential for sight
and itg acute deficiency often leads to
blindness.

(c¢) Government of India has launch-
ed a programme of “Prophylaxis
aguinst blindness due to Vit, ‘A’ defi-
ciency among children between 1 to 5

years of age”, which consists in glv-
ing a dose of Vitamin ‘A’ in oil every
six months to protect children from
developing Vit. A deficiency. The
scheme was started in Southern and
Eastern States during 1970-71 and
was later extended to the States of
Gujarat, Haryana, Maharashtra,
Madhya Pradesh and Uttar Pradesh.
During 1976-77. the programme was
extendeq to all the States.

The Government has also launched
a National Programme for Prevention
of Visual Impairment and Control of
Blindness with the following features:=

(i) Health education to community
in eye care measures so as to preserve
sight and prevent visual impairment.

(ii) Provide immediate eye relief
through mobile units which will un-
dertake comprechensive eye care
services in the remole areag and also
undertake survey of the community
including pre-school and school-going
children for early detection of visual
impairment.

(iii) Develop permanent infrastruc-
ture for comprehensive eye health
care services at the PHCs Taluka and
District Hospitals, Medical Collegas
and the Regional Institute of Opthal-
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mology. The Government of India
have also identified Dr. R. P, Centre
for Opthalmic Sciences, AIIMS, New
Delhi, for development as an apex
organisation under the National Pro-
gramme. The development of such
permanent infrastructure would pro-
vide eye care services from the
peripheral level to the highly specialis-
ed apex Centre.

vt gt ¥ fafwesr gfagw
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IAAT AT AT KT AF D

e T qf T wsa HETEw
¥ Ty HAY () ImTA g TIE)
Eif (Al

AT ok & QAT wty F TSI
A

5152. sWtad feg wr§ @« : w0
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Handing over of Mail Motor Service
to Private Contractors

5153, SHRI SOMNATH CHATTER-
JEE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

() whether Government have
taken a policy decision to handover
the P & T Mail Motor Service to pri-
vate contractors; and

(b) if so, the reasons thereof?

THE MINISTER OF STATEIN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEO SAD: (a) and (b). No such deci-
sion hag been taken.

Gram Panchayats in Orissa without
Post Offices

5154. SHRI PADMACHARAN
SAMANTASINHERA: Will the Minis-
ter of COMMUNICATIONS be pleased
to state:

ta) is it a fact that, after 30 vears
of independence, there is no Post
Office in every Gram Panchayat
Headquarter in Orissa State;

(b) if so, in which Gram Panchsyat
headquarter in Orissa State there is
no Post Office upto date (District-
wise); and

(c) what is the programme to open
Post Office in every Gram Panchayat
Headquarter and when?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b), Out of 3,826
Gram Panchayat Headquarter villages
in Orissa State, 834 are without post
offices.  District-wise number of
Gram Panchayats Headquarter vil-
lages without post offices as on
30-6-78 is given in the attached State-
ment. The names of these villages
are being ascertained and the informa-
tion will be placed on the table of the
House.
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(c) 337 Gram Panchayat Head-
quarters villages in Orissa State
which fulfll the condition of distance
from the nearest existing post offices
have been earmarked for opening
post offices during the Sixth Plan
period i.e. 1978—83 provided the other
condition of minimum guaranteed in-
come expected from the proposed
post office is satisfled. During the
current financial year, it is proposed
to open 150 post offices in Gr
Panchayat Headquarters villages in
Orissa State.

Statement

District -wise number of Gran Panchayats Headguarters in Orissa with and without Post O flice

as on 30-6-78
Sl No. Name of the District 'IV\;‘; of Gﬁ:ﬂ:‘:&:
villages as on 30-6-78
With Post Without
Offices  Post Offices
1 3 4
1 Balangir 182 3t
2 Balasore 222 81
3 Cuttack 404 183
4 Dhankanal 196 35
5 Ganjam 448 61
6 Kalahandi 185 41
7 Keronjhar 142 16
8 Koraput 329 148
9 Mayurbhanj 205 50
10 Phulbani 141 11
11 Puri 268 108
12 Sambhalpur . 258 57
13 Sundergarh 122 17
e
Torar . 2992 834

Grae Torar . 9826
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Conslitution of Cell to look after the
Interest of SC/ST

6156, SHRI MAHI LAL.

SHRI KACHRULAL
HEMRAJ JAIN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(&) whether in fulilment of Gov-
ernment Assurancey  Implementstion
Cell for looking ofter the interests
of Scheduled Castes/Scheduled  Tri-
bes in matlers of reservation in re-
crultments and promotions etc. have
been created in his Ministry headed
by 0 person belonging to Scheduled
Custes and Scheduled Tribes Cate-
gory:

(b} M so, constitution of the Cell;
and

(¢} if nol, the reasons therefor and
when the Cell will be created?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR

AUGUST 24, 1078
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(SHRI RAVINDRA VARMA): (a)
and (b). A Cell hag béen 32t yp in
the Ministry of Labour to look efter
the interests of Scheduled Castes and
Scheduled Tribeg with following een-
stitution:

Liaison Officer One
(Deputy Secretary, Adm).
Under Secretary Ome
Section Officer One
Assistant One
LD.C. One

The instructiong issued by the Mini-
stry of Home Affairs (Department of
Personnel and A, R) do not provide
that the Cell should necessarily be
headed by a person belonging to
Scheduled Caste/Scheduleg Tribe
Community,

(¢} Does Not arise.
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Plot given to Steel Workers Union,
. Bhilai

5158. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) has the management of Bhilai
Steel Plant given any plot/land in
sector-IV of BSP township on Jease
to steel Workers Union (INTUC);
and

(b) if so, what are the terms and
conditions of the lease and the area
of the land?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA); (a) No, Sir.

(b) Does not arise.

Revenue earned from Advertisements
by Telephone District/Circle

§159. SIIRI AHMED HUSSAIN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the revenue earned by each
Telephone Distt./Circle on advertise-
ment on (i) Telephone Directories
(ii) Telex Directories from the Pre-
sent and previous issue;

(b) whether Government have also
engaged some Extra Departmental
Agents or advertisement agents for
the purpose; and

(c) if so, on what terms and con-
ditions and the number of such
agents, Circle/District-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAD: (a) to (c). The required
information is being collected from
the Heads of Telecam Circles/Tele-
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phane Districts and will be laid on the
Table of the House in due course.

ust aw frwfeaa wiefodt o dear
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Grant of Oul of turmm Telephone
connectiong

5161. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of COM-
MUNICATIONS be pleased to state;

(a) in what circumstances he uses
hig discretionary powers for out of
turn allotment of telephones to app-
licants seeking telephone connec-
tions;

(b) in how many cases has this
power been used by him between
March, 1977 and July, 1978 for out-
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of turn allotment in Bombay, Delhi,
Caleutty and Madras; and

(c) what are the names/addresses
and the circumstences in which out
of turn allotment wasg made to €ach
allottee referred to in part (b)
above?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH.
DEQ SAI): {a) Out of turn sanctions
are issued in following types of cases:

(1) Airlines, Tourist Hotels, In-
dustriul Units, ete., opening
office for the first time.

(ii) Publie Institulions like scheoals,
colleges, nursing homes, hos-
pitals ele., which are newly
sel up and are withoul tcle-
phone facilities.

{ili) Cases recommended for out-
ol turn priority by Central or
State Governments,

(iv) Individuals who need tele-
phones urgently on medical or
alher vompussionate grounds.

(v) Distinguiished persons.

(b} ung (¢). Records are not moin-
toined on this criteria. It is dgiffleult
to supply the particulars of such epses
belween March, 1977 and July, 1978,

Indlung Missing Flight to Kabul

A SHRI RAJ KESIAR BINGIL
Wil the NMitister of EXTERNAL AF-
FAIRS be pleased to state:

(o whoetlor hiy slention has been
driwmn towards news ilem entitled
YOI Hans midg flight 1o Kabul™
ap ving m the Nalional  Herald’
dated the 4th Aupust. 1978; and

it 0 oas e pewstion of Govern-
men{ thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHR1 SAMARFENDRA KUNDU): (&)
Yes Sir.
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(b) On receiving information that
a group of Indian nationals was ille-
gally emigrating to Kabul, the Protec-
tor of Emigrants carried out the neces-
sary emigration check at Palam air-
port on August 3, 1978. During the
check, 76 Indian nationals, who had
initially declared their purpose of visit
to Kabul to be “tourism”, were found,
on furlher enquiries, to have been try-
ing to emigrate for employment abroad.
As they had nol completeg the forma-
lities required for taking up employ-
ment abroad, prescribed under the
Emigration Act, 1922 they were there-
fore nol allowed to depart.

They were also informed that they
could collect their passporls from the
office of the Protecior of Emigranis on
August 5, 78, and that on completion of
emigration lormalities, they would be
allowed to depart. Out of the 76 In-
dian nationals prevenied from leaving,
75 have already collected their pass.
ports,
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Opening of a Medical College in
Tripura

5165. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it ig a fact that there
13 no medical college in the State of
Tripura, if go, whether there is any
proposal for setting up one under the
Annual Plan 1978-79 or under the
current 5th Plan.

(b) if there is no such proposal,
the reasons for not setting up a me-
dical college in the State even
though it is a remote tribal inhabited
urea; and

(c) whether the lack of such faci-
lity for the State is not likely to
come in the way of smooth and quick
development of this tribal area?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) There is no
medical college in the State of Tripura,
nor is there any proposal for setting
up one in the near future,

(b) There is a Regional Medical
College at Imphal which caters to
the needs of the States in the region
i.e. Mizoram, Manipur, Meghalaya,
Nagaland, Tripura and Arunachal Pra-
desh. Tripura State gets its due gshare
of admission in that college.

(¢) No. The State of Tripura has
sufficient facilities for admissipn of the
eligible students to the MBBS {n the
regional Medical College, Imphal and
the students from Tripura are also
being admitted to other medical colle-
ges in the country by the Government
of India through nominations.



‘71 Written Anvwers

whfvnre wite dgaen & de N
Fofrem A

5166. it WYY W€ w1¥o wWtatl :
I GETC AT OF & &7 w7 w G
fF -

(%) ®r A wfEw § adt A
W YgETn & fw @ o e
1 w1 § oG Ag WA F ofewioa:
o= N E N CH A F qewT AW H
7g fagy feq a=x @, W%

(&) =1 v FT AZEAT  qEA-
wq & W AR OF gy Ty
¢ o aFT F ATy & fad 5w dar
&7 faq-78 9T TEA AEwE § AR
gfz i, I 70§59 =Y § qewr 9909
fr ordfy ?

AT AAreT § UG AW (e
#or<l waTe gudE @) : (F) AgAT
o AT & @i A feR dwr amw
& T & = qIew § adr faar
qETRE § Ay AT A EY Ay gy
‘A O FW AEHCAE F AHY I9-
o & wfrg et 9 §, eafen v
w¥ ¥ Ffzameat {17 A FrarRA© §

(@) a8 &2 v =9 @
b1 wofa g w0 O A § que
|1 % fag wreaTt £ a1 o 3

Homoeopathic Ear Drops

5§167. SHR1 R. L. P. VERMA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that unlike
Homoeopathy Ear Drops viz MUL~
LIEN OIL are afloat in the market
and their use encourage amongst
Homoeopaths by the manufacturerg of
these ear drops;
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(t). whether it is also a fact that
such car drops are not permitted to
exist vide Article Nos. 185 and 203 of
‘Organon of Medicine’ of its foot-
notes;

(c) what action Government pro-
pose {o take to completely stop the
manafacture, sale and use of such
anti-pathic medications which are
harming the people; and

(d) what steps Government pro-
pose to take against those who per-
mitted the manufacturers to manu-
facture, sale and service with these
hazardous medicines in the name of
Homoeopathy?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHR] JAGDAMBI
PRASAD YADAV): (a) Yes, ear
drops know as ‘MULLIEN OIL' is
available in the market.

(b) Dr. Hahnemann had not men-
tioned about the use of Homoeopathic
ear drops. However, Dr. Hahnemann
had stated vide Article 289 and 290
of the ‘Organ of Medicine’ that every
part of the body that possesses the
sense of touch is capable of receiving
the influence of medicines and of
propagating their power to all other
parts, and that the parts that are desti-
tute of skin, wounded or ulcerated
spots permit the powers of medicine
to exercise almost as penetrating an
action upon the organisms as if the
medicine had been taken orally.

(c) and (d). Does not arise.

Homoeopathic Hair Olls

5168. SHRI SARAT KAR: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that Arnics
Hair Oil is being manufactured, sold
and their use encouraged by publicity
alongwith Homoeopathic treatment
pretending it to be a Homoeopathic
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Hair Oil and which does hinder the
Homoeopathic treatment under Art-
cle, 185 to 208 of ‘Organon of Medi-
cine’ and therefore defamatory and
injurious to the Science of Homoeo-
pathy, and

(k) if 50, what action Government
propnse to take to stop this unbealthy
trade article of the vested interesi,
not -esiding under the jurisdiction of
the 'Organon of Medicine™?

THE MINISTER OF STATE IN THE
MINISTRY OFHEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) ‘Arnica Halr
Qil’ is being manufactured ang sold
and its use is also recommended by
the Homoeopathic profession. How-
ever, no mentioy has been made spe-
cifically about the use of Arnica Ha:r
Oil in Section 185 &and 203 of the
‘Organon of Medicine’. Dr. Hahne-
manp bhad favoured the external ao-
plication in certain cases as may be
seen from his various writings like
‘Materia Medica Purs’. He had stased
vide Section 289 and 290 of the 'Orga-
non of Medicine’ that every part of the
body that possess the sense of touch
is capable of receiving the influence
of medicines and of propagating their
power to all other parts and that the
paris that arc destitute of skin, woun-
ded or ulcerated spots permit the
powers of medicines to exercise almost
a» penetrating an action upon the
organism as if the medicine had been
taken internally. Therefore, the use
of Arnica Hair Oil does not hinder the
Homoeopathic treatment nor does it
harm the patients or the Science pro-
vided the application of the same ia
made judieiously,

{b) Does not arise.

Homoeopathic Books

5168. SHRI RAJE VISHVESHVAR
RAO: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
10 atate:
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{a) whether it is a fact that origi-
na} authentic books of Houmoeopathy
have heen changed and reproduced
in the name of authorg to give rise
to de-generated treatment of Homoeo-
pathy by the vested intereats of which
BOFNNINGHAUSEN's REPERTORY
of Anti Psoric Medicines ig an ex-
ample, the original edition con-
tains about 269 pages whereas the
current edition containg more than
1200 pages of double sren  almosh
Eight Times; and

{by ¥ s0, what action Government
propose to teke to preserve the ori-
ginality of the Homoeopathic books
as yvet available in the market?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) It is not cor-
rect to say that the originel suthentic
books of Homoeopathy have been
changed and reproduced ip the names
of authors, Most of the books publish-
ed in India sre reprints of the foreign
editions. While doing so the names
of thc authors and their contents are
not changed, even though the publish-
ers are changed. Dr. Bofnninghausen
had published many of his works es-
pecially on repertory of Homoeopathy
and Materia Medica, such as “Reper-
tory of Anti-Peoric Medicines” and
“Repertory of medicines which are not
Psoric” and also his famous matser
piece “Therapeutic pocket book.” The
Hon'ble Member may be perhaps re-
ferring to the book entitled ‘Bofnning-
hausen's Characteristics &nd repertory™
by Boger,, Bofnninghausen Dubliah-
ed his earliest repertory known as Re-
pertory of Anti-Psoric Medicines in
1832. Dr. Boger translated this bhook
in Englich in 1800 and it contains 269
pages. In 1805 Dr. Boger published
his Bofnninghausen's Characteristics
and repertory. In this book, he not
only included essentials of the master
piece of Bofnninghausen on Homoeo-
pathic Repertory and Materia Medica
but alsg made it uptodate by including
newer remedies. In 1937, Roy & Co.
of India published a reviied edition of
this book comprising of about 1200
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pages which wag reprinted again in
1062. In 1977, M/s. Jain Publishers
bave reprinted the same. Dr. Boger
is considered to be one of the greatest
suthorities on Bofnninghausen—hence
there is no question of comparing these
two books and the question of degene.
ration in Homoeopathic treatment by
publication of such works does not
arise.

(b) Does not arise.

Payment of Bills of Supplies of
Homoeopathic Medicines to C.G.H.S.
Dispensaries, Delbi

5170. SHRI PRADYUMNA BAL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased t°
state:

(a) the time generally taken by the
Ministry to pass and make paymernt
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of the bills for the medicines supplied
by the suppliers of Homoeopathic dis-
pensaries of C.G.H.S, in Delhi;

(b) the particulars of bills pending
for clearance as on 31st July, 1978
and since when pending;

(c) the particular reasons for witlh-
lioiding payment for such a long
time; and

(d) whether due to later payment
of their bills the suppliers delay the
supply of medicines which cause in-
convenience to patients to get medi-
cineg in time?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) About one
month.

(b) Particulars of bills pending ason 31-7-78 are as follows: —

S. No, Firm’s Namr

Bill No, Amount  Recd. on

1 M/s. Beck & Koll Lab. Pvt. Lid.

2 MJs. St. George's Homoeapathic Clinic and

Pharmacy

3 M/s. R. K. Bhandari {Homeo Pyt Ltd.

BKK/78-70/44

44013 wl-5-58
1264 1533°75  29-7-78
1054 399°0C  14--3-78

(¢) The bills mentioned against
S. Nos. 1 & 2 have been received re-
cently and have already been proccs-
sed. The bill mentioned at S. No. 3
is pending as there is some discrepancy

in the supply order which is being got
rectified.

(d) No, Sir.

Potency of Homoeopathic Medicine

5171. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there is any procedure
to verify the potency of Homoeo-

pathic medicines supplied by the
suppliers to C.G.H.S. dispensaries in
Delhi; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMSI
PRASAD YADAV): (a) No, Sir.

(b) Does not arise.

Shortage of Homoeopathic Medicines

5172. SHRI SHIV SAMPATI RAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that most
of the medicines at Homoeopathic
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C.G.HS. Dispensary st Gole Market,
New Delhi remain out of stock;

(b) it so, the particulars of the
medicines which remain out of stock
for more than one week and the
reasons therefor; and

{c) the step; taken or proposed to
be teken to make available medi-
cines gll the time there?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) No, Sir.

{b) and (¢). Sometimes, a few me-
dicines which are imported and/or con-
tain imported ingredient go out of
stock. The same are supplied to the
CGHS Homoeopathic dispensaries &s
soop, as the stocks of such medicines
are imported and delivered by the
suppliers.

Homoeopathic C.G.H.S. Dispensary,
Gole Market

5173. SHR] SHANKARSINHJI VA-
GHELA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
tp state:

(a) the accommodation allotted to
the Homoeopathic CGHS Dispensary,
Gole Market, New Delhi;

(b) the number of doctorg in this
dispensary;

(c) the rooms occupied by the doc-
tore and the space occupied by the
office, store and pharmacist;

(d) whether this accommodation is
considered gdequate keeping in view
the number of doctory and number
of patients visiting the Homoeopathic
doctors; and

(e} it no, the arrangements pro-
posed to be made to make more ac-
commodation available to this dispen-
sary?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND JFA-
MILY WELFARE (SHRI JAGDAMEI
PRASAD YADAV): (a) to (c). There
are four doctors in C.G.HS, Homoeo-
pathic Dispensary Gole Market which
has the following sccommodation for
the doctors and other staff a=  also
stores;—

Regular rooms 8
Improvised rooms 3
ie. covered varandah

Small room for store 1

(d) The sccommeodation is pot con-
sidered adequate.

(e) In view of the shortage of ac-
commodation in this dispensary, Dir-
ectorate of Estate have been requested
to allot suitable alternative accommo-
dation.

Effect of Shortage of Refractorien

5174. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to stete:

(s} is it & fact that refractories
shortage has hit the steel plants; gnd

(b) if so, the detatls thereofy

THE MINISTER OF STATE IN THE
{SHRI KARIA MUNDA): (a) Short-
ages in some critical #ems of refrac-
tories ara being experienced for snme
time,

(b) The principal reasons for the
shortages are constraints in rafl move.
ment of raw materials and inadequate
supply of power to some of the refrac.
tory units, and shortage of dead burnt
magnesite for the manufacture of
basic refractoriea. To improve the
position, the matter has been taken
up with the concerned agencles.
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Grievences of Chiriburg Quartizite
Mineral Mines Workers

5178. SHRIMAT] PARVATHI KRI-
SHNAN: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

{a) whether Government has
received a representation from the
United Mineral Workers Union, Sing-
bhum, Bihar regarding the grievances
af the Chiriburu Quartizite Mineral
Mine; Workers—M/s. Orissa Cement
Limited (Dalmia) Singbhum, Bihar
dated 11th May 1878; and

(b) if so, the details and Govern-
ment's reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRE AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

{b) Broadly the grievances relste t,
the non-introduction of Provident
Fund Scheme in  Quartizite Mines,
setting up of a Quartizite Mineral Wel-
fore Cess Fund, incresse in rates of
minimum wages, provisions of educa-
tionsal, welfare znd medical facilities,
enforcement of safety under the Mines
Act and sbolition of contract labour
system, The Union have also sug-
gested that a Commitiee of Members
of Parliament should enquire into the

BHADRA 2, 1000 (SAKA)'

Writtes Aveewnl} &8

working conditions of tribal miners in
the mining area. The Regional Labour
Commissioner (Central) Dhanbad haa
been deputed to inquire into tha grie-
vances; initially,
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Biepy for Preventlon of Blindnesg in
India

5180. SHRI BALDEV SINGH JAS-
‘ROTIA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
410 state;

(a) what steps Government are
teking to prevent, remove end helping
‘he blinds in India which is heving
2nd lergest number ot blinds ip the
world;

{b) what is the State-wise humber
.0f blinde in the country with causes
in each State, giving each year
number;

(c) ig it under active consideration
0! Government to start blind houses
in large number so as to cope with
the requirement for treatment, help,
Bulde so that millions of these people
ey have good life all round; ang

(d) the mmount spent on blinds
Klving 3 years fAgures apnd what v
budget grant allocation for the cur-
rent year?

THE MINISTER OF STATE 1IN
“THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) The
‘Government of Indla have launched
a National Programme for preven-
tion of Visusl Impairment and Con-
trol of Blindness with the following
features: —

(1) Heallth education to community
in eye care messures 50 as to pre-

serve sight and prevent visual impair-
ment.

(ii) Provide immediate eye rellef
through mobile units which  will
undertake comprehensive eye care
services in the remote aress and also
undertake survey of the community
including pre-school and school-going
children for early detection of visual
4mpalrment.

(illy Dwevelop permanent infrastruc-
ture for comprehensive eye health

AUGUST 24, 1978

Written Answers 84

care gervices at the PHCs, Taluka and
Distriet Hospitals, Medical Colleges
end the Regional Institute of Ophthal-
mology. The Government of India
have also indentified Dr. R. P, Centre
for Opthalmic Sciences, AIIMS New
Delhi, for development as an apex
organisation under the Nationsl Pro-
gramme. The development of such
permanent infrastructure would pro-
vide eye care services from the peri-
pheral level to the highly specialised
apex Centre,

(b) Since blindness is not a notifi-
able disease as such it is not possible
to give State-wise number of blind in
the country. A few studies conduct-
ed by the Indien Council of Medical
Research have indicated that cataract,
trachoma and infections, glaucomas,
nutrition deflciencies, injuries, small-
pox, some systemalic diseases like dia-
beties, tuberculosis, leprosy, STD etc.
ard certain congenital conditions like
optic atrophy are responsible for the
visual impairment and blindness.

(¢} No. However the Government
have decided to set up a Nationsl In-
stitute for Visually Handicapped at
Dehradun. The Institute will be com-
posed of the following divisions—

. Research Diviston
. Training Division.

1
. Aids and appliances Division.
8 School Division.

2

3. Book Division.

4

6. Industrial Psychology Division.
{d) Government gives assistance to

voluntary organisations for the handi-

capped including blind. Separate

figures for assistance to the blind are

not available. The following amounts

were sanctioned to the voluntary or-

ganisations for the handicapped dur-

ing the last three years:—

1975-78 Rs. 65 lakhs
1978-77 Rs, 80.82 lakhs
1977-78 Rs. 8033 lakhs
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The current year's total plan provi-
sion for the handicapped is Rs. 275

lakhs which includes the provision for
the blind.
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Backward Districts of Orisea and
Provision of Postal Facllities

5182. SHRI D. AMAT: Will the Min-
ister of COMMUNICATIONS be pleas-
ed to state:

(a) the names of the backward Dis-
tricts of Orissa where Government
propose to provide postal facilities on
a priority basis; and

(b) what are the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR! PRASAD
SUKHDEO SAI): (a) (i) Keonjhar
district whole.

(ii) Koraput district whole.
(iii) Kalahandi district whole.
(iv) Sundergarh district whole.
(v) Mayurbhanj district whole.

(vi) Dehnkanal (Seven Sub Divi-
sions),

(vii) Phulbani District (Three Sub
Divisions).

(viii) Daspalla Tehsil of Puri Dis-
trict.

(ix) Aul, Rajkanika and Rajnagar
PS areas of Cuttack District.

(x) Nilgiri Sub Division of Balasore
District.

(xi) Guma, Rayagada and Rudaya-
giri blocks of Ganjam District.

(xii) Kuchida Sub Division of Sam-
balpur District.

(b) The areas where the extent of
postal facilitieg is lower in compari-
son to the State average or which
are declared backward by State Gov-
ernment are generally declared pos-
tally backward so as to bring them
on par with other areas considered
developed from the postal point of
view. Relaxed norms for opening
post offices are applicable in such
areas so as to facilitate postal] deve-
lopment.
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Shortage of Aluminium

5184, SHRI NIRMAL CHANDRA
JAIN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whethey there is al] round
shortage of EC. grade aluminium
required by the State Electricity
Boards for manufacturing ACSR/AAC
coaductors for their transmission, and
distribution programmes;

(b) if so, what steps the Govern-
ment of India are taking to meet this
shortage; angd

(c) iIs it possible for the Govern-
ment of India to import E.C. grade
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aluminium and making it available to
the State Electricity Boards at the
same price gs the indigenous supplies
and also by gllowing subsidy at the
rate of Rs. 3130[- M.T.?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(b) Power cuts imposed on certain
aluminium smelters, have resulted in
decrease in production of aluminium.
Supply of both electrical conductor
grade and commercial grade alumi-
nium has, therefore, been affected.

The matter of ensuring adequate
power supply for aluminjym produc-
tion has been taken up with the
State Government concerned. Ar-
rangements have been made to meet
the gap between demand and indige-
nous production by imports.

(¢) No, Sir.

Seniority Lists of Computors and
Investigators and Appointment
as Assistants

5185. SHRI BALWANT SINGH
RAMOOWALLA: Will the Minister
of PARLIAMENTARY AFFAIRS AND
LABOUR be rpleased to state:

(a) whether the quota-wise senic-
rity lists of Computors and Investiga-
tors in the Ministry of Labour have
been finaliseq ang issued as assured
in reply given to Unstarred Question
No. 8368 on the 27th April, 1878 and
if so, a copy each of these lists may
please be placed on the Table; and

(b) what steps are contemn»lated to
provide openings for Computors/
Investigators to the Posts of Assist-
ants and Section Officers just as
LDC's and UDC's are provided
opportunities to become Computors
ang Investigators in addition te
enjoying promotion facilities in their
own line, 3o that justice is done to
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Camputors and Investigators by pro-
viding them also with a double avenue
of promotion?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
‘The lists have not yet been finalised.

{b) The Recruitment Rules for the
posts of Assistants and Section Offi-
cers which have been framed by the
Department of Personnel, do not pro-
vide for such appointments.

Danger of out-break of Cholery In
Delhi

5186, SHRI JANARDANA
POOJARY!
SHR! SHYAM SUNDER
GUPTA-
SHRI MUKHTIAR SINGH
MALIK:
SHRI G M. BANATWALLA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

{a} whether it is z fact that jn
addition 10 malaria capital is facing
the danger of the outbreak of cholera
epidemic; and

(b) it so. the remmedial measures
taken by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No,
Sir,

(b) Does not arise.
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(%) amgdfes  fafemr  qgfr 2w
¥ qgdr ft b g off £ Wl
fafmar o gt & W=
R ofteg & owwm 20 T/
w wfea &t § 100 oqEER SRTGt/
gfet aar w=enfeat ) e w1 4
OTEETA FO¥R £ 47 774 & afwom
¥ wrefin fafesn i it ®
g oEET™ afray ¥ ooy ww
W 4 ¥g oqeeTy afcen) # afoon
w73 &1 duey feqy mar 0 & ofoeR
(1) wgi o fog,  (2) gmh
fafemr agfa,  (3) £t on
{(4) am Wk oefer fefemr o
o F o ofrad agiy Y dofreg
wrmfeal & #9 # oorey ¥ or ¢
fFam o feg 1 v aTtem
ofrag o dwifirr geTEerr ofnfr &
= £ # fafws enen¥ &1 grommiey
fear % o' foeft, e, o witw,
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(w) o & wwm oEETw
Qe ) firor %7 wp faefr ot
& o ot o< ey W

Allocation of Steel to Tube Industiry

5188, SHRIMATI CHANDRAVATI:
Will the Minister of STEFL AND
MINES be pleased to state:

{(a) whether there had been faulty
allocation and lesser supplies of steel
to tube industry which has suffered
greatly as & result thereof and are

experiencing labour unrest and facing
closure;

(b) whether it has resulleg in
inerease in prices of steel pipes; and

{c) if so, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (S5HR1 KARIA MUNDA): (a)
Because of a temporary fall in indi-
genoug availability of hot rolled coils
and skelp, it has been decided to dis-
tribute the available guantity tg the
tube makers and other consumers on
the basis of their export commitments,
past off-tnke and the capacity. This
enaures equitable distribution to all
and 1a In the best interest of {ndus-
try during the period of temporary
shortages. -

{b) and (c). There being no statu-
tory control or surveillance on the
pricing of steel tubes, It i3 difficult
to say if théerc has been any increase
in their price.
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Delay in Publication of Telephone
Directory for Bihar Ofrcle

5189. SHRI K LAKKAPPA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Telephone Direc-
tory is published every yvear for Bihar
Circle;

(b) it s0, when it was published
last;

{c) the reasons for delay in the
publication; ang

(d) whether actlon has been tsken
against the officials, printing firm and
the  Advertising agency for such
delay?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir,

{(b) Bihar Circle Divisional direc-
tories (English Edition) were pro-
gressively brought ocut from Dec. 1877
to July, 1978 and those in Hindi from
April, 1978 to May, 1978,

{¢) Information, as asked for is
given in the statement attached,

{d)y Official neglect has not been
found in this case. However, previ-
ous contracts with the printers and
Advertising Agents for English edi-
tion and the printers for Hindi edition
of the consolidated Circle directory
have been terminated snd fresh ar-
rangements have been made.

Statement

The prior to 1977 issue, the Circle
has published one consolidated Tele-
phone Directory including Patna Te-
lephones Distt. both in English and
Hindi. This was July 1973 issue and
was brought out in February, 1974,
No directory could be published dur-
ing 1975 and 1876 due to the disputes
raised by the Printers and the ad-
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vertising agjents. The Printers delay-
ed the pubjication on one plea or the
other like ' power cuts, labour trou-
bles, break down of machinery etc.
Due to these unwarranted delays and
non-coopedwtion by the printers and
advertising agents contracts with
them had been terminated in April,
1977,

Patna Telephone Distt. was previ-
ously included in the Bihar Circle
Directory. In 1977 the Patna Tele-
phone Distt. had published separate
Distt. directories both in English and

Hindi in January, 1878 and February,
1978 respectively.

Consolidated Circle directory in
Hindi, after 1974 could not be got
printed due to the fact that the prin-
ters were facing a serious litigation
with a nationalised bank and they
ultimately failed to deliver the copies
as a result of which contract with
them was terminated.

In regard to printing of divisional
directories of 1977 issue in Bihar Cir-
cle, the position is as under:—

Name of the Divisions.,

Brought out

English Hindi
e Gaya . . 7-12-77 6-4-78
2. Dhanbad . 7-12-9% 6-4.78
3. Darvanga 13-1-78 8-5-78
4. Ranchi . 2-3-78 17-4-78
5. Patna (T) 4-5-78 21-4-78
6. Muzaffarpur 27-6-98 15-4-78
7. Jamshedpur 7-7-5R 16-5-98
Thet 190000 »I( ir Bitiar Circle directory both in English and Hindi is expected to be braguht
out hetween De~ember, 78 and March, 79.
gty @Y ¥ A A AR geAd (w) afz gt, M a=wd TwAX
ol T yrEaT gy e g ?

5190. =Y frar g}t Lo
qwrr T gy wAT ¥ g w397 fw

(w) w@ armiwr @At & 2dem
TR W TeR W o & AR
™ Wi & fad $r wniwn @
T Wx

dwrt dywa ¥ ova d@Wt (WY
apfe wuW godw A0 ): (®) & (7).
[ warRY ¥ at 1976-77 F AT
o U 2R CRNRT ¥ ITewdY
ot for 2w Qe & grewd
& fag ad 1H78-79 & TR wrdww
@ w0 IR ddifew e
gen  dwm fawo-] ot fewow-11
LR 4
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- G T AW ¥ 1976-77 F§ 1878-79

o Fdam wH & el *

Wt @ A e

LEE RS I CE R
Lolih o T
1 2 3 4
1. wrY 73 40
2. wa" 3 3

3. fag g At w 5o A
4 TIm 37 35
s. gfamn 5 6
6. fgavew qqw 13 8
7. IS A EFEAR . 4 5
8. &ATH 114 45
9. ®M 30 25
10. W7 AW 25 15
1. TETg 25 50
12. Ay = 3o T 1
13, AwrEg ¢ £ A8 :
14, ATty 1 2
15. I 7 2
16. Sy 27 11
17. TWEWH 28 20
18. faferw 5 1
19. wfaeATy 103 65
20. faqa st T 3
21. I MW 36 40
22, ofvwdt amw) 33 14

av ke &w

23. vy fwvare g8 w9 ! 2
24. UEMEW 1 1
25. < it i it
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97
1 2 3 4
26. T AW A w1 T #E 7Y
27. faelt . it T wg T
28 Wy Tww frw . 1 it off
29, W AN ) ¢ T w1t T8
30. foory . ¢ T 2
31. qifexQ 1 1
any 573 400
fera—I1
- g [aw wiea fa T 1976-77 I 1978-79
o F e et & A g
Wl F Qi TRl F ey
73 TEET KT AT A qRier
e E{e0 84 L0
q&
—1 2 o 3 4—
1. =T . 219 230
2. fage . 30 278
3. fe=tt |, 27 15
4. A 57 ]
fag . —
— _ } 300
TR ATR & . 1
5. wyswi | . . . 38 50
6 W . . . . 64
o gAY . . . — } 115
7. wAfew 47 175

2572 184
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1 2 3 4
8. W= WAW . 203 750
9. WEE 95
T 3 500
10. aqq . . 26 N
T S
aforgz 4
AT 10 b 450
faerey 3 !
LILICES 1
faga 13 )
11. g9 . 115 ]
g 80 i 175
femee w2 89
¥ _—
12. ¥ 85 325
13. qIN9ME 164 400
14. gfgearg 88 } vos
qifear — <
15. ST WM 109 670
16. of=w ama | 115 ]
1
fafera . . 29 L 365
S¥ET AR AR 6 J
anr 2028 5000
Tmifet w1 dntw e gee 3 ®E § &g ¥7 25 w4 37 fem
. T oar
5191. &Y CRETY qreNt : &
arery wT qftae wwuTr AWl Ag (&) = aw@e w1 wmifse
T R AT £ fw Y AT ¥ 7} qoqraRA fawr g f =

ToArwT F T gA: & fwar

(%) w1 g fafa & R () w1 FMT & @ W
swifedi &1 afes s OF N & &1 g fear ar ; wix
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(7) afz &, 4 37 A & ¥
F 31 faoig fear & o TE A
wmifage #1 wmer gmn R Ak
F15 fafta agf faar w7 & 1 38% #0
HIL §F 7

Tgreen BT qf G FEAW AXTAE
¥ T w5 FgEdt 9ATE arFE )
(7). wrdqdr wiafars, 1948 &
A Ty EOETS AT BRI
F 95l g HE AErHT F7 ww it
FT AT & W a7 gYF wer § faw-
faw 2T &1 a8 qq Tyeea:  faeedt
garaT & FataT g fadiv wraifaed
F FAFOT R agdr qrH 1977
¥ 3 w14 ¥ a3FT 25 €1 F A0 AT |

(@) fassft garaq &1 AT wra
g FEM ¥ AL § AAFIA faar ar |
() faeet ForAq FrT CAT &I

FreAraA A&l fzar WA °r o

(=) 7z wo7 gl S5

qraat &1 W Aoy & for ww
wrarast 5y fAwm

5192, 5T WTE AqATEF : T HAI
w4 &A1 9A AA TE AT AT OFA
Far fx

(%) a1 =@t faare ofa-
from & oeqdig 99 ¥ AT sarATasy
® FEIT AT IUST  GIH ERT
fazwr fag w@ & f5 fradi % wmaen
1 fragtfes gua ¥ fAaz1d; o

(o) afs gi, ar qeaadr sy @
g o afz a&f & s\ % Fav How 2 7
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gadm w19 qur x| Anr (s
@z i) : (F) 77 (F). FEE
TFIT 7 foredt ot Fiig g At
FfgF 05497 JIARY & 3§ IFK
& fadw ardr 7T fFT g iz A &) FEE
TIEHTT &7 fFdT ST qRETR g w9
g ETEEl &1 o fFuoww o
sF1X % fagwi &1 @ g g9,
faaiEi #1 sty fATes ¥ Wy 9%
s w9y fagaw & gad
¥ fa=r fwar 57w &

Programmes of Youth Parliament

5193. SHRI NATVERLAL B. PAR-
MAR: Wiil the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether it is a fact that the
programme of the  “Youth Parlia-
ment” organised by the Department
in various schools is losing its vigour
and vitality because of lack of ade-
cuate incentive and encouragement;

(b)Y what steps are proposed to
make this programme popular among
the young generation in Delhi and
ather States, increase the awmber of
prizes. help the jnstitutions in pre-
paring manuscripts of the legislative
procedures, detail more staff to pro-
vide guidance, early distribution of
prizes and certificates to the partici-
pant students and schools;

(c) the amount presently available
and how much increase in allotment
is envisaged in future; and

(d) whether the Department had
carried on a study on its working the
reasons for waning out interest and
the suggestions for converting it into
a wider, vigorous and enchanting
activity to inspire the youth for
strengthening and popularising
democracy?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) No,
Sir,

(b} The Department renders neces-
sary ussistance by way of imparting
training to the participating schools
wherever required. This Department
imparts treining to officers of the
State Governments on their request in
organising the Youth Parliament
Scheme and where necessary depute
its officers to the States for giving
practical guidance to the schools. At
present, there iy no proposal to in-
crease the prizes, etc. A scheme of
financial assistance has been circulat-
ed to the State Governments under
which expenditure incurred by each
State/Union Territory upto a ceiling
of Rs. 1000 for each Annual Compe-
tition will be reimbursed by the De-
partment of Parliamentary AfTairs,
Government of India

() An amount of Hs. 45000 has
been earmarRed for the programme
both in Delhi and olher Stales/Union
Terrilories. Government do not en-
visafe any subslanlial increase in this
amount in the near future

(d) Onpinions of the schools which
participated in the 12ih Youlh Par-
liament Competition have been in-
viled by way of n questionnaire. The
information so collected is intended
to serve ag ‘Teed hack' for making
further improvement in the program-
me,

Artificial Kidney Machine

5194. DR. SARQJINI MAHISHIL:

Will the Minister of HEALTH AND
FAMILY WELFARE bYe pleaced to
state:

{a) the position of the artificial
kidney machines in they Government
hospitals {n Delhi;

{b) whether an invenlory of sophis-
timted machines iz now being main-
tained in the hospital; and

AUGUST 24, 1978
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(c) what efforts are beinff made to
cut down the inordinate delpy in re-
pairs and coordination? i

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHH JAG-
DAMEI PRASAD YADAV): {(a) The
position of the artificial kidrey ma-
chines in the Government Hospitals
in Delhi is as under:—

Safdarjang Hospital 3

All India Institute of
Medical Sciences

L.N.JP. Narayan Hospita.- 3.

A new artificial coil kidney machine
has also been procured for Dr. RM.L.
Hospilal, which is expecied to be com-
missioned shortly,

(b) Yes, Sir,

(e} The artificial kidney machines
in al] the hospitals are in working
order. Suitalle arrangements have
been made to avoid inordinale delay
in the repair of theze machines,

Rovalty on Ores

5145 SHRI D. D. DESAI:T  Will the
Minister of STEELL. AND MINES be
pleased o state:

(a) whether the rovalties on Ores
have been increased; and

(bY if 30, the details of the increase
together with the additional amounta
that will acerue to the States?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). The Government have
recently revised roymlty rates on iron
ure and copper ore with effect fram
12th June, 1978. The old and the new
rates are.given in the Statement laid
on the Table of the House,

The additional amount likely to
accrue to the States as a result of the
incresse is estimated at Rs, 5.25 crores.
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\ Statement
L
Old rates of royalty Revised rates of royelty
a
Rs. per Rs. per
tonne tonne
1. I 1. Iron—
@) fyre— - - . 2°00 (i) one lumps—
(») containing more than 62% of Fe. (a) with 65% Fe.or more . 400
(b) containing upto 629, of Fe. 150 (b) with 629, Fe. or more,
but less than 659
Fe. . 8'00
(ii) Ore finesin sizelessthan 125 o' 35 (c) with 60% Fe. or more, ®°'00
cms., produced incidental to but less than 62% Fe.
mining and sizing of ore.
(d) with less than 60% Fe 1*50
(iii) Red Oxide 2°00 (i) Ore fines—
(A) fines (including natural
fines and fines produced
incidental to mining and
sizing of ore),
(a) with 65% Fe. or more 2°50
(b) with 629, Fe. or more, 1" 50
but less thar 65% Fe.
(c) with lcss than 62% Fe.
1°00
(B) concentrates prepared by
benefication andfor con-
centration oflow grade ore,
containing 40% Fe. orless
than 409, . . . ©° 50
(iii) Red Oxide . . 2' 00
2. Copper Ore . . . Rs 3-25 2 Copper Ore . . » Rs 400
per unit per unit
per cent. prr cent of
of copper copper
metal per metal per
tonne  of tonne of
ore and orc and on
on pro- pro  rata
rata basis. banie.
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wg dfgw ot ¥ fafeear agram

5196. =t M1 wea fay :

WY gFM WX woma:

7 'y Gt aftae wwae
qf ag a1 gar 741 5

(%) #m wraA, fazre s oA
JAT TN ¥ 7rg Nfex K70 & oalaal
W el F oA wiw A7 fm o

g

(7) 91 AtThadi 7 =T T4
N raa feadr & J1 falqaw cq@i o7
Ty & | W R

() afe &, @ =afafer oiesi
Y ¥ F 70 a7 ¥ fam aFT
sgg feqm ; o7

(a) 1 3FA R & fmfs
¥ 7T FYHT 97 FT AICEF I 70

27

TarEey wiT afcane weam HAEm
¥ qeg AAY (7 wTeEA gAY aTew)
(%) 7at s AW T AAw B,
warer vm Azfarmm & owaw,
fagmz A 3A7 TN TIIT ATRIG F
arw gfamf 577 @ af oy
AT wahaar, TR F AT
Tqga Wi d¢NA  #fer T &
o 97 qoqrE &7 37§ | wend
Ny WfF s T e
& fom 1 mim A 99 2 gafeg
T 8T ¥ A7FF FIT K wrAEmEr
T oW o T &

() & 377 57 gFT A —
a™: 1016582 FW ¥ W
N QAT IHTT,  TAOANET AT
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et W 24,493.05‘1“"‘? &
qo7 #Y §FAT (§1, 2o To A1 b AT
07 qt fag frQdt &) w-Y -«
nf v

r
fawr<: (1) 3,76,980 AW ¥
Ie7 &1 gravEs g, Qo A
o FzAv AW 1,35,050. 2% °°
¥ wew 1 &R (R dehw wn WO-
farw Fréret shrew) et o |

(2) @iz dfgr s/ @ JTE
w7 ¥y qaw & fa oef §9T0
T wEm, feeht & qeawege (RRIT)
F1 9z FMAT afgT ©F S A
TN OAAT WA B

IATHIW: (1) 77,500 &
¥ g=q #1 FTIVEE AT, LMY
q17 FEAT AT 2,16,728 §IF F
T it daAr (%7[, 2o To qTo HIT
ai-frn frndt drrw)  Aeerd A
4

(2) a7 @rfza AWt N s19F
®1 7 a1 ;A F fan v gardy
W A, 2T 7§ 397 93W /1 AT
Tt Afgd A TS EFT A 9F
@ ¥

(M) = (7). 9fF =TI F
fom #1€ wi s @ g€ Y, @i
vy, faer "7 3@ 9w ¥ I’
fifer o=@ & ¥ &t Wy wew @0
FE FRT A GAT T ¢ aqf
fage o7 IR Rw & a3 N F a9y
frwr, amfrx gom (fafeea),
raney Tar qETiRVE A, A FET
T & qzey §, 741 ¥ "wafww afgwifrai
w1 qg q=1g & & 5 s1g difeq q@st
el ¥eq q230 % fefrear e &
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I A EE @ & fag v
Tl 3 Afees w & g
et A &7 aedm w7

Intermationa) Fornmg of Disarmamemt

5197. PROF. P. G. MAVALANKAR-
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether one gr more of the
Indian proposals on the question of
disarmament are under active consi-
deration at one or more of the inter-
nationa]l forums; and

(b) if so, main indication thcreto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU); (a) and (b). At the
Special Session of the UN General
Assembly devoted to disarmament
held in New York from 23 May to
30 June 1978, India had a submitied
draft resolutions on: (i) urgent need
for cessation of further testing of
nuclear weapons; and {ii) non-use of
nuclear weapons and prevention of
nuclear war. (Texis of these draft
resolutions are placed on the Table of
the House. [Placed in Library. See
No. LT-2695/78] However, since it
was generally felt that the Special
Session should adopt a single, com-
prehensive Final Document by con-
sensus and not vole on separate re-
solutions. India agreed not to press
its draft rerolutions to a vote at that
session bu! reserved its right to do so
at the subsequent regular session of
the UN Genera] Assembly.

i W fadn A%y gy Afr

$168, = TEW! ATOTAY ATQW :
T raneg wYr ofcare wenwy  wEY
g T FY P e fe e

(%) v w1 fwi & sfwewy
T FT O sy Aifa e )
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() w fodwi & ¥=fw woe
W TRAT & TR Ry ,
T fagm dor & Ay w Qe
it & oy O § o afz g, @
THF WA § ;O

(n) = ¥=w FoER % ATy
Trr % sl ok fraew & sfw
T T A1 @ § Tdw o areTt
T ¥ & Q¥ ey wrfy & e
w) faRwt § §a1 M ¥ Wk afx
o, M o\ R w1 fawre qaw
frwg 9T g9 fewe @ o =
TOETY ¥G THAT & YTt & AT
AR ALIUICE IR e acl 8 3

areeq Wt afTeTT wearer wwrwr
W v Wt (W) JTrat weaw onew)
(¥ ) srafe st & fac fakw
i wrfemror gy w3 iy fefrw oy
wafagt % TeaTai ®1 U/ mimy
&aT &1 ATET & Ay aopwe fean
FTAT & AT IAE GO 0N TG ATRINAT
* Wt o Fpw wna afafe gro
wo {7 a1 &« A Aifa & wATe
Tre) w1 37 et § T whwerw
weaga ®74 & v fedw et wmr g
forr Afaae qTva § Sweew T gt
o m mw} fxoag wfnero/
e tfvgrar & wsefum ghar wfig
WYt ¥ foiratr g 87 © afomg
& TG TWIT AT A EX

(=) o g\ fewmwr, 1975 ®

2 wyree ¥ & wfewf gt ¥ qrige

=i W, forr =T Ao ey
Fraar & A w19 w7 @ wfarh
wt mfga @, frafafes s @&
fagw faafer & fag wifow w2 oy
T Ofaw ¥73 g g7 afewew oy
T qr o —
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| g e & AT ere
& wfawfa & o094 9@ & H-
ofera X & F1 AT €@ {a
* Fafwer g odi #1 wA § Ffsaneat
IR & T A W A wEvarEi A}
s g § faftcar @@ #r
R frdl 9T T HET AT T E
q1 1

2. ¥T e 341 & wfasfai
N fadm ] aw fa2w frgfe &
FHETET AT §T TN WY AgFTSA
WK 93 WA §9F A 9T TTWa
‘aaﬁﬁqfﬁﬁﬂwrzfrwwfa
frad ¥ EmN Y

3. g oeY Y ax frgfamt
o W aga waE oy g g
wifs axd w0 frgwe f&d
wga & wfasr &g Wt faRw Frgfey
¥ fag 97 fog m@ & ok SR W
oy o€t ¥ @ o 2 fRd 9 W) ww
TER I 54 W X fagw w3
w1 92N Y fawer @ mam ar; o

4 WSS IR QA @Y
o< 9 ¢ frge grarg ag oY g E 1T

() FET EaTEem dat & whraa)
o 3T F@EIT @AY QAT
afgat Wt mfasr 2, aqr wew
g, WE wife ¥ ofm ¥ 8@
a3 wfymifa) & @ wr = wmy T
¥ AT ww ¥ & afyifal
w fa2u &3 & fow §99 9T o
e qraxt gx ywEfa g a8,
foresr wmvERaT dEw @Reg ¥T
Rt Far B GATE 0F AT T F
Ty ¥ fag g€ 9 1 4, WA
wfaey ) se/fafae s 1 Afq
Y gER-ERY T AHRAT ¥ Ay §
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Industria; Workers covered by ESIS

§199. SHRI SURENDRA BIKRAM:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) how many industrial employees
are presently covered by Employees’
State Insurence Scheme in the coun-

try;

(b) which areas are to be brought
under E.S.I. Scheme during next flve
months;

(c) whether Government are think-
ing of bringing employees getting
upto Rs. 1600/- per month under this
scheme, if so, how long; and

(d) how many new ESI hospitals
having beds are going to be estab-
lished during next two years?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL $INHA): (a) 56.17
lakhs, (Provisional)

(b) The Employees’ State Insurance
Corporuation has reported that accord-
ing to a phased programme drawn up
in consultation with the State Gov-
ernments, the ESI Scheme is proposed
to be implemented during the next
five months ending January, 1979 in
72 new areas, as in the attached State.
ment in different States, subject to
completion of medical
arrangements by the State Govern-
ment concerned.

necessary

(c) Not yet.

(d) 15 Hospitals with 8099 beds
are likely to be commissioned in the
next two years.
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Statement

S1. No. Name of State Area

. Mancherial

. Outskirts of Hyderabad

1. Andhra Pradesh . . . .

N

3. Kothagudem, Posooncha and
Ramavaram

4. Kothavaripally village (Madaripelly &)
Mills Lid.)

2. Assam . . . - « 1. Silchar
2. Jagi Raod

g. Bihar . . o . . 1. Govindpur
2. Kaag‘rl

. Jas

2. %akchi

5. Mango

6. Adityapur Phase-11

g. Jhinkpani

. Tipudana

9. Jharia

10. Fatuha

11. Dumraco

12. Bokaro

1. Viramgam
2. Broach

g. Billimora
4. Vapi

4. Gujarat .

. Haryana . 1. Kaithal
5 Y 2. Jind
Nalvagal
Tumkur
Bijapur
Ramanagaram
Tumkur Road
Mandya
Karwar

6. Karnataka . . . . .

Y ovkw g =

Kasargod
Hosdrug
Pattazhi
Kottakal
. Edappul
. Thirurangudi
. Kanayannur

7. Kerala

NONnAW R~

8. Madhya Pradesh . . 1. Sagar and Sanwad

9. Maharashtra . (i) Bombnay area

1. Palghar
2. Panvr]

(ii) Poona area
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Sl. No. Name of State

40 Orissa

11 Punjab .

12 Rajasthan

13 Tamil Nadu .

14 Uttar Pradesh

15  West Bengal

awpT Vs

-~

oo~

.

T

N Do T

.
R R

o

. Satara Suburbs
. Walchan ‘nagar
. Khopcli

. Bhagatpur

Sambalpur
Balasore
Talcher

. Jagatpur

Pur Hiran (Hothiarpur)

. Baranala -
. Bhatinda
. Mandi Gcebindgarh

. Falna :
. Mastaya Industrial Area, Alwar

. Arkonam

. Arumuganeri

. Kanyakumari Suburbs
. Kumarapalayam

. Jhansi Suburbs

Khamaria
Mau
Obera

. Partapur

. Tundla

. Akbharpur (Including Tanda)
. Dalla

. Assansol
. Raniganj
. Jaykaynagar

Kulti* -

. Rupnaravanapur

Minimum Wages

5200. SHRI AHMED M. PATEL:
SHRI AMARSINH V.

RATHAWA:

Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR

be pleased to state:

(a) the rate fixed under Minimum
Wages Act in the country State-wise;

snd

(b) the details of the action taken
to implement this Act and to punish

the defaulters?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Minimum rates of wages fixed/revis-
ed by the “appropriate Government”
are notified in the Official Gazettes of
the Central Government or the State
Governments, as the case may be.
A statement showing the minimum
wages as fixed/revised by the Central
Government in their sphere of juris-
diction is enclosed.

(b) Machinery has been set up by

both the Central and State Govern-
ments to carry out inspections and to
procecd against defaulting employers.
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Statament
Statsment showing emplayments where wages have been fixed| d under the Mini
Wagc: Art, 1948 in Central .:phm
Rates of wages r da
S.No. Name of the employment (Part I) -Date of 28es pe Y
fixation/ Unskilled  Semi- Skilled
-revision lowest skilled Rs.
paid Rs.
worker
(Rs.)
W @ 3) @ s ®
1. Employment in the construction or main-
tenance of roads or in building operations.  25-4-73 3 50 467 7:00 to
t0 515 to 684 10°25
(according to areas)
2. Employment in stone brcalnng or stone
crushing. . . . . 25-4-73 Do. Do Do.
3. Employment in the maintenance of buildings 25-4 -72 Do. Do. Do.
4. Employment in the Construction and main-
tenance of runways. . . . 25-4-73 Do. Do. Do.
5. Employmentin Gypsum mines. . . 12-6-76 580 725 8 70
¢. Employmentin Barytes mines. . . . 12-6-76 580 7:25 870
Employment in Bauxite mincs, . 19-6-76 5 80 7-25 870
Employmentin Manganese mines. . . 12-6-76 5 80 7+ 25 8 70
above above above
ground ground ground
G- 96 870 10" 44
under under under
ground ground ground
4. Emplovinent in China clay mines. . 12-6-76 580 7- 28 870
10. Employmentin Kyanite mines. . 9-10-76 5-Po 7 28 8 70
11.  Employment in Copper mines. . . . 12-6-76 5-80 725 8 70
12. Employment inClaymines . . 12-6-96 580 7-25 8 70
13. Employment in stone mincs . . 9-10-76 580 7-25 870
14. Employmentin white clay mnes . 12-6-76 580 7-25 8 70
15 Empl swment in Fire Clay mines. . 9-10-76 580 7 25 870
16. Employmentin Ochre mines. . . 9-10-76 5 80 7-25 8 70
17. Employment in Steatite (mcludmg s0ap,
stone and talc) mines. . 9-10-76 580 728 8 70
18  Emplovmentin Asbestos mines. . . . 910-76 5 Bo 7 a5 870
19 Employment in . Chromite mines. . 19-6-96 580 7-28 890
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1 2 8 4 5 6
20. Employmentin Quartzite mincs. . . 19-2-77 580 725 8-70
21. Employmentin Quartz mines. . . . 19-2-77 5 8o 7°25 8-70
22. Employmentin Silica mines. . . 19-2-77 580 7-25 8 70
23. Employment in mica mines . 19-6-76 6- g6 8 70 10" 44

under under under
ground ground ground
5 8o 8- 25 8-70
above above above
ground ground  ground
24. Employmentin Magnesite mines. «  Proposals to fix minimum wages notified.
25. Employmentin Graphite mines.. . Proposals to fix minimum wages notified.
26+ Agriculture (Part IT) . . 18-9-76 445 5 56 712
to bbso to8 12 to1o'40
(according
10 arcas)

Conversion of Exchange system into
Dialing system in Bijapur

5201. SHRI K. B. CHOUDHARI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
to convert the exchange 8ystem into
Dialing System in Bijapur;

(b) if so, when the job will be

taken in hand; and

(c) if not, the for not
implementing the dialing system

Bijapur?

reasons
in

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR!I PRASAD
SUKHDEO SAI): (a) Yes Sir.

(b) and (c¢). It is tentatively pro-
grammed to allot equip-
ment for Bijapur from 1.T.I. supplies
in the beginning of 7th Plan period
and complete the installation in about

automatic

two years thereafter.

Social Secarity measures for Agri-
cultural Workerg

5202. SHRI S. G. MURUGAIYAN:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether at present the agricul-
tural workers are out of the purview

of social security measures initiated
by Government; and
(b) if so, whether Government

have any proposal to introduce some
kind of social security measures in
agricultural sector?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): (a) and (b). The
agricultural workers employed in
workshops in agricultural farms are
covered by the Employees’ State In-
surance Act, 1948, if such farms are
situated in the areas where the oro-
visions of the Act have been applied.
The Workmen's Compensation Act,
1923 is applicable to persons employed
in farming by tractors or other contri-
vances driven by steam or other me-
chanical power or by electricity. The
agricultural workers employed in the
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following classes of establishments are
covered by the Employees' Provident
Funds and Miscellanecus Provisions
Act, 1952:—

(i) Every cane-farm owned by the
owner or occupier of a sugar
factory or cultivated by such
owher of gccupier Or any per-
son on his behalf; and

(ii) Agriculfural farms, fruit
orchards botanical gardens and
zoological gardens.

The Government is anxious to
further extend the  social securily
benefits fo agriculiural workers, in
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Laws Applied to Agricnltural
Workerg

5203. SHRI P. K KODIYAN: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
fo state:

(a) the labour laws that have been
made appliceble to the agricultural
workers so far; and

{b) the experience of the working
of fhese laws in relation to workers
in the agricultural sectn?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-

general, although no specific proposal LIAMENTARY  AFFAIRS (SHRI
has yet taken shape. LARANG  SAI):
(a) and {(#'s The fullowing laws are applicable to the Agriculural Workers: —

1. Minimum Wages At, 1948 .

2. Paynent of [Wages At 1036, -

3. Emploveer Provident Funds and The Miscellantous

Propisions Act, 1952

4. Paymeat o f Graluity Act, 1977

5. Jndustrial Dicptes Act. 1947

The emoloyment in Agriculture is included
in Part I1 of the Schedule to the Minimum
Wages Act. 1048, The fixation/revizion of
minimurn wages and their  enforcement
is Iefl to the Apprepriate Government'.
The CGentral Government is the appropriate
Government in respect of 2 very small
portion of agricubtiure labor ie. in militery
farros and other farms run by Central
Rrsearch Institutes/Staitions. hortieultural
divisions of the Cenwral Public Worka
Department et The bulk of the employ-
en in agriculture fallsin the Stade sphere,

Section 22 F of the Minimun Wages  Act,
1948 provides that the appropriate Go-
vernment may by notiheation in  the
Official gazctte, direct that all or any of
the prewisinns of the Payment of Wages
Act, 1930, shall with such modification, if
any, apply to wages payable 16 emplyecs
in such scheduled employment s may be
specificd in the notfication. In exercisc
of these powers the Central Government
have already applied the provisions of
Payment of Wages Act, xg3gin respet of
employees employed  in - employments
included in Part T as well anin Agriculture
which isincluded in Part II of the Schedute.

Agriculture Labour as a class by imelf is not
covered under these Acts.  However, bo
the Acts are applicable to certain plantas
tions, fruit orchards etc. and labourer
employed by these plantations under the
two Acts.

Agricultural farms fun on commercial lines
are covered under the Act. The Act
doea not apply to other labour engaged in
Agriculture,



123 Written Answers

6. The Trade Union Act, 1926. .

AUGUST

7. Workman's Compensation Acl, 1923.

8. Employees’ State Insurance Act, 1048.
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. The Act ‘provides for a registration of
unions. At present there are only a few
a‘gricultural rade Unions registered under
the Act.

The Act is applicable, inter alia to workers
employed in farming by tractors or other
contravances driven by steam or other
mechanical power or by clectricity.

Scction 1(5) authorises the appropriate
Government in consultation with the Cor-
poration or the Central Government as the
case may be, to extend the provisions of the
Act, to any other establishment or class of
establishments, including agriculture.

9. Maternity  Brenefit Act, 1961, . . « The power to extend the Act to Agriculture

’ has been conferred on the State Govern-
ments by S ction 2(i) of the Act.

In view ol the limited applicability of most of these laws to the working  condliticns, heurs of

work, social 3 -curity, dispute-settlement machinery, etc. amongst agricultural workers, the desira-
bility of a coprehensive eentral legislation on this subject is under consideration,

faam¥ & arq aht yrafam Sataa Aar
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Y Frsardt g7 faarr ar wmr ) qaw
wr & ag qfaar mur vt arforred
et ¥ 0 gy YA wY Araar @

ufafom awr/ufow afn & fast &
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LT & T At § T e e
frmy st g

(m) wr Ry ¥ wwTHT & Frafer
¥ o w78 Ao o B e A 8
Fq¥ ey ¥ fag oo 1977-78
¥ faw 13.36 "4y v fruifw
fed oo g | ewH & 11,21 9T wF
TR ¥ ATQ A0 | qIE7 afer w7 e
7x fed T v & @7 g7 gafan off
fear A1 471 *GifS fov w5 fafew
gHfafe ey & ifge «t nfw
qTragd 4

Telephones remaining dead at Khar
Exchange

5207. SHRI G. M. BANATWALLA:
Will the Minister of COMMUNICA-~
TIONS be pleased to state:

{(a) whether all or a large number
of telephones in  the area of Khar
Exchange of Bombay have recently
remained ‘dead’ for a considerably
long period of weeks and months des-
pite repeated complaints;

(b} if so, the actual position and the
reasons therefor;

(c) the steps laken for efllcient
working of the said Exchange, and

(d) what deductions and conces~
sions i the rental bills will he given
to the subscribers who were deprived
of telephone service during the con-
siderable long period?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEQ
SAl): (a) Yes, Sir. With the hesvy
monsoon rainfall ahout 27 per cent of
telephone connections of the Khar
Exchange were affected by under-
ground cable  fallures during the
course of June, 1978 but were progres-
Bively restored.
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(b) 52 Cables of various sizeg failed
due to heavy rains and damage causei
due to considerable amount of ecivil
engineering works such as road widen-
ing, laying of new sewer mains during
the preceding dry season,

(c) Repair work was undertaken on
round the clock basis and these cables
were restored. However, on some of
these cables there were multiple points
of damage, and restoration work tuok
a little longer. Even before the start
of monsoon precautionery measures
were organised such as selting up of
suitably stafled repair control -entre
in each area cguipped with tiansport
tools and testing instruments. Staif
was also mobilized from other areas &s
necessary to attend to the repair work
for Khar Exchange.

(d) No deduction and concessions
are allowed in the rental bills on
account of such interruptions to Tele-
phone Service. These ure out of the
control of the Telephone department.

fegema &a a@ wwena fafady
W e @ fafeez &
Rt ow T QA F sfuwry

5208, =¥ AR faary : a1
Yen® |7 @ St 7g @ K T FG
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il # g dwaw 1,799 § ) S
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Congsultants appointed by SAIL

5209. Shri AMARSINH V. RA.
THAWA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government and SAIL
have appointed some individuals,
contractors and companies as their
consultants;

(b) if «o, the reasons for such ap-
pointments and the names and parti-
culars of einch one of them;

(¢) how such appointmentg are
beneficial to SAIL and Government,
and

(d) how such @ppointmeats ar®
according to Covernment Ru'es and
regulations or were according to the
Anternational uade practices?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes,
Sir.
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(b) and {(c). The names of con-
sultants and the assignments entrust-
ed to them are given in the Statement
sttached. Consultants have been ap-
¥ pointed to obtain the benefit of their
technical knowledge and expertise in
specialised fields.

(d} Such appointments were made
according to the procedure laid down
for the Company/Government and
are not against international trade
practices,

Stetement

Names of Consultants appointed by
Department of Steel and SAIL and the
assignments cntrusted to them

A. Counsultants appointed by Govern-
ment

M/sM. N. Dastur & Co. have been
appointed ag General Consultants to
the Department of Steel for a period
of 5 years from 1-2-1978 to give
general advice on schemes connected
with steel industry, new processes
being considered for adoption, research
and development projects ete,  This
appointment does not involve any
payment,

} B. Consultants appeinted by SAIL

1. M/s  Metallurgical & Enguoicering
Consultants (India) Limited
(MECON),

(i) Principal consultants for ox-
pensiop of Bokaro Stee! Plant to 4
. M.T. stage;

{ii) Priocipa! consultantz to Bhilal
Steel Plant for their expansion projects
including Plant expension to 40 M.T.
stage;

{iii) Coke ovens mnd Hot Strip Mill
revamping of Rourkela Steel Plant;

(iv) Vijayanagar Steel Project for
preparation of Dectailed Project Re-
. bort;

(v) Foar Alloy Steels Plant, Durga-
Tur, for the engineering works for
dual fuel firing for reheating furnace,
extension of Boiler House, Erection of

2572 LS—5.
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Deareator and supply of auxiliaries
for Deaoreator and 100 ton Bogie
hearth furnace in SMS-I;

{(vi) @QB.OP. & O.BM. Process in
Durgapur Steel Plant.

2. M/s. M. N. Dastuf & Co.

(i) For Salem Steel Project for
preparation of Detailed Project Re-
port and detailed engineering services
for the first stage;

(ii) For Bokaro Steel Plant as sub-
sidiary  consultants for detailed
engineering of certain units of 1.7
M.T. stage (which were not covered
by the principal consultants M/s.
Tiazpromexport of USSR) and for same
units for 4 M.T. stage expansion;

(iii} CRGO Plant of Rourkela Steel
Plant;

(iv) For preparation of feasibility;
report and subseqguently for the pre-
paration of Detailed Project Report of
Vishakhpatnam Steel Project;

{v) For Stage I expansion of Alloy
Steels Plant, Durgapur.

3. M/s. Tiazpromerxport of USSR,

Consultants for the Bokaro Steel
Plant—Stage-1 (1.7 M.T).

4. M/s. Fertilizer Corporation of India
Limited.

For Additional Naphtha unit and
other modifications of Rourkela Fertl-
lizer Plant,

5. M/s. National Mineral Develtpment
Corporation Lid.

For the feamsibility report for deve-
lopment of Chilati Mines for Cement
Plant.

6. M/s. Development Consultants {(P)
Limited

For the feasibility report for sddl-
tional captive power Plant of Rourkela
Steel Plant, Durgapur Steel Plant &
Bokaro Steel Plant,
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7. Mts. Holtec Engineers.

For the {feasibility report for the
Cement Plant of Rourkela Stee] Plant.

8. M/s. Industrial

Development
Services.

For the Universal Beam Mill Pro-
duets of Vishakhapatnam Steel Pro-
ject.

8. M/s. Cement Corporation of India
Limited,

For Vishakhapatnam Steel Project;
for study of feaslbility of setting up
of a cémen: plant gt a suitable loca-
tion utilising granulated slag of
Vishakhapatnam Sieel Project.

10. M/s. Town & Country Planning
Orgarisation, Ministry of Works
& Housing, Government of India.

For Vishakhapatnam Steel Project
for preparation of structure plan and
development plan for the proposed
steel township.

N M/s Mananasi Consultants Pet, Ltd.

For Bokaro Siee) Plant for a detail-
ed demund survey of jron and steel
products.

12 M{s. Gupta Choudhary & Fhosh
Chartered Accountant,

Ag smles-tax consultants of Durga-
pur Steel Plant.

13. Shri D. P. Mukherjese

As consultanty for the Alloy Steels
Plant, Durgapur, for one year wedf.
15th October, 1877.

14. Prof. D. L. Roy of IIT, Bombay.

For Central R&D  Organisation,
Ranchl ‘or theoretical guidance/con-
sultation on Direet Reduction Procass
Developr ent for one year;

AUGUST 24, 1978
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15, Prof. R. C. Chaturvedi of Mech.
Engg. Department of IIT, Bombay.

For RED Organisation, for consul-
tation work in the rolling mill area.

16. Shri N. Mukherjee (part-time)
SAIL and itz constituent plant/
unitg relating to excise and customs.

Villages in Haryana with Post Ofices

§210. DR. VASANT KUMAR
PANDIT: Will the Minister of
COMMUNICATIONS be pleased to
state;

(a) the number of villages in Hary-
ana having the facilities of Post Offl-
ces, Distrirt-wise and the number out
of them not having this facility; and

{b) by what time all villages will he
provided this facility and how many
Post Offices will be opened
1978-7%Y

during

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-

DEO SAl): (a) ©Qut of 6,731 Census
viliages in Haryana, 2023 are pro-
vided with independent post offices;
the remamming 4.708 are without post
offi.ce posted counter
facilities have been provided to 536
out of 4708 villages through mobile
post offices.

However,

District-wise position ia
given in the attached Statement

(b) There is no plan at present to
provide a post office in every village
of lhe State. Post Offices 8re oponed
in a phased manner subject to the
fulfilment of the prescribed norms and
availability of resources. It is pro-
posed 1o open 10 post offices in the
rural arems of Haryana State during
1878-19,
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Statement

District-wisenumber of villages in Har yana State with and with -ut post o flices and number of villages
providedwith postal counter facilities through mobile post offices.

Village
provided
Sl Name of District Villages  Villages  with postal
No with post  without counier
oftices  post « flices  facilities
through
mobile
post offices
1© Ambala . {3 1134 20
2. Bhiwani 214 2068 32
3. Gurgaon 178 796 35
4. Hisar 250 229 47
5. Jind 147 195 23
6. Karnal . 105 646 03
7. Kurukshetra 15 392 10
4. Mohinderga 177 518 1tig
9. Rohtak . 250 148 4
10. Sirsa [N 201 48
11. Sonepat 139 181 40
Torar 2024 4708 536
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Promotion to Computors of
Labour Bureau

5212. SHRI BALAK RAM: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

() whether the Labour Bureau
[Investigator Grade (II)] Recruitment
Ruies provides equal quota for promo-
tion to the post of Investigator Grade
II to its parent Cadre {Computors)
employees and ex-cadre emplovees of
CSCS8/CSS8  and if so, the reasons
when the later cliss have their own
channels of regular promotion;

{b) whether the employces of CSCS/
C885 cadre are getting fasicr promo-
tions ie, with a shorter length of
service to the ex-cadre posts of Invesli-
gator Grade 11 as compared to parent
cadre employees {(Computors) who
have their sole channel of promotion to
these posts and if so, why und what
steps Government are considering to
take to look to the interests of the Com-
putors of the Labour Bure®u; and
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{¢) whether the CSCS/CSS5S cadre
employees are considered for promo-
tion to the ex-cadre post of Investiga-
tors in other Ministries/Organisations
also like Ministry of Food and Agri-
culture and Planning Commission, etc.
ang if so, with what percentage and if
not, why such rules have been applied
to the Ministry of Labour/Labour
Bureau alone?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VERMA)}: (a)
ty (c). The recruitment Rules for the
post of Investigator Grade II in the
Labour DBureau do not provide for
cquai quota for promotion of Compu-
tors an the one hand and UDCs/Steno-
graphers Grade II/LD.Cs on the
other. The quota for the latter cate-
vary of emplovees is also to be shared
by trunsfer of Investigators Grade II
from the Ministry of Labour as will
be seen from the following provisions
of the Recruitment Rules for the post
of Investigatorg Grade IT—

ti) 1/3 by direct recruitment,

(ii) 1/3 by promotion of Compu-
lors,

{iii) 1/3 bv transfer of Investi-
pator Grade T from the Ministry of
Labour or ‘by deputation/transfer
of UD.Cs/Stenagraphers Grade 111/
L.D.Cs.

2 It i not correct to say that
emplovees of CSCS/CSSS  cadre are
getting faster promotion that Compu-
1orz to the post of Investigators Grade
II. As per the Recruitment Rules, a
Computor with 3§ years' service
becomes eligible for promotion to the
post of Investigator Grade II; whereas
U.D.Cs/Stenopranhers Grade TI1 with
3 veary service and LD.Cs with 8
Years' service bhecome eligible for ap-
pointment on deputation/transfer
basig to this post,

3 The informmtion relating to pro-
motion of CSCS/CSSS employees to
the post of Tnvestigators or equivalent
posts collected from cert®in Ministries/
Departments, shows that in certain
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Ministries/Departments  CSCS/CSSS
employees dre eligible for appoint-
ments as Investigator or equivalent
Posts. For example, in the Department
of Personnel & Administrative Re-
forms, employees of CSCS/CSSS
cadre are considered for appaisitment
to the ex-cadre post of Investigator/
Research Assistant along with others.
But there is no quota fixed for these
categories of employees. In the
Department of Economic Affairs
(Ministry of Finance) Central Gov-
ernment Servants holding posts analo-
gous to Economic Assistants/Junior
Technical Assistants/Junior Invetiga-
tors having at least 5 years’ experience,
are eligible for appointment to the
post of Economic Investigators on
deputation and the quota fixed for such
officers is 25 per cent. In the Depart-
ment of Expenditure (Civil) exclud-
ing the Bureau of Public Enterprises,
the quota for Centra] Government
Servants for appointment as Junior
Research  Assistants is 50 per cent.
The CSCS/CSSS employees are eligible
for appointment against this quota
provided they fulfil the presecribed
qualifications. On the other hand, in
the Department of Food (Ministry of
Agriculture and Irrigation) and Plann-
ing Commission, CSCS/CSSS em-
ployees are not eligible for appoint-
ment as Investigators by promotion.

Complaint regarding working of
Telephones at Thakurganj

5213. SHRI HALIMUDDIN AHMED:
Will the Minister of COMMUNICA-
TIONS be pleased to gtate:

(a) whether Government is aware of
the fact that the telephone subscribers
of Thakurganj in Purnea Bihar have
given g representation to the Divisional
Engineer Darbhanga regarding the
working of the telephone here;

(b) if so, the details thereof and
whether the Director General, Tele-
phones proposes to take any action
therefor; and
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(c) whether Government propose to
order an enquiry into the whole affair
thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) The representation referring to
poor service given by Thakurgmnj
exchange was attended. Due to pro-
longed power failure, battery was
found discharged. Action was taken
to divert an Engine Alternator and
charge the battery, and exchange was
brought into working condition.

(¢) Enquiry already conducted by
DET. and an estimate for Engine
Alternator 1.5 KVA hag been sanction-
ed, and the same will be installed on
its receipt.

WA qraret ) qrfverT § Tarrwedt
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Indian Contingent for Peace Keeping
Force in Namibia

5215. SHR1 YADVENDRA DUTT:
Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether as reported in the
newspapers that India has been ap-
proached by the U.N.O. for providing
a contingent of troops for the peace
keeping force in Namibia;

(b) when South African forces are
already in strength in Namibia, what
will be the relations, authority and
the sphere of activity of the force of
UN.O. in relation to the South
Africar. forces; and
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(¢) will the South African forces
be withdrawn to ensure peace and
fair election?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) Although the Government of
India has been informally sounded 1n
the matter, we have not so far receiv-
ed any formal request from the Unit-
ed Nations for providing personnel
for the “United Nations Transition
Assistance Group for Namibia” envis-
aged in the “proposal” for a settlement
of the Namibian situation which was
considered and taken pote of at the
U.N. Security Council meeting on the
27th July, 1978.

(b) and (c). The U.N. Secretary
Generals Special Representative for
Namibia is currently visiting Namibia
in pursuance of Resolution 431 adopted
at the above mentioned meeting of
the Security Council and is expected
to submit at the earliest date a report
containing his recommendations on
the implementation of the proposal
referred to in (a) (Details of the
proposal are aveliable in The Lok
Sabha Library). Upopn receipt of his
report, the U.N. Secretary-General
will submit it to the Security Council
which at that stage, is expectted to
consider the question of the nature
of the U.N presence in (Nemibia,
withdrawal of South African forces
etc.

Break out of Typhold in AIIMS

5216. SHRI B. P. KADAM:
DR. VASANT KUMAR PAN-
DIT:
SHRI BAPUSAHEB PARU-
LEKAR:
SHRI LALJI BHAIL:

SHRI ARJUN SINGH BHA-
DORIA:

‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that
typhoid epidemic has broken out on
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the campus of the All India Institute
of Medical Sciences in South Delhi;

(b) if so, the total number of cases
reported during the last few days;

(c) is it a fact that this is on ac-
count of the contaminated Yamuna
water supblied to the area; and

{d) what steps have been taken to
combat the spread of the disease?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAV): (a) and
tb). There is no typheid epidemic in
the ALLM.S. Campus. Only twelve
cases have been reported out of
which eight were admitted to the
hospital.

{¢) There is no definite evidence to
suggest  that the typhoid infection
could have occurred only through the
water supply feeding the AILM.S.
Campus.

(d) An epidemiclogical survey of
the entire AJLIMS Campus has
been undertaken and necessary action
would be taken in the light of the
findings of the survey. The samples
of water supply feeding the ALIM.S.
Campus are being tested bacteriologi-
cally regularly to ascertain the quali-
ty of water from the different sources.
In the meantime, al] the residents -of
the campus have been suitably advis-
ed to take preventive measures like
using beiled water, voluntary immu-
nisation ete

Coloured Stainless Stee]

5217. SHRI LALJI BHAI: Will the
Minister of STEEL AND MINES he
pleased to state:

{a} whether it is a fact that Indian
sclentists have invented a process to
maeke coloured stainless steel; and

{b) it so, the deteils in this regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). Alloy Steels Plant, Durgapur
have developed, in their Research and
Development Laboratory, a new pro-
cess of colouring stainless steel. This
has been patented in India and is
now available for commercial exploi-
tation. Various colours, like deep
blue, steel grey, golden pink, green
etc, and subtle variation of flve ba-
sic colours along with  decorative
motifs can be achieved, The colours
are of permanent nature and can
withstand heat (upto 150 degree C)
and atmosphereic corrosion.

Shortage in  Scrap Processed by
Heckett Engineering Co., Burnpur

5218, SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether a total shortage of
15000 tomnes appesred in the scrap
processed by Heckett Engineering
Company at IISCO, Burnpur;

(h) whether the value of which is
Rs. 1 crore;

{c) whether for the purpose of
processing the scrap, which is now
missing, Rs. 10 lakh was paig to
Heckett Engineering Company;

{d) whether it is also a fact that a
shortage of nearly 10000 tonnes had
been written off earlier in 1874-75 by
the Accounts Department without
obtaining proper concurrence; and

{e) if so, what action Government
has taken against the men responsi-
ble for such corruption?

THE MINISTER OF STATE IN
THE MINISTRY OF STERL, AND
MINES (SHRI KARIA MUNDA): (a)
A shortage of 14783 tonnes of crap
processed by Heckett Engineering
Company has been revemled in de-
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partmental verification. However, this
is yet to be confirmed in the joint
stock-taking, which is in progress,
with Heckett Engineering Co.

(b) The sale value of the aforesaid
quantity of scrap is estimated at Rs.
80.16 lakhs.

(c) The processing and stock-piling
charge paid to  Hecketts for the
aforesaid quantily of scrap is Rs. 13.58
lakhs. If a shortage is  established
after the joint verification, the excess
payment made will be recovered.

(d) No, Sir.

(e) Does not arise at this stage.

Works Order by ISCO to Shri
Ram Kebal Singh

5219 SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

{a) whether Works order TISCO,
Burnpur, No, TA/C-5/43%4 dated 13th
December, 1976 was awarded to Shri
Ram Kebal Singh at a total value of
Rs. T730/-;

{b) whether that the total value of
jobs given to this contractor during
1876-77 exceeded Rs. 1 lakh a year
and orders were given on a pilece-
meal  basis to avoid going to the
Tender board and all such ordets
were placed without calling up quo-
tation; and

{c) if so, what action Government
have taken apgainst the man responsi-
ble for these gross irregularities?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(b) The total value of orders ac-
tuaily placed on this contractor dur-
ing 1978-77 was Rs 80,261, There was
no irregularity in awarding works
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to this contractor. The Tender Com-
mittee procedure was followed in
every case.

(c) Does not arise,

Ghost Employeeg in HSCL

5220. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

{a) whether there are a number of
ghost employees in the HSCL, Bokaro
against whose names payments are
made only to be appropriated by the
interested staff;

{b) whether it is a fact that with-
in last three months several such
cases were pointed out by the leaders
of the Bokaro Steel Employees Pro-
gressive Front to the management
with no result;

(c) whether the Government wants
to wverify physically the number of
employees actually working once
before making their wage bill; and

(d) if so, when, if not why not?

THE WINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir.

(b) The Bokarp Steel Employees
Progressive Front pointed out three
Cages of alleged wrong payments.
Thes¢ were promptly investigated and
it was found that ho such wrong pay-
ments had been made.

(¢) and (d). Recently, HSCL un-
dertook a complete census of their
workers for regrouping them and
it was confirmed that the bills pre-
pared were for the number of emp-
loyees netually working at site. As
such, no further verification is consi-
dered necessary.
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Unlicensed Radio and TV Sets
detectedg

5221. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister
of COMMUNICATIONS be pleased
to state:

(a) whether Government have
detected any unlicensed radio, transis-
tor and T.V. sets during the year
1977-78; and

(b) if so, the number of sets de-
tected in each category and the
amount of fine realised on that ac-
count?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRA-
SAD SUKHDEO SAI): (a) Yes, Sir.
The statistics are however, collected
for calendar years.

(b) During the calendar year 1977,
3.61,381 radios (including transistors)
and 1,393 T.V. unlicensed sets were
detected and Rs. 22,38,911.00 and Rs.
33,386.00 were collected as surcharge
respectively.

Campa Cola

5222. SHRI GOVINDA MUNDA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
statle:

(a) does Campa Cola have 5 per
cent cola nut extract; and

(b) if not, calling it a cola is a
contravention of Prevention of Food
Adulteration Act?

.THE MINISTER OF STATE IN
THE MINISTRY  OF HEALTH
AND FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). There is no separate speci-
fication for Cola beverages and the
same are covered under the broad
category of non-alcoholic beverages
containing no fruit juice|lpulp and

BHADRA 2, 1900 (SAKA)

Written Answers 146

specification for which have been
laid down in jtem A. 01 of Appendix
B of the Prevention of Food Adulte-
ration Rules, 1955. 1t has been re-
ported by the Central Fooq Techno-
logical Research Institute, Mysore
that jt is not possible to find out con-
tents of Coca nut extract in these
beverages,

Expansion of Baroda Telephone
System

5223. SHRI F. P. GAEKWAD: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government are plan-
ning an expansion programme of
Baroda Telephone System;

(b) whether Government are aware
of the unsatisfactory working of the
Cross Bar Exchange of Baroda and
Telex Exchange; and

(c) if so, the steps taken to improve
the working of telephone and Telex
system of Baroda?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRA-
SAD SUKHDEO SAI): (a) Yes, Sir.
It is hoped to expand- the telephone
system at Baroda by 1,000 lines in
1978-79 and 3,200 lines in 1979-80.

(b) and  (c). The working of the
crossbar exchanges at Baroda js sa-
tisfactory. The telex exchange has
been recently overhauled. For long
term improvement of telex service,
telex exchange is being shifted from
its present premises to the crossbar
exchange building. One geparate Offi-
cer has been posted solely for telex
maintenance from 3-7-78 . The ser-
vice is improving.
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Import of Scrap

5225. SHRI K. MALLANNA: Will
the Minister of STEEL AND MINES
be plcased to state:

(a) whether Government have gap-
proved import of ferrous scrap for
some m.ai-steel plants at a time when
both the public sector and private
scrap decalers have exported ferrous
scrap worth Rnpees three crores:

(b) if so, the names of the mini-
steel plants for which the ferrous
scrap has been allowed to be import-
ed and the quantity of ferrous scrap
alloweg to be imported; and

(c) the reasons for giving permis-
sion to import the ferrous scrap when
the demand could be met indige-
nously?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
In December 1977 a decision was
taken to allow direct import of limit-
ed quantity or certain specified cate-
gories of ferrous scrap by the Elec-
tric Arc Furnace units, Ferrous gcrap
exports during 1977-78 valueg at
about Rs. 5.53 crores were mostly in
categories which did not have enough
demand in the country.

(b) The names of the units which
have been allowed import are given
in the statement attached. Total quan-
tity cleared for import is 173,370 ton-
nes.

(c) Import has been alloweq ‘after
a careful assessment of the anticipat-
ed shortages in the indigenous avail-
ability of Scrap for a higher level of
production by the ministerial plants
and the need for stabilisation of pri-
ces of melting scrap  within the
country.
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Statement

1. M/s. Bihar Alloy Steels Ltd.

2. M/s. Usha Alloys and Steels
Ltd.

3. M/s. Siddhartha Ferro Alloys
Ltd

4. M/s. Hope (India} Ltd,

5. M/s. Somani Ferro Alloys Lid.

6. M/s. Rathi Alloys and Steel
Ltd.

7. Alloy Steels Plant Durgapur

B. M/s. Tamil Nadu Industrial
Development Corporation Lid.

8, M/s. Ennore Stec! Enterprise
Pvt. Lid.
10. M/s.
Ltd.

11. M/s. Pratap Steel Rolling Mill
Private Ltd.

12, M/s. Modella Sieels and Alloys

13. M/s. Raipur Wires and Steel

Andhra Pradesh Stecls

14. M/s. Steel Ingots Pvt. Ltd.

15. M/s. Shri Ishar Allay Steels
Put. Ltd.

16. M/s. Vald Stesls.

17. M/s. Motilal Padampet Udyog

18. M/s Somani Steels Ltd.
19. M/s. Sanghvi Stesels Ltd,
20. M/s. Zenith Steels Pipes and
Indusiries Lid.
21. M/s. Mukand Iron and Steel
Works Ltd.
22 M/s. Surrendra
(Bom) Pvt. Ltd.
23 M/s. B. D. Steel Castings Ltd.
24, M/s. Pirmal Steels Lid.

25. M/s. Mahindera Ugine Steel
Ca. Ltd.

26. M/s. Star Steel Pvi. Lid.

27. M/s. Panchmahal Steel Lid.
28. M/s. Steel Complex Limited.
2%. M/s. Hap Steel Ltd.

30. Mis. Brindavan AYoys Ltd.
31. M/s. Bhoruka Steel Ltd.

52, M/s. Shimoga Steels Lid.

33. M/s. Nava Kamataka Steels
Pvt. Ltd.

34. M/s. Canara Steel Ltd

38 M/s. Saroj Alloys and Steels
Ltd.

Industries
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36. M/s. K.C.P. Lid.
37. M/s. Muzaflarnagar Steels Lid.

38. M/s. Paliwal Mini-steel (India)
Ltd.
39. M/s. Pratap Steel! Rolling Mijs.

40. M/s. Paliwal Steelg Pvt Ltd.
41. M/s. Rishabh Ispat Ltd.

42. M/s. Modern Steels Ltd.

43. M/s. Welcast Steels Ltd.

44. M/5. 8. G. Steels Pvt. Ltd.

45. M/s. Oswal Steel .

46. M/s. Dabriwala Steel and Engg.
Co. Litd.
47. M/s. Hindustan Motors Ltd.

48. M/s. Elecirosteel Castings Ltd.
49. M/s. Bhartia Electric Steel
Company Ltd.

50. M/s. Universal Steel and Alloys
Lid.

51. M/s. Universal Indusiries znd
Cotton Mills Ltd.

52, M/s. Orient Steel and Indus-
tries Ltd.

53. M/s. Century Iron and Steels
Lid.

54. M's,
Lid,

55. M/5s. Sooraj Steels Lid.

56. M/s. Stee] Rolling Mills of
Hinduslan (P) Lid.

57. M/s. Indo-Japan Sieels Ltd.
58. M/s. Sivanandha Steels Litd.
59. M/s. Modj Industries Ltd.

6. M’s. J. K. Iron and Sleel Co.
Ltd.

61. M/s. Shriniwas Steel Ltd.

62. M/s. Consolidated &teels and
Alloys Limited

83. M/s. Poddar Projecis Lid,
64. M/s. Metal Forgings Pvt. Litd
65. M/s. Durrang Steels Ltd.
66. M/s, Singh Alloy Steel Lid.
67. M/s. Gujarat Ministeel Ltd.
68. M/s. Agarwal Steel (mplex
Ltd.

89. M/5. Hindustan Iron end Steel
Co.

Punjab Concast Steela
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5. FATATE TIWE T 1000 %o 9-1-1978 AW
6. q AT THALTH @RETAT 1000 Fo 10~1-1978 TEITT
7. glem Iusr oAT aref 1000 ®o 16-2-1978 T[qET A
8. THMIfes HAIfge ®eMT 4572 %o 29-11-1971 AT

T FEFm fedE,
e sI{RE JI@™RT
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Representation of Maliya-Hatina
Gram Panchayat

5227. SHRI DHARMASINHBHAI
PATEL: Will the Minister of COM-
MUNICATIONS be pleased to state:

{a) whether it is g fact that Gow-
erntent have received an application
addressed to Post Master General,
Ahmedabad and Postal Superinten-
dent, Junagarh sent by the IMaliya-
Hatina Gram Panchayat of Maliya-
Hatina city in Junagarh District of
Saurashtira region in Gujarat on the
§th June, 1978 regarding carrying of
mail bags at Maliya-Hatina railway
station by Saurashtra mail train run-
ning between Viramgam and Vera-
val and increasing the number
of postmen for delivery of mnail;

(b) if so, the details of demands

contained therein;

{c) whether delivery of dak ty the
people of Maliya-Hatina city is de-
layed due to carrying of mail bags
in g local train coming next day in-
stead of carrying mail bags by Vitam-
gam  Veraval {Saurashtra  Mail)
train ang whepn arrangement will he
made {g carrfy mail bags in the Saura-
shtra mail train as was daone earlier;
and

{d) whether there iz only one Post-
man for delivery of dak Maliya at
present and if so, when an additional
postman will be posteq keeping in
view the volume of dak?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS {SHR1 NARHARI PRA-
SAD SUKHDEO SAI): (a) Yes, Sir,
8ir,

{b) The Sarpanch
demanded:—

Maliya-Hatina

(i) Introduction of direct bag
for Maliya-Hatina from RJ-3 Out
Sorting Section working by Saura-
shtra mail-train  which touches the
gaid station at 19.15 hrs: and
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(ii) Sanction of additional post-
man for Maliya-Hatina Post Office;

(c) No, Sir. The mails brought by
morning train are sent out in the
morning delivery. However, as re-
quested by the Gram Panchayat a
direct bag from RJ-3 Out RMS Sec-
tion working by  Saurashtra mail
train for Maliya-Hatina has been
ordered to be re-introduced.

{d} There is one postman and one
Extira Departmental Delivery Agent
in the said Post Office. However,
fresh statistical figures have been
ordered to be collected and additional
delivery staff will be sanctioned if
found justified on the basis of volume
of mail,

Continuance in Posis beyong term

5228 SHRI SOMNATH CHATTER-
JEE: Will the Minister of COMMUNI-~
CATIONS be pleased to state:

{a) whether Government are aware
that Post Masters General of West
Bengal, Delhi, Directorsg of Postal Ser.
vice of MP. and Orissa and Manager
of P & T Mail Motor SerVice are
continuing in their post in their res-
pective places beyond their normal
terms;

(b) if so, the reasons thereof, and

{¢) whether Government are pro-
posing to transfer them t; aother
Places?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAT): (a) to (c). As a
measure of economy rotational trans-
been restricted
by the Government. Hence a few
officers are continuing beyond thelr

fers of officers have

normal period stay at some placea.
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Export of converted Iron Ore

5229. SHRI PADMACHARAN
SAMANTSINHERA: Will the Minis-
ter of STEEL AND MINES be pleased
to state:

(a) whether Government are con-
sidering to export lighte, steel after
converting the iron ore insteag of
iron ore; anq

(b) if so, when will the converting
process start in Paradeep Port in
Orissa?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Presumably the reference is
to production of mild steel from iron
ore. Government has been consider-
ing the feasibility of setting up three
port-based, steel plants at Visakhapat-
nam, Mangalore anq Paradeep. Capa-
city of such plants, their product-mix
and the timetable for setting up such
plants would depend on growth of in-
ternal and external demand for pig
jron and steel and availability of
financial resources.

fagre & ww Twwe

5230. *Y g&X AT g¥A @ o
HOIT T O TATT FT FAT w4

(F) =1 q@FR 7 fage § ==
TF} ®Y SaEqT FY ;AR

(@) afz g, a1 9= TFIQ &Y
gear faady 3 7

dare dwrem ¥ wvw AW (st
avafe naw gatw a@): (F) g

(@) 30-6-78 ® 2,075 1
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ety AT ¥ Az v wiiey,, wr fawwr

5231 &Y g AT gAY @ W@
e wiT WTE q=AT qg qOTS AT T

&5t i qrve &l F Az aae A/
et ¥ faazor Sy gqr sge FY w2 7

e Wit am AAEe § W
Wt (st wfeay gar) : wevTa ATy
Az argT A F fawmfor & FF €
e A & goEaTH # 7 T
FT A FY arFvgRarHl w1 Agfa g
Aq7 Y= JEHT ¥ @E A, 9
I fmad w ferkamedt g T Y areft
£ 1 9 3T fm & @Y SR ATy
gt 7§ 1fg w7 & 7€ ¢ aifw Ay
gwTEgt fomd g et § fewa @y
gFgar fr wmfrs & £ aramsart
Fr g 7 a7 7%

Quarters allotted to Steel Workers
Union of Bhilai Steel Plant

5232. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL AND
MINES be pleased to gstate:

(a) how many units of Company’s
quarters have been allotted to Steel
Workers’ Union (INTUC) by the Ma-
nagement of Bhilai Steel Plant;

(b) whether any rent arrears$ of the
quarters to be recovereq from the

Union;

(c) if so, the amount and the period;

(d) the reasons of delaying to re-
cover the amount;

(e) whether the grrears have beem
written off. and

(f) if so, under whose instructions
- and the reasons thereof?
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THE MINISTER OF STATE IN
BHE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
{a) Seven quarters have been allotted
to the Steel Workers Union (INTUC).

(b) and (c¢). For the period from
March 1, 1976 to May 31, 1978 arrears
amounting to Rs. 26,181.89 are to be
recovered from the Union.

(d) to (f). The information is be-
ing collected and will be laid on the
Table of the House,

House Allotment Commitiees ja Tele-
phone Districts/Circles

5233 SHRI AHMED HUSSAIN:
SHR1 SUDHIR GHOSAL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

{a) which Telephohe Districts[Cir-l

cles have their House ATNlotment Com-
mittees (H.A.Cj;

{b) how this Committea is constitu-
ted, its terms, powers and how after
it should meet;

(¢) whether politicaT represenfiitives

are not nominated to this Commitiee
in the same manner as the present
Telephone Advisory Committees are
constituted, to pxamine and allot quar-
ters in extreme hardship cases;

(d) the actual date whep the pre-
sent House Allotment Committee of
the Delhi Telephones will meet and
names of individual cases pending to
be presented with reasons stated by
$hem and the Departmental reasons
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why the House Allotment Commmittee
of this office has not met to decida the
cases so far; and

{e) the number of TB casea pending
for consideration by this House Allot-
ment Committee of Delhi Telephones?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQC SAl): (a) Under the exi-
Allotment Com-
mittees are set up in all Districts and
Circles to assist the Head of the Cir-

cle in the Allotment of quarters

sting rules, House

(b} The Commitiee consists of two.
Directors nominated by the Head of
the Circle one representative each
from other units. The Committee us-
ually meels once in a month to consi-
der requests for out of turn allot=
ments.

(cy As this Committee is concerned
with staff malters ,it is not considered
necessary to have political represen-
tation on the Committee.

{(d} The Housc Allotment Commit-
tee of Delhi Telephones has not met
because the list of out of turn allot-
ments earlier finalised has not been ex-
hausted. The Committee will meet
when the situation about availability
of quarterg improves. Names of indivi-
dual cases pending for consideration
by the HAC are given in the State-
ment attached.

{e) 55.
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List of the Cases to be Presented in the Next H.A.C. Meeting.
TYPE—I G.M.T. New Delhi

160

$. No.

Names of the Oflicial

Reason for O/O/T

13.
14.

10.

11.

13.
14.

Sh. Manohar L.al Workman
Sh. Amar Singh W/Man .
Sh. Chandu Prashad W/M
Sh. Kundan Sing .

Sh. Thakur Singh

Sh. Manna Lal

Sh. Charan Singh LM .
Sh. Uman Pathi Sharma.

Sh. Parshu Ram /M

Sh. Jalim Singh Chokidar
Sh. Pana Kant L/M

Sh. Hari Sharma G/M

Sh. Gurdial Singh W/M
Sh. Ranbir Singh L/M D

TYPE—II G. M. T New Dell.i

Sh. ). G Vasudeva P 1.

Sh. Om Parkash S. 1.

Sh. Ram Parkash Kalra UDC
Sh. Suresh Chand S. 1.

Sh Murli Dhar 1.DC

Sh. Mangal Dass .LDC

Sh. K. N. Saxena LDC.

Sh. D.S.Chaudhary E. S

Sh. Thakur Shah TSC.

Sh. D.S. Negi TSC.

Sh. V. N. Saxena Tech.

Sh. Dinesh Chander Thapliyal 1.DC.
Sh. D. D. Bhatt Tech.

8h. Triloki Ram TAC .

Other than T. B,

Other than T, B,
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S. No.

Names of the Official

Regson for O/O/T

15.
16.

17.
18,

19.

20.

21.
22.
23,
24.
25.
26,
27.
28,
29.
30.
31,
a2,
33.
34.
35-
36.
37.
38.
39.
40.
41.
42.
43.
44-
45-
46.

Sh.
Sh. Sudarshan Chandra. .

Dinesh Parkash Tech.

Sh. Gopi Chandra. .

Smt. Harvinder Kaur TSC.

Smt. Shanti Mahindroo LDC.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.
Sh.

Kuldip Singh Jaggi.
Prem Sagar Verma, .
Vijay Dutt LDC.
Naurang Singh Malik.
Rama Kant.

Puran Singh

Ram Chander,

K. C. Sharma. .

L. P. Singh . .
Rama Kant TSC.

D. N. Misra.

Sh. Inderjit Singh

Sh.
Smt. Uttam Kaur, .
Sh.
Sh.

Bhagwan Dass. .

M hrnga Singh
Gobind Singh

Smt. Santosh .

Sh.
Sh.
Sh.

Ram Krishan.
Baldev Raj Sharma.

Ram Brikha Singh

Smt. Shashi Arora .

Sh,

Ram Dutt Sharma.

Sh. Ganesh Dutt.

Sh.
Sh.

M. M. Chibbar
Kuldip Kumar,

Smt. Basanti Magazine,

Sh. Arjun Singh . .

.

Cancer

T. B.

Other than T.B.

2572 LS—8.
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8. No. Names of the Official

Reason for O/OfT

TYPE-TII G. M. T., New Delhi.

t. Sh. Tursev Singh . . , ,

2. Sh. M. M. Chhibar, . . .

.

Other than T.B.

. . .

. . . ”

TYPE.IC.T.0.,, NEW DELHI!

1. Sh. Bhumi Chand. . .
2. Sh. Rama Nand II T/M .

Sh. Tara Singh Tindal . .
4. Sh.BanarsiDass TM . . .

8. Sh. Rajinder Pd. Thapliayal.

. . . T.B.
. . »
L . »
. . . »

TYPEII C.T. O, New Delhi.?

1. Sh. Magni Nand Chamboli Tclegraphist. .

- Sh. Om Parkash Gupta, . .
. Sh, Mal Singh Sircar .

Sh. Hanuman Saran Clerk

Sh. Suraj Bhan Sharma

Sh. C. M. Binjola

SO LI

Sh. Prem Parkash Sharma.

Other than T. B.

CHANGE OF LOCALITY G. M. T.,, NEW DEI HI

t. Shri Lalji Singh Tech. Moti Bagh to Eastern Court G/Floor.

2. Shri M, L. Chopra UDC R. K. Puram to LPT Black S/Nagar, New Dellii.

o Wt & w9 AN & e

5234. WY WI¥ gEW @AWY : FAT
fade 7= 48 g & war FG

(7) s aw g frow gAY
fave & wfysin 2 & &g warqe
a5y s &39 ¥ 3% 5979 q9a-
W7 § a3y ey wiw 39 2wl & FhEy
&1 € &, st T gewT §F wkdlw qw
& ey @ §;

(w) afzg,ANygdemsrarg?

() F1 IAFT fa=1e 37 AWT A
I FA F ;0

(w) afz 7, & gu¥% #71 FT
g?

fatw s ¥ T HWY
(st wwox FTY) : (F) & (7).
gg wg1 AF T g fF

fodw ot & 37 M FY ReT I},
et ATCAA FA T FEATH QA |
farrer o a9 F fRw A= Y gk 3w &
QAT AT, danfaan, qAt, g,
qETTERT, §T% TIT WAL, 71 va
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W T ferew W QT
foer B0 gt Wt W
AR Fem A X E o+ qfrw § o
WY HYET Wi & I AT Ay o 2
i} gt ArefT A F AR g TEY
awErr § 3% wighar e 7 9y
fowx ad fafrere o == T9T
T &Y T £ 4 A g F T
oy " & A7 oy oftrar; qrer
¥ #afqare ot Framar 7 § ol
i Wt 9 ¥ S g T Hear
wWgu i

Telephone Line from Hindaun City to
Karauli oot of order

5235. SHRI MEETHA LAL PATEL:
‘Will the Minister of COMMUNICA-
TIONS be pleasad to state;

(a) whether telephone line from
Hindaun city to Karauli 8 out cf
order for most of the time every doy
for the last three months and if so, the
reasons therefor and if not, daily te-
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port of the seid line pertaining to the
lest three months; -

{b) whether permenent measures
have not been taken so far gespite the
fact that attemtion of the officers has
been, drawn Several tlmes and if so,
the reasong therefor; and

(¢) whether Government will take
action ggainst the guilty officers and
if so, the details thereo? and when and
if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) No, Sir. Thera
are two junction lines between Hin=-
daun city and Karaulli On no oc-
casion both these lines were faulty
simultaneously during the last three
months, Details of interruptions are
given in the pttached Statement.

(b) Performance of the lines has
heen found {fo be satisfactory and
normal maintenance is being carried
out; .

(¢} Does not arise,

Statement

Interruption Details

Month Dated Time Time Line  Total hourtof Remarka
Interrupted  got Right  interruption
May'78 . . 5-5-78 oB+co 16-30 8 hrs. 30 mts. Interruption on one
Jjunctinn only.
The other junction
was wording atl-
right.

June'y8 . 3-6-78 08+ oo 14:30 O hrs g0 mts Da.

28-6-78 o8-00 11-30 3 hrs, 30 mts. Do.

28-6-78 16+ 00 of oo/ 16hrs. Do.

29th

2G-6-78 16: 00 1800 2 hra. Do.

July’28 . 14-7-78 08-00 17-00 o hn. Do.

28-7-78 08-00 1700 g hrs. Do.

2g-7-78 o8- co 1;*00 6 hra, Do.
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foym wea gz fmfm ga s
foen fafréz, frelt ¥ whkwfenit
%! §7a

5236, W) WAL WM FAT
dudta wni Wit 9= F41 ag T9 T
¥ T f

(7) faan T o o o
fa faew fafwee, o=+ 40, -
110007 ¥ =il sy 7+, 1075 %
N, 1978 % A, wf9 o, fHaaw
sfrmy T far o

(w) " weds o wET feamee
WAt Fraat & ware wtaEl S Y e
8. 33 WiEwa Faq fear omar & ;

() afzar, o 38% qoa v s
& avar Fan far 3 wrey e framar s
t;ux

(%) ofz g, @t g7 & § TR
dfrmema A sy am s o
faa= & o< ofs /g, 9 Fg 97T §
& T sy wTor ¥ 7

w@odiy W Aar =W AA (s
oy i) (F) ¥ (7). 77 gfEw
faar T @ £ 1 w1 T 5 TR
gt T ¥ —

1974-7 519 g3 9799, 1965
& gEI 4O, AT FAT |

1975—-76-F1E Frm ALY faar
wiffts mfafaasi & we w2
W w{ART Y ar

1976-77-9fufaw AT 8. 337
AR A

1977-76-9 % aff fgar aaw)
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viabmr & wde I <9 &
ey § fratast vt STt & iy
T fraRt w1 v defrs faanst ot
T fTeemr o1 qwar § W frozmn
AT F

CGHS Dispensary, Darya Gan)

5237, SHRI MAHI LAL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state;

(a) whether in C.G.H.S. dispensary
No. 28, Darya Ganj even the ordinary
medicines are not supplied to the
patients from the counter and the
patients have to visit again and agsin
although the medictines are available
in stores;

(b) whether the medicines of local
purchase are supplied to the patients
in 5-6 days or more and the patients
have to suffer a lot on this account;
and

(c) the reasons for this abnormal
delay in supply of local purchase
medicineg to the patients?

THE MINISTER OF ©STATE IN
THE MINISTRY OF FAMILY WEL~-
FARE (SHRI JAGDAMEI PRASAD
YADAV): ({(a) and <(h). Generally
medicines are supplied immediately.
QOccasionally when some medicine is
in short supply there might be some
delay. Every effort is made to sup-
ply medicines promptly.

(c) Local purchase of medicines ia
done through Super Bazar and if they
do not have a particular medicine in
stock, delay may occur. To avoid
these delay beneficiarieg are autho-
rised to purchase the medicine from
some olher chemist and claim re-im-
bursement later.
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Setting up of a Medical University
for North Eastern Regivn

§238. SHRI KIRIT BIKRAM DEB:
BURMAN;

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: N

(a) whether a proposal for setting
up one Medical University for the
entire North Eastern Region was
made at the convocation of the
Gauhati University, 1978;

(b) if so, Government's reaction
in this regard; and

(c) whether any more medical col-
leges are proposed to be set up in that
region if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV: (a) and (b). The

information is being collected and
will be laig on the Table of the
House.

(c) There is no proposal for setting
up any more medical colleges in the
North Eastern Region.

featwa §afraz 2atore g wfaa
e

5239. & IMOAT MET :  F|T

T Hell T FATA T FAO A F

(%)« G frgw @ fis et
393 FY qF wEfa & fa=r 8 @i
Far A T femn woawan g
afz gf, @Y fedoma faaz &
AR & F1giag g7 wafuga F39faa)
& g ¥ 25 deft @O aar
ITH A F & 1 w1 § ?
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(&) =T g WY WA T
¢ fr o e & fraw) w1 IET
wH FFX 7 ®A ) Aemir & g
T T & mE e ;e

(7) w1 IudFm DAY AwET F
FER FE [ fawm & arem
§ wrw FET W) afz T, Ot e
&1 Feer g7

dwy davem § qew A (Y
awefr wag gwRa ) (¥) fawmr
§ fawm & g@w A9 & afywtay
¥ fau fadim sfasr fraifa feg
§T &) 9GS X EAR F wgHEEE
g W % g § wqe defar
"o Fefaas, a g ses faiw
ofuFRi & s & @aEr 7 9

() & & s sk W
wWeR gt 1 Aenit ga-fefioms
ofyF}y, IR, WG TR O 6Y-
Aifzg 3T F afcg N T 4 W
framt ®&1 w1 oo A fear mr
4

() o & 7 ST
Telephone Connections in Pune !

5240. SHRI R, K. MHALGI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of applicants who
are on waiting list in Pune (Maha-
rashtra) who have made advance
deposits as on 1st April, 1978;

(b) when it is to be hoped that

these persons on waiting shall be pro-

vided telephone connections;
(c) whether any gpecial efforts are

being made to expedite the said
time-table schedule; and )
(d) it 8o, the nature thereof? ]
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) 1615,

(b) Al applicants registered unaer
OYT category upto 31st May 1978
have been provided telephone con-
nections. It is hoped to provide tele-
phone connections to most of the ap-
plicanis registered prior to st April
1978 by March, 1880,

(c) Yes, Sir

{(d} The expansins of following
exchanges of Pune District has been

planned:—

1. Swargate—1000 lines.
2 -3000 lines.

3. Shivajinagar 300 lines, commis-
sloned on 30-6-78 and further ex-
pansion is being planned.

4. Cantt. Exch. 600 lines.

5. Pimpri—Existlng 1000 lines
MAX-II is being replaced by 2100
lines MAX-I.

wt antdn qwoe ¥ frarmgor Far
REFTC e W) EATET e

§244. s AT wrf oo WYY :
¥ AL A6 77 FIT W g &3
fs -

() = frargm ¥wr gEETd
qrf (from rowifzr wEnEt)
XTI R T FE TFANT § 20
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‘TR A F A KT § O W
% fau 8 frgme, 1975 W 1,000/-
™Y 9 e @

(=) 701 =7 AEEA T AT T
% TATEM FAHT AT faar @ g

(m) T T FETEEY T AEEA
frr a1 & aw faq @Wi ¥ gEeA
o 91 a7 W 9 Fv 4), FE
e T 2 R o #

(a) sadsHTFY, A OF FA AT
gear 8, i % AR FAAT A
[ F I E

(%) 1 TRE FAaV WE AN
¥ forg gty fawmn & g0 9 1 9%,
1978 F1 T 2,000 &Y 791 fvy MO
¥,

(T) =¥ = ot TR T
T F T wrow & ; W

() Fa7¥E 19 F1 7T F qm@ft
fir dar a1 gy § T A W ey
H¥er ®1 WIE FEVRI HAAT faAT
ST ?

AT xR W T AWy (s
Ty 7u gudy HiW) {w)
ot w1

(=) gt

() o =i

(v) = omTa ¥ WA 6
femtzT oY gt 9T IEIER A mim
w0t 7% Y geaEmm & fag arrer
Vi fag o § | /T T AT 1 O
Fareiw Fm faar aTom )
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(=) o g1 9t & e wr
gty Aqt ¥ Wearfedte &oft ¥
Tz & faw 2,000/—%o w7 7T XU
4

(T} 2,000/ %0 9T FE F
qMT Hro T ZTo AW ¥ FArwIT
FAFMT FTAAFA & HC 9T faar
7 g7 fegagad femmamasa g
FIF FA-AHA WA § TE Ay
FHY AT wT ] |

(B) we Y T} AW
T\ TT ATHA F UZH ¥ g FeArs
=Y o7 TE §, faeg FTAE FAvmT @
fEar A gAT § I_A0E Gr-gTaT 9T
g 9

Homoeeopathic Ointmenty
5242, SHRI R. L. P. VERMA:

SHRI RAMDEO SINGH:

SHRI BIRENDRA PRASAD:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: ..

(a) whether it 18 a fact that
hundreds of External Ointments are
being manufactured and sold in  the
market under the label of Homoeo-
pathy which are not permitted to use
under Article Nos. 185 to 203 with its
foot notes of ‘Organon of Medizine’
the list is as follows: Arnica, Ascules
Hip, Canthris, Callendula, Crapkhites,
Hammamalis, Rhug Tox Eulphur
Skookam Chuck, Pyoreen Tooth
Powder, etc, and
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{b) if s0, what action Government
propose to take to stop the manu-
facture and use of these un-Homoeoe
pathic Qintments j; the name of
Homoeopathic Ointments while these
are forbidden under Article 274 of
the ‘Organon of Medicine’ as oral
medicines are alwayg given along with
these ointmentg which also clash with
the theory of ‘single simple medicins
in minimum dose’?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) It is
a fact that there are some Homoeopa-
thic drugg manufactured and sold im
the form of ointment for the external
use. Articles No. 185 tg 203 along
with their foot notes of ‘Organon of
Medicine’ state that externals should
not be used in Homoeopathy in the
treatment of local maladies. Howe=
ever, Dr. Hahnemann in Section 280
of ‘Organon of Medicine’ mentions that
all sensilive parts of our body are al-
most equally capable of receiving
medicinal actions and that the parts
that are destitute of sickness, wound-
ed or ulcerated spots permit the
powers of medicines to exercise almost
as penetrating an action upon the orgu.
nism, as if the medicine had been
taken by the mouth. Alsp In Sectiom
289 of the ‘Organon of Medicine’ Dr.
Hahnemann has clearly stateg that
every part of our body that poasess
a gense of touch is alsp capable of
receiving the influence of medicines
of propagating their power to other
parts. 1t i3 seen from the writings of
Dr. Hahnemann in ‘Materia Medica
Pura’ (English edition) thet if the
undiluted juice of Thuja is applied
externally for treating Condylomata,
along with the interna! administration
of the same in the appropriate poten-
c¥, we shall obtajin the desired effect
with greater certainty. Similarly Dr.
Hahnemann has permitted the exter-
nal application of Homoeopathic me-
dicineg as mentioned by him in his
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“Material Medica Pura' with reference
%0 his notes on Arnica and Camphor.
Dr. Clark and Dr. Ferrington, promi-
ment among the authorities of Homo-
#0pathy after Dr. Hehnemann have
also recommended the external appli-
cations of Homoeopathy medicines in
selected cases,

(ty In view of the reply given to
part (a), the Government do not con-
sider that this external application of
Homoeopathic medicines is un-Ho-
moeopathic. Dr, Hahnemann himself
had permitteq the use of the Homoeo-
pathic medicineg externally. Hence
any queslion of taking gleps to stop
the manufacturing and use of Homo-
eopathic medicines for external use
does not arise,

Homoeopalhic Eye Drops

5243. SHRI SARAT KAR: Will the
Minister of HEALTH AND FAMILY
‘WELFARE be pleased to state:

{a) whether it is a fact that g large
number of patent Eye Drops are
being so0ld in the name of Homoeco-
pathy such as Eye Cocl, Eye Bright,
Mamira etc. ete, which do not fit
under any Article of the ‘Organon of
Medicine’ or its foot-notes: and

{b) what steps Government pro-
pose to take to ban the manufacture
sule and publicity of these Eye Drops
by the Homoeopaths?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHR1 JAGDAMBI
PRASAD YADAV): () N is a fact
that Homoeopathic eye drops are be.
ing sold in the market. However, it
may not be correct to say that ihe use
of the eye drops is not covered under
any Article of the *‘Organon of Medi-
elne’ Arlicle 289 of the 'Organon of
Medicine' statles that every part of the
human body that possesses the sense
of touch is also capalle of receiving
the influence of medicines and of
propagating their power to all other
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parts, Again, vide Section 200 of
the ‘Organon of Medicine’, Dr.
Hahnemann hes stated that all the
sensitive parts of the body are almost
equally capable of receiving medi.
cinal action, hence also, parts that are
destitute of skin, wounded or ulcerat-
ed spots permit the powers of medi-
cines {o exercise almost as penetrat-
ing an action upon the organism as if
the medicine had bheen laken by
mouth. Dr. Clarke, one of the eminent
authorities, has recommended the use
of Homoeopathic medicines as eye
drops.

{b) Does not arise.
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Bad Food for T. V. Patients

52¢45. SHRI MAHI LAL:
SHRI K. LAKKAPPA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether attention of the Gov-
ernment have been drawn to the news
item under caption “T.B. patients ‘ro*
to bad food” published in ‘The Hindu-
stan Times’ dated the 31st July, 1973:

(b) if so, the reaction of Govern-
ment thereto; and

(c) whether it is proposed to insti-
tute a high level inquiry committee
to go into the entire affair including
kitchen/mess of the working of the
Hospital as several indoor patients
are without food for the last three
days?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes, Sir.

(b) The comments of the Medical
Superintendent of the Hospital and
the T.B. Association of India that
manages the Hospital were called for.

(c) No. The T.B. Association of
India and Lala Ram Sarup T. B.
Hospital have informed that after a
few of the patients made a complaint
about quality of atta for preparing
chapaties, the atta was immediately
replaced by local purchase. It is,
therefore, not correct that patients did
not take food for three days.

Vacant Posts of Presiding Officerg in
Labour Courts

5246. SHRI K. PRADHANIL: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:
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(a) the number of the Central
Government's Labour Courts, Indus-
trial Tribunalg and National Tribunals
which have no presiding officers at
present and since when these have
been without presiding officers; and

(b) the reasons for not fillling up
the vacancies of presiding officers for
these courts/tribunals?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Of the eight Central Government
Industrial Tribunal-cum-Labour Courts,
the three Tribunals at Dhanbad are
at present without a Presiding Officer.
The Central Government Industrial
Tribunal-cum-Labour Court No. 1 at
Dhanbad is vacant since 21-11-77. The
Central Government Industrial Tri-
bunal-cum-Labour Court No. 2 at
Dhanbad is vacant since 23-12-1976
and the Central Government Industrial
Tribunal-cum-Labour Court No. 3 is
vacant since 1-5-1978.

(b) Persons selected have since ex-
pressed their inability to accept the
offer of appointment. Efforts are being
made to find other suitable and will-
ing candidates. However, in order
that the work may not suffer unduly,
the Tribunal at Jabalpur has been
asked to look after temporarily the
work at Dhanbad also.

Clearance of Captive Power Station
by Primary Industries

5247. SHRI MADHAVRAO SCIN.
DIA: Will the Minister of STEERN
AND MINES be pleased to state:

(a) whether it is a fact that alumi-
nium industry have submitted propo-
sals for speedy clearance by Govern-
ment of captive power station by
primary aluminium producers; and

(b) if so, his reaction thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No,
Sir.

(b) Does not arise.
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-Death In Lala Ram Sarup T.B.
Hospital

-5249. DR. LAXMINARAYAN
PANDEYA;
SHRI SHIV SAMPATI RAM:

SURI SURENDRA BIKRAM:
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Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether a Government Emplo-
yee, Shri Suchei Singh, died at Lala
Ram Sarup TB Hospital, Mehrauli,
New Delhi on 9th December, 1977 in
doubtful circumstances;

{b) if so, is it correct that {he next
of kin were not intimated to collect
the body;

(c) was the body of the deceased
Government  employee cremated as
unclaimed within four hours of his
death;

(d) if so, is it a regular procedure
and if not, what action has been taken
to fix responsibility and punish the
guilly and will Government place a
copy of findings of their invesligations,
if any, on the Table of the House;

(e) is it also a fact that one girl,
Rajo Devi who was admitted in the
Mehrauli TB Hospital, went into coma
on 9th June, 1978 after being adminis«
tered on overdose of Anaesthesia im
the Operation Theatre and died o=
20th June, 1978 after remaining in
coma for ten days; and

(1) it so, what action Government
have taken in the matter?

THE MINISTER OF STATE IN THR
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAT YADAV): (a) No. Shd
Suchet Singh died on 9-12-1977 at the
Lala Ram Sarup TB Hospital due te
exlensive Pulmonary Tuberculosis.

(b) According to hospital authori-
ties, a special messenger wassent te
contact the next of kin of Shri Suchet
Singh st the address given in the Hos-
pilal records but they could not be
contacted.

{¢) Yes, Sir.
{d) Yes. This is a regular proce-

dure regarding unclaimed bodies.
However, Tuberculosis Assoclation of



81 Written Answers

India is being asked to give a time of
atleast 48 hours before the disposal
of unclaimed bodies after the rela-
tives etc. have been informed through
telegram or otherwise of the demise.
As the enquiry instituted into incident
.does not indicate any malafide inten-
tion on the part of the staff of the
Hospital, it is not intended to place a
.copy of the investigation report on
the Table of the House.

(e) No. As reported by the Hospi-
tal authorities, Kum. Rajo Devi died
-on 20-6-78 due to hyperpyrexia after
remaining in Coma from 9-6-78.

(fy Does not arise in the case of
Kum. Rajo Devi.

Target for Steel Production

5250. SHRI R. K. MHALGL: Wil
the Minister of STEEL AND MINES
be pleased to state:
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(a) whether Government have fixed
any target for the production of steel
during the next five years; and

(b) the production in public sector
and private sector each unit-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes,
Sir. The Draft Five Year Plan,
1978—83, envisages a production tar-
get of 15.00 million tonnes of ingot
steel, equivaient to 11.80 million
tonnes of saleable steel and 2.15
million tonnes of saleable pig iron,
by the terminal year of this Plan, ie.,
by 1982-83.

(b) The targets of production by
1982-83. unit-wise in the public and
private sector steel plants are indicat-
ed below:—

(Figures in '000 tonnes)
ok Bl

Plant Ingot  Saleable Saleable
steel steel pig iron
PUBLIC SECTOR

Bhilai . . . . . 3,000 2,400 600
Durgapur . B . . 1,500 1,200 800
Rourkela . . . . . 1,600 1,200 50
Bokaro . . . . 4,000 8,130 880
IISCO . . — g9oo 720 170
Sus-ToTAL 11,000 8,650 2,000

PRIVATE SECTOR
TISCO o . . . . 2,000 1,550 .
TotaL® . 13,000 10,200 2,000
Mini-steel/others . . . 2,000 1,600 150
Geaavp ToraL 15,000 11,800 2,150

¢(Main steel plants)



183 Wettten Andweis

ufirel Wt eefen W

5251, st W foy wima
&t guw mige

T 45T W 471 LW G 4g
L Afas Ik U MR T

(%) amomrfan s f&laT 2oy
[ATIT T AT AR WiowTw AT
Rtk - e v it T8

(m) =0z 7t aY =WFIfIT A
feg fog v woalawit &1 arqeagar
g wR

(w) #a1 AmiAT A S &
QR AR IR g ITaTEFA §?

dmila €W aer ww o wAr (s
wirr =m1) . (F) & (T) ¥R
aefaar ¥ SoAw qur W s
T J F T, 1978 F g@ AW
¥ aF @ f5 afaa ooy e aut
% 2,10,000 SewaTfEgdl * wIw W
wqufa 3 1 3@ faazor & §AT T @
fs 19 uafy & w wEfear Y
TER TGS § Jvaraal & Ty
grafaat v g ara-foar & w3w
®) TES T Y a97 Ffawg spraartaw
TT TAATHY FYST AT safEET Y
Wt gaafa 70 qurfe, gvF gE I
& wawg 73 & 5 a1 a9
T &1 AL H1AGT 3@ F yIW
37 FT NEAT

Decision »f Law of Sea Bed Confer-
ence to Allow Private Contractors

5252, SHRI R. K. MHALGI:
DR. BAPU KALDATE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:
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(a) whether it is a fact that Gov-
ernment have committed to the dee
cision of the Law Sea Bed Conference
to allow private contractors to ex-
plore in the Indian Sea;

(b) whether the original proposal
of allowing only International agen-
cies was withdrawn at the instance
of India; and

(¢) if so, what are the details
thereof?

THE M'NISTER OF STATE IN
THE MIN STRY OF EXTERNAL
ATFFAIRS (SHRI SAMARENDRA
KUNDU): (a) The U.N, Conference
on tha Law ol the Sca has so far held
scven sessions. The Seventh Session,
the first part of which was held in
Geneva from March 28 to May
19, 1978, has resumed in New York
from August 21 for a four-week
period. The Conference has not yet
taken any final decision regarding the
exploitation of the resources of the
internationa] seabed area which will
include those in the Indian ocean.

(b) and (c). No, Sir. The Indian
Delegation has been taking the view
that the resources of the international
seabed area, that is the area beyond
the limits of national jurisdiction, are
the common heritage of mankind and
that access to these resources and
their exploitation should be regulated
under an internationa] regime and
under the control of the International
Scabed Authority, which is proposed
to be established. India, along with
the other members the Group of 77
(developing countries), still main-
tains this position. However, since
substantial amount of finance and
technical know how are required for
the Inter-national Seabed Authority
to exploit the mining site, by way of
compromise, these countries are pre-
pared to consider, subject to limits of
production to be specified in the pro-
posed convention, allowing access to
States and private contractors spon-
sored by them to half the number of
mine sites that may become available
for exploitation during the period of
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the first 20 years. The Authority will
also have the right to exploit half
the number of mine sites directly.
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Strike by Employees of Newspapess
and News Agencies

5254. SHRI M. N. GOVINDAN
NAIR:

SHRI S. G. MURUGAIYAN:

Wil] the Minister of PARLIAMEN=
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Confederation of
Newspapers and News Agency Em-
ployees’ Organisation has called for
an all out action including indefinite
strike to press for their demand; and

(b) if so, the details and action
taken, if any, by Government to res-
tore the problem and avert the strike?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). It is seen from press re-
ports that the Confederation had
given a call to launch a phased agita-
tion beginning with a token strike on
the 18th August, 1978 to protect
against the withdrawal of the em-
ployers’ representatives from the Wage
Boards and also to demand their
early reactivation but following the
Government's decision to ask the
Wage Boards to resume their work,
the Confederation has called off the
proposed strike.

Appeal from Indian Medical
Association

5255. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:
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(v) whether Government have re-
cently received an appeal from the
Indian Medica] Association, New
Delhi, seeking protection from the
public assault on doctors on ambigu-
ous charges of negligence or refusal
to attend patients or of not providing
prompt attendance;

(b) whether government have made
Inquiries about the alleged incidence
where public have taken law into
their own hands and manhandled the
doctors or their family members in-
‘cluding ladies and what action has
been taken by Government to prevent
such unruly incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes,
8ir.

(b) The Indian Medical Association
in their appeal have not cited any
specific incident where the public
have taken law into their hands and
man handled doctors and their fami-
lies. In case of such incidents appro-
priate action will be taken by the
concerned local authorities.

Telephone Conncctions to
Agriculturists

5256. SHR] BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MUNICATIONS be pleased to state
whether there is any proposal before
the Government to accord a  top
priority in giving a telephone connec-
tion or open a Tclephone Exchange
where there is 8 demand from agri-
culturists?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): No, Sir. However,
agricultura] farms of more than 3
acres are placed on the special cate-
gory for telephone connections on
request.

AUGUST 24, 1978,
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Canocellation of Trunk Callg at Belapur
and Pravaranagar Exchanges

188

5257. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the average rate per day of
cancellation of trunk calls due to
delay in services and breakdowns at
Belapur and Pravaranagar Exchanges;
and

(b) what is the flnancial loss con-
sequentially? !

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The average
cancellation per day at Belapur and
Pravaranagar is 3 calls and 7 calls
respectively. The ineffective calls in-
clude cancellation due to various
reasons viz., subscriber voluntary
cancellation, lines o® of order, delay
in setting up of the cal] due to multi-
link built up. No further sub-classi-
fication of the cancelled calls is main-
tained.

(b) No definite loss can be estab-
lished as the calls are re-booked later
on and put through.
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Beds in Dr. Ram Manohar Lohia
Hospital, New Delhi

6260, SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state;

(a) the number of beds for males
and females in the Dr. Ram Manohar
Lohia Hospital, New Delhi;

(b) how many doctors work in the
Hospital;

(c) the daily average of outdoor
patients; and

(d) the monthly average of vasec-
tomy tubilization and sterilization
operations being performed in the
Hospital?

AUGUSD 34, 1878
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)

Male beds 315
Female beds 174
Children beds 83
Common beds 158

730

(b) 234 doctors (including Junior
and Senior Residents) are working in
the hospital.

(c) 3120.

(d) During the year 1978, the ave-
rage of vasectomy and tubectomy
(sterilization) operationg has been
12 per month, ’

fada ot faferm afiar & @
T w1 AT
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oy ¥ 31-12-1976 &1 faa
AT ST ¥R T ATH TF 97, TR
g% 2,12,294 1 1977 ¥ 2w
forw® et w1 IFTZ T TaT 9T,
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Foaey T &

(=) warAtmagfany ofmg &
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# e 14,289 i amTmTE W
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Fra wrrfama aferg FradaT F7A0
FATE Sgt aw TAVEE grr &
I wATTE A # frw 3% s0/- wvd
#r Er| oY T AT A

Agresment with Central Trade Unlon
Organisations

5262 SHR] JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

{a) terma of agreement arrived at
the meeting between the representa-
tives of the Central Trade Union Or-
ganisations  including the Trade
Unions in the Public Sector and the
Government representatives, held on
26th June, 1978, regarding the de-
mands of the workers and employees
working in the Public Sector Under-
takings; and

(b) what sieps, if any, have been
taken to implement the agreement?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): (a)
During the course of discussions
with representatives of Central trade
union organisations, it was explain.
ed that the Government had no in-

2572 LS—17.
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tention of having any system of wage
freeze and that there had been no
bar to wage negotistions being held
in public sector enterprises. It was
recognised that there was need for a
foca] point in Government for evolv-
ing a coordinated approach to wage
setllements in public enterprises. It
was clarified that the instructions
issued by the Bureamu of Public En-
terprises were merely guidelines for
the managements, which were nego-
tiable. However, it was agreed that
8 suitable mechanism should be
evolved for consulting trade union
organisations in laying down guide-
lines for negotistions on wage revi-
sion mnd dearness allowance. It was
alsg appreciated that such guidelines
should be flexible, though in certain
areas, there would be need for uni-
formity. A meeting is to be held with
representatives of the trade unions
for this purpose.

2. As regards the L.IC, it was stat-
ed that the issue of notice of termi-
nation of scttlement wsas not a bar
to the commencement of the nego-
tiation for a fresh settlement on all
issuea including bonus.

3. Government assured the trade
union representatives that it would
take a decision soon on the question
of bonus.

(b} Government have already
made an announcement In thia House
in regard to bonus. Necessary follow-
up action ip regard to other asgpects
is being taken.

Working of Caloutta Telephone
Exchanges

5263. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMUNICA-
TIONS be pleased to refer to the
reply given to Btarred Questlon No.
74 on the 20ih July, 1878, regarding
“Working of Calcutta Telephons Ex-
changes’' and state;
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(a) how far the steps taken have
led to improvement in the Calcutta
telephone gystem; and

(b) whether he has been receiving
complaints that the Calcutta system
is still in a mess?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). Num-
ber of complaints per hundred tele-
phone stations per month is lower
this year as compared to last year’s
figure. However, since the improve-
ment measures outlined in the starr-
ed question No. 74 are quite exten-
sive, it will take some more time for
the full effect to be felt.

Primary Health Centrey

5264. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:
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(a) the region-wise number of
Primary Health Centres in the coun-
try at present;

(b) how many of the Health Cen-
tres, region-wise, have got modern
amenities like, operation facilities
etc.;

(c) whether there is a good deal of
regional disparities in this regard;
and

(d) it go, factorg responsible for the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). A statement showing the num-
ber of Primary Health Centres and
the number of Primary Health Cen-
tres provided with minor operation
facilities in the country is enclosed.

(¢) No.
(d) Does not arise.

o Statement
No. of No. of
PH.Cs. P.H.Cs.
func- provided
tioning with
Sr. Name of the State/Union Territory (referred  minor
No. toin operation
parta) facilitics
(Ref. to
in part b)
1 2 3 4
1. Andhra Pradesh . 420 269
Assam 146 N.A.
Bihar 575 N.A.
Gujarat 251 251
5 . Haryana 89 Hg
. Himachal Pradesh 79 N.A.
7. Jammu & Kashmir 8o L0
8, Karnataka 266 201
9. Kerala 163 147
10. Madhya Pradesh 457 100
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1 [ [} 4
11 Maharashtra . 412 984
12 Maaipur . . 17 16
13 Mecghalaya 16 13
14 Nagaland 1 11
15 Orissa L1 218
16 Punjab 128 118
17 Rajasthan 232 141
18 Sikkim 8
19 Tamil Nadu 383 381
20 Tripura 27
21 Uttar Pradesh 875 875
22 West Bengal 316 211
23 A. & N. Islands 2 1
24 Arunachal Pradesh 98
25 Chandigarh 1 1
26 Dadra & Nagar Haveli 2 N.A
27 Delhi 8 [}
28 Goa, Daman & Diu . 15 10
29 Lakshadweep 7 7
g0 Mizoram . B 12
31 Pondicherry . . . 12 1t

ToraL . 5,400 3,503

Installed Capacity of Alaminium
and its actual Production

52685. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased t{o state:

(a) who are tbe principal alumi-
nium producers io the country;

(b) installed capacity and actual
production by each of the producers,
year-wise from 1970-71 to 1977-78;

(c) what js the current demand for
aluminjum in the country;

(d) whether Government are con-
sidering to take gteps for effective
control over production and distribu-
tion of aluminium; and

(e) if s0, the salient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Bharat Aluminium Company
Limjted (BALCO), Indisn Alumi-
njum Company Limited (INDALCO),
Hindustan Aluminium Corporation
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Limited, (HINDALCO), Madras Alu-
minium Company Limited (MALCO)
and the . Aluminium Corporation of
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(c) The demand for aluminium in
the current year (1978-79) is estima-
ted at about 250,000 tonnes.

India Limited (ALUCOIN) (closed (d) and (e). Presently, aluminium
since September, 1973). producers are required to supply 50:
per cent of their output in the E.C.
grade for distribution as “levy”
metal. No other control is presently
(b) A statement is attached. under consideration.
Statement

Year-wise installed capacity and actual prodntion of aluminium by each alvminium producer

(In thousand tonnes)

BALCO INDALCO HINDALCO MALCO ALUCOIN

Ca- Pro- Ca- Pro- Ca- Pro- Ca- Pro- Ca- Pro-

Year pa- duc- pa- duc- pa- duc- pa-  duc- pa-  duc-

city  tion city tion city tion city tion city  tion

! 2 3 4 5 6 7 8 9 10 1

1970-71 66-2 69-8 Bo-u B1 140 130 g0 7B

1971-72 66'2 92°1 Boro 788 140 1371 g0 76

197273 76-2 76-8 950 77°0 150132 90 78

1973-74 962 74-6 95-0 588 150 11°3 ‘o 3°2*
1974-75 86-2 64-7 95°0 451 20°0 165 o
1975-76 25'0 16:79® g6-2 86:0 950 66-7 25°0 17°9 9.0
1976-77 5000 24-8 g6°2 79°0 950 87°0 25°0 150 'O
1977-78 75'0 31-7 96°2 65:9 95°0 62-2 25:0 1By g0

(*) Closed since September, 1073.
(**) Commenced production from
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Expert Group on the use of
Antibiotics

5270. SHRI HARI VISHNU KAM-
ATH; Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to refer to the reply given to Un-
starred Question No. 8458 on the 27th
April, 1978 regarding Expert Group
on the use of antlbioticd and state;

(a) whether the recommendations
ot the Expert Group have been exa-
mined; and

{b}) it so, the ouicome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMRI PRASADL YADAV): {a} and
(b). Yes, The.recommendations of
the Expert Group have bekn accepted
bty the Government and necessary
action to implement these recommen-
dations is being laken.

Number of Employees Iz UN.O.

5271. SHRI HARI VISHNU
KAMATH:

SHRI K. MALLANNA.:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) the total number of employees
in the Unlted Nations  Secretariat;
and

(b) the number of posts, together
with thelr class or category and
designation held by nationels of
India, USA, USSR, China, Britain
and France?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): () 833] persons are e¢m-
ployed in the UN Secretariat and
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UN. This includes professional and
general service levels.
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(b) A statement containing this
information is laid on the Table of

the House,

Statement

(a) Staff of the United Nations Secretariat ;1 on 30-6-1977 borme on the regular UN Burdget:

(i) Professional level i. e. Pt and above . . . . . 3051
(ii) Others . . . . e e . . 6480
9531

(Somece : UN Documient No. \[42/146 of 29th August, 1977).

(b) Statrment showing the details of staff of India, PRC, France, USA, USSR, and U K.
employed in the UN Secretariat av on 30-6-77 at the Prolessional level, i.c., P1 and above.

Countries ‘Total USG ASG D-2 D-1 P-5 P-4 P-3 P2 P
Nlh'l[
staft
at P
and
above
1. India . . . . 57 1 1 4 16 14 8 7 4 2
2. China . . . 157 1 3 6 12 42 51 36 6
8. France . . « 311 1 5 19 53 74 108 44 7
4. United States . « 553 1 3 17 33 69 146 149 115 20
5%USSR . . . . 352 1 12 13 33 101 126 63
6. UK. . . . . 244 1 1 6 20 36 52 75 47

(Sewrce : UN Document No. A/ C.5/32/L.2 dated 19-9-77).

Technicians working in Delhi Tele-
phones
5272. SHRI ARJUN SINGH
BHADORIA:
SHRI RAMANAND
TIWARY:
Will the Minister of COMMUNI-

CATIONS be pleased to state:

(a) the total number of Technicians
working in Delhi Telephone District
(temporary and permanent separate-
1y);

(b) the total number of Selection
Grade Technicians in Delhi Telephone
District and the rules and criteria for
granting selection grade to Techni-
clans;

(c) the number of Technicians
who have put in more than 10 years
of service, but have not been grant-
ed selection grade and the reasons
therefor; and

(d) the steps taken or proposed to
be taken to improve their promotion
prospects?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAD:

(a) (i) Temporary 610
(ii) Permanent 804
(b) There is no cadre of Selection
Grade Technicians now. Instead

a cadre of Higher Grade Technicians
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has been created. Total No. of
Higher Grade Techniclans .. 228,

The posts in the Higher Grade are
fillsd wup by Technicians with a mini-
mum service of 10 years in the fol-
Jowing manner:—

(i) 66-2i3 per ceni on the basis
of seniority-cum-fitness; and

(ii) 33-1|3 per cent by selection
from those Technicians who quali-
fy in a departmenta’ qualifying
examination held for the purpose
and are within the zone of consi-
deration.

{c} 434. Ten years service is only
the minimum service condition for
promotion  but actual promotion is
made only on avallability of posts
which are crested in proportion to
the total strength of the cadre.

{d) Selection Grade posts were
previously created on the basis of 15
per cent of the total satrength of
Technicians. The Selection Grade
was abolished with creation of Higher
Grade with effect from 1674 and
the percentage was increased from
15 to 20. The promotional prospects
are quite sufficient.

Qualifications for Director (Hindl) in
DG.PET

5273. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the qualifications prescribed for
the poat of Director (Official Lan-
guage) in Posts and Telegraphs
Directorate General;

(b) whether it is a fact that posi-
graduate qualificationg have been
made compulsory for the post of
Director; and

{¢} 1! mo, the quallfications of ‘he
predent incumbent of the post of
Director (Hindi) and whether the em-
ployees working there are not! being
provided equal opportunities f{or
promotion?

FHADRA 3, 1000 (SAKA)

Written Ansiters 210

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI NARHARI PRASAD SUKHDEO
SAD: (a) According to the Recrultment
Rules, recruitment to the post of
Director (Hindi), now redesignated as
Director {Official Languages;, Iin the
P & T Directorate is made by promo-
tion from Assistant Director Gewarnl
{Hindi) failing which, by transfer on
deputation. Details of gqualifications
prescribed  are given in  attactesd
statement,

(b} The post of Director (Ofcial
Languages) is to be filled up by method
of promotion. When it is not feasible
to fAillup the post by this method, the
post is filled by transfer on deputation,
and only then the officer so appointed
is required to have post-graduate quall-
fications

(c} According to the dossier forward-
ed by the Union Public Service Com-
mission in 1886, al the lime of his
recruitment as Assistent Director Gen-
eral (Hindi), the present Director (Offi-
cin]l Languagesy is M.A. in Hindl as
well as M.A. in Ancient Indian History
and Culture, with Sanskrit and English
&5 subjects in gradualion. Two Aseist-
ant Directors General (Hindi) working
in the P&T Directorale were duly
considered by a Departmental Promo-
tion Committee wilth which the Union
Public Service Comtmniasion was also
associated, In accordance with the pro-
visions of Retruitmeni Rules for pro-
maoticn to the post of Director (Official
Languages), Thus equal opportunities
for promotion were provided to eligible
officers at the time of filling up of the
post of Direclor (Officin]l Languages).

Btatement

Extraci from Recruiiment Rules for
the post of Director (Official Langu-
ages)

In case of recruitment by promo-
tion/deputation transfer grades 11
frim which promotion/deputation/
transfer to be made.

Promn.ation.

Asgistant Director General (Hindl)}
with 5 years’ service In the grade pen-
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dered after appointment thereto on a
regular basis,

Tranefer on deputation (including
short-term contract),

Officers holding analegous posts or
with 5 years regular service in posts
in the scale of Rs. 1100-1800 (revised)
under the Central Government or
State Governments or officers of equi-
valent staius in Unlversitles and auto-
nomous Academic or cultural organisa-
tions possessing the following qualifica-
tions and experience:—

(i) Master's degree in Hindi or in
Sanskrit with Hindi as an elective
egubject at degree level;

{1i) Sound knowledge of English

(iil) 5 years” experience of transla-
tion from English to Hindi and mice-
nersa or of terminological work of

teaching.
(peried of deputation/contract shall

ordinarily not exceed 3 years),

Rural Health Scheme

5274. SHRI RAJSHEKHAR KOLUR:
Will the Minister of HEALTH AND

PAMILY WELFARE Dbe pleased to
ptote :
(a) whether a Rural Health

Scheme has been received from the
Government of Karnataka for im-
plementation in that State;

(b} whether the same has been
approved by Government;

{c) it 8o, the details thereof; and

{d) the estimated cost of the
scheme and how much of it will be
financed by the Government of Indla?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE {(SHRI JAGDAMBI
PRASAD YADAV): (4) Yes, Sir.

(b)Y No, Sir.
(e} Docs not atise,

(d) The estimited cast of the Scheme
ag furnished by the Government of
Karnatnka it Rs 75831 lakhs. The
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question of the Govermment of India
financing this acheme will arise only
after it has been approved,

Suspension Allowanece to Laboarers

5275, SHRI KANWAR LAL GUPTA:
Wil] the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

{a) whether Government are aware
of the fact that many labourers are
removed from service on false charges
by the mill owners;

(b) is it also a fact that they co
not gel any pay or any other facility
after their removal unlike the Gov-
ernment servantg who are suspended;

(c) is it g fact that Government is
considering to make necessary changes
in the Companies Act so that the
labourers may continue o get 50 per
cent of their pay during the pendenzy
of the case before the court like other
Government servants; and

(d) does Government propose to
make necessary changes in the Act
and if not, why not?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Disputes
can be raised under the Indusirial Dis-
putes Act in cases workers are re-
moved from gervice on false charges by
mill owners,

{b) Payment of dues and grant of
other henefits in such cases are re-
gulated by the relevant laws and
remedy can be sought thereunder.

(c) and {(d). This is under examina-
tion in the overall context of the In-
dustirial Relations Bill

News item *‘Mill Bhagat s¢ Sarkar ko
Lakhon ka Nuksan”

5276, SHRI KUSUMA KRISHNA

MURTHY: Wil the Minister of
HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether Government's atten-
tion have been drawn to a news item
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appeared in the Urdu and Hindi issues
of “Blitz” of 14th January 1978 and
21st January 1878 respectively under
the caption “Mili Bhagat se Sarkar
Ko Lakhon Ka Nuksan”;

(b) if so, the reaction of Govern-
ment towards this news item?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). Yes.
The matter is receiving the attention
of the Government.

Construction of Pucca P&T Balld-
ings in Andhra Pradesh

5277. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) how much amount has been
earmarked during the current finan-
- cial year for Andhra Pradesh State
exclusively for the purpose of con-
structing pucca buildings for Post and
Telegraph Department; and

(b) how many proposals requiring
funds for constructing pucca buildings
for P & T Department in Andhra
Pradesh are pending with Govern-
ment so far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAD: (a) Rs. 1.92,75,000 have been
tentatively earmarked for the construc-
tion of P&T buildings in Andhra Pra-
desh during the current financial year
viz, 1978-79.

(b) 34 proposals are under considera-
tion,

Ffa bt a7 rfa s # dvommey

5278. &) QA TTH ATGRATH :
LR T CER 1151 4 I

N1 QYo &c wifgax

F1 §ugu & AL AW FAT TE
FATT &1 ¥57 3777 fa
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e 49.261



215 Written Answers

TE-AT7 AGT TIG-AT7 Ho, (3 1w
M YAAfqTENY § X 7y it T
& YT I A 2

\Contract system in Wagon Loading In
Tata Slua Collieries of Dhanbad

5278. SHRI A. K. ROY: Will ihe
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR pe pleused to
state :

(a) whether the contractor system
is continuing in the wagon loading in
the Tatp Sijua Collieries of Dbanbad
though the work is of regular nature
and has been Departmentalised in the
nationalised sector;

{b) whether none of the contrac-
tors in wagon loading is having te=-
quired licenses and registration as per
the Contract Labour Abolition and
Regulation Act and is c¢heating Go-
vernment of its revenue;

{¢) whether under-payment is made
1o the workers and if 30, the facts
thereof; gngd

(d) whether Government propose
to prosecute the Tats management
and its contraclors for these pruclices
and it so, when and if not, why not?

THE MINISTER OF STATE IN TIHE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS {SHRI
LARANG SATD): () Accurding 1o the
information made available hy 1he
Ceniral Industrial Relations Machinery,
the management of Sipua Collieries.
Dhunbad of Tata Iron ond Sleel Com-
pany have
in wagon loading and the work is nor-
mally carcied on mechanically,  Hows
ever, in timwe  of exigencies, the mun-
agement does employ contract labour
on wigon loading,

(M Livences of the contractnrs on-
gaged in wapon leading were revoked
conseguen! on the issuce of Govt, Noti-
fleation dated the 1st February, 1975,
prohibiling the employment of contract
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labour in the process of loading and
unloading of coal and certain other
operalions and hence the question of
Govt. losing revenue on licence fee
dees not arise,

{t; The establishments of contractors
ingpected do not indicate any under-
paymeni to workers.

(d} Necessary Jegal action is under
provess against the management of
Tata Iron Steel Co, Ltd for violation
of the provision of the Contract Labour
(Regulation and Abolition) Rules,

Workmen removeq from Service im
Bokaro during Emergency and
Charges ppainst them

o280, SHRI A, K. ROY: Will the
Minister of STEEL AND MINES be
pleased 1o state:

(a) the number and names of
workmen removed from service of
Bokaro Steel Ltd. during Emergency
and the precise charges against them:

{b) number of those reinstated into
service afler eqnergéncy;

(r) whether it is 5 fact that he ae-
sured to reinstate all such employees
except having charges like assault fra-
ud and corruption againsi them; and

{d} if go, steps teken thereon?

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK): (a!
Apart from cases of normal lermina-
fion of services under  the  Standing
Ouders Service Contrict, the services
of the following 10 employees {(non-
vxecutivel of Bokaro Steel Plant were
terminited during Emergency due to
their detention under MISA/DIR:

1 Shri B, K, Tiwari, Asstt. Grade-1]1
. €hri D, P. Mondal, Asstt. Grade-1

*. Shri R. 8. Upadhyay, Stere Keeper
Grade-l

4 S8hei L. L. Srivastava. Secrelarial
Assti, Grade -1

5 Shri R, .I. Alishra, Excecutive Ar-
sistunt

s
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€. Shri Arjun Kumar, Chargeman.
Grade-II

7. 8hri J, Mangal Prasad, Messenger

8. Shri Ram Dular Ram, Asstt.
Grade-IV
9, Shri Ramlayak Ram, Messender

140, Shri Vakil Ram, Time Office Bayv.

(5) All the above 10 employees have
been reinstated in service,

{¢) and (d}, Presumably, the refer-
ence is lu the discussion which 1he
Hon'’ble Member had with the Minisler
of Steel and Mines sometime back. The
cases ol certain employees alleged to
have been victimised were duly re-
viewed but it was found that reinstate-
ment was not warranted in any of
thouse cases. In spite of this, the Man-
apement took a sympathetic view in
two cases anhd agreed to re-appoint the
persons concerned. However only one
out of these two persons has So far
joined,

Control gver Quality and Price of Steel
Products

5281. SHRI A, K. ROY. Will the
Minister of STEEL AND AlINES be
pleased to state;

(a) whether there is gany contrel
over the quality and price of the steel
preducts sold in the couniry agway from
the steel mills; and

(b) if so. facts in details, if not, why
not?

THE AINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA:: (a) and (L)
There is no statutury  contro]l on the
prices of iron and steel material. How-
ever, the main priducers of steel charge
uniform prices throughout the country
based on the JPC announcements in
this regard., As regards the quality of
steel produced in the country, Indian
Standards Institute has laid down
several specifications to meet the neerds
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of different end-users both within the
country and in the export markets.
Manufacturers producing tested steel
should comply with these specifications,
ISI has a regular system of checkiog
up the quality of steel produced Ly
these licensed manufacturers,

Si. John Medical College, Bangalore

5282. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND PA-
MILY WELFARE be pleased io state:

{a) whether any P.L, 480 fundy were
earmarked for the St, John's Medical
College. Bangalore;

(b) if so, the amount earmarked and
the amocunt actually released to that
college;

() whether any guidelines were
given tg the said college regarding ita
administration. admission of students
to the college and utilization of P.L.
480 grants; and

{d) whether Government have re-
ceived uny report regarding the work-
ing of this college?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA.
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAVY): (a) and (bi. A
grant equivalent to U.S. $ 13.65 milllon
was authorised to the St. John's Medi-
cal College, Bangalure, from US —
held Rupec funds towards the end of
1977, It is undcrstood that a sum  of
Rs. 34998 crores nut of this has so far
been rueleased, The grant was to  be
utiliseed for meeting operating expen-
ses af the institution for services to
the poor and slhg for construction of
hospital and anciilary facilities.

(c) and rd). Neo.

Contract of Avastika Vigyapas Patas
for Collectiing Adverilsement

5283, SHRI K. LAKKAPPA: Wil
the Minister of COMMUNICATIONS
be pleased 1o state:

(a) whethe, Avantika Vigyapsm pri.
vate Limited, Patna was given the con~
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tract for collecting advertisementg for
Bihar Circle Telephone Directory in
1075;

(b) if 80, the tota] gmount collected
by Messrs Vigyapan Private Limited
and the list of the parties with money
velue who have given advertlsements
till 20th July, 1978;

() whether the firm furnished a
Bank Guarantee;

(d) it so, the amount involved for
the Bank Guarantee and whether it is
#til] with the Depaftment;

(e) if not, under what circumstan-
-ces the amount involved for the Bank
Guarantee was withdrawn ny lhe con-
cerned firm;

(f) whethe; gctivin has been taken
-against the Arm for fraodulently
withdrawing the Bank Guarantee; and

{g) i not, whether responsibility is
going to be fixed against the officer/
officials concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI NARHARI PRASAD SUKH-
DEO SAIY: {a) Yes, Sir.

{b) In respect of English Directory,
accounts were not furnished by the
firm. Ax regards Hindi Directory, the
firrn collected Rs. 20070/- but did not
furnish the details.

(c) Yes, Sir. Separately for Eng-
lieh and Hindi Directories.

(d) For English Directory, Rs.
35031/- and for Hindi Directory Rs.
9840/-. The firm could not withdraw
the Bank Guarantee.

(e) Does not arise,

(1Y Yes, Sir. The Bank agreed to
withhod ihe bank guarantee on the

requeat made by the Bihar Circle
Office,

() Does not arise,
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Contract for collecting Advertisemeanta
for Bihar Circle Telephone
Directory

5284. SHR] K. LAKKAPPA: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether g contract for collec-
ting advertisements for Bihar Circle
telephone directory is given every
years; and

(b) it s0 the names of the advertis-
ing agencies to whom the contract has
been given thig year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Normally contract for
procuring advertisements to the A/
Apents is given for two yvears. How-
ever in view of the impending revi-
sion of reserve rates for booking ad-
vertisements for various spaces in tele.
phone directory jt has been decided in
1977 to give contract for one issue only,

(b)Y The last issue of Bihar Circle
directory was of July 73 (brought out
in Feb'74) in respect of which M/s.
Transport, Advertising Service, Patna
were the advertising sgemts. As this
firm failed to deposit Govt. share of
advertisement revenue as per terms of
the contract and went into liquidation,
contract with them was terminated
and M/s. Avantika Vigyvapan were
given contract for one year in 1875,
both for English and Hindj editions.
Thereafter no advertising agent was
appointed as the Circle switched to
printing of telephone directories on
divizional basis for which advertise-
ments are collected departmentally.

aferara ) wm # wreim
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Beript of Campa Cola

52681. SHRI MANOHAR LAL: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether the script of Campa
Cola is similar to that of Coca Cola;
and

(b} would this not be unfair to a
consumer, especially when English is
not s0 well known and since the
acript is a fancy one?

THE MINISTER QF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
label of various non-aicoholic  beve-
rages lixg Campa Cola, Thums Up, 77
etc. are approved by the Food & Nutri-
tion Board of the Department of Faod
who are the licensing authority for
the same.

Closing of Chiria Iron Ore Mipes of
11.S.C.0.

5202. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of STEEL
AND MINES be plvased to state:

(a) whether Government are con-

aldering o proposa] to clove down
Chiria iron ore mines of 1.1.8.C.O;
and

{b) if so, what ore the detalls and
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA}Y: (a) No
Sir.

(b) Docs not arvise.

Take over of Mines not deing Sclentl-
fic Mining

3208. SHRTMATI PARVATHI XRI-
SHNAN: Will the Minister of STEEL
AND MINES be plensed to state:

{a) whether Government are
considering a proporal tp take over
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control of such mineg a3 are being run
in unscientific manner;

(b) i so, whether any attempt has
been made to detect such mines; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI KARIA MUNDA): (a) There
is nmo such propesal pending before the
Government,

(b) and (c}. The Indian Bureau of
Mines carries out regular inspections
1o prevent unscientific mining and to
cvhsure planned development of mines.
Suggestions for systematic develop-
ment of mineral deposits are sent to
mine owners. Directives are also
issued in cases of infringement of the
rules relsting to mineral conservation
and development and when serlous
violations remaip unrectified, prosecu-
tions are also launched There ix,
however, no provision under the Mines
& Minerals (Regulation & Develop-
ment) Aoct, 1957, to take Over manage-
ment of mines which are being run in
an unscientific manner.

Wage negotiation for Steel Weorkers

5204. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of STEEL
AND MINES be pleased to state:

ic) whether the wage negotiationa
for the stee] workers was held in
New Delhi recently; and

(b) if so, the details and the out-
come thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{EHRT KARIA MUNDA): (a) and
(b). The wage negotiations for stecl
workers have been started by the
National Joint Consultative Commit-
teg for the Steel Industry. Ounly pre-
liminary discussions have taken place
so far. The matter will be dscumed
further by the Caommittee.
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Becommendations pf Conference of
Regiomal Frovidemt Fung Comumis-
sloners

5205. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LaA-
BOUR be pleased to state:

(a) the recommendations of the
Conference of Regional Provident
Fund Commissioners held in Sep-
tember, 1376:

{t) what action the Central Board
of Trustees of the Employees’ Provi-
dent Fund took on these recommen-
dations and when; and

{c) what action GGovernment have
taken so far on the recommendations
of Regional Commissionera as finalis-
ed by the Central Board of Trustees?

THE MINISTER GF STATE IN THE
MINISTRY GF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) The recommen-
dations of the Conference of Regional
Provident Fund Commissioners held
in September, 1976 arc as under:—

{i) Banks should be approached
for insisting ‘No Provident Fund
Arrears Due’ certificates from the Re.
gional Provident Fund Commission-
ers befare affording financial assis-
tance in the defaulting employers;

tiiy the Employces’ Provident
Funds and Miscellancous Provisions
Act, 1952 should be included in the
Schedule tg Economic Offences {In-
applicabilily of Limitation)  Act,
1974;

{jii) the Act should be amended to
provide for levy and collecltion of
damages on belated transfer of pro-
vident fund eontributions by the em-
plovers 15 the board of trustees of
the rxempted establishments;

{iv) crealion of a penal of lawyers
and selting up of legal cclls in Re-
gional Offices;

{v) employers should be made res-
ponsible to get the claims duly com.

pleted at the time the workers leave
the service of the establishments.

(vi} raising of the limit of exemp-
tion for the production of the Estaic-
Duty-Certificate to Rs. 25000/-.

{viii) the existing provisions re-
garding grant of advances may be
substituted by an omnibus provision
so as to grant advances without as-
signing any reasons after preseribed
years of membership;

{viiiy amendment of Section 1{4)
of the Act so0 as to empowcr the
Central Provident Fund Commis.
sloner instead of the Central Gov-
ernment to cover thy establishments
on voluntary basis;

(ix) vesting of the powers of
granting or cancelling of cxemptions
in the Ceniral Government or the
Central Provident Fund Commis-
sioner;

{x) Creation of the post of the
Director of Personnel-cum-training
in the Central Gffice;

(xi) rewarding of outstanding
performance of the employces of the
Employees Provident Fund Orpani-
sation;

(xii) revision of the yard-stick for
the creation of posts in the Empla-
yees Provident Fund Organisation;

(xiii) Amendment of para 38 of
the Employees’ Provident Fund
Scheme, 1952 so as to provide for
centralisation of remittances;

fxiv) Amendment of the Act so
as to empower the Regional Provi-
dent Fund Commissioners to recovor
the arrears of provident fund;

{xv}) Amcendment of the service
Rules/Regulations ‘o provide for
promotion op merit baris; and

(xvi) pass book folders should be
issued to the members of the Fund
instead of the existing system of
issuing annual stalements of ac-
counts
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(b) The minutes of the Conference
were Placed before the meeting of
the Central Board of Trustees; Em-
ployees Provident Fung held oy the
11th October, 1976, The Board while
noting the position desired that re-
commendations invoelving basic issues
be placed before them for consideru-
tion. Accordingly the Board in its
meeting held on 2nd July, 1977 appro-
ved the proposals contained in items
(iv), (v), (vi), {(xiii), (x), {(xi),
(xiil) and {(xvi). As regards item
(xii), the Board decided that the staff
requirements and other allied matters
shoulg be gone into by a sub-commit-
iee to be constituted by its Chairman.
As regards items (ix) and (xiv), the
Board desired thet the matter may be
examined in greater detail by the

Ministry of Labour for taking a final
decision.

{c) Recommendations ot serial num-
bers (i), (vi), (x), and (xvi} have
since been accepted and action taken.
The recommendation of the Board to
set up a sub-commitiee for staff mat-
tery; was also accepted and action
taken. Remaining  recommendations
are under examination of the Govern-
moend.

Dismatisfaction over nominatlon on
Offcla] and non-officlal Bodies

5286, DR. BAPU KALDATE: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to statc:

(a) whether Government are aware
of the great dissatisfaction over the
nomination of representatives of
organised labour gn various officlal and
non-official bodies wilthout recourse to
their organlsatlons;

{b} since when this practice has
beer; continulng; and

{¢) what steps have been taken to
Temedy this process?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
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{SHRI RAVINDRA VARMA): (a) to
{c). Nomination of labour represen-
tatives on tripartite advisory bodies of
the Ministry of Labour is generally
done¢ in consultation with the trade
union orpanisations concerned.

Workers btcoming Jobless in  Public
and Private Sectors due to ghortage
of Power

52957, SHRI GANGA BHAKT
SINGH: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a1 whether due to shortage of 400
mepawatt power during the period
from January, 1978 10 June, 1878
many persons have been rendered
jobless in varioug industries;

(b) if so, the number of persons
rendered jobless due to shortage of
power in the public and private sec-
tors, separately as also the number
of such persotls in organised and un-
organised sector in  private sector
separately; and

(c) whether power supply has im
proved now angd if so, the number of
persong reinstated ang when the rest

of the persons will be taken back in
service?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{8HRI HRAVINDRA VARMA): (a}
According to the information sup-
plied by the Department of Power the
shortage of Energy during the period
January 1978 o June 1978 was 22004
million units. Exact Agures of pet-
sons rendered jobless in various in-
dustries due to this shortage of power
are not gvailable

(b} No person has been reported
to have been retrenched durlng this
period due to general shortage of
power slone. The total number of
workees loid off in 248 units of the
organised sector due to shorlage of
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power alone during this period was
68,000. These figures are provisional
and are based on the incomplete re-
turns recvived in the Labour Bureau
till 17th August, 1978. Break-up of
these figures by public and private
sectors is not available. Information
for the unorganised sector is also not
available.

ic) Effortz are being made to im-
prove the power supply. Question »f
re-instatement of perscns does not
arise since no person was reported to
have been reirenched during the pe-
riod due to gencral shortage of power
alone,

External Affajrg Minister's visit to
Moscow and Tokyo before going to
Peking

5288, PROF. P. G. MAVALANKAR.:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether i is u fact that he is
ufficially visiting Moscow and Tokyo
before s0 going to Peking sometime
during the year 1978;

{by if so, ful] facts thereol; and

ie) broad outline of the more im-
portant topics he proposes 1o discuss
und negotiate with the Governmental
ieaders in Moscow and Tokyo?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI  SAMARENDRA
KUNDU): (a) and {(b). Yes, Sir. The
Minister of External Aflairs paid an
ufficial visit to Tokyo [rom l4th to
17th August, 1978 on invitation of the
Japanese Foreign Minister., He will
visit USSR f{rom 11th  September,
1978 for about a week on invitation
of the Soviet Foreign Minister. No
precise date hes yet been fixed for
his visit to Peking, but it is expected
that it will take place later this year.

(c) During his talks with Japanese
jeaders in Tokyo, apart from g broad
exchange of views on international
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situation and developments in Asia
there were detailed discussjons or;

Indo-Japanese bilatersl relations,

During his visit to Moscow, in ac-
cordance with the practice of such
consultations and exchanges of views,
the ilwp Foreign Ministers will review
the international situation, and also
discuss ypepects of Indo-Soviet bilate-
ra} relations and problems of inlerest
to the two countries.

Conference of Whips

5299. PROF. P. G. MAVALANKAR:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR he
pleased to state:

(a} whether Chief Whips of the
Federal! and State Legislatures have
their formal or informal organisation,
il so, details thereof;

{by whether these Whips meet an-
nually or occasionally in a conference;
(c) if so, facls regarding such con-
terences so far being held where and
when and under whose chairmanship;

td) subjects that are discussed at
the said conferences; and

{e) whether any decisions are taken
al said conferences and if so, whether
und how they are implemented?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI HAVINDRA VARMA): (a)
1o {e). The Departinent of Parllamen-
iary Aflairs arranges Conferenceas of
Whips of recognised Political Parties
and Groups represented both in Par-
liament and State Legislatures from
time to time where matterr concern-
ing efficient functioning of the Par-
ltamentary machine and evolving of
healthy and uniform conventions and
practices are deliberated upon. So
far cight Conferences have beepn held
under the Chairmanship of the Min-
ister of Parliamentary Affairs. The
dates and the venues of these Con-
ferences are indicated below:



Written Answers 236

235 Written Answers AUGUST 24, 1978,

No. of the Conference Venue Date

First. Indore 13th Sept., 1052,

Second Mysore i5th & 16th Jan.,
1955- -4

Third Srinagar 24th & 25th Sept.,
1950.

Fourth Bombay 23th & 25th Oct,,
1962.

Fifth Bangalore 4th 10 Oth Jan., 1966,

Sixth Sitla 4th o Gth Oct., 1967,

Seventh Madras 218t to 23rd Sept.
190,

Fighth . Bhopal ardd & 4th Nov., 1972

The recommendations made by the
Conferences are circulated to all the
Chief Ministers of States, Presiding
Officers at the Centre and the States,
Cabinet Ministers and Ministers hold-
ing independent charge at the Cen-
tre, and Leaders of Political Parties/
Groups in the two Houses of Parlia-
ment and are considered in due course
at the appropriate levels. The ac-
tion taken or proposed to be taken is
reported to the next Conference as
per normal convention,

Telephone Advisory Committee in
Orissa

5300. SHRI K. PRADHANI: Wil
the Minister ot COMMUNICATIONS
be pleased to state:

(a) whether  Government  have
constituted a Telephone Advisory
Committee for the Orissa Telecom-

munication zone; and

(b) if so, on what date and what is
the composition of the Committee?‘

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) Details are given in the attach-
ed Statement.

Statement
Names and addresses of the Members of the Statc lepel Telephone Ad-

visory Committee for Orissa.

Interest Represented

Date  of
Conatitution

1 2

No. of Names & addresses
representa

tives

to be
nominated

3 4

4o 1. State Administration

State Legislature .

1 The Secretary to the  Govt
of Orissa, Commerce  and
Transport Department.

a (i) ShriBed Prakash. Agarwalla
M.LA. PO. Kendrapana,
Distt. Cuttack.
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3. Member of Parliament

4. Press .

5 Medical Profession

G. Trade Commerce & Industry

7. Public Workers

(#i) Shri Surcsh Kumar Routra
M. .0 Kusumati

-

Distt. Puri,

2 Will be nominated later on.

1 Shri Narayan Rath, Stafl Repre-
sentative  of Samaj, Bhubanes.
WAl

‘Dr. C.I'. Acharya, Chief Medical
Officer, Capital  Hospital,
Bhubaneswar,

2 (i Shri N, Patnaik, Resident
Representative Tisco, 1,
Udvyan Marga. Bhubaneswar.

(i) Shri G.N. Ghhota Rai, Jai-
hind Ice Factory, Chakratirath
Road. Puri.

4 Will be nominated later  on.

STD from Shahjahanpur to Kanpur,
Luacknow. Barellly and Dellf and
Expansion of Exchange

5301. SHRI 3URENDRA BIKRAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

1 (a) how much time Government
will take to render STD service from
Shahjahanpur (U.P.) Telephone Ex-
change to Kanpur, Lucknow, Bareilly
and Delhi;

(b) whether Government have
made any plan to expand the exist-

o ing Telephone Exchange of Shah-
jahanpur to cater to more needs; and

(¢) if so. how long will it take to
complete the work?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) STD from
Shahjahanpur to Kanpur, Lucknow,
Bareilly and Delhi is expected by

« 1980,

(b) Yes, Sir.
(c) About a year.

Forming Confederation with Neigh-
bouring countrieg

5302, SHRI SARAT KAR: Will the
Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether there is any proposal
under Government's consideration to
explore the possibility of forming a
confederation of India, Pakistan,
Bangladesh, Sri Lanka, Burma Nepal
and Bhutan for their common security

and progress; and

(b) if so, the details thereof?

THE MINISTER OF STATE |IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) No. Sir.

(b) Does not arise.
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Basio Amenitiey to Mining Workers

5303. SHRI SARAT KAR: Will the

Minister of STEEL AND MINES be
pleased to state:

(a) whether Government has asked
the Federation of Indian Minerals
Industry members to formulate an
integrated and timebound programme
to provide basjc amenities to mining
workery in phased manner;

{by whether Government  have
also called¢ for a more purposive and
earnest thiust’ from the private mine
awners In the installation of mineral
based indusirles  including heneficia-
tion, processing, finishing and utilisa-
lion of relatively low grade minerals
by adopting the latest technology;
and

{¢c) if so, the performance regard-
ing the rcaclion of the State Govern-
ment in helping the private sector to
develop the remaining areas?

THE MINISTER O} STATE IN
THE MINISTRY OF STEEL AND
MINEsS (SHRI KARIA MUNDA); (a)
While inaugurating the 12th Annual
General Mecting of Federation of the
Indisn  Mincral Industries on 29th
July, 1978, the  Minister of Steel &
Mines urged the Federation to formu-
late nn integrated and timebound pro-
pramme [or provision of basic ame-
nitics 1o mining workers in & phased
MGNNELE,

{tn and (¢l The Governmwnt on-
cowages the private minc-owners in
upgrading the technology for cxplo-
itation of minerals and in setting up
mineral brased industries. The Natio-
nal Mctallurgical Laboratory possesses
1he requisite facilities and expertise
for undertoking beneficiation, pro-
cessing, finishing  and  utilisation of
relatively low grade minerals. It has
undertaken investigations into bene-
tiviation of ores of iron, chromite,
manganese, hmestone, graphite, wol-

fram and kyoanite for private mine
MCOeT S
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The Indien Bureau of Mines also
carries out investigations for private
parties. Moreover, the Directorates
of Geology and Mining of some of
the State Governments have facilities
for carrying out these investigations,

Criteria foy Providing Automatic Dial
Sysiem

5304 SHRI AHMED M PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

{a) the criteria adopted for pro-
viding automatic dialing system of
telephones in the country;

(b) whether any request is pending
with Government for providing direct
dialing system of telephones; and

(¢) if Bo, the details thereof and
the action taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO:
SATI): {a) For purposes of conversien
to automatic working, existing manual
cexchanges are divided inte two
HEoups—

Once: exchange with demunds of
500 lines and over.

Twao: exchange with demaunds of
less than 500 linces.

The exchanges in the frst category are
replaced by MAX-1 type of equipment,
those of the second by MAX-II type
of equipment. Within each group, the
main criteria for taking up the auto.
matisation are:—

¢i) The total telephone demand at
each station. Stations hawving
larger demand are given
priority.

(ii) Whether the station is a
State or District headquarter,
such  headquarters iire glven
prlorty.
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¢lii} Avallebility of a suitable piece
of land for construction of an
automatic exchange building
particwuarly in the Arst cate-
gory.

(b) and (¢). P & T Department itself
plans provision of automatic exchan-
ges. Requests are also received from
time to time from public. Al such
requesis are examined carefully and
action taken on the basis of crileria
indicated in para (a) above. Due to
limited supply of automatic switching
equipment, it has been possible to take
up only a few manual cxchanges for
conversion to automatic working each
year. Plans are in hand to augment
the manufacturing capacity of automa-
{ic swilching equipment in the coun-
iry.

Impact of Green Revolution on Living
Standards and Working Conditions of
Agricultura; Workers

5305. SHRI P. K. KODIYAN; Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR  he pleascd
to slate:

(a) whether Government have
made any study into the impact of
Green Revolution on the living
«tandards and working conditions of
agricultural workers; and

(b) if so0, the findings thereo!?

THE MINISTER OF STATE IN THE
MINISTRY OF ILLABOUR AND PAR-
I1IAMENTARY AFFAIRS 1SHRIT
1LLARANG SAl): (ak No, Sir.

(b) Davs nol arise.

Help to Poor and those whose OQOpe-
rations were not Successfu)

534i. BHRI DAYA RAM SHAKYA:
SHRI PADMACHARAN SAM-
ANTSINHERA.

SHRI ANNASAHAB GOTKH-
INDE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleasecd 1o
state;
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(a) the amount given 1o poor
people and to those whose operationa
were hot successful during the last
two years by the Ministry and the
number of applications therefor under
consideration of Government and the
number of applications out of them,
forwarded by the Members of Parlia-
ment and the action taken by Govern-
ment for their disposal and

(b) the circumstances in which
such an aid is given to poor people and
others?

THE MINISTER OF $TATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): () The amounts
of Rs, 309,856 und Rs. 4.28,200.61 were
given during 197677 and 1877-78 res.
pectively to poor  persons  under the
Health Minister’s Discretionary Grant
tor treatment.  Theso amounts are
inclusive of a few cases needing gssis-
tance in the post-operative period. 81
applications gre under consideration
out of which 10 are these forwurded
hy Members of Parliament.  All these
4re being processed.

(b) Financial asistance is given. at
the discretion  of the  Minlster, for
treatment to the poor and needy suf-
fering from various discases and also
for relief to the hlind and the disabled
poor individuals.
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wo 3o fafeear ogfa w)
genqdr F FERTa @
F ®7aq. 1978 # HATAY
fa’ g7

(19) 24 grzfax 3T AFRET
F1 raggd qwhT WY
sfwm  wrawmt F few
qEEAT A M

(20) g faffear & wAFIA
F79 * faa dr 3 29ra7 1
TETTAT A W)

(21) wrAva fofvemr wgfa A
feeff, =q&remi, dfezs g=,
gafvar g wen  fAgawm
T fac 1o qiwfam
AT g7 A1 M 2 AT T
gmfagt v wmw fefaw
I KT A TET 2

Discontentment among Indian
Workerg at Cuba

5310. SHRI BHARAT SINGH CHOW-
HAN:
SHRI SUBHAS}I AHUJA:
SHRI CHATURBHUJ:
Will the Minister of PARLIAMEN-

TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether an Indian Company n
Cuba ig finding itself unable to con-
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struct 2000 dwelling unitg there be-
cause of the deep discontentment pre-
vailing among the Indian workers of
this company;

(b) if so, the main reasons for this
discontentment among them; and

(c) the reaction of Government
thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c): According to avallable information
no Indian Company is executing any
Construction Project in Cuba.

Tw dwraw & fad qw-dfrer (s
)

5311 st Wi fay g
| w@aT A g7 FATT Y £97 AT

fF

(¥) =1 977 dama ¥ fag
s qaiferr gTee T @1 oA
qr & e

(=) afz 7, a1 39 a9 *
oA qf7 74 faadt anr SRR
gagdl #1 @Afrrd @A FTTT AT
frre d ?

Wt dwtm § e WA (e
agfe v quitw 7mg) ;. (%) Wk
(7). du1 w7 & fx 1978-83 #
T wafy ® zm % el o &
8T 2,50,000 AZ7 TH AW ITG
afeq ¢ fad aM qemge aTR Tt
% ! A A wq | qAT sy ¢ fw
ATATAT 50,000 §Z7 AWH AWQ ATG |
1A% fau srewe ax & fe fom oty &
(W qurgwy arr nta w1 fRwmeT)
f & AT -2 @ w g W
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Poor Medical Facilities in Hilly Areas
of Himachal Pradesh

5312. SHRI DURGA CHAND: Wwill
the Minister of HEALTH AND FAMI-
LY WELFARE he pleased to state:

(a) whether it ig a fact that there
are poor medical facilitieg in the hilly
State like Himachal Pradesh;

(b) whether any survey has heen
made by the Central Government re-
garding provision of medical facilities
in hilly States including Himachal
Pradesh;

(¢) if so, the details thereof;

(d) the types of discases generally
prevalent in hilly areas; and

(e) the steps being taken by the
Central Government to eradicate such
discases and with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Out of 69
Blocks in the State of Jlimachal Pra-
desh there are 77 Primary Health Cen-
tres and 1322 Sub-Centres. There are
44 hospitals and 174 dispensaries for
a total population of 37.32,000. The
doctor to population ratio ix 1: 6468.

(b) and (¢). No survey regarding
provision of medical facilities in the
hilly States including Himachal Pra-
desh has been undertaken by the Cen-
tral Government. Surveys have how.
ever, bheen conducted by the Central
Goitre Survey Team in various dis-
tricts of Himachal Pradesh. The sur-
veys have revealed the following pre.
valent rate of Goltre:
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S. No. District

Survey Ycar
Prevalance
ratc

1. Sinmor 1059030, 8)
2, Mandi 16501207 G)
3. Bilaspur

19549 25 7)

4. Mahasu 1930739 G)

5. Kangra 156041 2)
6, Solan . 105040 6)
7. Una 056041 2)
4. Hamirpur 1056741 2)
o, Kullu . 1956741 2)
10, Simla 1a74741°6)

(d) The following types of diseases
are generally observed in hilly areas
of Himachal Pradesh.

Goitre: Chickenpox. Meas.es,
Dysentry, Diarrhoea, Gas-
troenterisis, T. B. Respiratory

diseases and Skin-diseases.

(e) The Central Government have
launched National Ilealth Programmes
for eradication of different diseases,
like, National Malaria Eradication Pro-
gramme, National Filaria Control Pro.
gramme, National Smallpox FErad:ca-
tion Programme, National Tuberculo-
sis Control Programme, National Tre-
choma Control Programme. National
I.eprosy Control Programme. The
State is also covered under the Go.tre
Control Programme.

Primary Health Centres in Himachal
Pradesh

5313. SHRI DURGA (HAND: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) what ig the number of Primary
Health Centres, sub-centres, in each
Districts of Himachal Pradesh at pre-
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sent, and the number proposed to be
set up in each Districts in Sixth Plan
year-wise; -

(b)Y whether there is any rural
hospital in Himachal Pradesh, if so,
the details thereof; and

t¢) the number of such hospitals
proposed to be set up in Himachal
Pradesh during the Sixth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Primary
Health Centres and Sub-Centres in the
State at present are:

Primary Health (Centres. 7
Sub-Centres. 322

The district-wise number of Primary
Health Centres and Sub-Centres in the
State of Himachal Pradesh is as
under:

Name of the District - PHCGs  Sub-Centre

1. Bilaspur 3 13
2. Chamba o 31
3. Dhanurpur " it
4 Kangra 1y Oy
5. Kinnore 4 N
6. Kulu . 5 21
7. Lahaul Spiti 2 i
£. Mandi 1 42
9. Simla . o 28
10. Sirmour 5 19
11. Solan 4 25
12, Una 5 2

T
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No Primary Health Centres and Sub-
Centre are proposed to be opened dur-
ing the Sixth Plan period.

(b) Yes, 13 Primary Health Centres
have been upgraded to Rural Hospi-
tals. The details of rural hospitals
are given below:

Name of the Disu, ANTH |.ocation
1. Bilaspur . 1 Ghumarwin
2. Chamba . 2 Kittar

Dharmosy
3. Dhaunrpur t Bhoranj
4. Kangra 2 Chadhiyar

Padashiba

5. Kinnore | 1 Sangla

6. Kulu 1 Anni

7. Lahaul Spiu i Kuza

8. Mandi 1 Karsog

O. Simla 1 Nanakhari

10. Solan 1 Nanagarh

1. Una 1 Dulia-pur Chowk

Health Centres
rural hospitals

(¢) Four Primary
will be upgraded to
during the Sixth Plan.

Demand of Wage Rise by Mica
Workers of Giridib

5314. SHRI C. K. CIIANDRAPPAN:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND [ILABOUR be
pleased to state:

(a) whether Government are aware
that 10,000 mica workers of Giridih gte
demanding wage rise; and

(b) if so, the details thereof?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b). It
is reported that workers of 12 mica
factories at Giridih (Bihar) were de-
manding wage rise etc., and that the
Government of Bihar have intervented
in the matter.

Charter of Demands by G.S.IL.
Workers

5315. SHRI C. K CHANDRAPPAN:
Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether it is a fact that the
employees of the Geological Survey of
India Employees Association hag sub-
mitted a charter of demands to Gov-
ernment;

(b) are Government awarc of the
fact that 8000 vacant posts are there
in G.S.I. which have been cleared by
the Department in March 1978;

(¢) in view of all their grievances,
the employees have decided to go for
indefinite hunger strike from 3rd
August, 1978; and

(d) if su, Government's reaction on
it?

THE MINISTFR OF STATE IN THE
MINISTRY OF STEEIL. AND MINES
(SHRI KARIA MUNDA): (a) A charter
of demands has been submitted by an
unrecognised  Association; which has
the sume name ag the recognised Asso-
ciition.

(L) The total number of posts involv-
ed 15 about 2000 and not 8000. G.S.I.
§s already taking necessary action to
fill up these posts.

(¢) The Association had resorted to
recally hunger strike from 3rq to 8th
August, 1978.

td) The D.G.. G.SI. has already
examined the demands/grievances and
the position of issues of common in-
terest, has heen explained to the Asso-
ciation.
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Projecting Asian Personality

5316. SHRI K. MALLANNA: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have taken
any decision to project ‘Asian Perso-
nality’ in its foreign policy;

(k) if so, the details regarding the
practical steps taken by Government
in this regard; and

(c) the names of the countries in
Asia which are being covered under
this policy?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). Government
attaches great importance to the
growth of co-operation, understand-
ing and friendly relations between
Asian countries  which could help
intensify commercial exchanges and
generally assist in the emergence of
a sense of Asian identity. To asasist
this process, Government have been
taking every step possible to streng-
then friendly ties and economic co-
operation amongst Asian countries,
both bilaterally and in international
forums. Cultural cooperation is being
increased, as also the promotion of
inter-Asian trade and regional co-
operation. Government does not
consider it necessary to give expres-
sion to this process through a new
institutional arrangement, If promo-
tion of relationship in diverse fields
amongst Asian countries develops, a
greater awareness of Asian, common
interest is likely to emerge and re-
inforce the sense of an Asian per-
sonality.

(c) All Asian countries come with-
in the purview of this policy.
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Warking of Mibdyy of Extersal
Aftalrg

8317, SHRI NIRMAL CHANDRA
JAIN: Wil the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether he has undertaken a
review of the entire establishment and
the working of his Ministry to eli-
minate all sorts of diserimination in
it and to ensure faitmess and social
justice to all the employees ie. both
LF.5. and non-LF.S, in keeping with
the socio-economic objectives of the
Janata Government; and

{b) it so, details of such & review
or of the progress being made in that
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). All aspects
of service conditlons of the IFS ‘A’
the IFS ‘B' as also non-IFS officials
working with the Ministry of Exter-
nal Affairs are continuously under
review in arder to facilitate adminis-
tration, ensure fairness and justice
to all employees

Appropriate avenues for direct
discussion beiween stafl side and ad-
ministration are also provided to en-
able a continuing exchange of views
for this purpose.

Moniter Model Machine and DC Defl-
brilator Model Machine with Cardiac
Synchroniser

5318. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed i state:

(a) whether Government are aware
of the fact that on admission of Shri
Parmanand Govindjiwala Ex-M.P.
(who died in July, 1978 on account of
the injuries suffered during accident)
in Dr. Ram Manohsr Lohia Hospitol,
it was found that the bed side Moni-
ter model machine and DC defibrilator

2572 L.5—9.
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model machine with cardiec synchro-
niser are very useful but are not
available in the hospital and these
were taken on loan from the seller
of the same; and

(b) it so, whether Government
propode to have in all important hos-
pitals these machines?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (8HRI JAG-
DAMEI PRAEAD YADAV): (a) and
(b). This machine is svallable in all
the three major Govt. Hospitals in
Delhi namely Dr. Ram Manohar
Lohia Hospital, Safderjang Hoapital
and Lok Nayak Jayaprakash Narsyan
Hospital.

Transfer of 5008 Workers of Bokaro
to HECL. Bhllal

§319. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of STEEL
AND MINES be pleased to stute:

(a) is it a fact that about 5000
employees who are working in Bokaro
gre being transferred to H.S.CL.
Bhilai;

{b) is it also not a fact that it s
likely to create an imbalance in the
ratio of local and outside workers in
H.S.C.L. Bhilai;

(c) whether Government are aware
that thls news is creating a great ten-
sion in the people of the District
Raipur and there is bound to be a
serious breach of peace it this pro-
posal is put into operalion;

(d) will this not be a breach of
promise given by Government that
the ratio of balance between loca) and
outside workers shall be 3 to 1; and

(e} Government pollcy in this re.
gard be Indicated?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES {(BHRI KARIA MUNDA):
(8) No, Bir.
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(b) Does not arise.

(c) Some news items regarding the
iransfer of a large number of wor-
kers from the Bokaro Unit of HSCL
to their Bhilai Unit have appeared in
certain local newspapers at Bhilai.
Efforts are being made to dispel the
misunderstanding created through
discussions with local authorities,
MPs, MLAg and through newspapers.

(d) and (e). It has recently been
agreed that some of the surplus wor-
kers from Bokaro can be sent to
Bhilai, in batches in a phased man-
ner, while at the same time the local
people would continue to get employ-
ment at Bhilai. Instructions have
accordingly been issued to HSCL to
suitably phase the transfer of sur-
plus labour from Bokaro to Bhilai.
While doing so, induction of avail-
able local labour in the proportion,
as per assurance given by the Gov-
ernment of India, would be ensured.
Action is being taken to implement
the scheme in consultation with the
State Government.

BSteel Stockyard at Jabalpur

8320. SHRI NIRMAL CHANDRA
JAIN will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the demand for open-
ing a stee]l stock yard in Jabalpur,
M.P. has been shelved because the
off-take of iron and steel at Jabalpur
does not commensurate with the
standards fixed;

(b) if so, the standard fixed and
the off-take at Jabalpur, Gwalior and
Indore; and

(c) is it a fact that the question of
opening a steel stockyard, Jabalpur
could not be considered because ot
the acute scarcity in the supply posi-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
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MINES (SHRI KARIA MUNDA):
(a) and (b). Stockyards are opened
by SAIL on commercial considera-
tions like composition of market,
demand potential etc. The sales of
iron and steel materials from Indore
and Gwalior stockyards of SAIL
during last year and current year
were as follows:—

1977- April
78 July,
8

tonnes tonnes

Indore . 51232 15367
2912 2664

Gwalior

Since there is no stockyard at
Jabalpur, it is not possible to give
any data relating to sale of steel in
that city.

(c) In the context of present avail-
ability of steel materials and the
difficulties being experienced in the
movement of materials even to the
existing stockyards, SAIL is not in a
position to open a stockyard at Jabal-
pur at present.

faewt & fagera # faasw ) feafa &

ofael ) fewta wymam

5321. WY OveTw waT wwf: wqr
HaNIT €Td AT qW HAT g AT K §9T
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* e & ovwrya afas aww s
I ¢ Ay« gqT feafa & fdw
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gey § ?
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(T) W1 @ W & wOu v
=7 Y T ¥ 7 G F yu-g ¥ afdel
& gfafafeal & 7 wiww e
I ?

WA o9r ey w@ wwea ¥
TR N (sterrem) o (%)
fram awr N &% T W™
fear mav &

(@) 1975 & 1978 ¥Y wafw &
¥ &7 3 3 arAw o fed wd

(w) g7 fafeml *t swewr &
fau =fsw fafyw fageis qamgerx
afafey & wfow) & sfafafa) w

fad m & 0z ager & g wnfwer e st @
'
FTaw 1975-76 1976-77 1977-78
arey 2,53,99,499  2,70,40,286 2,81,91,082
MLLLLL 2,40,92,077 1,67,57,846  3,12,81,418
foren 33,980,631 39,36,785 32,79,482
o= gqfa 54,000 7,78,326 97,570
AT 6,04,637 6,85,121 534,925
agerfar . ) 2,40,396 3,28,361 3,27,991
* a¥zAT § wrv mu wifed afaey
¥ wfwat w1 faea agraan 2,66,324 4,07,296 4,73,872
T q g oftez_ w) e
TqT |ETTAT AREA . 8,00,000 9,35,000 6,00,000
wHt Treafue 1,11,890 1,07,657 1,25,188
I 5,49,59,454  5,09,76,678  6,49,11,528
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R ‘v JTET g s U fear mar
§ eqw erdem & qRviy At @R
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Fryshy Sirvey Re: living 184 working
oonditions of Agricultural Workers

§323. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government propose
to make a fresh survey of the Hving
and working conditions of agricul-
tural workers in the country; and

(b) if so, when the survey is ex-
pected to be conducted?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTRY AFFAIRS (SHRI LA-
RANG SAI): (a) Four agricultural/
rural labour enquiries have already
been conducted on the living and
working  conditions of agricultural
workers in the years 1950-51, 1956-57,
1963—65 and 1974-75 and as such
there ig no proposal to conduct a fresh
survey at present.

(b) Does not arise.

Recommendations of Conference of
Regional Provident Fund
Commissdonery

5324. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) the recommendations of the
Conference of Ragional Provident
Fund Commissioners held in August,
1977; and

(b) what action Government have
taken on it?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTRY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Recommenda-
tions of the Conference of Regionrl
Provident Fund Commissioner held in
August, 1877 were as under:—

(1) Amendment of Section 1(3) of
the Employees’ Provident
Funds and Miscellaneous Pro-
visions Act, 1952 s0 as to ex-
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tend the coverage of the Act to
every establishment in which
ten or more persons are em-
ployed on a single-day; '

(ii) deletion of Section 16(1)(1)
(b) of the Act.

(iii) enhancement of the rates of
contributions of provident
fund from 6} to 8 per cent
in respect of all the estab-
lishment uniformly;

(iv) amendment of the Act provid-
ing for an  independent re- -
covery machinery under the
control and supervision of
the Regional Provident Fund
Commissioners,

(v) implementation of the earlier
recommendations  that the
Bank should insist on ‘No Ar-
rears Due' certificate from the
Regional Provident Fund Com-
missioners before sanctioning
financial assistance to default-
ing establishments;

(vi) inclusion of the Employees’
Provident Funds and Miscel-
laneous Provisions Act, 1952
in the Schedule to the Econo-
mic Offences (Inapplicability
of Limitation) Act 1974;

(vii) gsetting of Special Courts at
all important centres to try
the offences under the Act;

(viii) creation of Legal Cells in Re-
gional Offices;

(ix) bringing of the directors of es-
tablishments controlled by In-
dustrial Reconstruction Corpo-
ration of India and other
financial institutions under
the penal provisions of the
Act;

(x) deletion of Section 19A of the
Act;

(xi) modification of the method of
recokening of number of de-
faults for the purpose of levy
of damages;
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(xif) amendment of Employees Pro-
vident Fund Scheme, 1952 re-
lating to dispensing  with
qualilying perlod of eligibility,
grant of advance in the event
of cancer, revision of form 3A,
forfeiture of employers’, share;

(xiii) amendment of Employeees’
Family Pension Scheme, 1971
relating to enbancement of
existing terminal benefits
grant of benefits to dependent
parents of deased bachelor
members, simplification of
the formula for calculation of
benefits and deletion of para-
graphs 34A (2) and 34B;

(xiv) amendment of Employees’ De.
posit Linked Insurance
Scheme, 1976 relating to grant
of minimum and maximum
amounts of assurance Dbenefits
and condition of ‘maintenance
of minimum average balance;

(xv) revision of the yard;txck relat-
ing to staff requi ts ‘and
strengthening of field staff;

(xvi) implementation of earlier de-
cision for reviston of pay-
scales of Provident Fund In-
spectors (Grade II) and
rationalisation  of pmy-scales
of the Regional Provident
Fund Commissioners.

(b) Recommendations at serial
numbers (v), (ix) and (x) have since
been accepted. Remaining recom-
mendations are under the examina-
tion of the Government.

Extengiop 0of Workers Education Pro-
gramme to Agﬂcn!tnu Sector

5325. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government have any
scheme to extend the workers educa-
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g

tion programme to the agricultural
sector;

(b) it so, the details thereof; and

(c) the total expenditure to be
incurred thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) and (b). The
Central Board for Workers' Education.
sponsored by the Central Government
is already undertaking programmes
for the education of rugal workers.
Commencing trom July, 1977, fourteen
projects have been conducted hy  the
Board and 141 camps have also been
organised. These projects cover land-
less labourers, agricultural workers,
rural artisans, forest and fisheries
labour, marginal farmers, educated
unemployed in rural areas and tribal
labour. Besides, “the National 'Labour
Institute has so far conducted 23
camps in different States at district
level where  more than 1200 rural
workers have participated so far in
training courses in leadership skills.

(c) The expenditure incurred by
the Central Board for Workers' Edu-
cation in 1977-78 was approximately
Rs. 1.0 lakhs apd by 'the National

Labour Inatifute, sin }% u?n je the
camps were organ‘::s? apbroximately

Rs. 3 lakhs.
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Gmant of telephone oommections in
Janakpuri Zone of New Delhi

5327. SHRI RAMJI LAL SUMAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of gpplicants on
the waiting list for telephone connec-
tiong under various categories in the
Janakpuri zone of New Delhi and the
comparative figures for other zones
in the Capital;

(b) the year upto which the list
hag been cleared in the said zone and
eomparative figures for other areas;
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(¢) whether Government had taken
a decision to give preference in ganc-
tioning of new connections to the ap-
plicants from far flung areas in the
Capital.

(d) if so, the reasons for the dis-
criminatory treatment being meted
out to Janakpuri in thig regard; and

(e) the stepg taken or proposed to
be taken to clear the back log in the
said zone 80 as to bring it at par with
South Delhi and other similar areas?

THE MINISTER OF STATE IN THF.
MINISTRY OF COMMUNICAIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). Information
for Janakpuri and other zones as on
1st August, 1978, is furnished as per
Statement attached.

(c) No, Sir. New connections are
provided to the applicants according
to their turn in each exchange irres.
pective of the localities where such
phones are required.

(d) No discrimination is being made
in regard to any area in this regard.

(e) A 1200 lines new exchange with
further expansion of 900 lines has been
planned for thig zone replacing the
existing 400 lines exchange. This is
expected to be commissioned by 1980,
when most of the pending demands of
Janakpur! area will be met.
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Statement
S. Ne. Exchange Waiting list & date cleared upto
OYT SPECIAL GENERAL
No.  Date No. Date No. Date |,

3. Janakpuri . 83 6-1-75 209 10-8-70 1020 23664
2. Shahdara (M) 282  14-8-73 651 1-2-66 2578 9-7-64
3. Shahdara (E) 50  30-3-77 49 18-2-77 433 299-76
4. Tis Hazari . 595  17-2-7% 896  28-3-69 3847  1-11-59
5. Shakti Nagar 216  30-10-7% 369 26-12-69 1101 7-4-62
6. Delhi Gate . 313 31-5-77 98 153-77 2725 15-3-77
7. Janpath

8. Secretariat . 109 30-6-77 19 30677 62 s0-6-77
9. Rajpath N 966 27-11-76 46 18-12-96 2 15-10-76
10. Delhi Cantt, 148 28-10-74 278  a1~4-70 812 go-11-6¢°
. Cannaught Place . 36  g9-1-78 1 15678 143 6-5-77
12. Idgab . 392 16-1-78 481 10375 w7 19-765
19. Karolbagh . 156 17-6-78 2474 9-6-70 9009 19-10-63
14 Rajouri Garden . 35 1-7-78 39t 4811 1852 17-9-65
15. Jorbagh 75 1-7-78 200  22-3-74 2163  13-7-70
16. Okhls . . 1031 10-4-74 497 2-5-70 1788  1-10-62
17. Hauz Khas . 52 1-7-78 650 14=7-71 1578  16-12-66
18. Ghanakyapuri 21 1-7-78 33 17-5-77 578 27-2-73
19. Faridabad . 83  9-6-76 83 19-1-76 773  24-11-72
20. Ghaziabad . 115 6-8-76 go1 18- 1038  g-11-65
21. Alipore. 2 31-5-78 3 22-3-76 17 1-4-76
22. Badli . 14 12-1-77 92 20-7-74 79 12-10-71
23. Badarpur . 8  9-10-77 30 14-12-73 42 24478
24. Ballabhgarh . . 77 24971 #00 18-1-68 242 23-11-66
95. Bahadurgarh . 1-7-78 14 26-11-73 60 6-9-71
26. Najafgarh . 1 1-7-78 ] 1-7-78 t 1-7-78
27. Nangloi . .. .. 16 4-9-77 41 13-13-76

28, Narcla . . . . . .. . . 3 1-7-78
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Manufacture of medicines by JOEL

5328. SHRI HARI VISHNU KA-
MATH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to refer to the reply given.to Unstarred
Question No. 10048 on the 15th May,
1978 regarding manufacture of medi-
cines by IDPL and state:

(a) whether the region in and
around Pachmarhi has been medico-
botanically surveyed by the Central
Council for Research in Ayurveda
Siddha; and

(b) if so, with what results?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALH AND FAMILY
WELFARE (SHRI JAGDAMBI PRA-
SAD YADAV): (a) and (b). The Cen-
tral Council for Research in Ayurveda
and Siddha intends to undertake the
survey of medicinal plants wealth in
and around Pachmarhi in the month
of September, 1878.

Allotasat of type 11 quarierg to
patients

5320. SHRI AHMED HUSSAIN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the authorities who can sanc-
tion Type II quarters from out of the
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Telephone (P&T) Pool on over-
riding priority basis (ORP);

(b) the number of Type-1I quarters
sanctioned for allotment to the tele-
phone employees on Over-riding
Priority Basis during 1976, 1977 and
1978 on various grounds separately
(viz., Compassionate T.B. or Caneer,
other medical grounds) and number
of T.B. cases rejected for over-riding
priority allotment during the same
period in Delhi Telephones;

(c) what gpecific action have baen
taken to help T.B./Cancer patients
for allotment on O.R.P. (who have
applied); and

(d) will Government  reconsi-
der to review such T.B./Cancer .cames
and seek second medical opinion (if
the M.C. of some hospitals are mot
acceptable) to adopt fair deal and
provide protection to such employees?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 NARHARI PRASAD SUKH-
DEO SAI): (a) Over-riding priority
allotment of quarters is sanctioned
only by the Minister.

(b) O.R. Allotment sanctioned,

T.B./Cancer
Other medical grounds
Compassionate grounde

14 cases have been rejected.

1976 1977 1978
8 16 e
1 6 2
14 13 8

(c) Under the Government orders
only 5 per cent of available quarters
are allotted to Government servants
who are suffering from T.B. or Cancer.
As the number of quarters falling
vacant is very small and as the num-
ber of requests for such allotments is

it is not possible to meet the requests
of all such applicants.

(d) Representations from the staff
for reconsideration of their cases are
always re.examihed ‘and decided on
merits.
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anfter awy fauy et & feere & frdl
e Aifa

5330. &t Wit Wi wreo whwh:
Y peTe Wi AR WAt 3 4N, 1978
Fumdfsa s s 2677 % JAIE
wEeg F ag Ty Y §O1 w6 0w 0

(%) a1 qravor gat & qel T
@A feama & fag g o &
@Iz ¥EAY Iy ey aw § Ao
A THANGY ®) FRAT A 7T gE9T fyaw
RS S

(=) wrarato 1o} £ @ @@
& 33 qYare g oo s &0 W
A Ffqumrar I} ; W)

(7) afz 7Y, N ga% W@ ¥TON
& Wi v gar v g fear amgm ?

e Wit e W ¥ aw
o («h wpor o) (%) ¥ (W),
wWe SiwTTy o v g gE
& x7 sdwrEn § YT GTOW
& A & e §) AT W) gETy
ugfa w1 g7 s & ohre
o I9ETr X o< Fre fear ar
L 18 &

-Appeintment of Educated Usamploy-
od a5 Branch Post Master Ingiegd of
School Teschers

5331. SHRI RAJKESHAR SINGH:
Will the Minister of COMMUNICA-
TIONS be pleased to gtate:

(a) whether the Government are
contemplating to issue necessary
orders to see that some educated un-
employed local man is appointed
Branch Postraaster instead of present
practice of appointing some achool
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teacher or other regular employee as
Branch Post Master with a view to
minimise’ unemployment and also sell
the stamps and book registered letters
and MOs. right from 1900 AM to
500 P.M.

(b) it so, the salient features of the
same; and :

(c) if not, reasons for ot easiag the
unemployment problem and catering
to the--postal service of the rwral
mpsees through out the day?

MINISTRY OF COMMUNICATI
(SHRI NARHARI ° PRASAD SUK
DEQ SAI): (a) No, Sir.

THE MINISTER OF STATE IN E%lt
8

(b) Does not arise.

(c) ‘The past offices in rura) sxges
which are manpad by Extradiepart-
mentgl Branch  Postmasters, 4e fot
have sufficient work to jugtity their
being kept Qpen for lopger hourp and
employment of full-time staff.

Conversion of such post offices iato
departmental offices working for
longer bours for the purpéee of reduc-
ing un<emplo alone ‘is mot’ ealy
unjustified but will aiso result in loss
of Government money and wastage of
labour.

Tibetan Refugees

5332. DR. BAPU KALDATE: wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that most of
the Tibetan refugees in India are
desirous of returning to Tibet; and |

(b) it so, what steps are being taksn
to help them in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRE (SHRI SAMARENDRA KUN-
DU): (a) and (b). Though the Gov-
ernment of India have provided
Tibetan refugees with shelter and
facilities for resettlement, they are
free to decide whether or when they
wiah to return to Tibet. As far a8
the Government s aware, there i5 at
present ng indication of thelr desire
to return to Tibet.

Owsership of Lang and Buildings
Between Posial and Telegraph Wings

5333. SHRI MEETHA LAL PATEL:
Will the Minister of COMMUNICA.-
TIONS be pleased to state;

{a) whether the instructiong issued
at the time of reorganisation of
department and later regarding owner-
ship of lands and buildings and
quarters between the Postal and
Telephone Wings were contrary to the
existing rule Nos. 509, 508 to 508, 400
and 484 of the Financial Handbook
lssued by Ministry of Finance;

(b) it so, the reasong fYor not fol-
lowing the existing rules;

(c) whether these wrong orders
have led to a number of disputes, if
20, the total number of such disputes
Etate-wise may be given; and

(d) what the Hon'ble Minister pro-
posed to do to settle these disputes as
per rules of the Finance Ministry ex-
peditiously thereby ensurlng s smooth
running of P&T service to the public?

THE MINISTER OF STATE IN THB
MINISTRY OF COMMUNICATIONS
{8HRI NARHARI PRASAD SUKH-
DEO SAl): (a) No, Sir. The instruc-
tions lssued at the time of reorganisa.
tion of the Department are not contra-
17 1o the rules Nos. 809, 505 to 308, 490
ang 484 in Financial Hand Book issued
Wy the P. & T. Department,
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{b)Does not arise.
(¢) No Sir.
(d) Does not arise.

wirm fewm & art & g Wiy

53134. &Y TR dww g ;WY
TRTe Wit W oET 5E T Wt §eT
w4 fy

(¥) =1 5T & @@ o8
faet ot § o ag afr s@in & fenaw
Tt § U A7 Sy ay

(w) ufe g, & 77 9T F@TL w
w afafsm &, o

(v) mdm Afr w1 ex 1w
<o & frgTeT § 7

e st wmr sy ¥ owe
"ot (s efym aen) < (%) & (7).
oy afrw Afr awE anes §aT
o & art § wfrer gamperr Qi 6
1976 ¥ gt =% ¥ fawr feur mr
1 | g wwey AT A At (fefam
oo fewty ) wfufew 8 wwtar &
wee g gr wfgg . yfe e @i
wfw (fafmes ol foere) wfe-
fram, 1957 # gwieT fawrudia 2,
xafag &4t Afx = & fag & swer
0w s a7 @l

C.GH 8 Dispemmry, Datys Gan] Delll

5335. SHRI CHATURBHUJ:

SHRI KACHARULAL HEM-
RAJ JAIN;

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased tq
tate;
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(a) whether the patients visiting the
CG.HS. dispensary in Darya Ganj
are facing great difficulties due to the
fact that there is repeated failure of
electricity in the building and there
are no other public conveniences
available and even the lavatories are
with out water there;

(b) whether the cause of the re-
peated failure of electricity is that the
electricity fittings have become very
old angd the Electricity Cell of the
Central Public Works Department is
not paying attention to it even though
the Doctor-incharge of the dispensary
is doing correspondence in this regard
since long;

(c) if so, the reasons for the serious
neglect and indifference being shown
by the Electricity Cell of the Central
Public Works Department and the
high-ranking officers of his Ministry;
and

(d) the time by which the difficul-
ties being experienced by the patienls
in this regarq will be removed?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (d). The
failure of the electricity in the dispen-
sary building is mainly due to failure
of DESU power supply and an occa~
sional fault occurring in the electrical
circuit of the building. Action is being
takan by the C.P.W.D. to replace the
wirlng. Shortage of water is on ac-
count of low pressure in the muncipal
maina. The CPWD have been asked
te previde a booster pump.

BHADRA 2, 1900 (SAKA)
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Peoudo-Haj Pilgrimg

5386. SHRI S. S, SOMANTI:
SHRI L. L. KAPOOR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Saudi Arabian
Government have launched a nation-
wide hunt for pseudo-Haj pilgrims
from India who have overstayed in
that country ang are looking for work
opportunities;

(b) whether the Saudi Arabian
Government hag decided to deport
them after deterrent jail term and
fines;

(c) whether Government have
taken up the matter with the Saudi
Arabian Government for settling the
matter amieably; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) and (b). To enable the Muslims
of the world to perform Haj, the
FRoyal Government of Saudi Arabia
through their Missions abroad, issue
Haj Visas which entitle the holder to
enter the Kingdom for the purpose of
performing Haj and to leave it within’
a specified period thereafter. Those
who overstay commit an offence
against Saudi Arabian laws and asre
liable, on apprehension, to face legal
proceedings and eventual deportation,
For example 5,837 pilgrimg from India
did not return after Haj 1977. The
Government have seen press reports
to the effect that the Royal Govern-
ment of Saudi Arabia have decided
to take stern measures against such
overstayees after the coming Haj In
November, 1878. These measures will
apply to all foreigners and not just to
Indian nationals.

(c) and (d). The question of
measures against {llegal immigration
fall within the internal jurisdiction of
the Royal Goverament of Saud)
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Arabia and except on compassionate
grounds, should deserving cases come
to their notice, the Government have
no wish to intélfere with the legal
processes.

Import of Stainless Steel Sheets

5337. SHRI AMARSINH V.
RATHAWA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether stainless steel sheets
are being imported; ,

(b) if 80, from which country and
through which agency and to what
Tate;

(c) the criteria adopted for distribu-
tion of stainless gteel sheets to consu-
mers?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes,
Sir.

(b) Imports are from various coun-
tries viz, Japan, West Germany, lta]y.
South Korea, Canadu, Sweden, -
etc 'l'he cmll.mng agency for the
import of stainless steel sheels is the
Minerals and Metals Trading Corpo-
ration of India Ltd. The prices and
quantity vary depending upon the
registration with thecanalising agency

nd international response to the

lobal Tenders.

(c) The canalising agency distri-
butes the material aa she basis of
registration made with it under the
policy/procedure in torce. The pric-
ing committee under the Chairman-
ship of CCI&E decides the price from
time to time taking into account all
relevant aspects.

Import of Stainiess Steel Sheets

5338. SHR] AHMED M. PATEL:

SHRI AMARSINH V.
RATHAWA:

Will the Minister o¢ STEEL AND
MINES be pleased to staYe.

(a) what is the cost of imported
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stainless steel sheets and the quantity
imported during 1977-78;

(b) the selling price to consumers;

(c) whether Government are consi-
dering to set up any unit in India to
produce such sheets to save foreign
exchange; and

[(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) During
1977-78 MMTC, the canalising agency,
imported 14380 tonnes of stainless steel
sheets, plates and stnps 1or total CIF
value ot Rs. 19.4] crores.

(b) Current per tonne release price
charged by MMTC is Rs. 55,000 for 22
gauge, Rs. 56,000 for 24 gauge and
Rs. 57,000 for 26 gauge.

(c) and (d). Stage I of Salem Steel
Project with facilities to ,prq‘uce
32,000 tonnes of cold rolled stnuuess
‘steel sheets and strips annually,
under implementation.

12.09 hrs.
MR. SPEAKER: Shri Chatterjee.

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): I want to meke a

submission.

MR. SPEAKER: He has given u
notice.

SHR] KANWAR LAL GUPTA

(Delhi Sadar): I want to raise a paint
of order regarding the question, ’

MR. SPEAKER: He hag given
notice,
SHRI KANWAR LAL GUPTA:

About the question I
something.

MR. SPEAKER: No further ques-
tion.

SHRI KANWAR LAL GUPTA:
1 know the Question Hour is over.
But he must reply regarding our
question. If you see my question....
(Interruptions).

want to say
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MR. SPEARER: The question Hour
is over. I have called Mr. Chatterjee.

SHRI KANWAR LAL GUPTA: That
is ttoe. Is it not the privilege of the
Houseé? (Interruptions)

MR. SPEAKER: It is not the pri-
vilegs of you to get up and speSk
every time,

SHRI SOMNATH CHATTERJEE
(Jadavpur); Sir, I have given a notice,
1 would like to know what js your
decision on that.

MR, SPEAKER: 1 have already
called for the comments of Mr, Sathe.
He has promised to give to-day, I
shall exatnine the matter.

SHRI JYOTIRMOY BOSU; What
is it—Is it the use of fllthy language?

MR. SPEAKER: Shri Chatterjee
has given notice. I will deal with
that.

SHRI JYOTIRMOY BOSU: I want
to know. The mstier is before the
House, Therefore, I have a right to
know. This is relating to the mis-
conduct of Mr. Vasant Sathe.

MR. SPFEAKER: You do not come
into the picture at this stage. This is
between Shri Chatterjee and mysell.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Sir, I invite your
attention to the proviso to Rule 48,
On the last day of the session as
originally  scheduled, the  hallot
brought my question into the Starred
List for the first time in this session.

MR. SPEAKER: You have become
a star only.

SHRI HARI VISHNU KAMATH:
The question was not reached for
orgl pnawer. My Question ja 540
Unfortunately that wws not reached.
I would invite your kind attention to
the provise to Ruls 48.

‘Provided that a3 question not
reached for oral sanswer mey be
ahswared after the end of the Ques-
tion Hour with the permission of
the Speaker if the Minlster repre-
senty to the Speaker that the gues-
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tion js one of special public

interest. . .”

My question is on ‘Indle-China
Boundary Dispute’. I am sure the
Minister. ..

MR. SPEAKER:
Minister.

SHRI HARI VISHNU KAMATH:
I am gure the affable Minister will

fully agree....

You are not the

MR. SPEAKER: ] won't allow the
Minister. I have called Mr. Kureel.
{Interruption) .

SHRI JYOTIRMOY BOSU: How do
you regulate the House?

MR. SPEAKER: You do not allow
mp to regulate, That is all

o uTte qWo TN : (HigT A
nor): qemm WEEE, Uhgre faw &
SHreRR” T A gfort £ e et
fegr way & o wE S Ry L

MR, SPEAKER: Mr. Kuree], I
may inform you that I have already
allowed a Call Attention on Monday.

SHRI R, L. KUREEL: Thank you,
Sir.

iy fow ey gvew (wETRT) :
werw TErE, TF Atfew &4 of fear at
Wt T w33 g e ot it
ST & — AT H AT 5 el ¥ ofr Al

faeft ...

MR, SPEAKER: 1 have placed it
before the Business Advisory Com-
mittee,

SHRI JYOTIRMOY BOSU; 1 gave
vou a notice. I draw the sitention of
the House that # hee come to the
notice  that 1,000 mailors of Indian
Navy have been got rid of some of
whom have been put in solitary con-
finement in Tihar Jall and one man
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Lz committed suicide. I want to raise
this on the floor of this House.

MR SPEAKER: No permission.
(Interruptions)

SHRI SAUGATA ROY (Barrack-
pore): Sir, I have given a Calling
Attention motion op Farakka barrage
—a project of national importance
Loy of pressure iz building on the
barrege both from Gangs and Padma.
It is & wvery serious meatter as lakhs
of people will get killed. The Minister
of Agriculture should make & gtate-
ment in this regard. (Interruptions)

SHRI JYOTIRMOY BOSU; Sir, one
thousand sailors of the Indiay Navy
have been got rid of. Some of them
have been put in solitary ¢confinement.
One man committed suicide in Tihar
jail 1 would like this matter to be
raised on the Floor of the House in
1ihe form of Calling Attention motion
or something like that. I have been
recelving pathetic  telegramg  and
Ictters,

MR. SPEAKER: Mr. Bosu you
must appreciste my difficulty. There
is a time-limit in which I have to deal
with thousands of things. You have
had your say.

SHRI KANWAR LAL GUPTA: Sir,
1 gave & nolice of privilege mgainst
the Executive Committee of Cong (ID
which threatened to stop the proceed-
ings of this House. I was glven one
month back, 1 have not received any
intimation from your office. ] would
like to know when will you allow
me to move that privilege motion
because they threatened in the meet-
ing itself —Mr, Sathe and others—that
they will not allow the business of
the House to be conducted. Against
that I have given notice of privilege.
May I request vou to allow me to
raise it, if not today either on Monday
or Tuesday. [ must be intimated
about it. (Interruptions)

MR SPEAKER:
privilage motion, 1
notices

Apart from your
have received
of privilege motions from
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Residence
other member alsc, ] got the replies
last week but gg You are aware
during this whole week, there has
been lot of pressure on wull of us and
I have not been sble to go through
them. 1 em looking inte the matter
and probably I will be able te pass
‘'orders. . . (Interruptions)

1210 hrs.

RE: SEARCH OF A MEMEBHR'S
RESIDENCE BY THE POLICE

St AR T wwmE (W) e
1, ¥9 & 7 10 & g 9T o FERE
femar, s Tx %7 45 farz g fw 69,
|IIY Y, WY THACH FWATE, AT
T qfeardz & e 9T g ¥
Tl o AW 39 & qr| $r€ wxHy
T oY AT A Qe Wk 50 frAz me
gferm yerelt St Y 0 (vrwe )

MR, SPEAKER;
point,

I have got your

oft wNI TR A AL i
aaTeit % I @ faw v v &
fir w1 ¥ g Vi A fireft Wi
Ty adscar gt Qi
e, fad et v b i e
arfarie ®) &7 gfa & 39 & wwH
AR Ay L (srwew) | wes
wErTR, TR Ix ATt & o avwew i &
fis wrrg w1 @ e ams i
T o feR eFWA & TR ¥
et % aTt ¥ wrt wiew arte aftwr
fores qferm wwrz w1 g wr fis owrolt
st Y oft eI W W e
fwar (wmaaw) 4
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MmN (9v0) :  oew
LN, g TR ¥ W e A
YA ¥ g g A AT 30
(vt e, orfaarlz & 9T O
T g ¢, S U § o7 Gm Y
guT AT |

o} wat Ty W qETy W A
w1, N7 & 4T FAY AT FT §3W o, L.
(=)

MA. SPEAKER: Order please. He
csn plead his case.

ot Wi ™ A wew W, T
A AT AT ()

MR, SPEAKER: 1 have got your
potice. I am calling for report,

o a4 ow v f grrd e
AW @WE ) Ifew e sl
Eerpr fer | gferm wfamry & e
T Af Y| feaw ot=w & vew
FYery Ty fag €, sremm s O AT
N K gEw agwA g /G
T & 50 fygz 1w, W fr daw
wifemriiz 7@ §, 3% T A aET
&7 | i w1 gaie gef & ) o
g%, AR, oftarmic & W oo ¥
st w1 g guT

{Interruptions) **

MR. SPEAKER: Dont record. 1
huve crlled Mr. Halder.

SHR KRISHNA CHANDRA HAL-
LER (Durgapur); Mr. Speaker, Sir,
my {riend Mr. Dinen Bhattacharyya
and I lave given notice of a motion
of pririlege against Shrl Dhanna
Singh Gulshan, Minister of State for
Education, for mislending the House.

Unterrup!iom)
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MR. SPEAKER.
one person,
{Interruptions)**

MR. SPEAKER: Don’t record any-
thing. If you wani, ] am prepared to
hear one by one. If you all shout, 1
am not able to hear.

(Interruplions) **
MR. SPEAKER: Don't record.

“i waw oW owge (giwar) ¢
wEw  AEEY,
femm mm ¢ f5 oo fge & WA
wiwy feafe & 1 fagr & geee ot
areft WYt gardy sfcare ot ¥ e}
grd Avfiwmt ar gk & | agi T W
wrzfaaY &1 gev faaet wifge o, &
W AT & % & 9T QoW
a2 o & v ot g i g, A ek
T}, 7 g g W . far v
wAm TR L Aew) aiw e
3% faw ot e v sy aft fiea
mr ) ATt WO arg AT W &
% fF o % 3T 3= & o= w4
T{Y £ A HTA § X g IwA 4G
W ft I8 agE w1 Ar) v I
aetfcemmsren g QL & 1 28
sy W ew sy r gk,
W gw sy v ? & oy Aty
wo g fie 28 avfre Y faw faow
¥t amq fir fagry ¥ o=y, dw & v
o aawr g A gk &, 9 & ATy
S w1 yvfrer S po | IEE
FICAGDEY |
MR SPEAKER: 1 am prepared to

hear the hon. Membery one by one. 1
have now cRlled Shri Halder...

AN HON. MEMBER: rose—

I can hear only

you want.
and shout, Thu is the !ourth time
that you are shouting; 1 ve bedn
counting; You have got a very good
voice, but you ghould not spodl It,

. 'Not recorded
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BHR] ERISBHNA CHANDRA HAL-
DER: Bir, I have given s notice of
privilege against Shri Dhenna Singh
Gulshen, the Minister of State in the
Ministry of Education for misleading
the House when he was answering
Btarred Question No. 311...

MR, SPEAKER: That is under
consideration, you have given notice.
What ig the good of raising it here?

wt vmm 9 () ;W
gog v &% o o ot T A
%« & ol oz fora Y g 9 7
ATARTE A M e wm, g
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MR. SPEAKER: Shrl Bagri has al-
ready said that. Do not record.

Wi owmmm ooy ;. o+ o+
MR, SPEAKER: Shri Nanjesha
Gowda.
SHRI S. NANJESHA GOWDA

{(Hassan): Sir, 1 have given a notice
for a dlscussion on the problems of
farmerg and farm labours with signa-
tures of seventy-four hon. Members
of this House. 1 have approached
you in person also and you said that
the matter hag been referred to the
Business Advisory Committee,

MR. SPEAKER. THe Business Advi-
gory Committee has not found. ...

SHRI S. NANJESHA GOWDA: This
Is & matter which concerns more than
eighty per cent of the people in this
country. Please do not ignore the
farmets and farm labour in this coun-
try. I would request you once again
that you may kindly suggest to the
Business Advisory Committee to al-
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locate full one day or two days to
discuss the problemg of farmers and
farm labour in this country. Forty-
Fifth Amendment Bill has been pass-
ed in thisg House and we are very
happy, but that would not fill the
belly of the poor people of our coun-
try. There are a humber of prohlems
in this country including the un-
employment problem, which is a big
problem. These must be discussed
here. 1 would request you ‘o kihdly
advise the Minister for Parliametitary
Aflairs to provide sufficient time for
this discussion in the next week.

SHR] A K. ROY (Dhanbad). Mr.
Speaker, Sir, There has been a
Chasnala type disaster in g colllery in
Dhanbad district four days back, and
four miners have died, and 1 have
given you & call dttentlon notice on
that. Such accidenls in  the tnines
are a matter of great concern for all
of us. This was a Chaspala type
disaster, but fortunately many work-
ers were hot inside the mine at that
time. Four miners were killed and
one wag maraculously saved later on.
I urgs upon you to provide us an op-
portunity to discuss this matter in the
House in the form of calling attention
or in any other form. This disaster
wag of the Chasnala disaster type; the
mine was flooded and the workers
were drowned. Kindly allow a dis-
cussion on this accident, which has
taken place only four days back
Sir, you have not said anything about
it

MR. SPEAKER: It is not in my
hands. I will pass it on to the BAC.

SHRI A. K. ROY: I will pass on the
paper cutting.

MR. SPEAKER: Please send it,

SHR1 C. K. CHANDRAPPAN
(Cunnanore); A very serious thing has
happened in Bihar. Yesterdsy we
were discussing in this House how
poor Harijans and tribals were killed

**Not recorded



289 LB -Suesth of
Member's Residence
in Bihar, It was only during last
week fhat in. a village called Bihar
just pear.Peina. Communist party
workers were shot. Yesterday—it is
in the news—one of our MLAs in
Bihar, Mr. Sita Ram Mishra, has been
shot and killed by landlords. And no
arrest has been made, and no police
action taken . This is g shametul episode
happening in the Janata Raj in Bihar.
I would like a Calling Attention to be
admitted on this matter, and
the House should discuss it.

W AR T wgEme (Fag):
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MR. SPEAKER: A point of order
after the statement?

SHRI ANANT RAM JAISWAL: It
is a very serious point of order.

MR. SPEAKER: When the business
is over, a point of order is not per-
missible,

S g O WIgReTs ¢ 3
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SHRI W LAKKAPPA: rose—

MR. SPEAKER: Please, Mr.
Lakkappa. You must listen to what
he is saying.

(Interruptions)

MR. SPEAKER: Don't record.

(Interruptions) **
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deﬂnitfo;x iiuiven in the rules d;out the
precincts of the House of Purliament.
Lo e .
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MR. SPEAKER:

intg technicalities. The
under my examination.

Please don't go
matter Is

oW TIH WITRRIN : OTT g
A

MR. SPEAKER: 1 will not agree,
because I am seized of the matter.
I must examine the matter,

oIt W T WU : 7% AT
woama g

MR, SPEAKER: | have had enough.
Nothing further.

12.22 hrs.

PAPERS LAID ON THE TABLE

SEVENTY-FOURTH REPORT OF LAw

COMMISSION AND A STATEMENT Tf€,

RFEASONg FOR NOT LAYING HINDI VERSION
OoF REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHR]I ARIF BEG): On behalf
of Shri Shanti Bhushan, I beg to lay
un the Table:

t1) A copy of the Seventy-fourth
Report of the Law Commission on
proposal to amend the Indlan Evi-
dence Act, 1872, so as to render
admissible certain gstatements made
by witnesses before the Commissjons
of Inquiry and other Statutory
authorities.

(2) A statement (Hindi and
English versions) explaining reasons
for not laying simultaneously the
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Hindi version of the Raport men-
tioned at (1) sbove,

{Placed in Library. See No. LT-
2885 /78). ’

NOTIFICATIONS UNDER EXPORT (QUALITY

ConTROL & INSPECTION) AcT, 1963 AND

ANNUAL REPORT oF TRADE FAIR AUTRO-
RITY OF INDIA FOR 1877-78

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUFPFLIES AND COOFERA-
TION (SHRI ARIF BEG): 1 beg to
lay on the Table:

{1) A copy each of the following
Notiflcations (Hindi and English
versions) under sub-section (3) of
seetion 17 of the Export (Quality
Control and Inspection) Act, 1963: —

(1) The Export of Coir Yarn
{Inspection) Amendment Rules,
1978, published in Notification No.
S.0. 2308 on Gazeite of India dated
the 13th August, 1978,

(i} The Export of Coir Mattings
(Inspectiony Amendment Rules,
1978, published in Notification No.
8.0, 2310 jn Gazcotte of India dated
the 12th August, 1878,

{(il1) The Export of Coir Pro-
ducts  (Inspection’ Amendment
Rules, 1878, published in Notifica-
tion No. 8.0 2311 in Gazelie of
India dated the 12th August, 1978.

{iv’ The Expott of Non-baled
Coir Yarp (Inspection) Amend-
ment Rules, 1978, published in
Notlfication No. 85.0. 2312 in
Gazette of Indla daled the 12th
August, 1878,

[Placed in Library. Sce No.
LT-2888/781.

(2) A copy of the Annual Report
(Hindl and English versions) of the
Trade Fair Authority of India. New
Delhl, for the vear 1977-78 along
with the Audited Accounts and the
comments of the Comptroller and
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Auditor Geoneral thereon, under gub-
gection (1) of section 619A of the
Companies Act, 1958, [Placed in
Library, See No. LT-2687/78].

CORRECTION OF ANSWER STATEMENT,

Rerort OF COMPTROLLER AND AUDITOR

GENERAL oF INDIA FOR 1976-77 & UUNioN

GOVERNMENT APPROPRIATION ACCOUNTS
{CviL) for 1876-T77

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table;

{1) A statement (i) correcting
the statement laid while giving reply
on the 28th July 1878, to Starred
Question No. 194 by Shri Y. P.
Shastri regarding taxeg outstanding
acainst Industrial Housees and former
Indian Rulers and (ii) giving reasons
for delay in correcting the reply.
[Placed m Library. See No LT-
2688/78].

(2} A copy of the Report (Hindi
and English versions) of the Com-
ptroller and Auditor General of
India—for the vear 1976-77. Union
Governmen! (Civil) under articie
151(1) of the Constitution. (Placed
in Library. See No LT-20689/78).

{3 A copy o! Union Government
Appropriation Accounts {(Civil) for
the vear 1976-77 (Hindi and English
versions). [ Placed in Library See
No. LT-2680/78].

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): 1 beg tp lay
on the Table a copy of Notification
No 186/78-Customs {Hindi and
English versions) published ijn Gazette
of India dated the 24th August, 1978
together with an explanatory memo-
randum  regarding exemption of
instant coffee from the whole of the
export duty laviable thereon, under
section 159 of the Customs Act, 1962
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12.28 hrs.

QOMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Morores

Wt tw fesrm qeew (@i
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FINANCIAL COMMITTEES (1877-78)
—A REVIEW

SECRETARY: 1 beg to lay on the
Table g copy of the ‘Financial Com-
mittees (1977-78) —A Review’ (English
and Hindi vetsions),

12.234 hrs.
MESSAGE FORM RAJYA SABHA

SECRETARY: Sir, 1 have to report
the following message received from
the Secretarvy-General of Rajva
Sabha:—

“In accordance with the provi-
sions of sub-rule (8) of rule 186 ot
the Rules of Procedure and Con-
duct of Business in the Rajya Sabh®g,
I am directed to Teturn herewith the
Appropriation {(Nou. 4) Bill, 1978,
which was passed by the Lok Sabha
at its sitting held on the 18th
August, 1978, and transmitted to the
Rajya Sabha for its recommendu-
tions and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the gaid
BillL™

12.24 hrs.
ASSENT TO BILL

SECRETARY: Sir, T lay on the
Table the Coast Guard Bill, 1978

Assent to DD BHADRA 2, 1900 (SAKA) Re. Calling Attentionggy

passed by the Houses of Parliament
during the current gession and assented
to since a report was last made to the
House on the 12th August, 1078

12.244 hrs.

RE. CALLING ATTENTION

MR. SPEAKER: Mr. Chitta Basu:
Are you raising your Calling Atten-
tion?

(Interruptionsg)

SHRI DINEN BHATTACHARYA
(Serampore): Before you proceed to
the Calling Attention, I huve got a
submission to make. I gent a request
for a discussion under rule 377, not
on one day, but repeatedly, about the
fall in the price of raw jute. That
was not admitted. I know. 8ir, your
difficulty. The House was then dis-
cussing the Constitution 45th Amend-
ment Bill. Now, T gee that a call
attention has been admitted. My
suggestion to the Minister through you
is that instead of call attentlon, lst
there be a discussion on it because
many Members are Thierested on this
issue which is of economic concern
to all the Eastern Region. So I request
vou and also my friend Chitta Basu;
his name may be the first one if you
like, in the discussion for short dure-
tion. That will be helptul tgs the
Minister as well as to the other Mem-
bers of the House and to mysel! also.
1 will plead with you to accept my
suggestion

MR. SPEAKER: If the Minister is
agreeable to the suggestion, somebody
must give notice today because. ...
{Interruptions). All the while should
he insist on speaking®” There is a
Business Advisory Commlittee meeting
today.

SHRI CHITTA BASU: 1 hope the
Minister will agree to have a ghort
duration discussion on the subject

MR. SPEAKER: H. is agreeabls.
But | do not know where to find time.
You may have to st till 10 O'elock
in the night.




of Absence Report
i2.56 hts.

COMMITTEE ON LEAVE OF
ABSENCE FROM THE SITTINGS OF
THE HOUSE

EIGHTH REPORT

MR. SPEAKER: The Committee
on Absence of Members from the
Sittings of the House in their Eighth
Report have recommended that leave
of absence be granted to the follow-
ing Members for the periods men-
tioned against each:—

(1) Shri Mohan Bhiga—20th July
to 31st August, 1978 (Fifth Session).

(2) Shri Charan Singh—16th to
81st August, 1978 (Fifth Session).

(3) Shri Annasaheb Magar—17th
to 31st August, 1978 (Fifth Session).

SHRI C. K CHANDRAPPAN (Can-
nanore): I should like to make a
suggestion about this. The second
name you mentioned is Shri Charan
Singh and you wanted the House to
grant him leave for the whole session.
I a2m surprised. Mr. Charan Singh
is having good health, is fit enough
to tuke over presidentship of the
Janata Party.

MR. SPEAKER: There is a medical
certificate.

SHRI C. K CHANDRAPPAN: He
it going and mecting Members and
other mediators and he lives just a
few yards away from the House. Could
he not come here? 1 object to it.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): It has not been the
convention in the House to refuse it

MR. SPEAKER: It ha: never been
the practice: I am sorry we are in-
troducing many new conventions: it is
normal; when leave of absen:c is
asked for by a member it is ncver
objected; there are certein parliamen-
tary norms.

SHR] C. K. CHANDRAPPAN: In
view of your observations. I request

. e . i [ BN
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you to take my point into considera-
tion. ‘

MR. SPEAKER: Is it the pleasure
of the House thas leave as Tecommend-
ed by the Committee may be granted?

SOME HON. MEMBERS: Yes.

MR. SPEAKER: The Members will
be informed accordingly.

12.28 hrs.
COMMITTEE ON PETITIONS
FIrTH REPORT

A gfe fae wwm (Fmmanz):
maeafa qgrw, & ofr AtF aur A
aifemy afafa a1 d=w sfedws s®@q@
FIATE |

12.28 1/2 hrs,

COMMITTEE ON SUBORDINATE
LEGISLATION

ELEVENTH REPORT

SHRI SOMNATH CHATTERJEE
(Jadavpur): 1 beg to present the
Eleventh Report of the Committee on
Subordinate Legislation.

MR. SPEAKER: Shri Ravindre
Varma

SHRI JYOTIRMOY BOSU: On a
point of order.

MR. SPEAKER: What is the point
of order? He is making a statement;

he < merely giving yesterday's
report

12.29 hrs.
RUSINESS OF THE HOUSE

THT MINISTER OF PALIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA): With
vour permission, Sir, I rise to
announce that Government Business
in this House during the week com-
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m% 26th August, 1978, will con-

(1) Consideration of any item of
Government Business cdrried over
rrom ‘tédays Order “Paper.-

(2) Consideration and passing of:

(a) The Employment of Chil-
dren (Amendment) Bill, 1978, as
passed by R3jya Sabha.

(b) The Britannia Engineering
Company Limited (Mokameh
Dnit) and the Arthur Butier and
Company (Muzaffarpore) Limited
(Acquisition w®und Transfer of
Undertakings) Bill, 1978.

(c) The Motor
(Amendment) Bill, 1878,

Vehicles

(3) Consideration of a motion for
concurrence for reference of the
Viswa Bharati (Amendment) Bill,
1978 to a Joint Committee.

(4) Consideration of motiong for
reference of the following Bills to
Joint Committees:

(a) The Constitution (Forty
Eighth Amendment) Bill 1978

(b) The Government of Union
Territories (Second Amendment)
Bill, 1978.

(5) Consideration and passing of
the Repealing and Amending Bill,
1978, as passed by Rajya Sabha.

It is also proposed to provide for
further discussion on the Motion by
Smt. Parvathi Krishnan regarding
railway accidents on Wednesday, the
30th August, 1978 at 4-30 P.M., and
the motion of Prof Samar Guha.

Besides the above, the Government
propose to introduce the Industrial
Relations Bill. 1978 during the next
week. (Interruptions).

MR. SPEAKER: 1 can cal] only those
members who have given notice.
There is a procedure. None of you
has given notice. Mr. Ram Dhan, the
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procedure is that when the Minister
makes the statement-bf business- any
mamber who wants t0 make any sug-
gestion myust send & note to the Spes-
ker. Then only you cen speak You
bave still got an opportunity. The
Businesg Advisory Commmoe is
meeting today also. When he lays
the report, you can raise your objec-
tion if it does not include your sub-
ject. Today it is not proper. Mr.
Chaturvedi elso has not given any
notice.

SHR] SHAMBHU NATH CHATUR-
VEDI (Agra): How do 1 know?
Yesterday there was a half-hour dis-
cussion on the agenda in my name. I
was assured by the Secretary and
everybody—the Minister also was
consulted—that this matter will be
put on the agenda for the 28th. Now
I am told that it would again be
balloted. How is it?

MR. SPEAKER: Mr. Puran Sinha,
you have not given any notice.

SHRI PURNANARAYAN SINHA
(Tejpur): 1 have. The papers do not
come before you.

SHRI SHAMBHU NATH CHATUR-
VEDI: What is the position about
my half-hour discussions?

MR. SPEAKER: That can be con-
sidered for the remaining days, if it
is possible.

SHRI SHAMBHU NATH CHATUR-
VEDI: | had bcen assured that (|t
would be taken on 28th.

MR. SPEAKER: There can be no
assurance in this matter.

SHRI A. K. ROY (Dhanbad): 8ir,
I would like to remind our Minister
of Parliamentary AfTairs that this
time also, like earlier occasions, he
has promised to introduce the com-
prehensive Industrial Relations Bill.
1 expect that this promise should not
meet the same fate ag his earlier pro-
mises. I would like to emphasise that
whatever is promised as part of the
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[(Shri A. K. Roy)

‘programme on the floor of the House,
i1 it is repeatedly not implemented,
some sort of remedial measure should
be available to hon, memberg to deal
with the Ministers.

Yesterday there was the calling
attention on the episode in Jamshed-
pur. But that was not sll. The dis-
cussion hay not dohe correct justice
to the gruesome thing which hap-
pened there. [ propose that some
time should be allowed so that we
all can discuss it. The scope is limited
in a calling attention. The speakers
also are limited. Yesterday you have
seen that not a single member from
Bihar could get any chance.

MR SPEAKER: Thig should not
be made an occasion for a speech.

SHRI A, K. ROY: Thirdly, the
mine disaster which took place in
Dhanbad must be brought under some
sort of discussion in Perliament.

MR. SPEAKER: Mr. Sinha, T have
got your notice. 1 will allow you.

PROF. P. G. MAVALANKAR
{Gandhinagar): Sir, I am happy ttmt
at long last my esteemed friend the
Minister of Parliamentary Affairs, has
come out with a statement today that
both the promised Bills are now com-
infg—the Anti-defections Bill and the
comprehensive Industrial Relations
Bill. To that extent I am happy. 1
am also happy that he has already
announced that the Anti-Defection
Bill which will be the Constitution
{Forty-eighth Amendment) Bill will
ulso be sent to a Joint Committee.
So far, so good 1 wsant to say two
things about this. The comprehen-
sive Industrial Relations Bil] which
he is introducing next week, perhaps
on the last day, must also go for con-
sideration to 5 Joint Committee.

MR, SPEAKER: That i3 a matter
that you cwn deal with then.

PROF. P. G. MAVALANKAR:
Secondly, sbout the Anti-Defection
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Bill, I am sorry it had been cittulsted
only thig morning. 1 wag &4 Member
of the Joint Committee on a similar
Bil] in the last Parliament. For three
and half years the Joint Committee
went on discussing, hut nothing hap-
pened. I em sorry to say that this
neéw bill of the Janata Party Gov-
ernment again is full of 8 number of
dangerous and serious implications.

MR SPEAKER: These are matters
to be discussed at that time.

PROF. P. G. MAVALANKAR:
I had hoped that the Junata Party
Government at least would improve
upon it, but they have, in the name of
anti-defection. ..

MR, SPFEAKER: You are now
commenting uponh a Bill which has
not yet been introduced in the House.
Is it a proper procedure? You have
your say at that time.

PROF. P. G. MAVALANKAR: The
Bil] has been circulated today.

MR. SPEAKER: That can be dis-
cussed only when it is introduced,

FROF. P. G. MAVALANKAR:
Although 1 am mindful of the fact
that Government are way behind their
normal schedule of urgent legialative
business. ..

MR. SPEAKER: But Memberg are
not.

PROF. P. G MAVALANKAR:
Therefare, we should not press for
debates on all kinds of subjects be-
cause we must also be carefu] sbout
Government business of an urgent
character being fulfilled before the
session ends on 3lst August. Still,
there are two issues—one, bonus; and
the other, the Tribunal's Award on
Narmada Waters—which are so urgent
that if e discussion on them is post-
poned from this session to the winter
gesgion, jt will Jose all meaning
There is no point in  having a dis-
cussion on bonus postponed to the next
sepsion,  Therefore, I want that the
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Minister should find out, with the co-
operation of all conctrned, some time
for discussion, may be two hours each,
1 am not asking for much, even one
hour each, on beth the bonus ques-
tion and the Normuda waters Award.

SHR! SAUGATA ROY (Barrack-
pore): I have given notice about the
flood havoe in  West Bengal Now
the floods have gone to West Bengal.
As 1 mentioned earlier, the Farakka
Barrage is under great pressure from
both sides, from the Ganga and the
Padma. Alresdy large parts of
Murshidabad and Nadia have been
submerged. 1 have given a calling
attention motion on this. It may or
may not be accepted, but I would like
the hon. Minister of Agriculture and
Irrigation to come forward inp this
House ang stete the latest position
reparding the Farakka Barrage which
ig threatened by floods.

SHRI C. K. CHANDRAPPAN
{(Cannanore); 1 would like the hon.
Prime Minister of make a statement
next week om a very important
matter.

Yesterday in the Andhra Pradesh
Assembly, the leader of the Congress
Party, Mr. Battam Sriramamurt{, told
the Andhra Legislature {hat the Prime
Minister had written a letter to Mr.
Vengal Hao, who was formerly the
Chief Minister of Andhrg Pradesh,
and now that lettey hag been repeated
to the present Chief Minister, Dr.
Channa Reddy, saying that a thousand
acres of land belonging to Chellapalli
Raja should not be brought under the
purview of the Land Ceiling Act of
Andhra Pradesh. According to the
reported news, thig I8 5 serious matter
as the Prime Minitter hay asked that
the land value of this should be in
tune with the land value in Tamil
Nadu, because the head office of the
smid company, the Raja's sugar mill
is situated in Madras. I think this is
a very seriouy matter, and s0 I would
request the hon. Prime Minister to
make 8 statement on this matter on
the floor of the House and also place
@ copy of thet letter on the Tuble of
the House.

BEADRA 2, 1000 (SAKA)
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MR. SPEAKER: We are not dis-
cussing it. You can only mention it.
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DR SUBRAMANIAM SWAMY
{Bombay North-East): 8Sir, the Lab-
our Minister
Government policy on borus. Earlier
on. the Report of the Boothalingam
Comrmission came before us, ang this
has crested some misgivings in the
mindg of labour. Therefore, It Is
vitally necessary thst there should be
s full-Aedged discussion on the ques-

made a atstement of
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tion_ of. boaus, dearness. allowance, in
ekt the whole wage policy, in Parlie-
ment:

SHRI VAYALAR RAV] (Chirayin-
kily: Sir I want to point out...

et .

MR. SPEAKEFER:
chit bere-

1 have not got his

SHRI VAYALAR RAVI: Sir, I
have sent it, where I mentioned two
points.

SHR1 G. M. BANATWALLA (Pon-
nani): The hon. Prime Minister has
stated in this House that the Report
of the Minorities Commission with
respect to the Aligarh Muslim Uni-
versity Amendment Bill, which has
been introduced in this House, will be
placed on the Table of the House.
Now it is quite apparent that the Ali-
garh Muslim University Amendment
Bill is not coming up for discussion
during this session. Even then it is
absolutely necessary that the Report
of the Minorities Commission should
be placed on the Table of the House
at the earliest during this session so
that the Members would be in a posi-
tion to study the report and formu-
late their opinions so that we can
have a constructive and meaningful
participation whenever the Aligarh
Muslim University Bill comes up for
discussion. So. I request the Govern-
ment to fulfil this promise at the ear-
liest possible point of time and place
the report of the Minorities’ Com-
mission with respect to the Aligarh
Muslim University Amendment Bill
on the Table of the House.

SHRI PURNANARAYAN SINHA
(Tezpur): Ag Shri Kapoor has men-
tioned, the discussion on the floods
should be resumed, because there are
so many Members who are yet to
make their submissione and the Min-

ister has also to reply to the
discussion.

MR. SPEAKER: Mr. Vayalr Ravi
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SHRI VAYALAR RAVI: Thank
you, Sir, for canmg me.

MR. SPEAKER: I have got his
slip. Office had made a mistake

SHRI VAYALAR RAVI: I want to
have a discussion on the working of
the Bharat Heavy Electricals Limited,
which is very important from the
point of view of the nation, because
it ig one of the very important pub-
lic sector units. Now it is full of
corruption and nepotism and we are
now losing a huge amount in foreign
exchange for import, which can be
avoided if this unit was functioning
efficiently. 1 am prepared to prove
all the allegations, for which I have
enough documents in my possession.
I would request the hon. Minister
and the Government also to look into
the matter and arrange to have a dis-
cussion on the working of the BHEL.

Then | want to remind you about
your notice on the allegations made
by Shri Madhu Limaye as well as
Shri C. B. Gupta, the Treasurer of the
Janata Party, about which you have
promised to allow a discussion.

Then there should be a discussion
on political violence, which is a very
serious matter, which is taking place
and the some of the former Congress
leaders and being attacked. Now a
CPI leader who was an MLA has been
shot dead in Bihar. It is a serious
matter and the Prime Minister must
make a gtatement

Lastly, I wish you bon voyage.

1245 hrs
STATEMENTS UNDER KRULE 199

MR. SPEAKER: Now. Statement
under rule 199 v Shri Raj Narain.

SOME HON. MEMBERS: On a
point of order, Sir.

MR. SPEAKER: Some members
have given me notice that they are
objecting to the statement being
made—Dr.  Subramaniam Swamy,
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Mr. Vayalar Ravi, Mr. Eduordu
Faliro and Mr. Bharet Bhushan These
are the msmbers who have given me
n?;ieee. They are raising & paoint of
order.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Under what rule?

MR. SPEAKER: They say, under
rule 198, he has no authority to make
a statement now. That is what they
have said. They are objecting to that.
They are all raising a point of order.

SHRI K. LAKKAPPA (Tumkur):
On a point of order, Sir... (Interrup-
tions)

MR. SPEAKER; You cannot raise
a point of order against g point of
order.

SHRI K LAKKAPPA: My point
of order on the floor of the House
must be respected.

MR. SPEAKER: They have given
notice that they are raising a point of
order.

SHRI K. LAKKAPPA: For raising
a point order, no notice is necessary.
(Interruptions)

SHR! ¢. K JAFFER SHARIEF
{Bangalore North): I is a reievani
question with regard 1o the procedure
of the House, whether g notice i re-
quired for raising a point of order.

SHR]I VASANT SATHE (Akola):
Are you starting the procedure that
{or raising a point of order vou must
give an earlier notice?

MR. SPEAKER: Not at all

SHRI VASANT SATHE: Why pre-
cedence for them?

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Sir, I am not
here trying to prevent Mr. Ra) Narsin
from making a statement ag such.
Aftey all, we all would like to hear
him. He says many entertaining
things.
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Compared to rulg 357, rule 188
sugguits ab extra provision which is
not there in the case of ruly 357. It
you look et all the statements made
by Ministers who have reslgned in
the past, you find thet there are ooca-
siong when Ministers have not made
a statement Take, for example, the
case of Jate Mr. Krishna Menon. It
was stated in the House thet the rea-
song for the resignation of Mr. Krishna
Menon were widely knowri and,
therefore, it was not necessary for
him to make a statement.

Now, Mr. Raj Narain was given an
opportunity to make g statement. He
withdrew that option. He has now
again decided to make a statement.
His resignation was not a resignation
on his own. The letters of resigna-
tions have been placed on the Table
of the House and also the ressons
have been widely known by Mr. Raj
Narain in the newspapers. Therefore,
1 would suggest that the time of the
House need not be taken in listening
to Mr. Rej Narain's statement. We
already know what he ia going to say.
It has been widely publicised.

SHRI VAYALAR RAVI (Chirayin-
kily: 8ir, my point of order is a little
different. Rule 189 is very clear. If
you go through carefully rule 188,
sub-rule (2) says:

“A copy of the statement shall be
forwarded to the Speaker and the
Lewder of the House one day in
advance of the day on which it is
made.”

It is very well known that you had
allowed Mr. Raj Narain to make a
statement and you had also allowed
the Prime Minister 1o mmke a state-
ment thereto, It was put an the order
paper. We raised certiin peints of
order on which you gave wvour ruling
also.

Now, after the ruling given by the
Spesker, Mr. Raj Narain wanted to
postPOne making that statement A
copy of the alatemaent s alrendy given
to you; it is in your posasession. This
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ia 8 baesic fact. 1 would alzo like to

draw your attention to the statement

made by Mr. Raj Narain which has

appeared in the Indian Ezxpress on

22nd August which reads:

“He has now got more material
with him. So, he wants to utilise
for the proposed statement on 24th
August.”

Thiz iz from the Indian Exrpress
dated the 22nd August.

MR. SFEAKER; FPlease read it out.

SHRI VAYALAR RAVI; The head-
line is:

‘'Raj Narain threatens to make a
statement”

Here it is said:

*The proposal to make Mr. Charan
Singh Party President met with
hostile reaction in the Party. Mr.
Raj Narain now says that he does
not went it either. M™Mr. Raj Narain
sa¥s that he has now got more
material with him which he wants
to utilise for the proposed state-
ment on August 247

—

will pasg on the paper to you. Sir.

There is another  interesting state-
ment. 1 has come in today's Patriot:

“Raj Namain Arm on Statement.

“After g 40 minute talk with his
mentor, Mr. Charan Singh, in the
evening, Mr. Raj Narain told news-
men thet he would make the state-
ment at about 2.00 p.m.  The state-
ment is believed to have been toned
down after consultations with Mr.

A. B Vajpsyee and Mr. Madhu
Limaye...™
SHR! DINEN BHATTACHARYA

{Serampore): This can be read after
he hes mede the statement .. (Inter-
ruptions)

SHRI VAYALAR RAVI: Sir, my
point of order is this. In this beck-
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ground, 1 em raising two issuks. One
is, whether the statement which bed
already been given to you first is
with ¥ou and whether he has made
any alterations ¢or additions in the
statement already given to you The
second point is whether it is per-
missible under the rule for a former

. Minister who wanis to muke a state-

ment, after having given a copy of
the statement to be Kept in the con-
fidential custody, to make any change
in the statement or not, whether under
"the rules he has any right to change
his statement.

SHRI K LAKKAPPA (Tumkur):
My point of order is this. Rule 199
has only very little scope. It says:

“A Member who has resigned the
office of Minister may with the
consent of the Speaker, make a per-
sonal statement in explanation of
hic resignation.”

The question that arises is whether
Mr. Raj Narain had resigned his
Ministership or he had been sacked.
''This ig a very important point. Sup-
«pose a Minister is dismissed, he has
fno right. under rule 199, to make a
"statemet. If he has voluntarily re-
signed, then only the question of mak.
ing a personal statement under rule
199 wil] arise. The framers of this
provision have very carefully done
i this, and only the Ministers who had
resigned on their own have made
statements. Here is ap extraordinary
situation where a controversy erupted
in the Janata Party, and out of thet
controversy, 8 crisis wag created and
he was asked to be sacked; and the
Prime Minister dismissed him. The
lquestion is whether g diamissed Minis-
‘ter can be allowed to muke g state-
,ment under rule 199.

Another point is what Mr. Vayalar
Ravi has rightly made. Not once or
twice but thrice, Mr. Raj Narain
threstened the whole House and the
Government thet he waa going to
Take a statement: with that dagger
he was coming to Parliament House.
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This is very relevant. One day ear-
lier he hag to submit a copy of hus
prepared statement to the Speaker.
I would like to know whether he had
already, long back, given to the Spea-
ker a copy of the statement to be
made by him on the floor of the House
and if so, whether he has made any
amendments or mutilationg to his own
statement now. This is a serious
situation. From what he hag done, it
appears that there will be a law and
order situation in the countr§ if he
makes a statement on the floor of the
House. It is a threat that he has
offered to the Prime Minister and to
the Government, ultimately to the
House and to the whole country. 1
do not know whether they have mude
any bandobust already. (Interrup-
tions)

1 do not know if this whole edifice
will collapse if he makes the state-
ment. But this is about the lighter
aspect and how he has treated this
House with scant respect. Then he
is not making his statement. Sir, as:
a dismissed Minister he has no right
to make a statement. [ want that he
should not be allowed to make the
statement.

—

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I want to draw your
attention to Rule 189. According to
Rule 199 you were kind enough to
permit Mr. Raj Narain who resigned
from Ministership to make a state-
ment on that day. He gave a copy of
the statement to you and a copy to
the Prime Minister and the Leader of

the House. Now that matter was
postponed. I do not want to go into
that.

Now you have again permitted him
to make a statement. A copy of the
statement must have been given to
vou and also to the Leader of the
House rightly, because you have per-
mitted him and I do not want to chal-
lenge it. The question is whether the |
copies of both the statements which |
were given to you at that time and
this time wre the same or not. My
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submission js thet no ‘eddition or dele-
tion cen be made once a copy of the
statement iz given to you. That is
No. 1

My second point is: that Mr. Raj
Narain is competent to make a state-
ment. He ig perfectly justifieq and
he can give the reasons for his resig-
nation. I do not want to comment on
that. But my submission is that he
can only state the reasong of his
resignation regarding the incidents
which occurred before his resignation.
If he says something about the inci-
dents which occurred after his resig-
nation, that he should not say. He
should include only those aspects of
the matter which occurred before the §
resignation. !

These are my two points.

PROF. P. G MAVALANKER
(Gandhinagar): On this matter last
week when some of us raised points
of order, you were pleased to give a
general ruling. I must say that we
heard the ruling with great respect,
but you left two important aspects
rather open and perhaps rightly so,
on that occasion last week.

1 do not want to repeat the points
my hon. friends have made. They,
1 think, ere valid. 1 want you to con-
sider this matter from a different
angle also. One is that it so happens
that in thig matter of resignation of a
Minister and a statement to be made
by him under Rule 199, as the Rule
stands to-day, 1 see that the Chair
doeg no* come into the picture at all.
After all, the Minister has resigned
on a political issue and on differences
with the Prime Minister and the Cabi-
net. Now the situstion has so arisen
that you are permitting him and he is
not making the statement. Then you
are allowing him to postpone it and

you are allowing him to-day.
Unfortunately, all this involves the
Chair's intervention in a matter which
is not the Chair's fleld. It is not in the
domain of the Chair. The Chair csn
only give permssion or not give permis-
sion. You gsve him the permisson to
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.mske the statemnant lasg week and now
you are giving him permission to-day.
"He could have made the statement last
week but he is making the statement
to~day. If both the statements are
:identical then I have nothing to say.
If they are not identical, then a very
dificult, and if 1 muy say 80, a very
.dangerous, point is added that the
«Chair Is getting involved under Rule
199 in something which is a political
matter, wherein the Chair should not
and out not to get involved. But, if
the statement is identical, of course,
this point lapses.

Secondly, you will see the wording
.of the Rule 189 sub-clause (1) : “A
member who has resigned the office of
Minister may, with the consent of
‘the Speaker, make a personal state-
ment in explanation of his resigna-
tion.” My friend, Mr. Lakkappa--
I do not know why people should
laugh everytime he gets up. Some-
times he makes very serious points. . ..

BHR] K. LAKKAPPA: He always
comes in between the Opposition and
the government and neutralises the
position.

PROF. P. G MAVALANKAR: I
tell you. The point is: you will have
to read this sub-clause (1) rather
carefully, It is true that technically
speaking Shri Raj Narain has rcsigned.
But was it a resignation in the sense
in which resigning Ministers come
forward with a statement to explain,
because of some important @g:ffsicizs
of opinion with the Government, with
the Prime Minister and or with the
other Ministers? My understanding
of what we normally do witness is:
if the resignation of a Minister
comes ©ul of his own serious fun-
damental disagreement  with the
Prime Minister and his Colleagues
and therefore he wants to come to the
House to explain to the House why he
wanted to resign and why he cannot
agree with the Prime Minister and
other Ministers of the Council of Min-
isters this rule is applicable. But, in
thin care the whole House knows—
becauge the Prime Minister has already
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laid on the Table of the House the
entire correspo eneo—t!:ht it 'ig not

?IZ

a case of the Minister resign-
ing of his own willL he has
resigned because of compulsion.
Therefore, my point is that Rule

199 (1) is technically satisfied, but he

as not resigned of his own: he was
forced to resign and, therefore Rule
199 sub-clause (1) need not operate
in this case.

SHRI SHYAMNANDAN MISHRA
(Begusarai): It does seem to me that
some Hon. Members on the other side
are seeking strange information from
the Chair.
is no business of the House unless
what [ have written is divulged in the
House.. It is strictly confidential bet-
ween me and the Chair and there can
be ro intervention in it of any sort. Let
it be quite clear in the minds of the
Hon. Members that it is a substantive
right of every Member to make such
communication to the Hon. Spcaker as
he likes and also to make such changes
in the communication as he likes be-
fore the communication is divulged in
the House.

Now., the Hon. Members must also
realise that, by raising these objec-
tions, they are tryving to whittle down
that verv substantive right of ap Hon.
Member. |1 may make a statement
under Rule 377 and before the state-
ment is made in the House, I may
make some changes in it or additions
to it: no other Hon. Member has any
business to object to that. Therefore,
I woulq very earnestly implore the
Hon. Members on the other side not to
raise this objection which will serve
to whittle dowp this right of an Hon.
Member.

Then. Mr. Speake:r. you have been
asked to say what kind of a statement
the Hon. Member has submitted to
you earlier. Now, it is always avail-
able to me, before 1 make the state-
ment, to go up to the Speaker and say
‘Mr. Speaker, these are the changes I
want to make, because of the changed
circumstances and because of the addi.
tional information that has been made

What I write to the Chair '
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avalleble’. 1 will always have the
right $o go.up $o the Spasker. othar-
wise, there might be a statement made
in the Housy, which would be out-of-
date, which would be irrelevant, which
will have no bearing on the situation
and 80 on. 8o, with these submissions,
1 would request you not to take into
account some of the objections that
have been made by the Hon. Members
and to ask the Hon. Members to make
the staternent now.

13.00 hrs.

DR. V. A. SEYID MUHAMMAD
(Calicut) : If 1 remember correctly,
last time when Mr. Raj Narain was
ziven time to make the statement, it
was no one condition. The condition
was that he wanted to get further
information. Therefore, it necessarily
follows that the statement as such will
stand and, in addition to that, he will
make something more. That being the
condition on which you allowed him
not to make the statement on that
day....

MR. SPEAKER: No. no: there was
no such condition.

DR. V. A. SEYID MUHAMMAD : 1
am sure the records will show.. ..

MR. SPEAKER : I have got the re-
cords here. It was after 1 had de-
cided the matter that he made some
observavions. The order was given
carlier.

DR. V. A. SEYID MUHAMMAD:
Am 1 correct in taking it that it was
stated in the House. ...

MR. SPEAKER: It was stated in
the House. Hc stated in the House
that he wanted some other informa-
tion, but the order was given earlier.

DR. V. A, SEYID MUHAMMAD:
The reason for that order was. ...

MR. SPEAKER: The order was
given earler: he made the statement
latar. The order was that I will not
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compel him to make the statement.
The order was in regard to the four
points raised. Saying that it is in the
discretion of the Member whether %o
make a statement or not, I said I can-
not compel him. Secondly, I said the
statement given to the 8Speaker is not
the property of the House. Regarding
the question of delay, | said I am not
going to decide and, as regards whe-
ther he has another right to make &
statement, I said 1 am not going to-
decide it because these matters will
come up at a later stage: because you
know that the normal rule followed
is, either the Speaker or the courts
do not decide things in absentia. They
decide only the issues that arise for
the time being.

DR. V. A SEYID MUHAMMAD:
But is it on record that he wanted fur-
ther time?

MR. SPEAKER : Long after I made
the order, he voluntarily stood up and
said that he wanted further time.

SHRI VASANT SATHE: Sir, the 1i-
mitation as spelt out in Rule 199 is:

“199(1) A member who has resign-
ed the office of Minister may, with
the consent of the Speaker, make a
personal statement in explanation
of his resignation.”

Therefore, all the facts that are per-
tinent are before his resignation lead-
ing to that resignation and no refe-
rence can come later on about post-
resignation factors as a part of their
explanation given for resignation so
that the limiting factor is the date of
resignation and before that and not
after any new factors or facts which
might have come after resignation.
That cannot be included in the state-
ment. But at the same time, kindly
see sub-clause (2) of rule 199:

“199(2) A copy of the statement
shall be forwarded to the Speaker
and the Leader of the House one day
in advance of the day on which it is
made.”
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That means if the statement explaining
vesignation is to be made with your
oonsent today, then one day in ad-
vance, which means yesterday. 8o
another limiting date or time-limit is
yesterday. That is one day before to-
day. If he has communicated to you
any statement which he wantg to make
today, then the statement which he
has sent to you yesterday will be rele-
vant and not whatever he might have
done earlier. These are the two factors

SHRI K P. UNNIKRISHNAN
(Badagara): Sir, I want to make two
points.

PROF. SAMAR GUHA (Contai): Sir,
how many are you going to allow?

MR. SPEAKER: What can I do?

PROF. SAMAR GUHA.: Earlier also
the same points were made. The z.in:
points are being repeated. 1Is it the
way of making points? Dozens of
people will be standing up and the
same points would be repeated. You
are allowing them.

MR. SPEAKER: Mr. Sathe did not
speak.
(Interruptions)

oft gow T ATeTaw arew (wgwh)
w1 &fgd g ar Al

SHRI K P UNNIKRISHNAN: Sir,
a very important point has been raised
by my hon friend. distinguished:
friend, Mr. Shyamnandap Mishra and
I want a specific ruling on this point
and your guidance.

oft wfeerare Fag wfew (AdTe):
qE T AT AT AT 7
(Interruptions)

SHRI K P. UNNIKRISHNAN: The
most important thing is a statement
which is submitted to you under Rule
189, is it a communication as is being
sought to be made out or is it a mat-
ter, substantive matter, which has to
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come under rule 31 in the List of
Business? Now, 1 can understand if
somebody writes to you any Member
that does not automatically bacerne the
property of the House. Néw, Sir, rule
199, ...

MR. SPEAKER: That question has
been decided.

SHRI K. P. UNNIKRISHNAN: No,
Sir. He has raised it again. Shyam
Babu has raised it again. He has rais-
ed that it is in the nature of a com-
munication. If that is so, it cannot
come under Rule 31—List of Business.
But, if it is a motion to be admitted
by you under Rule 199, as per the re-
quirements, this House is entitled to
know whether any change has been
made between the day when notice of
intention was given and the dav when
the Member decided to exercise his
right. This is a very valid point whe-
ther there is any other extraneous
matter which can be brought in.

Now, Sir, Rule 199 is a very diffe-
rent from the right of personal ex-
planation. This can only be exercised
by a Minister—a Member who has
resigned from the Council of Ministers.
This raises my second point. I have
given notice of two questions under
Rule 40 read with 54(1) to Mr. Rai
Narain. The Member has informed
me that he has not been served with
these notices by your Secretariat

Now my contention js that if you
say this, is part of the Business laid
down as per the Rules of Procedure—
Rule 31—then the rule 40 clearly says:

- .resolution or other matter
connected with the business of the
House for which that member is
responsible;. . .."

So, my contention is that if it is laid
down ip the Business, if the Member
concerned has resigned from the
Council of Ministers, then. I am en-
titled to exercise this right under
Rule 40 read with 54(1). There is a
difference in 54(1) from other types of
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questions, that, for Sbort Notice
Question, if it is wddressed to the
Miniater, it goes to him  This option iz
to be exercised by the Minister. Simi-
larly, under Rule 40, it is contem-
plated that any question can be put by
a Member to the Minister.

MR SPEAKER: Let us be brief.

SHRI K. P. UNNIKRISHNAN: That
is whether it is starred or unstarred
Then my contention is that it is per-
missible and the question of a debate
arising out of this does not arise and
the Member is entitled to answer my
question, if it iz not & debate; other-
wise he is not entitled t, answer but
you are entitled to....{(Interruplions)

MR. SPEAKER : What is all this”
Mr. Jain. A Member has pgot 8 right
to speak but not all at the same time.
Yes, Mr. Jain.

SHRI A BALA PAJANOR ({(Pondi-
cherry): 1 am on a point of order.

MR. SPEAKER : I have called Mr.
Jain. ]

SHR!} RAM LAL RAHI (Misrikh):
Please listen to me. T want to draw
vour attention....

MR. SPEAKER : Ng, no, 1 have not
called you.

SHR! RAM LAL RAHT: [ have been
sitting here. You do not allow me.

MR. SFEAKER : No, no. You have
been sitting here. Everybody seems
to have priority over others. Every-
body is on a point of order. He is
aready on a point of order.

SHRI! B. P. MANDAL {Madhepura):
I am on the point of procedure. There
cannot be any debate on 8 point of
order. Under Rule 378, there cannot
be any debate on a point of order.
It must be briet, Everybody ix taking
& lot of time.

MR. SPEAKER: You are sbsolutely
right.
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SHR] B. P. MANDAL: There cannot
be double standerd. When we raised
it some tim, ago, we wexg told that
there cannot be s debate on a point of
order. And to-day you are very libe.
ral on the points of order by allow-
ing everybody to go on,

MR. SPEAKER: This is & peculiar
case.

it frdwr W= dor (oY) : wsqw
wéew, mrewr ¥ g famw 376 W
A 35 WA K S ol ot
&8 ot ®Y @ {5 & goder 1 A7 6T
HqITT 376 Wike Tro ®lo & Wty a7

fear T &1

w9 199 ¥ &7 %7 wav § fir v
g *f fo 9F7 sasmEAT k) ag
ST R AR —

“A member who has resigned the
office of Minister may, with the
consent of the Speeker, make & per-
sonal statement ip exp!anation of
his resignation.”

My bumble submission is that 377 does
not arise. You should not have given
the opportunily to raise any point of
order. It has appeared as an item on
the agenda paper for today and if
the Minister wants to makg & state-
ment let him make a statement.

SHRI RAMACHANDRA RATH
(Aska): Sir, my humble submission Is
that this is an august body and on
every second of the House we are
spending Rs 800/- u i in the namg of
point of order you have started A regu.
lar court over here. Then t:ore will
be no end to It. We will not be in a
position to transact businesg of the
House. In the process important lssues
are being relegated to the background.
You have already heard three-four
members on this point from both sidas
and you put an end to the matter and
take your decislon. (Interruptions)
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SHRI A. BALA PAJANOR: Sir, [
will restrict mysclf to the ambit of
rules. As correctly pointed out by the
members and I read rule 199:

“A member who has resigned the
office of Minister may, with the con-
sent of the Speaker, make a personal
statement in explanation of his resi-
signation.

A copy of the statement shall be
forwarded to the Spcaker and the
Leader of the House one¢ day in ad-
vance »f the day on which it is
made:"”

Now, ay per the Paper you have taken
the copy on an earlier occasion and you
permitted Mr. Raj Narain to postponc
it. As rper the Business Paper the
Leader of the House to make a state-
ment perlinent thereto. 1 am not in
agreement with Mr. Lakkappa—it has
been endcrsed by Prof. Mavalankar —
stating that it ix a resignation and
there is nothing stated it it is a volun
tary resignation.

Sir, vou will remember when Mr.
Mohan Dharia was the Minister in the
previous government he was dropped
by the ex-Prime Minister. Now, he
could not avail himself of this oppor.
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tunity. Many members rwised this
point in the Bouse and wanted bim
to make a statement but it was a case
of dropping. As this point hag been
discussed 1 want to be clear on this
subject, namely, the resignation—if it
is voluntary alone is permitted under
Rule 199.

Secondly, Sir, under Rule 377, a
statement is made. Now you must see
Rule 357 also. Please sep Speaker's
Direction No. 115C. It is a personal
explanation. I read it. It is a persona}
explanation of a member who happen-
ed to be a Minister in the Council onf
Ministers. After his resignation, .he
may come forward with a statement.
Mr. Sathe has correctly stated that the
statement must refer to the date of hic
resignation and nothing beyond that.
Because, that is the reason, Sir, why,
after the proviso it is stated that this
House is not permitted ty discuss the
subject. So, no debate js permitted.

As a Judge, Sir, you understand
the spirit of these rules. The spirit of
these rules must be taken into con-
sideration, first. rather than giving ao
opportunity to anybody to expose his
intelligence on the subject.

The spirit behind the rule is this:
This is a Pcrsonal Explanation of the
Minister concerned, who was in the
Council of Ministers.

If he has resigned for rcasons, either
by compulsion or voluntarily, he can
make a statement but that statement
must restrict itself to this condition.
That is why it is stated as Personal
Statement. Perhaps he was not well
(InteTruptions) That is why I say this.
The Chair has been involved in this
matter and you have been asked to
permit him to make a statement now.
He has postpened it for reasons best
known to him. Now he i8 coming for-
ward. You might have seen a state-
ment in The Patriot that it may be
toned down. But what [ say {8, this
statement cannot go beyond what has
been presented to you.
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MR SPEAEER: You have mention-
ed that. Other peeple have mentioned
that.

SHRI A. BALA PAJANOR: You
please read the Direction.

MR. SPEAKER: 1 am looking into
it.

BHRT A. BALA PAJANOR: 1t is
a Persona] Explanation. My point is
this. The statement must be in con-
formity with the statement which has
been made earlier. It cannot be
changed. That is my submission.

MR. SPEAKER: 1 have understood
vour point. Now. a number of objec-
tions have been taken to Shri Raj
Narain making a statement under Rule
199 of the Rules of Procedure and
Conduct of Business of the House.

shall deal with them one by one.

Z4he first contention raised is that
hri Raj Narain did not resign volun-
tarily but he resigned only at the ins-
tance of the Prime Minister and there-
fore he has 1o right to make a
statement under Rule 199.

I do not sce any substance in this
contention. Rule 199 covers all types
of resignations. It has been wel-ac-
cepted in the British Parliament as
well ag in this country that whenever
a Minister resigns either voluntarily or
at the request of the Prime Minister,
it will entitle him to make a state-
ment in the House.

The second contention taken is that
Shri Raj Narain has no right to make
any change in the Statement. It has
been said that having given one state-
ment at an earlier stage, he should
not be allowed to give another states
ment at a later stage. 1 see no force
in that contention. The statement {s
that of a Minister resigning and it Is
in his Personal Explanation regarding
hig resignation. People might try to
polish their words. People might try to
put their ideag in g different manner.

2582 LS—11
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So long as the statement in quastiad
is a personal statement in explane
of his resignation. any change ‘Mat
might be effected by the Minister é3R»
cerned cannot be objected to//
SHRI VASANT SATHE: As long as
they do not polish shoes....

MR. SPEAKER: Keep it to your-
self. Why do you say? Parliament
House should not be dragged into po-
lishing shoes. It is a most unparlia~
mentary way of doing things, Mr. Satbe,
Kindly don't say that.

* SHRI JYOTIRMOY BOSU: He has
been doing it for the last 5 years.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): That
is what you did in emergency.

MR. SPEAKER: //(t will not be pro-
per for me to disclose to the House
what statement Mr. Raj Narain had
submitted to me al an earlier stage.
That statement, as I ruled earlier, has
not become the property of the House.
That is entirely a communication sub-
mitted by an hon. Member of the
House to me and that communication is
with me. As I mentioned earller, he
has a right to make any change as
long as the change conforms with
Rule 199.

It has been contended that having
given one statement and having taken
a date for making the statement, as he
has fajled to make that statement on
that day, he js not entitled to make @
statement on a subsequent day. 1 see
no support for such contention uader
Rule 188. No limitation whatsoever
has been prescribed in Rule 199 as re-
gards the time for making the state-
ment. It may be that when a state-
ment is unduly ceclayed, the Speaker
may not permit the Member to make
a statement. The statement hag been
made during se«sion and, therefore, 1
do not think, I will be justified in re
fusing him permission to make the
statement.
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lt -u contended that the Speaker
988 not come into the picture under
Rule 199 and he has merely to allow
a Member to make a statement and
nothing more. 1 am unable to accept
this contention. It s the Speaker's
duty to examine the statement and see
whether it is relevant under Rule 199
and it is only thereafter that he has
to give his consent in the matter./,’

rd

Statements under

It was contended that last 1im€ the
adjournment  was given to Shri Raj
Narain on certain conditions. No such
condition had been prescribed and my

order makes it clear that the postpone *

ment was not conditional at all.

% it rightly contended that the Minis-
ter who has resigned cannct bring in
extraneoug matters which are not rele-
vant to his personal statement in ex-
planation of his resignation. 1 will not
permit shri Raj Narain to make any
statement which is extraneous to Rule
199(1).

Shri Unnikrishnan has raised a con-
tention that he is entitled under Rule
41 to put questiong to Mr. Raj Narain
after he makes his statement. I do
not think that Rule is relevant for the
present purposc. Rule 41 is a general
rule. In my opinion, Rule 199 is a
self-contained rule and, therefore, Rule
41 does not come into operation,

Shri Raj Narain.
@t oW ama (Ty IXA) A
CAGR R ER R R Eekictitnt
goqmAIE ...

MR. SPEAKER: You must
read the statement; nothing else.

only

TR AT RTITE N v
fe® trrman TR, (TIIR)
e FT & e de ¥y ogme rew
fafrrrr T gt »

MR. SPEAKFR: That i{s not rele-

vant: T have already decided. Kindly
confine to your statement.

AUGUST 24, 1878

(d.d

[
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Wt W ATeTw : S ag W
¢ f& a2 ary wrk gua fasew aff
draar fr & gedor 37 ¥ faq =g dfe
Wﬁﬂﬁﬁﬂ'&'T'I‘hcreforc,l ask you to
resign.

_(mm) A< & 7 geaver 2 faar

o, & w9 @ 9 F qaw §
gaz # F1€ a#7=7 § a1 7Y saaT ft
aga ST A A1 1 537377 T6 Al
% feamn # qwar @ faad @ d
W G :

o a1 ag fF A F Araqw gq@ wg@y
#Y aai F1 Afqare F H7 T8 K ITH
At w1 wEE gArfom FIAT 93 0
ag sfxar &1q o Feewz 4Y fag 1@
ag W1 91 fF gard wradra qura g4 F
qee gfae g1 a1 § 9 samafac
& Afas "qrare 7§ 9w °r 7EAT §0

At wa a% feafa g1@ o @
¢ & O sEAAA g7 49 ¥ Qo
favao 77 g4 A1F F1 LA TV TR
TR a7 ¢ fw faag wvw oraq €
ST A g T |

frm foe | v qdtsw agmaea
g7% ¥ 9fd 7% TE7 R ANIL T 94X
i wav & 3a% wwAd faArdw
Iafeqa 1aT OF Aged QO ATE &
HATTE AT R IFIAAITAT0F
13.29 hrs.

{MR. DepPUTY SPEAKER in the Chair]

mHAT TIE FAT 5 AR 3 A
qF WM AT IAE IR 31 AR AT
amy g |

wivan 3 way ar fr &7 399
TArTTA # mar o gfagy F 7T F vy
wwfwm’r w7 ¥ dr ) feey vEW
w#ﬁﬁa‘i‘awmafrﬂ'{a 1]
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frewg o ¥ R v &5 sTagwT w%
q¥ gfanfa & & w1 (fafg) w
w7 fEar ar)

iy w1y A3 fagg wdiw & T
W o fyite emrA § 1 I W T
7 0% &Y w4 &1 g5  — W H dag
a1 faam Wt grar oifa fafeaa
AT T FT GIGAAT 47 I |

T g€ T 35T R fF ag we-
w1 FTA fers % oy qv, Fag Y sar
#7 wfwarr g o< A a1 @7 o)
qF Tava N4y § 6 wrad sar ad
I qrdvay ay (wfae) —zw el &
wfa¥z F1 FEF FgF § —  F a9r
FAaT €t ¥ oF IswaQw gfafa @
gy f% forwar & wredm zvs @fgar 71
144 9147 FOL A W AT 3T £ A0A-
W I AT ar A FAT AT A1 frg
W1 fgRTas 93W FAETC AT AR F W
faf g ( shfefe #=a ) o
AN AeT 7AT fgnaa 93w A 7ET HA
fagre w1 721 (f7q qav w47 fagre &
oFaa ¥ &7 # fafeag s fxar ar iz
faa £ fafafe gradg s9@ 747 740
wey 741, fgmras 92w 1 47 fa o
a1 ) ImFgg e R fx dar w1
F1A IA T97 7T A A 91

@ q) iffeafs & g7 faond o gzt
LETE R AR (ctieRFled L]

ymgivr AT Atacar,

wr gifa T ar fafzw <53 & war7
& @A g wfTag w1 w7077 6 fAgr T
& IF w0 g g HF A4 4 0 A
WF 7z [ qq. 7 gar A1 F1
fgwras wX 7 & qor w47 W@ & o 8,
I & W) 17 w7 IFA gy § v Ay
TR FH A A 0 @R G o

BHADRA 2, 1000 (SAKA)
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qwq 4T 99X 26 YT & g ¥ qrAdvy
ST woft W e s —

“Secretary (Health), Deputy Com~
missioner and Superintendent of
Police, Simla receiped shri, Ra)
Narain at Himachal Bhawan at 12.10
AM. Shri Raj Narain was received
at Chandigarh and escorted all the
way to Himachal Bhawan by the
Deputy Commissioner and Superin-
tendent of Police, Solan."

farg g AT 7ga Fr e & & faeft
TF g1 A AR ©F 70479 | qaTWT,
s g o g fr d Y@
9T TR 2 T FEA § o fgwras qqw oy
A&t At wra v, faw w1 ag
Far o7 f& § a0 fofs @
T qanT §OC, T W aar 7Y fear | 8
TR FqaF 11 § 7T N TS
A F 1A R g g ... .

fma geamaA @ @ L
ST g2 & gewifaa qrey g I
Tt aff, A gn A9 W ¥R
M | &W qWA XY 9F g —~—Xw oW
¥ ganfra aTg—mas T W e
a8 ——%1df emva & g7 )

e AAT s 11 dul-

w6l %o wTwT WAE  (CreiT-
IAT) : 77 AT K1 EA Ay ?

€t T moamw ;. qign fafre
Hrafeara
THE PRIME MINISTER (SHRI

MORARJI DESAIL): Why do you
«harge me?

oW Araw g7, a9t A frar @

“I may also bring to your kind
notice the attitude of Miss Shayama
Sharma, Minister of State, in this
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particular episode. She was in Simla
on that day. She was also informed
that Shri Tripathi was insisting on
having this meeting on the Ridge.
8he spent a lot of time with Shri
Tripathi and Shri Raj Narain, but as
far as my information goes, she did
not explain, the whole position to
Shir{ Raj Narain and Shri Tripathi.
She was certainly in a position to
clarify any misunderstanding. But
she did not do so. Her attitude bas
always remained uncooperative and
critical of the Government.”

AN. HON. MEMBER: What was
she doing there?

! Tw AT ArEE, A
Wifwg fr 97 & ox w6 gm AT
e, T sER T, | (wrnT)

MR. DEPUTY-SPEAKER: Please
do not answer questions.

A UM ATORS AW, § WG AT
STHT FT AT FIAT TEAT § agfEA 4,
AU FB AT A7GF E |

dTrR wPNT : W AT A
o2 3 3

Wt T wTTEm g e e oft %
qu ¥y sreT f fr g saw ¥ aaig
fawrw fawmr & g wef s weardE
frerdt & AR ' € Tt o g &
ot femy o ford ¥ quT Aoy ofr @
&y faw &7 @ &1 dw wfawg
fear a1 Wi graRnT & @e OF jE
R # v &7 wErE WY fear o)
oY frandY & oy awqsy W A f

“The Sunday  Statesman 2-7-78

From Our Special Representative:

New Delhi, sSaturday: Mr. Satya
Deg Tripathi, U.P's Minister of State
for Hill Development, said here to-

AUGUST 24, 1978
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day that he had told the Prime
Minister that he (Mr. Tripathi) bad
not informed Mr. Raj Natain that
there was ban on holding meeting
in the Ridge area in Simla, “as 1 did
not think it was my duty.”

He also told Mr. Desai that it was
the duty of the district authorities
who accompanied Mr. Raj Narain
from Chandigarh, to have informed
the former Union Health Minister of
the ban. In fact, Mr. Raj Narain
went to the Ridge after the afternoon
tea at Raj Bhavan and HimachaPs
district  officials were all the time
accompanying him.”

S\q, 99 W TR dEw fw
TRNT T K qTET AL 9T | AT
#ft Y 7 N AT oW w1 ogfwEn
T @ 3w gfe wtfaw ar qafe
sfray &, o= Tar afqgy a0y o =7
CAME L FA AR C T I Do c A i 0
AN T A A F ATIm AT AR
I AN gAY TR F7 Fvw &
a f O 0% ge-Geh Afaw
afqay g a1 ST & THYF ¥ A=y
wret g fady v ¥ oy 9w §
gqq 9w # §@ fAg Ad #T
qFd )

awr Y wAAfe ¥g & qEfew
wfgafaat ¥ aff & fY | wE wEr
TR T 9 TEF AT & AT
@ | feg, fom, e e & o B
§WT Bq9 9T & AT A g
aferwrr @, ey o fam ¥ W@ & Iy
g § o e e
wfewf@i & o & 7@ ey g ar
% wgt Thra F IET | AW | 9
I & AT AR gAY 7 qETn e
gfve ¥gt & aft-frers G g
BT ¥ & q7 T AWT F A § AET
a7 1 R & wgt frw feufa § qr @@
T i gt gkt & M w3 et
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@ o & s fr T ke
rare swr wgt o few ge Y
T¢ IR wow f garg 7F AT
fede welt oY wew RO ATt off
o W oA ) T W uw
aeafts W dY, FYEE omem
forsren 1 s A fear av ) T@
arkafTE wwT &1 W s AT
T o wafE oF NET
ot TR §TY FAA T TRE )

™A PR F N FTh
1g GET &, ¥ X1 RWT AT FFAT ¥ )
= i fomr &

‘ST QY & WERY AT WA
v fagdt ady (Fm
war) fafa 3-6-78 #1 am
5-30 X @ Az ¥ fam
w9 aNT ¥ aEthrr w5 )
oy & fraee & 5 Wi dt qwm
¥ qare %7 wit fiw wAT ¥
e |74 )
Y. afgamat & g F B3
¥ fafw =aeqr &7 0
L4
frgzs
FAFT v, e

™ ¥ 72 qafaw & amon fr
vt AT At A ¥ for o oA
&\ I § ‘e A g A &
£ a0 §1 0 g7 o T T
e & fem & B “afgemat & gemp
¥ &5 ¥ maewr € T Y —3en
aft & ), wufy A oF fmen
ara swqy w7 wiy &, goee Iy
ot | ¥ & wir Sy oft ¥ @ e
o1 fe ot vz fgrd orh ¥ am
ETETTATY qrge o7 W Fwwy oratay

BHADRA 2, 1900 (SAKA)
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Fowrdy weTaTy 7 for mar ot Gu
aaw § @ gaw & AY wff g v
T |0

ag W W § s oy & b
it wew fogrt it W o
griafre awr A€ gf @, saw qb
vt oxifs Ay ot wIwEW AroR,
it oy fag £ wife mr oo wy
ImE gw & g9 g8 ATianan Wrowgt
9T % ¥ WiT waqy v safen
T T

xg wEr T g fE o & wm
¥ agh 9T TF TFIR w1 qfviw war W
T oear ) eg and F & gl
wEeAy wiet & 7 13, 1931 ¥ frw
T oY @ 61 IRa fedw w7 &
FO WA 4 AT ww omwEt W
“ffeew A wfiw ;o fifosfzy
fafeagigrsl” & 540 7= ¥ wqr may
5. “udfers difor am dew wwy
for Tz fimm 2 A5 wyewy ahd
W FEEAA T ot granmfoy g
wifsdw 7 a4 w2 € o O W)
UX FGEE WE F67T (7

oft e dw g4 Wit graw o,
ferras qar wr wxedt &, o T
W AV ¥t S99 o frar o1 wg Py
T AW afre wwT & sww § fogfr oy
TEm e I I Y fag o i
TE €0 I T A g

“On 15th August 1847 India goi free-

dom and some ¢ld conventions of
British rule were ignored such as eiti-
zens withoul  wearlng pants were
also allowed to roam on the Msll. It
will be the biggest lie of its kind if
anybody dare to say thal public
mestings and tunctions are banned
on the Ridge and the Mall at Simla,
For example, the Congress publie
meeling was addressed by the local
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Congresg leaders and late Sardar
Pratap Singh Kairon, Chief Minister,
Punjab State. That during Congress
regime not only opposition leader
8hri Jaiprakash Narain addressed
public gathering at the Ridge but
Late Shri Golwalkar RSS Chief also
addressed a rally on the Ridge. Even
the present RS Chief addressed g
rally at some place.

Condolence meetings on the mur-
der of Rastra Pita Bapu and on the
death of late Shri Zakir Hussain
were also addrcssed by leaders of
different parties on the Ridge. Every
year on Bapu's birthday gatherings
are addressed by political and social
leaders on the Ridge. Processions
are taken in the shape of ‘Prahat
Pheri’ on the Mall Road and Ridge.
Satya Sai Bauba addresscd number of
getherings on his visits to the cily.

Shri Shanta Kumar C.M. Himachal
Pradesh started with by taking all
the Janata MLAs on the Ridge to
administer them the oath. It is a
mystery how that type of function
could ever be an official function.
‘Who sought its permission and who
granteq that type of permission?”

d} Wi‘q iﬂ'ﬂ THe UTUSo Mo
Wt @ w7 WY gfe AT A

“After Independence the State
Capital of Himachal was at Simla
from its very inception, althouph
Simla was a part of United Punjah.
All the Ministers of Punjab used to
address public meetings on the
Ridge Maidan. The Central Minis-
ters whosoever came tg Simla and
desired to address public were never
disallowed to use the Ridge for that
purpose.”

Ty ot a7 AT gravee @ fe @
fog &1 W1 gy 25 9w feaw

AUGUST 24, 1978
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fea #1 3 a9 qf 2w ¥ aETEEEE
feafa 1 o & 7€ & | BY W
R 9@ F§ g7 gWT FAfaw w3 O
AW A gur w1 W 93T T arar
¢ ) 3@ FET & O oF faw s
#1 a3 afcums WY g a%ar a7 f& agi
st g W Tar 1 e vk g
¥ 0F TETHT AT gFqT q7 AT ST
TR & fau fe o fgawe 7@
gWT | TafAT T e 9 9w Iy
T I IW T3 I9 99E &1, faAw ww
¥ g 1 F) IW A fav w1 AY
HATT F797 &Y 99T S qW_T |

a9 & MU MW FFT "I 9T
|1 E | 99T WAl HY 7 @ 9|
ATA ZO A 97 qg A AT FAEY
R fr &7 wya ww & qem g e
w2 9T vy ST fwar v

u% HAAG wxed o faaAr v
g7

T T armEw R dl@g

(Interruptions) **

IR WEWT . WY @i

afgd
(Interruptions) **

MR. DEPUTY-SPEAKER: Also.
whatever the Members interrupt will
not go on record.

Wt o raw oo & Gar
a1 a1 fawdg ag ¥ fAq e
Y a7 1 AfeT g ar A WY feaer
qHA } ag qu wal fage ¥ 6-7-78
T AR Iwm I § WA
¥T I AT AR E S WA
fag a9 @ ¥ e w0 faraw
w2w w1 faewd § v :

L forEr Y faw vz W@
¥ wT ot TW AW A&

wT QT I T qwAAg fa § wifE g

**Not Recorded,
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sfr afceg & s AW T
Ia% gy ¥ 9N §R A
JreTd fr TER W 6T T
3 fr afs ar aF o =W F
qoT Het & gt Av fel &
Iufeqa # org ar TEF § o
Hwe dar g1 T ¥ IEET §HI-
arw fawer gwar § 1
s W & wgr & fv = ofan
¥ 144 ureT 9 7Y O T qw@ TE
¢ fr gm ofmr & faeft Wt ofaw
qt F1 UF T3F FE § TWT KT F AT
THT Al & 1 ¥ &g 0w
T WM & 1 FFT qEFT WIRW
3 oY &1 qar 7@ 2
g qF qg W1 aEE & fE
st T AT AT F AR § 9
sy faeg frsr ov vefewa g
AT AN TR G | J@T AT AT I ATCQY
S F1 gvr ¥ T wufeaa Sl oA
e frar f 3 wmow fasg A a@r
qF | oA AY F @A SR
g W FE—-ooft Wi gETT &
AT qEt & @ W o a6 6 J9AT
qiit # # & A1 w9 3% gu gk &
arad gu 1" g faeg AT A€y S
Tzl | T wiAT FHT A FTOREE |
q gA# o surer WA wraor &
3¥q frarE o7 e A & fAQ Ww &
wrE v S § ) v 3w o
# foq wTeer w1 @@ THTH gA@ o A
¥ vy o ¥ aufy fe o Hagy §8
steere 1 mf § 97 7¢ 0% qF gy
¥ oA 2 & o o R T
fo wxr ¥ o W | qETTEERy
W Iy & 1 gfag) & wrew
Y frgvd dfrourfofio AN & 29 fowrd
& ¢x tanifow ox ¥ o}, vH qT @9
AT | I wT A g ey e fafaeey
¥ grow st § 29 frerd w1 & qEEY

Mg

Statements under BHADRA 2, 1000 (SAKA)
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Wi st v movr, few saw, e
wawwr quy woen ; fawriw 25-€-78

o K ae g | YUl v g
T ) &g
Tt gww a1 T g e agr W Afer vy
Taw £ B wifewr @ W oAk
WI@E R Ew o W g
war g A oWy W § wes
wreeY &, g §, g A gar wAAr
ramEramgm v A E
T W oW agr W1 %Y §, AN
ET aig & g9 @ TW@E WA
gaTc ot w1 e qvEw & 17 T
@ owme ww W@y 29wt

sent to me by the Prime Minister
himselt. 2fad 57 27 IFTE TR A WX
qar AN ) waw e R &
avr o wvew gfew sl & wf 7w
g gt e w1 adler o qrdF
1 grETe W ST aar ? gy we
2o Y WY 1 gg AT wmw §-—
“wy Y | 9¥ FEE w3 @Y
T Wy awm # T ur g & fedr
w g AT A gm & oy Wy
§ oY frde wem gar oaT ¥ et
¥ f wiar THTC A W ¥ LT wAT
Faxg I A gu IA® £ wTr
£ g ara w7 A€ AWt v 3w § fe agt
QT gwT g W O faryar war 27
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& oo wroTw)

GHTT wTIvree § uni % gt wit
Tt T w e g fw
o 9T #r gvATC X are WO H W
far & 7 & Y 97 ooy v | g
amr A g7 3z 2 fF ot e S arn-
WY aoeT & wak wfas wlgrrodm
far & fafaa veza & fag & oy
TR WY qmw FT fagr 1 2fad,
el Ay w1 foar o e o
s E B F A w7
&% g A WTER X O AT quT &
forgmr gama & X w1 € 1 EEr wwy
wwiiew eEm Wfas wfume W
fear—sfas  wfawr 2z = 38—
o faeAr gear ¥ wgr TRy agr s
W | W1 W A9 wfgETe w1 fed
W[ oo AT P 25 947w
TAHAYST AT 3 W) AT oA g
W a1 fE CWT 20 A H gA-aEA
=T o o1 w=frer 4@ g, i
AT ¥ T & a1 STy Y gerd w
foed Tt wfvam e = F 0w
S W TRT } 39T R 1w I
¥ e o o owEn @ oo
W & A @ E ) awT g A
/e N—aq wod WA giyrwri
Y o7 S 3, 9z a1 TR TREe
& w¥faw afuse o aoT B A
W9 ¥ @ A T o e
® W aW W AHET g at AEw
N qfm mg § win worer T
R O | Wi Wi A agr oefaa @
W fear ? & wrier g oy ® e §
% IgW e o e 2 wwr
TwWh HY —ewar o &
&« §, wwfvg ww dt foen & g
Fowen sarer agm— (W) gwa g
ol i W w1 H— (i)
X N AP wrET D sraig g€ 2,

AUGUST 4, 1978
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o Wt qev wl § o fee S
2 7 Awd arew e ¥ g Wi
Igw & fwars &, oaa fA=r Qv an
T ? AN FAE N Ty IIF
(W) s & groer swrer www A
qm, wifs  ga feslt a8, Ww
HIAY OTRY FY WTT, WAGT FE, JAr
JTAT F TR AT ATHRS B X1, qATSH
F | STTY ATFAT FT TAATEY DT FF
& a1 @1 1 A A=z (w) 1"
& w= famr

ST €T g e wRA R
O FAY T T TR FA F fag ey
SEAT A AR TS AT ALY ¥ 1 & g
@ Famr vEm 5 fo ot 3 g qay
AT AT R, I+ frwmr # ag aroo e @
& 37 ofcfeafad & Wt ag7 w7 o
"waq & w19 foar war v | gay samy
FRAEFHA QFATE ?

AT, T A AT F, forTE AT
T AFT &7 7 ¥ wurT wo o w7
FITATAT FAT |

& o aex on Ak =T Fro §,
I7X 7g W ¥ fr waw T aEAT
TAST TR IaH GETT T g7 Fwwr
a1 &\ 1 OF feAf aw A T ATgrrr
T o g wfrar W o39%
ama ¥ gfaw gim 1€ 71, Afes oo
TZ AT XY q3E AR &) T4 § g
afaal &) 7AW ¥ F<or AT fTaTy
¥ fog e w1 fem w1 gewar ey
Bk

& AT JET T, O |

W aaAToaw - @ Tfwife W
arerfas &7 ¥ 99 Q1T OwS e o
NN T I W TG G oT 6
M wfr pw folt @ Iwe gf gwive
N a7 T gfeeary W | fwway
FENCE QT ARG e g e
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qw Wt oft wgw fi YW ¥ Wit

& s W T TaT yeod el ey
I fag T AT FT

AL TG W AT wACTET 7w
W 17 A A afew wy §, N qger
@ @ AN I Jwm & Frewar @,
Ta¥ guia ¥ 0w & | w17 TEEY O
W fr 9w fa7 ST W e ot
gl A frat a8 foame ot &
fadwt Togei 08 W raraTR mfed
¥ @UE WA WA 9T IH A
sfa sow ¥ 91 que WA < AT
WA RE w757 g 4@y, @
AR, T FT qE § I foamr
7R afx feam gz wo gwr AT
IOF T TA HAY ST A AT qref
F dafm A A 22 qT N B3E F
YAt QAT ST 9 F uF weAr 7
TR R—"qIT AT Y AZF i
(arir arét &) faemr &, & 3% s
& faw= qm ("

14.00 hrs

AT & A, Ifew w7 F uF
@ 7 % fr g8 ag 1 wRAE
¥ F g g, of g
& iy, A ggr AR N A ag aw
wg T 5 ‘g% Ag g, faw ow
e v wYo oy fag amge A 1
W ¥ 1§ s, forsrn e & =< fem
&S wr ¥

A s qa «m faafaa #
T a9 T G AT A AT 1 qw
g § fr I agT on A e @
I Y T, At age Frve f aw
& § | IPT T #T adwhe awr i
25X WY FagoraiT 7 Y faar fis ‘o
ACAN AT N W TAGT A6 KT qT
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T AT 1" W TOTC XWrr Ao ot ¥
oo dfayre & ow 6T ¥ g awke
 farg g wé e Wi seTr A

§, ¥ §77 § fagis wy
FAAT A @A AR 0w -
fafra d%7 @ AT 1 WX §Aw
ErAl xcill

frgar sz ®1 1} forw w9 ¥ gy
WA, AT 25 T FTgUT AT | Afewr
THTA Hefy A1 7Y gutar A 17 a7 oy
wafoer & e 9% gt wd ot ey
22 97§ a1 o dow ¥,
T wwrET ¥ wriarf & g oAty
, 9 25 T W w7 ¥ arafie
UURGSEIR Cag Al O
T F AT 3 A e
9T IEF fAq 3T firr 4 7,000
F1E WY FATE 9T 7 ag ¥ ey
TR A I Af 9

mv‘lﬁﬂ"ﬁmiﬁﬂp
TG AT Tt 97 qurT qdy oft @
q19 A A AT TR, A Y FaeR-
I E AT AT T AR ¥ ey
RIACEAEL LRGE R I E R
B! "G ¥ TreATit § omews
o w1 wwmr ot e,
et fawrfagt & fav =f oo 2073 amdt
sTeay a7 UM AR gEMT 8 weey
€ 1| quTA forer & a1 w2 =y
¥ 2 A R 4 fret @ oo vt ¥ o)
FTAR & | AT A ATHAT A9 ey
ML S R § X
QAT AT @ XY AT g € fawn
&5 ardw T A sz o ¢
faramat w1 0y o 3fea wiwa o fow
™, A A o Ty & fofy o
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[t T gy |

sfreer w faar @ | e g S
R FHAT § AmEfa e T8 fe
mr ) ARt Afe s oA agEg
FEtEgT A fear om0 T A
gt AR NI I=7 qEraal ¥
et FY fafe F Y wfEr & @
@ THA 97 | TR framw gF
wg FHvE @ o § sgE Sy
afraafeaat & faum & aa
FRFAT T T F N FTOR Fw
TEY IS | T AT F A AT qrAfAw
qreT g6t @I &, a1 F gq Hav
T 1 94T wF wifew &7 & faww 10
qE ¥ GHT 99T T TG F9T 77T
g1 & I qal B qTeT F w9 H 77 4w
FAT FAET TG TARATE | TS A
fawal &Y st 991 4G FET SR,
99 9% g™ q&@7 A7 AR AR i
rEfaE AR W2 3f § 91 FF,
A ad ag wa 3 fF fame wie ot
g v, fI@ TR a=Ta FT AT gL A<y
TAT @S &1 W |

syq, § OF F9 FT Jed@ AT
faliv =7 § FAT IARATE | I g fF
wa dto 701 fag wratfas zza <
¥ OTRT I & 94T 9X 9% ¥, a7
¥g@ # @1 T 99 W WX A 9
oF q19 A fFam | 3] §29 g A
it grT =ifeg 39 A9 @ieEfas
FraE™ ) far s fF i ate s
frg F1 &l 1 T Ol F OF e
FEUE O § WU Het ST ¥ 39
wmamar o ? 99 ¥ @e
ARG

g ¥ & qea a3t ¥ oS
Fem 5 ‘a9 % gaga@’ F www
¥, S Wemm F 9T F O ¥ gaw
N SEAIfed & &, TAUETA 7
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fadT #¢ gk vt &% &, TEwr
frorg fasog g FTFT |

afe #1¢ Y g AwT T §
f& & Frely w1 %71 Seorew e €,
a1 & wtr FE fF = aiegE R
faeg FTAT F1EaTe FI 9R qF v
T, AR a7 & qraea ¥ W1 a7 W
IA@ A Ay FEM fF w1 s o
T gu AR faos F1ES Froaw
e wf a TR A gt wréar
g, faaat v sagreTe =9 AT

# #{r AT Avfaey o7 )
THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Deputy

Speaker, Sir. I am glad that the long-
awailed statement is here before the
House. If it had not been made so
very interesting in his characteristic
manner, it would have been difficult
to have had patience for all that he
has said.

I would like {o refer first to what he
said last. Then I will come to the
earlier part about Simla. I am sur-
prised that he now finds that 1 was not
well disposed towards him from the
very beginning., That is what he has
now discovered. I do not know
why he remaineqd silent all the while
and why he respected me, and respec-
ted me in np uncertain terms. Even
on the 27th June he made such a state-
ment. He referred to my speech at
Kota. He said that he did not find
anything objectionable about it. On
the contrary, what I said was only
for his benefit. That is what he said
then. Now, he puts a different inter-
pretation. In the Kota meeting I had
not mentioned him by name at allL
Only in the workers’ meeting one of
the workers asked, ¢ If Mr. Raj Narain
makes a breach of discipline, what wil]l
be done?’ I said if he makes a breach
of discipline, he will go. That is ail
that I said. There was no question of
my saying anything in the Kota meet-
ing. In the Kota meeting there were
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followers of Raj Narainji who ghouted
‘Rej Narain Zindabad, Morarji Desai
Murdabad’ and all kinds of solgans
were raised and pamphlets distributed.
Then I told them, ‘This is not right.

4 This is indiscipline and if any members
of Janata Party indulge in indisci-
pline. then they have no place in the
Party.’ That is all that I said there.
I diy not mention any names at all

Then again he refers to the proceed-
ings of the Parliamentary Board meet-
ing of 1he Janmata Party. I do not

" know how he can refer to it here.
But there i@ no limit to. which he can
wo. Therefore, I am not surprised hy

» jt. I wish he had not said it in the
manner in  which he has said. What
I saig there—now thal he has rceferred
to it—I must clarify. When the ques-
tion was raised. i.e. the question of
taking disciplinary action against him
for carrying on a campaign against the
*President of the Janata Party, and
for corrying on a violenl public agila-
tion, on {hal. a notice w-as issued 1o
him and it wag considered there. There
I was asked to take disciplinary action
againsgl him as ho is a Cabinet Minis-
ter. I said, ‘Wo. That depends upon
the Parliamentary Board's decision. If
the Parliamentary Board holds him
Ruilty of indiscipline, then he goes from
the Cabinet’. That js all I said. 1
do not know what wrong have ] com-
mitted in saying that These were
garbled reports sent out by members,
This is not uncommon in this country.
Even Cabinet meetings’ proceedings are
reported by some people. They go on
dloing it. We have still top go a long
way before people will observe full
‘discipline in a proper manner. We
have got to deal with it with patience.

Then he says that when I returned
from America on the 17th of June, he
met me and I admonished him before
all people-—now there were not all
people near him, they were behind
him much farther away—I do not know
what they heard. But he met me and
/be began to apply ‘ittra’ to me. I had
received reports of what he was doing
bere and what a disturbance he was
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creating and what it meant for the
Janata Party. So I said: ‘Youy are
applying ‘khushbu'

TET AT O T g 9T KT FT FT
BEH? AR gy FTRIE
o ¥ FE R o wmg b @ E
ag H wET AT

I really said that because I rmeant it
That was what had happened in my
absence. I had no hesitation in sa¥ing
that to him. But, if he objected to it,
why did he not mention it to me after-:
wards? If he took it ill, I would have
certainly told him that * 1 am somry
il you take it ill. I would not say it’
But I never thought that he would
take it ill. He thinks that ke alone
could crack jokes and cthers have no
righl to respond. That is Raj Naraiin-
ji's permanent attitude. What he
says is right, what others say is wrong.
Well, I do not want to enter into those
polemics. But this is not the way of
dealing  with this matter. Then he
said that ‘I had hatched a conspiracy
in America to remove him.

Y T wrOgw : qg AN wgr T
o7 9T HT I |
SHRI MORARJI DESAL: That

statement is made publiely.

T ATOWW ;. AT A FE W
ERE k- ol

it Ao I ¢ g7 7l &1 e
Fp oo g AT T § W7 T
qTIR &Y AT | FAfeTeAT I TG T
AT qE FGT

Y AT AT : aF T AT E )

SHRI MORARJI DESAI: Therefore
it is there. Now where is the gues-
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[Shri Morarii Desail

tion of my making any question con-
spiracy in America? Did I know that
he was going to address a meeting in
Simla on the 25th of June?

SHRI VASANT SATHE: Meaning
he did it at the instigation of....

SHRI MORARJI DESAI: No. I do
not thing he meant. I am sorry. I
wont' agree; I cannot attribute such
motives to him. But he is aggrieved
and therefore he is certainly angry.
“That I could realise. But what could
1 do?

Now, I come to the episode of
Simla. I discussed with him the
matter and told him that this is very
wrong, what he has done. Then he
said ‘I did not know of any prohi-
bition there of a public meeting’
These are hig words. 1 did not tell
Thim that there was z ban under
Section 144, Criminal Procedure
Code. That he has missed. But, T
did tell him that *‘when it was pro-
hibited there and you addressed it;
it was wrong.' He said: ‘I did not
know about it Then 1 said *‘All
right I will enguire turther” Then,
the next day, I enquired further
about it. I called for the remarks of
the Chief Minister of Himachal
Pradesh. I also called the Secre-
tary of the Yuv Janata Party or
Yuv Janata Morcha as it was called
there. Several others came and I
verified from him alse. Then I for-
med my impression, came to this
conclusion that he knew it. I put it
to the House itself and to you to
judge whether my conclusions are
right or wrong.

Now, when it was contended here
that there was no prohibition there,
the British Government is brought
in here. TYes, the ban on meetings
has been there for a long time.
‘Why? Bescause Simla is a place
where many tourists go and where
many people go during the summer
with their families and Ridge is the
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place where people go for a walk,

morning and evening. There is no

other place where they can go: It

is, therefore, that jt has been jn foree

there. Except governmental fune- -
tions no other functions are to be

held there.

Then, a parallel of Mahatira
Gandhi is given. Mahatma Gandhi,
could be allowed anywhere. There
is no gquestion of Mahatma Gandhi,
or, on his death, if anything is done,
then nobedy will say anything. But,
in 1970 the Chief Secretary had is-
sued orders--executive orders had
been issued--this was all under the
Police Act. Action is taken wunder
144 only for this purpose. Then
again, in 1873, the Government and
all the political parties met and deci-
ded that there should not be any
meelings held there and those pPro-
ceedings are there with me. And
then when wmy friend. ghri Raj
Narain ji says that there was no
nrohibition of the meeting, why did
his disciples then ask for permission?
They asked for permission on the
24th, the Yuva Janata Morcha of
Himachal Pradesh.

AN HON. MEMBER: Yuva Janata.

SHRI MORATIII DESAT: Yuva
Janata Morcha. It was called a
Morcha then. It is Yuva Janta, it
is not Yuva Janata Morcha, but they
called it like that at that time be-
cause that was a morcha which was
taken. They asked on 24th and ‘the
and the premission was refused.

Again the gentleman whom he
quotes, who is 5 Minister in Uttar
Pradesh, Shri Satya Dev Tripathi,
he phoned to the authorities and
said, ‘You must do it” ‘The Chief
Minister has prohibited this’ the
authorities 1old Thim, *‘The Chief
Minister is not here’ He does not’
know about the meeting. He is
away in Lahaul, Spiti There is no
communication there. He was infor-
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med that Raj Narain Ji was coming
but he was never told that there
‘Was an intention to holgd a meeting.

Therefore, there was no question
of his prohibiting anything on that
particular occasion whereas he
said C. M. had done this, Then
again late at night he tells them, ‘We
are going to do it’ One of their
workers says that ‘we are going
to disobey this prohibitory order.
We are going to held a meeting.
Even if bullets fly we do not mind.
We are going to take those bullets.

Now, ig this all absence of know-
ledge of prohibitory orders? Then
next morning arrangements were
made by the very person who had
asked for permission. He was told
that ‘vou hold a meeting in the
Ladies Park which is nearby, where
generally such mectings are held
and he said: ‘Well, then, ({aci-
lities shouig he given” Government
helped them in arranging for mike
and evorylhing  else in Ladies Park
because Shri Raj Narain Ji was go-
ing to address that meeting, a Cabi-
net Minister from here. Therefore,
Government arranged all that in
Ladies Park.

Now, does this show that there was
no prohibitory order? Now, the
question comes up whether Raj
Narainji knew it or not. He him-
self has said in his statement here:
gaT T aAfy gt F &9 fua afg-afal
F g & Y, T9 F greR q@ awew
T IET T @ g AT ga |
Granting that he knew only when he
went there but then if he had left
the meeting I would have had no
quarrel. I would not have held him
responsible for hreach of the order.
He is a Cabinet Minister. On going
there he knows this because people
talk about it. They attacked Shanta

Kumar. ‘He did say that you should
not raise slogans.” (Interruptions)

That is what I have said. The tape-
recorded speech comes in because it
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was a meeting which wag illegal.
And police certainly took the pro-
ceedings of the whole meeting.
Therefore, he comes in not because
he was a Minister; he was not sac-
red, if he broke that prohibitory or-
der but he was treated as such be-
tause no action was taken by the
police there to disperse the meeting,
or to prosecute them only because of
Raj Narainji was there. Therefore,
to say that he did not know, even
when the tape-recorded speech, copy

of which I have sent to him—he has
read out, parts of it or whole of it
I do not know......

5t TH AT@: /T FY AT FH A
fear gafigmamr g

&t W g
Gl

#Y F9 Far

I don’'t say ‘no’; but he says, it is
tampered with. Can there be any
greater fantasy than that? Hew
can his voice record be tampered?
Did you oblige him by giving some
fake things? How could this be done?
How coulq the tape recording be fake?

Y TR ATVAN : Me3T Y Z2TAT AT
FFAT &, ATZT FT gETAT AT FFAT R |

=t i P g g 1§
ST 97 § | 75 A7 wToF qrAA faar €Y
Gl

When meetings are held, when
minutes are taken, by the time speech-
es are recorded, there are some parts
always missing by the noise and there-
fore you put dots. But then, that also
becomes a theatrical business. Well,
it can be, because without that, there
is nothing! But this is not the w-ay.
But if at all he did say, this is what he
himself has gaid:

11 39w {Yferw afe~d F1 ar S
A ag T AT EAAY & | AEE
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g Dt Awdr deg)

AFFTT AT FET W a1 AT T
R 1 W AT OgF e #T At
g% & wm gEs! v v § A1 fae
F &1 | 9 § ArdF gt ¥ o sfeaa
R 39 & = &, o9 faer Ewi
ar g} ? i famr T E AT a1 9T

THY SUTRT T FAT FAET T IF
= fafaeze ¥ 7 ag S Y a1 3w
g 7 far w9, grr Sem gEeT Fa
AW grav & 1 g7 ayferd &Y AErar @
gt ! Al Y ege vy g
& wrAar g arfaar 7df I |

The fact iz that he nas admitted
all that. What does that show? And,
it is all a trumped up story that the
mike wag taken away by the Police,
No mike was put there by anybody.
If the mike is taken away and if
that is what they say, does he not
know then that the meeting was not
allowed? And if a meeting was not
allowed, why should he remain
there? Why should he address it?

And if he addresses il, he forgets
that he was a Cabinel Minister and
not a political worker at that time.
If he had ™Dbeen only a political
worker and done this, I would not
have quarrelleq with him. He has
a right Sctyagraka. But if a Cabi-
net Minister sets this example there,
how can a Government be carried on?

If T go to some State and there is
a prohibition of a meeting and if I
break it would I deserve to be a
Prime Minister or a Minisier here?
(Imter: ptions) 1 am coming 1o it. T
am npt missing it. Now the gues.
tion i3 how was the meeting of Vaj-
pavee allowed? 1 was alzo allawed.
But 1hey  were hoth  Government
meetings, This is forgotton. Then
comes a poster which is shown here.
That also can be casily explained.
When I went there, Raj Narain Ji
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also wag with me. Both of us ad-

dressed the meeting on the Ridge.

But it was a Government function
for the Prime Minister ang when’
Vajpayee went, that was also a Gov=

ernment function held by Govern-

ment. Therefore the meeting was

allowed.

SHRI SHYAMNANDAN MISHRA:
What was the Government occasion
for that? How can wou call it an
official  function? What was the
Government occasion?

SHRI MORARJI DESAIL: That, 1
will let you know, That very much

applies tp you.

u’tmmw::r‘r&warr,rr‘rwg
T, HTEF FT 3T M 7 a7

SHR1 MORARJI DESAIL: In seve=
ral States I have found the practice
that when Government holds a
meeting Tor me, the party also is-
sues posters to see that the meeting
ig attended by many peaple and that
is why this was done. There is ne
other reason for it

(Interrupt:ions)

MR, DEPUTY SPEAKER: Order

now,

ot TR ATeTAe 7w F1 afew g
o wrt nHeT 1 A ¥ IHET RTFoqAT

Ft warfry ®Y )

SHRI MORARJI DESAI: My

Iriends may shout.
=t Tra aromor ¢ WoE geyor ¥
0T

ot Freeat dued ¢ Aredy 1 wa-
g & 1Az darger 2 7
That ig not right. That is not

true. T did not interrupt my {friend.
Now, what is he worried about and
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wanl. «o Interrupt me when [ am
making a statement? He goes on do-
_ ing it (Interruptions) I dont want
w. tp call anybody any names. He has
a right tp say, perhaps he thinks he
has a right to call others liars. I do
not want to gay anything.

T TR ATTEAN : FAY ATTHT TTAT
TE FEL L ATH AT H AT AT

it At | A ¥ nEew
* @& Y wgrgem, g@a fead ey ?

There cannot be any ‘lie' in this
and lungs are no proof of the truth
of any fact. That must also be
understood. Loud vehemence and
loud retorts do not establish that right

s is on their side. Therefore, let it be
considered coolly. 1 had to do it be-
cause if a Cabinet Minister behaved
in this manner in public. even sup-
posing he considered a prohibitory
order to be wrong, a Cabinet Minister
must not flout it. I have no doubt
about it in my mind.

it AAY TR AFE : WTE qI FET
... {coaam)

-

SHRI MORARJI DESAI: And this
is how you observe discipline and
ihis is the demonstration of it. 1

~ have nothing further to say.
1 ]

14.30 hrs.

! DELHI POLICE BILL—Contd.

MR. DEPUTY-SPEAKER: Now,
the House will take up the following
motion moved by Shri 8 D. Patil on
the 23rd August, 1978, namely:—

2 “That the Bill to amenq and
consolidate the law relating to the
regulation of the npolice in the
Union,  Territory of Delhi, as
amended, be passed”

Rule 377
Yesterday, this Bill could not be

passed. Now, let 1ihe lobhies be
cleared.

MR. DEPUTY-SPEAKER.  The
queslion is:

“That the Bill to amend and con-
solidate the law relating to the regu-
lation of the police in the Union
Terrilory of Delhi, as amended, be
passed”.

The motion was adopted..

14.30 hrs.

MATTERS UNDER RULE 377

MR, DEPUTY-SPEAKER: Shri Ra-
meshwar Patidar,

[SuntvaTt  PanvaTdr Knrisnwax in the
Chair]

(i) RerorTED DISCONTENTMENT AMONG
THE PEOPLE OF MaDHYA TPRABESH
oVER NARMADA TRIBUNAL AWARD,

st v o (@) s
grefT wErea, § wrot v 4 aH-
S wees % fawr Fr o grEfvg wov
=en § faad F1on Aer R HuwAy
T FTRT N & | 7 = F 1@ T
TATh ¥ Ay gierwew grar A1 Eer
fear war B, I werwdw F faa) wr
T § 7ET @ T A /AL o To
&1 fg=rd g ot w1 ArTvesar o
gfa o7 FaT TaT & 1 76 99 OFE
wAET FB F 9 H wew w3w foard
FTAT Jrgan & 0 fergaa g foger
gfy favigw zre wfrgsr fog & #ex
SATHT 20 THe Te THo THT 23X #T
fawrfem vy, fad fr=amm & wem frar
& | T FT [IE FIET AT AT UHo
To THa I T=7= frar war &, 97
It FTHET 7/ I TAONR Fiw T A
AT K1 A gaarqm
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L= TR ardER])

AR FY 97 FER A AH
fear mar & ) TR =2 T R A
For=r SRt #T AT g A AN T
g F1 T EHF G FQ@ 159
AR F TN 07 g1 9 %7 gt
qwe T ForC 7Y AW # qEifaw
J9ATS: fH F TAW Y ArEIVEHAT TE
Y | famre F gt AW A auT FA
FT qrITETAT TEY AT

- w1 fam e ®
fa=r &1 ITuE & 9% I ST
Y &, aem g2w F¥ offw A gorar H ¥
AR ITATH ¢, F96 FT T HIT T
I UFF of §t faega ST A
21

weg q2W F fAadt 71 w7 7w,
qiY FY ot 2, 9% P ¥ o o
AfgF a=T FY gravaFar )

T ag & 3§ geaa 3F

10 9T UF3 FZ a1 WA Feft T Far
g3 | wafF g w fAfeam s g
qATar ayg (FegsRw) & qrAt, faer
R, T 455 BT FF TANW TG F
[ETFAT TR & | T hET F HIW
frmrtor 1 1Y nfgm grm, qea s2w Ay
Sfq T FTHT AT GHAT |

Req GBI w1 FAqT GTHFT Frstor
F AT 5T HIY FT @FIRK AG F
Licuill
(ii) Froobs 1N BIHAR

it T faeTw arew (Efﬁi‘() :
gl Agied, @ & Ty § &
[T e § forg F frargare, & qwaar
# 5 o9 a1 ag # faamm S T
I U7 gw I g, Afww few oy &5
ot fraw 377 % s foa &< A
fear § = meF g
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T I ATt 31 ¥ I @
it 78 @ d) feeskamam #
= AT FT AN RTRE TR )
TR (Forrelt) foer &, orgr & & o
F AT §, THIYL U WER TIT
G F Y § TR g A7 §, T agr
&F fAar e o A R EF )
gafear gaam T €7 T § HX TR
F qret g At & ) IO A S
F oY qreY A FY GATEAT & ) AT FT
TTF IR TIH FHIALT FTQTAV
sSTEeR ¥ § 1 TATgE #fqw o g
# &) faam, @vge, qwedge #§, e
I3 fag< &, a1g &7 faama e I=
IoFY g ) GFS AW FY 07 wE E
# FET A7 el qee g€ 3 ) I9-
Hraa EqsaEq & | AWT &1 Afqers
TS [T T FY ATTIFAT & | Al
e dve & R & 1 g geER afa-
T I qCAGET & €A77 2, J9q7 ATR-
T §A1 B AT gFEAT
AT | 98 HATHY ATATTFATIATL RS,
g8 S-St #1 & 7 9T I )

(iii) REPORTED DEMOLITION OF SHOPS IN
SHASTRI BAZAR IN SouTH DELHI

SHRI K. GOPAL (Karur): Madam,
I am thankful {0 you for having allow-
ed me to speak on this important
matter, On the 20th August, 1978, the
Police and the GRPF swung into sudden
action in the Shastri Bazar market in
South Delhi and pulled down 100-odd
shops of that market. It was shocking
that the shopkeepers were given no
prior notice, They were not even given
time to remove their goods and their
belongings, All these shopkeepers were
poor vegetable sellers. They have been
deprived of all their belongings and
means of livelihood,

The Shasiri Market serves the needs
of several residential colonies in South
Delhi and the demolition of the market
has caused immense inconvenience to
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the people of these colonies. I request
tﬂat a thorough probe be made into the
pl‘bbnety of the demohtion of this mar-
ket ‘urgently, and ' steps be taken to
rehabilitate these people suitably.

(iv, REPORTED CORRUPI I'RACTICES ADOP-
TED BY MANUFACTURERS OF SOFT DRINK
“THUMS-Up"”

SHRI K, LAKKAPPA (Tumkur):
My subféct matter under rule 377 s
about the corrupt practices adopted by
the Delhi Bottling Company, the manu-
facturers of the soft drink ‘Thums Up’,
in claiming it as a Cola drink and at
the same time evading payment of
enhanced excise duty which is to Dbe
paid for soft drinks containing Cola,

'The Delhi Bottling Co., manufactur-
ers of the soft drink “Thums Up", in
their advertisements have been claim-
ing it to be a Cola product; but at the
same time, they have not been paying
the enhanced excise duty which is
required to be paid by manufactlurers
of soft drinks containing Cola nut ex-
tract.

The company is encouraged in its
corrupt practices by the conflicting and
misleading statements made by the
Government from time to time in the
matter. In reply to a Starred Question
No, 1002 dated the 5th May, 1978 re-
garding the Cola nut content of the
soft drink “Thums Up”, the Minister of
State in the Ministry of Finance, Mr.
Satish Agrawal said: ‘“The chemical
examiner’s report has since been re-
ceived by the concerned Collector and
it has confirmed that the ‘Thums Up’
is free from Cola nut extract.” This
is the decision of one Minister.

However, in a letter to the General
Manager of Messrs, Delhi Bottling Co.
dated the 13th June 1978, the Director
General of Heallh Services has stated
thus; “We are informed that the pro-
duct does not contain Cola nut extract
and thus this could be a case of mis-
branding of the product.”
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Thus, there are two different ver-
sions. Later on, in the course of his
reply to Starred Question No. 167 on
the 27th July 1978 pertaining to the
soft drink ‘Thums Up’, the Minister of
State of Health said that the drink had
been sent to an institute for analysis,
to ascertain whether or not it contained
any Cola, and that since that could not
be established by the institute, the
drink has been sent to another insti-
tute for further analysis” It means
that dilatory tactics are adopted to
help these private companies,

It will thus be noted that the infor-
mation given by the Government from
time to time about the Cola content
of the drink “Thums Up” is not only
conclusive but also misleading. Maybe
there are under-hand dealings between
the Government and that company.
The firm for its part is taking advant-
age of the situation and cheating the
publlc with mis-branding advertise-
ments, and at the same time by not
paying the enhanced excise duty re-
quired to be paid by manufacturers of
the soft drinks containing Cola nut
extract. They are cheating the Gov-
ernment to the extent of several lakhs
of rupees,

The Government should arrive at a
definite conclusion about Cola Nut con-
tent of the drink “Thums Up". I de-
mand from the Government that quick
action should be taken, not only to
institute criminal and civil proceedings
against the company, but at the same
fime preventing themn to stop mislead-
ing the public with wrong advertise-
ments and making huge proflts there-
by. Even now, they are advertising it
as cola after raising it in Parliament.
I hope Government will do something
about it.

MR, CHAIRMAN: Now there is a
motion for consideration of Rajya Sa-
bha Amendment to the Tobacco Board
Amendment). Bill. Time ailotted is
one hour, Mr. Minister,
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TOBACCO BOARD (AMENDMENT)
BILL

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-OPE-
RATION (SHRI MOHAN DHARIA): I
beg to move:

‘That the {following amendment
made by Rajya Sabha in the Bill to
amend the Tobacco Board Act, 1875,
be taken into consideration;—

#Clause 2—That at page 1, lines
10-11 the words ‘or at such other
place as the Central Government
may, by notification in the Official
Gazelte, specily’ be deleted.”’

MR, CHAIRMAN: The question is:

‘That the following amendment

made by Rajya Sabha in the Bill to

. amend the Tobacco Board Act, 1975
- be taken into consideration:—

“Clause 2—That at page 1, lines
10-11, the words ‘or at such other
place as the Central Government
may, by notification in the Official
Gazette specify” be deleted’

The motion was adopted,

MR, CHAIRMAN: We shall now
take up the amendment,

SHRI P, RAJAGOPAL NAIDU
{Chittoory; I am verv glad that the
hon, Minister has taken the public
point of view into account and  has
acceded to it, 1 would like to congra-
tulate the hon, Minister for it. With
regard to creation of platforms, it is a
good thing. But unless the statutory
minimum prices are fixed and the
grading of the farmer is accepted, T
think there will be no use of having
platforms here. Now I think on the
suggestion of the hon. Minister the
tobacco producers have organised some
co-operative societies; they have done
grading and that grading has been ac-
cepted, without any question by the
foreign purchasers also. ‘Therefore, I
think i1 is easy for the Government to
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organise co-operative societies for the
grading in almost all the villages;, and
that will not only help the auctioning
business but alsg provide further em-
ployment to the villagers,

I would request the hon, Minister 10
see that the prading is done at the
farmer’s level and the statutory mini-
mum prices should be fixed, If you
cannot do it, then there will be diffi-
culty.

With regard to voucher system, I
want to tell one thing. As far as
tradesmen and monopolists are con-
cerned. they oppose it, They oppose
both the voucher system as well as the
cheque system and therefore‘ they
create trouble, The Government has
to compromise on this thing primarily
in the interest of the producers. I am
afraid, in this respect also they may
play some game. Therefore, 1 want to
kncw what the Government is contem-
plating to do. Unless the Government
asks them to purchase graded tohacco,
at least 20,000 tonnes, the tradesmen
and monopolists will create some diffi-
culty, They had done it last year; and
the hon. Minister knows how the pro-
ducers are hard hil. The decision and
the resolution of the Tobacco Board
became very much unpopular though
it had been done in the interest of the
producers. It is not in the principle
there may be difficulty; it is in the im-
plementation there mAy be difficulty
because of the retaliation of the mono-
polists and tradesman, Therefore, 1
request the hon, Minister to see that
the STC buys 25,000 tonnes so that we
can create competition and the trades-
man will not have any other option ex-
cept to purchase in the market,

SHRI P. ANKINEEDU PRASADA
RAC (Bapatla): 1 thenk the hon. Min-
ister for accepting popular opinion and
keeping the Tobacco Board office at
Guntur. About auction platforms sys-
tem ‘we are supporting, But without
making preliminary arrangements if
you introduce 1he system there s
bound to be some reaclion, The Gov-
ernment will have to l{ake necessary
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steps, Awuction platforms should he in-
troduced as soon as possible, It must
be seen by the Tobacco Board or the
Government that there are facilities
for curing iobacco, Auction platforms
should alsuv have godowns so that to~
bacco that could not be auctioned could
be kept If the traders want to mono-
polise the whole auction system and
if they do not want to bid above a
particular minimum price, the govern-
ment agency or the STC or the Tobacco
Board should come {forward to buy
tobacco at a certain price fixed by the
government to assure the agricultur-
ists. In case the traders band them-
selves together, the government should
do this, It is only when precautions
like this are laken that auction plat-
forms should be introduced, not in
burry-burry, Otherwise there may be
reaction from the traders and agricul-
turists will suffer; they will not he able
to retaliate. These are two suggestions,
namely, providing adequate godown
facilities at the auction platforms for
the agriculturists and secondly, govern-~
mental agency 1o go into purchase if in
the auction platform the traders are
found to come together and bid too
Tow,

With these words, I thank the Minis-
ter for accepting the popular demand
for keeping the Tobacco Board office at
Guntur. I request the Minister also
not to change that decision in future.
Tt is against the policy of decentralis-
ing offices; the government js follow-
ing this policy. Everything should not
be concentrated in some metropolitan
cities like Hyderabad, Madras, Banga-
lore, Bombay, Caleutta and Delhi as
other places do not develop. It may
be little inconvenient for a few offlcers
1o come and go from Guntur but Gun-
tur is the accepted capital of tobacco
trade; tocbacco trade is belng done
from Guntur for decades, Therefore,
1 request the Minister not to shift the
headquarters from Guntur and I thank
him for accepting the suggestion,

SHRI MOHAN DHARIA: As the
House is gware the Bill has already
been passed by this House and the
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Rajra Sabha has suggested certain
changes. Of course some friends, some
hon, Members from Arndhra had also
made that demand, I had already ex-
plained that it is not the desire or In-
tention of the government to take
the Headquarters outside Andhra
State. The present tobacro board deals
with only Virginia tobacco., As againsi
the production of about a lakh and
twenty thousand tonnes of virginia
tobacco, the country produces nearly
4 lakh tonnes of tobacco, right from
Gujarat, Karnataka, Maharashtra Bi-
har, Bengal, Orissa and so many other
areas in the country where tobacco is
grown, Naturally Guntur is not that
accessible. 'We have not taken a deci-
sion in haste to shift the HQ froin
Guntur. The moment we took the de~
cision that the tobacco board should
expand its activities, there should be
suitable headquarters; it is a must,
That was the whole reason; I do stand
hy that reason, I do not want to go
into that controversy.

I feel that the creation of auction
platforms is very much in the interest
of the growers, 1t is the traders who
did not allow the growers to get the
proper price. In case we have auction
platforms, it should be possible to en-
sure that growers get at least reason-
able price. 1 share the concern ex-
pressed by the hon, Members; some
iraders may come together and they
may not like to give the proper price
and so some agency should funetion.
As the hon. Members are aware, this
year when the government went ahead
in giving all possible cooperation; gov-
ernment asked the STC to purchase it.
We have already asked the staie gov-
ernments that they should encourage
their marketing cooperatives and in
case tobacco is purchased on the ac-
count of cooperative gocieties we have
assured them that there will be no
question of funding; there would not
be that problem. It is the bounden
duty of the Government to see that
remunerative prices are made available
to the producers and it is in this con-~
text we shall have to strengthen these
cooperatives,
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A boint was made by an hon. mem-
ber that the Governmeni should mobi-
lise these co-operatives. The House
will please bhear with me that the whole
co-operative movement. ...

SH’RI RAJAGOPAL NAIDU: rose-—

MR, CHAIRMAN:; Mr. Rajagopal
Naidu, please do not interrupt. Strictly
speeking you would have heen ruled
out of order, I gave you an opportu-
nity to speak. But it was nol in order
Anyway He is replying. Please do
not interrupt.

SHRI MOHAN DHARIA: My only
submission to the hon. members is 1hat
cooperative movement cannot that
way be thrusted by the Government.
I4 is for the people, it is for the produ-
cers to come forward. We could give
them all possible encouragement, We
could give them all possible sgtrength.
We could give them some equity share
capital, But then, in case if the local
leadership is lacking, it is not possible
for the Central Government to run
co-operative movement in the country
ritting in Delhi. It cannot happen. It
is not indeed the spirit and not the
jdea behind the whole co-operative
movement as such, and, therefore, my
appeal to the hon members—not only
to those who are coming from tobacco
growing area in India but from all over
the country that in case they could mo-
bilise those co-operatives—producers
conperatives all over the country, as a
Minister for Co-operation, 1 can assure
them all possible co-operation from the
Central Government. I do helieve that
the formation of ithe producers co-ope-
1atives at one end and the formation
of consumers co-operatives on the other
end and bringing down huge margin
of profit by the iraders will solve all
our problems—both from the point of
view of producers, giving them remu-
nerative price and also making 1ihese
things available at reascnable prices
to the consumers,

I am sure, the House would join me
in taking up these activities. I do not
want to say much because last time
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when we discussed the Bill, I had clear-
ed-all the points. But I have cotile
here tc-day and 1 have accepted - this
améndment fromm the Rajya Sabha he-
cause I feel in case, if we fail in going
ahead with this movement of creiting
platforms, it is the producers who wifl
suffer. Therefore, in the interest &f
the producers 1 have come befote tp‘é
House, The House is aware, we haVe
constituted a Commitlee under the
Chairmanship of our Additional Sét-
retary, On the basis of that report 1
would like to come hefore the House
with exhaustive Bill, making amend-
ments to this Tobacco Board Act 30
ihat not only virginia but also all the
Tobacco is properly covered and We
give all possible encouragement for
production and making remunerative
price available and also make some
arrangement in the marketing of {o-
baccn, All efforls are belng made by
the Government. I was recently Ina
Russia, I am having my discussiona
with several countrieg in East Asia and
1 am sure that it should be possible
for us to have better marketing facts
lities. At the same time to the extent
we should market outside, to the exe
tent we could consume outside, to that
extent only we should allow production
and not above that. On these lines we
are proceeding ahead. I am gratetul
to the House for co-operation.

MR. CHAIRMAN: The questlon is:
“Clause 2

That at page 1, lines 10-11, the
wordg ‘or at such other place as the
Central Government may, by notifi-
cation in the Official Gazatte, specl-
fy' be deleted.”

The motion was adopted,

SHRI MOHAN DHARIA: T beg to
move:

“That the amendment made by
Rajya Sabha in the Bill be agreed
to.”
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MR. CHAIRMAN: The. questlon is:

“That the amendment made by
Ra:ya Sabhg in the Bill be agreed
to.”

The motion was adopted,

MR, CHAIRMAN: We will row take
up discussion on the Press Council
Bill,

14.55 hrs.
PRESS COUNCIL BILL

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): Mr. Chairman, I beg to
move*,

“That the Bill to establish a Press
Council for the purpose of preserv-
ing the freedom of the Press and of
maintaining and improving the
standards of newspapers and news
agencies in India, as passed by Rajya
Sabha, be taken mto consxderation >

,.As the House is. w,are, the Press
Council wag set up mﬂ pursuance of a
recommendation made by the Fress
Commission. It -wag set up .;n 1966
and thereafter there had heen. sqme
amendments .nade in the Act as pas-
sad then. During the period of emer-
gency, while the Press,suffered many
aggaults, most of them of an executive
and administrative nature, there twere
three enactments . during that period
which severely constricted the freedom
of the.Press. , The first was the ’reven-
tion .of Publication of Objectionable
Matters Act. The second was. the one
that repealed the Feroze Gandhi Act
ang the third was the enactment 1e-
pealing the Press Council Act. While
this House as well as the other House
have undone the first two anti-press
lawg; which I mentioned, namely, the
Prevention of Publication of Objection-
able Matters Act and the Parliament-
ary Proceedings Immunity Act, the
third one still remains to be undone
Government on its part had indicated
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right at the outset that so far as it wag
concerned, it was committed to reviy-
ing the Press Council. Tbe. Press
Council Bill wag broynght beiore. the
House and in its wisdom,..Parliament
referred it to g Joint Committee. 7ppe
Joint Committee has. done valuahle
work. It has tried to. round off the
edges to arrive at a. brpad cansengys
on the more important matters in the
Press Council Bill and what has e:nerg-
ed, I think, is a very good. prece of
legislation which. if enacted would.go a
long way in fulfilling the main purposes
of the Press Council namely, on the
one hand performing. the role of .self-
discipline in the. press circles and Qn
the other, . pratecting the. press.from
various omslaughts and .encroachments
being made either by the Gouvernment
or by any other agency—by big busi-
ness, by industralists or by any other
sector,

I may mention one or two points
that have emerged from the .oint
Committee’s deliberations. Thete hag
been a long debate as to how the
Chairman of the Council should be
nominated or whethér he shoulq -be
nominated at all. Two views k’mve
been there One view hag been \\h.v
not the Press Councu elect lts own
Chairman?_ In thig way, Pre§s Coundl
Merbers also  would pal;hcxpate in
<electmg their own Chairman. ‘Ihe
other view, which has dominated poh-
tical .think.i,ns in .this country .ip, all
sections,, right. from. the . beginning,
from the. time of. the Press Commis-
sion right up to this day, and it has
prevailed even in other cepiocrptic
countries, where the Presg Council had
been there, has been that the .hind of
guthority that we want to invest in the
Press Council would be best ensured
if the Chairman is a nominated Chair-
man and he ig not in any way snubject
to the various pressures o!f politics
that do come into operation in an elec.
tion. This question was debated at
length even in the Joint Select Com-
mittee and both viewpoints were ex-

*Moved with the recommendation of

the President.
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pressed. Ultimately, the solution that
the Joint Commiltee has hammered
out is, let there be g nominated Chair-
man, but instead of, as proposed in the
Original Bill, the Chief Justice nomi-
nating the Chairman, let it be done by
a nominating panel, which should com.
prise of ihree persons—Speaker of Lok
Sabha, Chairman of Hajya Sabha and
the third person being a .nember
elected from among themselves by the
members of the Press Council so that
even though the principle of election
by the Press Council has not been
completely accepted, the participation
of the Members of the Presg Council
in the selection of the President has
been ensured. In this way, the i{wo
viewpoints have been sought to be
accommodated.

There are other small points also
that have emerged from the Jcint Com-
mittee’s deliberations, one of which is
that there should be a larger represen.
tation for Members of Parliament, that
instead of three, e may bave five;
three from this House and twe frem
the other House.

It has also been ensured that majo-
rity from the working journalistg who
are to be included in the Press Council
will be from the Language Press, so
that the English Press does not domi-
nate,

The other amendments and changes
that have been made by the Joint
Committee In the BIl I am sure are
going to enhance and sugment the
effectiveness of the Pregg Council,

There was considerable debate on the
code of conduct and several of my
colleagues in the Joint Committee, in.
cluding our learned friend Mavalan-
karji, have put in notes of dissent on
this point. I can appreciate that view-
point, particularly because the code of
conduct became a phrase which had a
very specific connotation during the
emergency perlod. It was thought o
be something like a rod of discipline
which thn Government sought {o use
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to discipline the press. It was even
contemplated that the code of disci-
pline ghould be legislated by Parlia-
ment, and the Government was think-
ing in teims of bringing a Bill to that
effect, 1 may make it clear that the
choice of words in the provision which
relates to the code of conduct is very
deliberate. We have not asked the
Press Council to formulate a cocde of
conduct but we have asked them to
build up a code of conduct. The ex-
planation of building up has been
given even in 1966 znd repeated there-
after by the Press Council, namely
that the various adjudications tbat the
Press Council makes in various mat-
ters adq up to a body of case, law, and
that case law provides the code of
conduct which will goverp the affairs
of the press. Nothing else is meant. 1
know that our learned friend Mavalan-
karji, when he referred to this also
said that if this is the intention of the
Bill, then perhaps it is all right, but in
regard to the other interpretation of
which, because of the emergency ex-
perience, some friendg are apprehen-
sive, I would like to make it clear that
that 1s not at all in our mind,

There may be some other points ~lso
arising out of the amendmenis that
May be moved or in the course of the
debate that is going {0 ensue. I would
only say that the Press Council Bill as
it has now been adopted by the Rajya
Sabha is certainly a very great im-
provement on the earlier enactment,
and when this is adopted, it will be
another major pledge in the flelg cf
press Ireedom fulfilled by the new
Government.

With these words, I commend this
Bill to the House for adoption.

MR. CHAIRMAN: Motion moved:

*“That the Bill to establish a Press
Council for the purpose of preserv-
ing the freedom of the Press and of
maintaing and improving the
standards of newspapers and news
agencies in  India, as wpassed by
Rajya Sabha, be taken nto conside-
ration.”



365 Press

SHRI B. K. NAIR (Mavelkara): [
expected Mr. Advanl to make evern a
claim that toeday marks a new chapter
in the charter of the freedom of the
press, but looking at the whole content
of the Bill 1 see why he himself is
rather hesitant t, make any such
claim. Rather than making any new
constitution to strengthen the fieedom
of the press, the whole document will
show ihat it is to bring new constraints
on the freedom of the press, And
there may be two agencies by which
the freedom of pregs has to be estab-
lished and maintained. They are (1)
the Government ang (2) the big capi-
talists.

Ag regards Government, Mudam,
what ig the type of freedom that the
Press Council is going to enjoy? Again,
you will ind that the Press Council is
to consist of a Chairman and 28 cther
Members. The Chairman is geing to
be a paid employee of the (jovern-
ment. Whatever Chairman is going tc
be there, he is geing to be a vaid offi-
cer of the Government. And look at
the other constituent elements. Who-
ever is going to e there, is nominated
by the Government. If you see the
category of journalists fo be on the
Press Council, you will find that thir-
teen of them are going to be nominated,
of whom six are going to be editors of
newspapers. Six of the Memhers are
put in the next category to be nomi-
nated and In the next category one
Member again is to be nominated. Al
of them are going to be nominaled.
There is not even a reference te the
panel from which nominations are
going to be made, The Government
has a free hand in the nomination of
journalists, edifors and everyhody else.
So the entire body is at the merey of
the Governmen{ and the Government
which enjoys the power fo nominale
will certainly, In consequence, enjoy
th, power of removing them also.
When the power to nominate is there,
the power to eliminate or to remove
{s alsy there, It is a nominated body
Instead of a.soverelgn body. It is lke
& man in jail being authorised to maln-
tain freedom outside. The Press Coun-
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cil is a cage bird maintained by the
Government at the cost of the Gowv.
ernment. So, the responsibility to
maintain the freedoem of the press is
tall talk and will not lead us anywhere,

The only ©place where the word
‘elected’ is used in the entire document
is when it is said about the third man
who has to constitute the Committee
to select the Chairman., ‘That is, from
among the 28 nominateq membe:s, one
persom is to be elected, and that man
will go along with the Chairman of lhe
Rajya Sabha and the Speaker of the
Lok Sabha to constitute the body which
will glect the Chairman of the Council.
So, there alone the word ‘elected’ is
used.

Madam Chairman, you are also a
party to listening all these gays to the
long speeches made by Mr. Shanti
Bhushan about referendum, the entire
people being vested with the authority
the sovereignty being
people and gll that, but what hoppens
to the {freedom here? The press is
supposed fo be the (fourth pillar of
freedom. What happens te thig free-
dom? The entire body to be entrusted
with the maintenance of freedom of
the press is a mere cage bird main-
tained by the Government, fed by the
Government and pald by the Govern.
ment. That ig my point.

The other agency which iz entrusted
with the freedom of the press [s the
big capitalists the tycoons of the in-
dustry. Maintaing a press or running
a journal is just like running a jute
mil} or running s jiquor shop. Il is a
source of Income ang it is a money-
making enterprise. What do they
care? How do they come to the Press
Council? The place gilven to the
owners of the press in the Press Coun-
¢il 15 jist like shepherds in the whole
thing. They get the entire thing In
their own hands. It Is my view that
the newspapers should be run as
trusts. It ghould pnot be wsed as &
meang of making profit. The entire



367 Press

[Shri L. K. Advani]

emphasxs should be on public trust.
Particular industrialists should not Le
allowed to run these journals or news-
papers in their own intersst. That is
not right or proper. The press should
be gun for the service of the pcople
and journalism should be a mission,
not a means of making money. The
system of nominating members in a
Council like this is scandalous. 1
think the.entire lot ofthem should be
driven out of the temple of freedom
it you want the Press Council to be
really free.

If jou look at the pattern of the
hewspapers in India, you will notice
that all of them have the same pattern
even in the matter of coverage of
news or the composition of the news.
All the papers will glve 1mport:mce
ﬂrst to mxmstprral pronouqcnmenls by
the varioug Mmlsters who come and
go. Then comes the news about the
various, oljtrcal parfies. All of them
fql}ow {be same standard. Then ther
will be some. reference to law and
order sxtu@ltxon m Yhe cmes So if
you, take any newspaper you wdl nOth
thay 99 per cent of the populanon who
live, ip the countryslde are not even
mentxo,neq in ‘the newspapers They
cop! n,e themselves to news zbout the
metropolis They cover only news
abou{ cities and towns. Unfnrtunatelv
the journalists sre also happy living
in towns They do not want to go to
the éountryside, just like the doctors.
The result is that the entire ccuntry-
side of India is completely forgotten.
For them India only means the cities,
whose newg they cover.

Since the entivre countryside is kept
out, the entire lot of the poor pecple
and their news is also kept cut. It
apphes to the harijans also. The
other day there was some news about
the harijans only because there was
some law and order problem and some
people were shot down. It is only
when there is law gnd order problem
or some crime that we see in the news-
papers reference to the poor reople
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and harijans. Otherwise, news about
the poor people in the countryside
never appears in the newspapers.

The same fhing applies lo the cons-
tructional activities. There is not even
a mention of thaty in the newspapers,
the temples of freedom. But if there
is an accident or some sensational
news, something unusual, then only
the newspapers given importance to
the countryside.

~ Another aspect is that only rich and
middle class people read the news-
papers. The poor people do not
read the newspapers. For thal; 1ural
newspapers should be encouraged qnd
they should be given greater welghta.ﬁe
in the Press Council. Do not go oqu
by c1rculat10n because that is not the
proper cnter_ron Any ngwgpapgrs
published in the towng wil] have natu-
rally a wider circulation because they
cater fo a homogenous population. Sp
circulation sheuld not be made the
only criterion for making selection to
the Press . Coungil. So, I,would. say
that papers published in .the country-
side, which give proper imnoriange to
the rural development and constryc-
tional activities in the rural areas, that
should. be the criterion for including
representatives in the Press Cquncil.
Then I should also say someth:,ne
about the powerg and functions of the
Council. The powerg are somewhat
defined properly. But I am inclined to
agree with what has been said Ly the
hon. Members who have given the
minute of dissent about ihe code of
conduct being drawn. The Code of
Conduct is something which has tc be
worked out by natural process. Now
it hag been drawn, but somebody may
flout it. Whnt is the use in having a

SHRI R. VENKATARAMAN (Mad-
ras South) This is very unfair eXCept
the neﬁct speaker, there is nobody else
on the other side. It tempts s *©
raise the pomt of quorum But we
will not.
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ﬂHRI L. K. ADVANL: [ had to come
from the other House for this Bill, .

'MR. CHAIRMAN: The criticism ls
not directed towards you. He appre-
ciates your sense of responsibility. He
is only sorry that your back-benchers
are not here....

SHR] L. K. ADVANI: It only shows
that there is no controversy in this
Bill

SHRI R, VENKATARAMAN: This

is unfair for such a Bill as this. But we
are not raising the point of quorum.

MR. CHAIRMAN: You only wanted
it {0 be on record that there is no
quorum,

SHRI R. VENKATARAMAN: Yes,
Madam,

SHRI B. P. MANDAL (Madhepura):
I raise the point of quorum,

MR. CHATRMAN: Let the qtiorum
bell be rung.

Now, there is quorum. Mr. Nair,
you may continue your speech.

SHRI B. K. NAIR: 1 was referring
to the quality of our newspapers. The
Council should also take.up the ques-
tion of improving the quality of our
newspapers, In all humility, I  say
that there should be a little more
adberence to neutrality, abjectively
and also truthfulness in their report-
ing. I know, I am touching a very
dangerous ground. The newspapers
always talk about how other people
should conduct themselves but they
do not like to be told how they
should conduet themselves. The
newspapers should make a conscious
effort in adhering to neutrality, ob-
jectivity and truthfulness in offering
their comments. That is not being
done. They take one particular side.

What harpens? There was a change
of Government. There was a Govern-
ment before and everything used to
be said in praise of that Government.
Now there is another Government
the Janata Government. They go on
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praising this Government. Even the
present Government are under pres-
sure to fulfil their commitments. I
know, they are in difficulty. They are
not able to fulfil their commitments
and policies to the satisfaction of the
people. Why should the newspapers
suppress the truth? There was an
incident of GT train.being looted. No
newspaper reported the incident ex-
cept the NHindu of Madras, That in-
cident took place in Bhopal, the capi-
tal of Madhya Pradesh. So many
goondas attacked the train and so
many goondas in uniform were de-
fending them. No  newspaper }?.e;e
published this incident. This mcldent
should have been brought to, the no-
tice of the people by all the news-
papers.  Somebody must have told
them that this was a sensitive .inci-
dent involving Hindi and, non-Hindi
issue. So, they did not gublish _ it.
There is a sort of censorshnp even
now in operation. I feel that the
newspapers should not only evolve
their own code of conduct but they
should also adhere .to neutrality, ob-
jectivity and truthfulness in  their
comments also.

The various functions of the Coun-
cil are mentioned here. I am .surpris-
ed to see one item, particularly, item
(i) where it says:

“to concern itself with develop-
ments such as concentration of or
other aspects of ownership of news-
papers and news agencies which
may affect the independence of the
Press;”

What does ‘to concern  itself”
mean? To spend sleepless nights?
What should they do about it? They
do not have much powers. With res-
pect to everybody else, they have
got unrestricted powers. With  re-
gard to owners and capitalists of the
press, they say, they should concern
themselves to such developments
After that, what do they do? I am
suggesting that  appropriate ac-
tion should be taken against the ty-
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coons, The concentration of owner-
ship of newspapers should be res-
tricted. No one should be allowed to
own more than two or three news-
papers. If it comes about, an appro-
priate action should be taken,

Then, there is clause 14 in regard
to complaints, how to deal with com-
plaints. A complaint is brought to
the Council and it will be discussed
in the Couneil, What do they do
about it? They express in writting
that a warning may be issued. But
ne action is being taken against
them, So, this sort of an imbalance
as regards the owners on cne side
and the newspapers on the other side
should be removed. The owners
of newspapers should alsg be restrain-
ed in their operations. The newspa-
pers should expand their  activities
that will help the nation,

*SHRI GOVINDA MUNDA (Keon-
jhar): Madam  Chairman, I am
grateful to you that you have given
me an opportunity to speak in my
mother tongue.

This Press Council Bill has been
passed by the Rajya Sabha, The hon.
Minjster for Information and Broad-
casting has presented this Bill in the
House which I welcome, After it is
passed by Lok Sabha it will became
an Act

Madam Chairman, I am glad that
our Government is fulfilling the pro-
mises they had made during the elec-
tions. They have already passed
the Constitution Fortyfifth (Amend-
ment) Bill and the present Bill is
another legislation in the same direc-
tion. While supporting this Bill I re-
member the days of emeregncy. Ma-
dam, I was & press reporter. One
night at 12.00 p.m, the policemen
knocked at my door and when I
appeared before them they forced me
to sign on a paper, I am really hap-
py that this Bill make an end to
that black period.
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Madam Chairman, you will agree
that atrocities are still being perpe-
trated on persons belonging to the
weaker sections of our society and
it is the responsibility of the press
carrespondents to  highlight the
truth.

MR, CHAIRMAN: 1If you require
more time you can continue on
Monday because we have to take up
Private Members Business now. The
House will now take up Private
Members Business.

r— e,

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS—
Conid,

TWENTY-THIRD REPORT

& T faam qeEe (FE):
# Frafafygs s s @ e 0y
/T T EHRY A & fadawi aov
gEeqt want afufa & 239 gfadea
B, 9 239w, 1078 FI AT H AEE
frar wor q, wgEa & 0

MR, CHAIRMAN: The question is:

“That this House do agree with
the Twenty-third Report of the
Committee on Private  Members
Bills and Resolutions presented to
the House on the 23rd August,
1978.”

The motHom was adopted,

1529 . hrs,

RESOLUTION RE: PUBLIC  DIS-
TRIBUTION SYSTEM TO CHECK
RISING PRICES—Contd.

MR, CHAIRMAN: We  shall now
take up further discussion on the re-
solution moved by Shrimati Ahilya
P. Rangnekar,

Mr. Mohan Dharia,

*The original speech was delivered in Oriya,



373 Pub, Dis.

THE MINISTER OF COMMERCE
AND CIVIL SUPFLIES AND CO-
OPERATION (SHR1I MOHAN DHA-
RIA): Madam Chairman, last time
1 have dealt with the several points
that were raised by the hon. Mem-
bers. 1 had said this; and I would
like to reiterate, that the Resolution
moved by Mrs, Ahilya P, Rangnekar
is of vital importance for me because
it reiterates the faith of the House
in the creation of the public disrti-
bution system.

As I had placed before the House,
this House will be happy to know
that, on the asis of the various sug-
gestions made by the hon. Members,
on the basis of what was then re-
garded as the report of the Committee
on Essential Commodities and Arti-
¢les of which I was the Chairman,
and also considering the wvarious
views of the State Governments and
alpo of the Central Ministries, we
have finalised our own report, It has
been submitted to the Cabinet, and
the Cabinet has constituted a Com-
mittee to go into this report. I am
sure, the Government will soon come
up with the proposals as may be ap-
proved by the Sub4Committee and
then by the Cabinet.

15.32 hrs,

[SHRI DHIRENDRANATH Basu in the
Chair]

However, I would like {g reiterate
today and make it very clear that
we have found faith in the public
distribution  system because if the
grievances of the people in general
and. particularly of the weaker sec-
tions of our society and their ggonies
are to be properly dealt with, es-
sential articles and commodities shall
have to be made available at reason-
able prices. The organized sections of
the society can mobilise themselves;
if there is any rise in the cost of
living index, at least they can have
their agitation and secure some dear-
ness allowance. But it is not at all
possible for the disorganized sectors;
they are the worst sufferers. It is in
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this context I have said this; when
nearly 40 crores of people are liv-
ing below the poverty line, it is the
public distribution system which will
be in a position to render them jus-
tice. When we are thinking in terms
of distributive justice and socialism
in our country, these ideas will have
no meaning if we fail in making
available essential commodities and
articles to the common man at rea-
sonable prices, And there should be
a permanent system. Therefore, you
will be happy to know, the House
will be happy to know that we have
finalized. ...

15.34 hrs.
[Dr. SvsmiLa WNavar in the Chair]

Madam  Chairman, 1 was saying
that the public distribution system
alone will be able to take care of
the millions of our masses, particu~
larly the weaker  sections of our
society, When thig is being finalised
by the Cabinet, I would like to tell
the hon. Members of this House, the
feelings that have  been expressed
here are very much being taken care
of,

1t has been said that the recent po.
licy on textiles and also de-control-
ling of sugar will do great harm to
the public distribution system. So
far as the new textile policy is con-
cerned, as has been announced by
my colleague, 400 million metres of
controlled cloth will be produced by
the mills coming yndey the National
Textile Corporation, and to the ex-
tent we are subsidising the control-
led cloth, it will come from the other
mills. It Is not as if Government has
given up the scheme, It is not correct.
On the contrary, it will be possible
for us to take care of the quality of
the cloth, to take care of the pricing
of the cloth and also to have proper
distribution system. Here we are char-
ging the other textile mills which are
producing the other cloth—not the
handlooms; the handlooms are ex-
cluded—and they will have to pay
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the additional price for these losses
that we shall incur on the controlled
cloth. ...

AN HON. MEMBER: Handlooms
alsp have been given.. .,

SHRI MOHAN DHARIA: Hand-
looms are given the opportunity to
produce Janata cloth. I can say to the
hon. Members that this has helped
in giving new production capacities
to our handlooms. For that purpose
also, a certain element of subsidy is
given; some sort of expenditure is
borne by the Government. It is how
the handlooms are being provided
with additional work.

Today there are hundreds of our
handlooms which -are not getting ad-
ditional work. Nearly 1000 million
metreg-of cloth, 400 million metres of
controlled cloth and nearly 600 mil-
lion metres of Janata cloth will be
produced for the people at large and
it will be given to them at reasonable
prices. Therefore, it is extending the
system and in no way it is destroying
the system,

In case of sugar, I know....

SHRI DINEN - BHATTACHARYA
(Serampore): What is the guarantee
that the handloom weavers will get
the yarn that is required for your
Janata cloth"

SHRI MOHAN DHARIA All pos-
sible care has. been taken since last
year. We are making available the
yargp required for the handloom puyr-
poses, right from the spinning cen-
tres, right from the spinning mills
and it goes to the State Handloom
corporations or the Apex Co-qpera-
tive Societies of these handloom
weavers and it is  distributed
through them. I would like to as-
sure the House that not only yarn
but along with yarn other dyes,
chemicals, inputs including credit fa-
cilities as are required for the hand-
loom purposes shall be made avail-
able because it is the policy of the
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government to give all possible en-
couargement to these handlooms be-
cause they have been taking care.of
thousands of our people who are un-
employed. . .. (Interruptions).

I am coming to that and I shall
have done.

I know hon, Members are agiteted
over sugar and some of them rightly
feel that the price shall have to ;be
paid more. But this House will kindly
appreciate that barring two or three
States all over the country sugar
that was made available as levy su-
gar, particularly, to rural areas was
never reaching the masses. It was
again doming to some consuming
centres and was being ‘sold at higher
prices and naturally along with that,
there were distortions, So far as the
sugar cane growers are concerned,
they are not getting a remunerative
price for the cane and the factories
that are inefficient are perhaps being
rewarded as against efficient units.
Under the circumstances the govern-
ment has taken the decision. But I
would like to make it very clear te-
day that- government will not only
have a strict watch, that the govern-
ment shall not only be vigilant pyt
it has been decided by the Cabinet
that we shall very much like that
the price of sugar at the consumer
level is maintained below Rs. 2.75.
The moment the government come
to know that the prices are not main-
tained at that level and it crosses,
the government has taken a decision
to immediately mtervene and whaf—
ever measures are necessary, they
shall be taken.

Here, on the one hand we have
taken care of the prices and on the
other hand, let us not forget that today
there is surplus sugar in the country
and if we do not take care of con-
sumption here or through exports, it
will not be possible for us to sustain
this rate of growth in our sugar pro-
duction, We in no way want to bring
down the rate of production. On the
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contrary, we would very much like
10" Bavg better ‘yields for our far-
mefs and also thé producers git re-
righerative prices. Under the cireum-
stahees, the House should, as has
been rightly explained by my col-
league, Shri Barnalaji in this House
a% also in the other House, please take
inte consideration all these various
aspects and why this new policy has
been evolved, That does not mean
that we have failed In our distribu-
tion system. So far as the distribu-
tion system is concerned, it is being

, strengthened further. As I said, there

are 240,000 distribution centres. We
are not happy with their functioning.
We want these 180,600 fairprice shops
in the private sector and nearly
60,000 fairprice shops in the coopera-
tive sector to function in a fair man-
ner as fairprice shops. For that the
last portion of the resolution is also
taken into consideration. We would
like to have vigilance committees.

There are fairprice sheps; whether
they belong to the cooperative society
or to the private traders we did not
want to oust them from the present
profession. But they are expected to
have a certain discipline; they have
to sell at reasonable prices as has
been prescribed by the Government.
Also we would like to have vigilance
commiitees as has been suggested in
ihe Resolution. For every fairprice
shop, the social workers from the lo-
cality will be attached by way of ad-
visory committee. And if the Vigilance
Committee has any complaint to make
that the fair-price shop dealers are
not dealing in a fair way, on the basis
of their recommendations, the licences
given to them shall be automatically
cancelled, This is the scheme which
we have evolved under this new pro-
duction-cum-distribution  gystem. I
am sure that without the involvement
of the people, it shall never be pos-
sible for us to meet this challenge in
our country. Today it is being wit-
nessed that if onion is produced, the
farmers hardly get at the production
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centres at 30 or 40 paise per kg and,
at the other end, the prices are some-
where af Rs. 150 or 250 pér kg If
we could have a proper neiwork of
the producers’ cooperatives and” the
CONnSUmMeErs' cooperatives or the distri-
butlon system by taking care of these
middlemen proprely and taking care
of thi ‘middleméi’s profits ‘beirig elj-
minated, then we can give remunera-
tive prices to the growers and also
making these essential articles or
commodities available at a reasonable
price to the consumers, This is what
iz envisaged under the new scheme
and thig is not only a  distribution
system, We have gone a step ahead;
along with the distribution, it is a
production-cum-distribition systern.
Distribution system may be a good
system but it cannot function or ope-
rate. What are ihe essential commedi-
ties required by the consumers, the
common man and what is the present
production. We shall have to take care
of that. Whatever is required by
the country or whatever iB consumed
bty the country is properly produced
or manufactured within the country.
We ghall have to take care of the dis-
tribution properly. And all possible
emphasis has been laid on production
I am happy to say that it is, for the
first time, that the new Plan document
takes care of the production on a
priority brasis, It has been the resolve
of the National Development Couneil
which met on the 20th March, 1978
that 10 render the socizl justice, equit-
able justice, the production-cum-dis-
tribution system is a must, the coun-
try’s basic imperative. They have
given all possible emphasis upon it.
On these recommendations, we are
going ahead and I trust this House
will bear with me that when the

Government is going ahead on the
right track, we would very much like
to have cooperation. Without
the cooperation and active
ment of the people, it shall never be
possible for us to implement this
scheme. 1 would take this opportu-

your
involve-
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nity—you will appreciate it—through
you to request the hon. Members
that in their constituencies they see
that they take care of the distribu-
tion system  and see how they are
functioning and to what extent we
can mobilise consumer cooperatves
and provincial cooperatives. It is that
sort of involvement which can ulti-
mately take permanent care of the
whole production-cum-distribution
system. (Interruptions) You will be
involved in the Vigilance Committee
at the district level. We have sug-
gested that Members of Parliament
should be involved in the wvigilance
committee at the State level or at the
district levels wherever it is possible
and gven in your own constituency,
{Interruptions) Instead of spending
the time this afternoon here you
better spend the time for some good
cause for the people. That would be
better,

Now, madam, ] dealt wilh this sub-
ject at great length. I would like to
pay compliments to all the hon
Members who participated in  the
debate because they have kept up a
very highlevel of discussion and
there was nothing like attacking the
Government. So far ag prices are con-
cerned, we are very much aggrieved
over it; we have tried our level best.
It is because of that that there are
certain areas where the Government
has shown the results also. But, I am
not happy unless and unfil all the
weaker sections are happy snd are
helped. Madam, Chalrman, you know
the Gandhian philosophy—the talis-
man given by Mahatma Gandhi. That
is when you get frustrated, you get
disillusioned. Please look to the poor-
est of the poor ip the society, When
you could look up and do something
for them, that will ultimately serve
the humanity.

Unless and until we can do some-
thing for the formation of the egali-
{arian society, whatever may be our
efforts and whatever be our feelings,
ihe co.rect approach would be to-
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wards the direction of the Gandhian
principle, on the basis of the commit-
ments made to society. When we are
trying to go ahead, your cooperation
is very much needed.

I would request the House to give
that cooperation and I would request
ihe hon. Member, Shrimati Rangnekar
to withdraw her Resolution. By this
resolution she has rendered a great
service in focussing the attention of
the country and alse of the Gowvern-
ment lowards this matter of vyital
importance.

S0, with this much of support, in-
stead of having any voting this way
or that way, if she could consider
withdrawing of her resolution, I can
assure you here that the feelings ex-
pressed by her in the speech as well as
the Resolution will be properly res-
pected by the government. I request
that she may not press for vote.

SHRI P. RAJAGOPAL NAIDU
{Chittoor); Mr. Chairman, may I seek
one clarification from the Minister.
How de-control is going to benefit the
sugar.cane growers? My doubt is that
though the factory owenrs are getting
s0 much money yet there is no obli-
gation on their part to pay it to the
producers.

SHRI MOHAN DHARIA: While
announcing the scheme my colleague
has made it very clear that sugarcane
with 85 per cent recovery a price of
Rs, 10 per quintal will necessarily
be given. That protection has been
given and any moment we feel they
are nol giving it again government
wlll take care of it.

ot sfgeaqr dle  TET  (Tedd
FET-ALL): WA RFEAT, FAT AT
F WO ¥ 939 ¥ ¥ & 1 HOT wesl
H w9 g1 T a1 9w 93 fegeaw
1 7 Fre F famart fw guro w1
Ha Fraqr {1 3T o ¢ wfew fow
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Fr ag @) &, Exmerga Y A Wy :rgvh
AR R LCE RS
#m&mmaﬂrwwf‘aqﬁ
A ¥ g g5 139 325 97, W}
A wET #H327 g war | Ak w1 wef
AT | qAE H o ESIA QIR

5 g¥o Yo IR (Hawars):
AT 7 217 Wi wrfwe 7 59
R HEATIR KR Rt
TE T T 91 A< 7 F7 & @Gr
g

simet wfear dro <indwT : Y
a gt fowrge &) wieT wrfee
#F a3 S A3 g1 adEl 70 396 16
wiw A& famar &) wl= & T
F gFIAT & A7 q A AT [edr
fasdy @Y | Ha IFT Hww  ArfEe
F AT T WY SaF; STy AW A
gEF | TEY FAVA FEAT & fr woA
o fewgrar ST w1 frar § 5g wATC
it & fog fwar & < 5 da Qi F1
ATqA T KET <@r g |

w1ed Fgr & fF w afsws few)-
g fgeen i a1+ T &1 T AT
IHEAT O FAW ! FWE FETC X
s A%y wfadi Fr FEEHT gL 4 ar
g gl #( 0F faee smosr & 4
ST N R gAE & wTAT Wiy @
faew & qra | wT< WY a7 F< A
A1 JAGT FT TG AW T GFAT AT |
T Wy I AT G FLAF F IAE
£ AW 7d1 gar | I faar wraemE
FeqC § TR WS Tq AW F;
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qaETET & T A | Wi xS
e frrmstara 1 I A=
¥ AT E ITH A7 FA(GET § FHFA
g § MT TF A AT I JA
) swaedr FL | aWr qadl e
& A A AT ITHT KB AT 0T |
SRR CIE AR GO I
T § A% ATEq qafEdr ¥ F FH
Fg # oo NS GAW FET |
oY, gEidat, w92, Aw, wae wfy
St wEd ANF § IT HT F QW FA
g =rfad

ey fafaeia #7 ata #:5r )
mow Fey & fr fafodis & ot 7w
& g 1 § 3@ aa AT AT B
oy s ¥ fafasdq sadw o
#r §, a@l weT e waAdE ¥ & E
Td TF A { AW A w= A
T AR qF G AT | aF IR
A T/ A A FAA AT AT 1 g
s § AR wqvaA g A iy @
GFAT AGI FC @Y & | agl 9 WY
afefera Frefeen 8, @/ ¥ o
THo UTHo UHo g HIX THo T §
FF FT THTAT AAT AT WX T qF A T
T TF FAET F| TAIGAT FT 47 | IFHY
1 feu U 4, g fady ®1 1< 7w
T ¥, AR @ o f F 97 w7
ZFTAT FT 9F FT §F § | W ¥ qar
fear 1 &= & gFrdl & qur gEQ
FE FTAT A F6 FIX T TGH FIT
TATd Mg TE | waw Fr & st
FT FAATEANS Zq F19 ¥ g7 I€A
¢ ST qF TGT 7ET 1T & a9 % qg

& g, g T FrRgTT g MY
% @ arq F1 wvAdr g 1 & Ay v
g f& &= a7 wF wfgF1e T w
& w4 T g €T AN Iy
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w& i g g% T ¥ it waw a1 |
9T TF W ar f FAE aw oaw
¥ T ghr 1 AaT W wroar
e fea & 9w & ™ aw
gl g

& st w0 e g R oww
&8 9¢ AT ¥ faare s grarad
T €1 san w2 v ¥adT
AR A fefammam ) wiae
q7T A7 sFar & P ARz gy Fefawr
foq o1 % gw T ETT R & Ay
AMT E, g7 AR qF A% WRZ A&
fag §are &1 P a@ & wie 3w A
Frowe AT E3AFT @A FfAq I
e g WY &, arv e T fFaR
a0 F e TR g ¥ w1y §
TERT T @A | HAT "9 I FT I
At § 7€ AT v & Trar 9ds
MR FEgAT et § fFogwoaid @
IR a1t 7@ & @ wRT w4,
97 #Y g grw H r g2y | 3w e
Hgd ot o W FAT gN, & w4 |
HeY qgET 4 W gwERy fear g
IEFT e § v@d gy & 9uF g9 W-
@aw & faggr @ §
MR. CHAIRMAN: Now, there are
two amendments. I will first put Mr.
Yuvraj's amendment No. 1 to the vote

of the House. Is Mr. Yuvraj here?
No. he is not here.

Amendment No, 1 was put .and
negatived,

MR. CHAIRMAN: The second
amendment is by Mr. Ram Vilas
Paswan No. 3. Is Mr. Ram Vilas
Paswan here? No, he is not here. I
will put his amendment to the vote
of the House.

Amendment No. 3 was put and
negatived,
MR. CHAIRMAN: Now, Mrs. Ahilya
Rangnekar, do you want to withdraw
your resolution?
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SHRIMATI AHILYA P,” RANGNE-
KAR Yes.

MR. CHAIRMAN: Is it the pleasure
of the House to grant permission to
Mrs. Ahilya Rangnekar to withdraw
her Resolution?

AN HON, MEMBER: Yes.

The resolution was, by lenve with-
drawn,

13.57 hrs.

RESOLUTION RE

: REASONS FOR
RECENT RESIGNATIONS

FROM

THE COUNCIL OF MINISTERS

MR. CHAIRMAN: The House will
now take up the Resolution by Shri
P. Rajagopal Naidu.

Do you -still want to move your
Resolution in view of this morning’s
proceedings?

RAJAGOPAL NAIDU
Yes, Madam, and speak

SHRI P.
(Chittoor):
also.

I beg to move:

“This House expresses its serious
concern over the controversy re-
garding the reasons for the recent
resignations from the Council of
Ministers and regrets that the Prime
Minister did not, in spite of repeated
demands on the floor of the House,
explain to the Fouse the circum-
stances whereunder he asked for
the resignation of {the Ministers.”

16.00 hrs.

MR. CHAIRMAN: I might mention
that Shri Laxmi Narain Nayak is
very keen that he gets time to intro.
duce his Resolution today so that it
can be taken up next time. Therefore,
I request that you may please cut
short your speeches.

SHRI P. RAJAGOPAL NAIDU:
Surely, Madam.
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‘oY AFW W BT (INAA)
qwafy off, a7 W oF @eor @ Taw
Wt & fqa SFE 1WA wE
Lica kel

SHRI P. RAJAGOPAL NAIDU:
Madam Chairman, When Janata Parly
succeeded in the last. General Elec-
tions, though we were defeated we
thought that the Janata Party will do
its best to promote ithe welfare of ihe
country. We thought that all the
constituents of the Janta Party will
come together and work for the pro-
gress of the country. They came with
new slogans. Some of their slogans
were to enrich democracy, to develop
rural areas, to remove unemployment
with-in ten years and so on. These
are, no doubt, laudable objectives.
There was another thing also. They
raised the hopes of the people by all
the leaders going to Rajghat and
taking an oath in the name of Gandhiji
that they are going to do a lot for the
people in the Gandhian way. We
never thought that thesg were only
slogans; we never thought that there
is going to be a power struggle, very
flerce power struggle between the
constituent parties and leaving the
interest of the nation they will quar-
rel among themselves and bring down
the name of the nation not only in the
eyes of our people. but also in the
eyes of the people of the other
nations.

. Immediately after the Janata Party
came to power, what thev have done
is that they began to victimise their
political opponents. especially the
Congress people. They set up so many
Commissions, they wanted to enquire
into the lapses and also the so-called
corruption charges. They have not
left even one leader. There are so
many Commissions against the Chief
Ministers, against Congress leaders
etc. but when it comes to them, they
are going back. When so many
charges were levelled against Shri
Kanfl Desai, is it not necesary for
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them to have these investigated?
‘They have taken an oath in the name
of Gandhijl t0 wipe out corruption.
Why are they going back? 1 cong-
ratulate and commend Shri Charan
‘Singh because He wantied these charges
to be investigated. Even JP has said

that the stand taken by the Prime
Minister is not correct. He should
not avoid a probe into  the acts of

commissions and omissions by his
dear son, Kanti Desai. We have to
follow one principle. If you are really
very sincere aboul wiping out the
corruption in this country, is the
appointment of commissions only
against those who ruled previously
going to help to wipe out corruption?
Is this the only way out? If vou
sincerely believe in it, you must also
appoint  an enquiry commission
against those who may be very dear
to you. But your Prime Minister has
not conceded it  Therefore, I say that
you are having double standarcls.
You want 1o treat the Congress Party
in one way, and the Janata Party in
.another.

Secondly, are you interested in
agriculturists? What about the prices
-of agricultural commodities in this
country to-day? Have vou not promis-
ed the agriculturists when you sought
their votes, that you are going to
raise the prices of agricultural com.
modities, especially of wheat? What
have you done? What is the rise that
vou have given? Everywhere in the
country the peasants are now gro-
aningg under crashing prices. You ara
neither protecting, nor helping them.
You are only paying lip sympathy.
What have you done except quarrell-
ing amongst yourselves? TFor the
:scene which was created in this House
to-day, every one nas 1r2aily to syrpa-
thize with you. We are very sorry
because we wanied you to be united,
we wanted that you must do every-
thing in your mite to help the people
and to solve their problems. I am
very sorry you have failed. You are
baving double standards, And you
are having only one thing in mind,
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viz. to take political vendetia against
your political opponents. You are
covering up your own faults.

MR. CHAIRMAN: Resolution moved:

“This House expresses its serious
concern over the  controversy re-
garding the reasons for the recent
resignations from the Council of
Ministers and regrets that the
Prime Minister did not, in spite of
repeated demands on the floor of
the House, explain to the House the
circumstances whereunder he asked
for the resignation of the Minis-
lers,™

MR. CHAIRMAN: Mr. Faleiro, are
you moving the amendment?

SHRI EDUARDO FALEIRO (Mor-
mugao): Yes, Madam, I wish to move
itt. I beg to move:

That in the resoclution,—
add at the end—— ~

“and further regrets that none of
the resigning Ministers has so far
made any statement in explanation
of his resignation.” (1)

The issues raised just mow, viz. the
issue of corruption, the deeds or mis-
deeds of Mr. Kanil Desai for instance,
and the issue of prices—as slso the
isspes of omissions and commissions
of the Janata Party Government—are
very important, in fact. But from the
strictly constitutional point of view,
from the stirict point of view of parlia-
mentary propriety, they are just side
issues.

The vital issue is that which is in=
volved in the Resolution, which deals
wilh the resignation of the 6 Minisiers
on the 26th or 30th Jung 1978 and the
failure of these Ministers and of the
Primes Minister fo explain the reasons
thereof. My submission wilk flow
from this cardinal principle, which is
an accepted principle in a parlia. .,
mentary form of Government, wviz.’
that the Cabinet js responsible to the
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people, and that the people are
sovereign. e responsibility of the
Cabinet to the people is translated in

the responsibility of the Cabinet
collectively, and of each  Minister
individually, to Pariiament. 1 em-

phasize that it is not only the Cabinet
which is collectively responsible to
Parliament, it is each Minister, in-
dividually, who is responsible to
Parliament, This is shown in different
ways: the need of each Minister to be
a Member of the House, and of the
Prirne Minister to be a Member of the
Lok Sabha, the need ror the Minister
to make a statement of policy on
important matters or on matters
concerning Government on the floor
of the House, In different ways this
respongibility is asserted; I mean the
responsibility of the Minister, n-
dividually to Parliament. Among
those matters for which the Minister
has tp account to Parliament, this
matter has a very high priority, »iz.
the responsibilily devolving on him,
when the Minister resigns. When a
Minister resigns, my  submission is
that it is not his right to make a
statement, or not to make a  state-
ment, or to come before the House one
day and say. ‘I will make a statement’
and then say. 'I will not make a state-
ment at all'. Making a statement is
his duty. The Minister, by wvirtue of
his responsibility to Parliament, is
duty bound, when he resigns, to come
to Parliament and say why he resign-
ed. It is on this point that I feel very
strongly, and I say that he is duty-

bound. This is the practice in the
House of Commons, the accepted
praclice and convenlion. This duty

has been made 3 strong convention.
It has not been broken.

It is also the practice and the con-
vention here, Shri Shakdhar says:
It is customary to make it here. Rule
199 says; “* A memler who has re--
signed the office of Minister may, with
the consent of the Speaker, make a
personnal statement in cxplanstion of
his resignation.” It is not an absolute
right. Tt is a licence given to him by
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the Speaker to exercise nis rihgt and
put in operation this duty which he
owes fo Parliament. My submission
is this. I am not on otHer grounds as-
to why the Ministers resigned or as
why the Minister did not. resign?”
These are very important, but they-
will not come intp the picture just.
now. The submision which I was
making is this. It was very improper
on the part of the six Ministers in-.
dividualiy, excepting Mr. Charan
Singh, from whom I understand today
that there is a medical cortificate, that'
he is very sick, but it was very im-
propre on the part of all the others to
have delayed it upto this day, I mean-
making a statement, and giving
reasons for their resignalion. Al]l of
them have been going to the Press,
each one of them including the hon.
Prime Minister. He has been going
to the Press on this issue. In Srinagar.
he gave a Press Conference. He made-
several statements in the Press. Never
once, none of them ever came to this-
House and made anything known to-
us. He has not taken us into confi-
dence ag to the reasons of the resigna-
timm.

Members of parliament have been
watching this situation and coming
to know what the Government is do--
ing—4why ihe Ministers who werre re-
sponsible resigned—by reading news--
paper vreports next morning. Mr.
Chairman, this is a wvery unfair and
improper situatiom which unfortuna-
tely, due to other side issues, has not
attracteg the attention of the House
and yet it deserves condemnation of
the Housc, a very strong condemnation
because it falls short of parliamen-
tary properiety.

I have been accusing the six Mini-
sters and I am fully entitled to do it;-
and 1 think it was very wrong on
their part not to have come to this
House with an explanation. Many of
them have come to this House. Mr.
Raj Narain has been coming to this-
House and participating in the pro-
ceedings. H? has not said anything
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«on his resignation, Today, he did
cut’ & very sorry figure on such a
serious matter, He comes here like
& delinguent juvenile; he . starts
laughing, mocking, mimicking whilst
making statements on  serious mat-
ters. 1 think the Prime Minister did
score over him. But still I should
say, with all the respect that the
Prime Minister deserves not only for
his office but for his prrsonality, that
I will have to charge him for he him-
el has not “been discharging his
«duty. :

Mr. Chairman, the Prime Minister
ds .the person who is primariiv res-
ponsible to  parliament. He is, in
fact, primus int2r paves, head cf the
«Cabinet. It wayg-his duty, on the very
opening day of parliament por at the
-earliest to come before this house and
to say why these six Ministers, not
one or two, two Cabinet Ministers and
Jour State Ministers, . .had resigned.
‘Now what I am saying is this. The
Prime Minister as well as the Mini-
sters are going to the press anid mak-
ing. statements. The Prime Minister,
-on the 9%h July, at Srinagar, went lo
the extent of saying that the Home
Minister's portfalic and other port-
folios he would not £l up Inr one
mont?: it would take him about a
month. He made all the disclosures in
Srinagar at the press Conference; .and
he does not say a single word here. It
had been reported in  the papers.
All the daily papers have reported
this conference of %th July at Sri-
nagar where the hon. Prime Mini-
ster, Mr. Morarji Desai had said that
he would not.reshuffle the Cabinet;
he said: I will not reallocate these
two portfolios—Home and Health—for
one month. Now one month has pas-
sed. What I gm saying is this. It
was the duty of {he Prime Minister-—
1 submit it in all humilitv and with
all the strength at my command—to
come before fhis House and say why
4he six Ministers had resigned. He is
responsible to the House however,
high and great he might be; and he
thae failed in not taking the House in-
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to confldence; We are very sorry for
that, And he has set up a very bad
precedent.

Ag far as pandit Nehru was con-
cerned, from whatever records 1 have
been able 15 go through, whenever a
Minister resigned, either the Minister
himself made a statement or other-
wise the Prime Minister alwayvs took
the House into confidence and said
why the Minister resigned. Now, it
is unfortunate that the Prime Mini-
ster, in this case, had not made a
statement to say why six Ministers
have resigned not one gor two, I
{think the resignation of six DMinis-
ters at a time is again unprecedented;
such a large number of Ministers re-
signed.

ot fag (F77) ¢
g 3

wafy wgtew : ias SfaT

=t wan fag : i A T Al
21 A9 FE 7 gAee A A N
wE? wEE gAY ?

wE w0

SHRI EDUARDO- FALEIRO: I
am only person who is speaking on
the subject. Mr. Chairman, | will
say that the resnonsibilitj; of the
Prime Minister was so great, I will
say that the responsibility of the
Prime Minister was there. It is an
unprecedented  situation; six Mini-
sters resigned. He should have him-
self submitted his regignation to the
President, his Cabinet's regignation.
Six Ministers resigned expressing
thai they have no confidence in the
Prime Minister. If the Prime Minister
wanted to uphold pariiamentary con-
ventions, he shdquld have submitted
his resignatiop to the President. Of
course the President would have sent
for him as the leader of the largast
party in parliament and asked him to
‘become Prime Minister. I would
have strengthened parliamentary
convention, constitutional propriety
and parliementary propriety. The
issue Is a very important issue. This
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government has come into power on
the anti-emergency wave. Parlia-
mentary procedures were flouted
during Emergency; the Janata Party
popularised the term it was a “cap-
tive parliament” then. There is a
saying in French: Le plus ca change,
le plug ¢’est la meme chose, The
more it changes, the more il remains
the same. There is a similar saying in
my place, a bit crude bul not so crude
as to be unparliamentery: the rot is
always the same; the worms who live
off it they change. That means there
is no radical change, I will only say
that parliamentary conventions have
not been observed, I say that they have
been broken in crucial aspects; the
Prime Minister as well as other Mini-
sters individually and collectively are
responsible for this breach of parlia-
mentary procedure, and parliamentary
convention and have contributed to
the weakening of the very concept of
parliamentary responsibility of the
Ministers and of the Cabinet to this
House,

st g¥R o7 woTw ( ISAT) ¢
warefy Wy, ATag AR ¥ 9 Ay
g 7R Wr g ¥ 9w w1 fe0w I
& fom =T gam #1 mit ww swe
¥ AT wew ¥ agw W A wE W1
g A o wf ofer ¥ Al
& TemMa & gau § gRe Staaf
2 & gumar g fr w7 9 Srwr e
&, AT w1 s 7 & aeha
=g 3% A A Grw femr mr gam
T FY AR § g g% #7399 gU
Sfag a1 T 37 & fag od v
TEwE o1 fw & 9t & wEmed
T W 1 A JENE TET G R
vgagfmE &1 ATag AR 9E W
Fzg g F1, IT F a7 Fowg A
RN EG FAT ¥ wWIW AWM F AW g
wo 1 A WF §1q i 9W AR
i | 5 e § s AR
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T gu § i fag sw¢ ¥ wywEa
s Aifas wfgwe & =W 3w F
o wT femm owor % fEEv @
fotgd T Adi & | 51X & &R
W ogg A A OAER E gAY
g J1 WO A IT R AL AR
SR FT ANAEg 0% ¥ 59
Y Torar ATy fF A @ o fenr
AT NI FE W AT /AT F A= AqY
T WL gAY HE WA AT W
YE TR F AW T AR FL T
AN QU FTYT TAG ¥ AW FT
T HMTL A S AT 79 & FAE0
WT W A wE Af 4 | Ay
# A AT A wEeye e qLg AT I
F WY AE ¥ | 9T ¥ W OF g
Wy fRem g fF =t fgg <ir &
U AT F1 w1 IR fzar AT R
I6 FT T FEF fUT 4 §7 WL
7 wawg 1§ Faa Twifka aw
Frrfagadrgar fam &) @
¥ AOET (@ T T8 AT A et
4T JEVG AGL 4TI

it W wgEa
o qt wF 99 TFL & 99T |
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wq ¥ (A=t w1 T w8 FgE E %
gr 9EE A AR I oww
# gt T 49T A ¥ @ E £F qarrem
oA F7 gFEE WO AT QW IH
BT, ST FEeHT a9, ¥ET g
T Y OAH T HE AT WIC HUA HAT
St @1 wwE A ga fear s omfgz
57 fot = £ | wmaR gl -
AT AT FHEAS & (% T gfoEs
7wyt § € geadw i Mg
LR | §AT B A & ORT 41T A
&1 = QU mEw ), IO @HE
2 fv fom w17 & aig gt =fgQ,
g wwT & =A A TR

(Hray):
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o7 & fq0w o F & @ faw wET
F o=t A, 50y s ¥, 99 ¥
T T wewilE o e
¥ o7 gr ¥ ooy, o semeTa I §
Ty &7 oft IAET | &7 & WY
R

e d Fgmaarg frag o
HEATE @ T &, 9 R PR o6y e
¥ R A $T7 w1feUy 09 &
T TH &WIA T AA ®T AT
zAfaw sor R E, 5 & wmy & fx
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=g £ i+ gdf qor e & frogme
M F=1 FIA HIT A9LT T4 FW
NETR @t Wy 9, 96 g 9%, 970
fawmm ey & Wy o7 W ke @
% Few w & m oagr fasw
FUT | WA IE K IF AT T
fowmta w1 wOar g

#ama g fr @ w@m #
AR R s o

SHRI DINEN BHATTACHARYA
(Serampore): I did not give my
name. I do not feel any necessity of
speaking on this Resolution because
in the morning we have already heard
the statements of Shri Raj Narain
and the hon, Prime Minister,

It would have been better if in the
beginning the hon. Prime Minister
would have come stramghtaway and
could have told the whole matter to
the House. In~ that case the other
side which had always been trying
to take political advantage of the
position wonld not have got an oc-
casion to do that. T have heard that
the Rajya Sabha is practically not
functioning. - Every day thig question
is raising this question and hours and
hourg are spent and lakhs and lakhs
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of rupees are spent from the exche-
quer for nothing, Had there been any
concrete ‘case, they should ~ have
brought before the House against the
Prime Minister, ‘They could have
brought no confidence motion. The
method adopted by them does not ft
in with the parliamentary decorum,
I was astonished to hear the other
day when Shri  Vasant Sathe and
Shri Stephen said unless that matter
was solved they would not allow
this House to proceed. It is most un-
fortunate. From that the intention
to place such a Resolution could be
judged. I do not find any reason for
that. I talked to Shri Rajgopal
Naidu after the statement ‘given by
Shri Raj Narain and reply given by
the hon. Prime Minister and told
him that he should not move it. I
told him to withdraw as that would
be better for him and the House also.

I, therefore, oppose this Resolution,

W W QR0 TRW (A1)
Ty AERET it mTeem T
AR A F Ao EY & FT
Ty & aufaf 7 At St qrET T 9w
g far e ¥ fr o ower oy
AT T wwdr aE § o w4,
T AR T §, 8 feamdy g R
WE) W A Y faerd T
g g s froaw w9 ¥ wfe
W T & 0 ST 9T Ay iy
ug & F w3 oY st uic fagig
T Tqw 74 § a1 faarer o e A
T R-Am AT & gt mfer gar
% forr fagra #1 zar femr owar 2 4
ug FII W WY 7 afend we g
o T Fw ¥ vy 62 o me
femmdr "8 2am

HAAR ST w7 3 oy o
frar, wra & wogd g A
AT wren wd % fawg T
I U AW oar @ B g
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FT UG F ft F QY wame Q) @
FFS e R & 2w a Y B &
ghami &, ammfas saiwafs & w9
wife ant & firdx & forr & 9= s
& & W Fa7 & £ Fg e i Wi
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TE A ¥ FIO AT Aeq,
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o I% § AAfEw ¥ famm
Iar qrEl @ TH & AfFT ww &
ot weft ¥ ag @.gEq WK g7 A
IoTqr § ST fawarw g Sar O
¥ |19 & AT\ qg FEAT % 98 FEH
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TGS §, 2y QT aHET ¥ 9 w7 a6y
&\ o i, ¥, WA AT 3w Ay
waa A @ ¥ fag wew fafree
AT T A FEw Ievwi & w4z A
FUEAT Fawr & YT 3w T i ad,
gfadl, mfexifadi, a9
FIE TN Y AT §F & 757 IR
O W q9GT TG0 § | §T FIA
N F FT 57 A0 ¥ 99 G a7
FTT IOAT A Few FT F F @y
arr § St ga<d Y gafway a7 gad Ay
AIET FIIAT TR KA IBTAT § WX
A ITEN TOWY AWAT § HIT WF FY
FoAT 4™ AT ITH [IAT 2 72 ITH
fears 7@ afr &

w0 3G fr mIwEAdAa ey
F& G WA@Y, 9T A ¥d oAy
fFe #2 saRT & wWr & 7 A
faa fer & wrew fafreez amm 3
TZ FIH ISAT § TANGALAT FTE
e gs &, T 3¢ waqy 2% 4, sTdrAq
g | ama Y a9 faa fza ¥ 7z
FEH IS 747 & TF 2V BT T
FT BIE FT WG W § ghAqr a7
wifade &9 g W &, @ v w
T &9 gAY E g1 S & W A o war
ST asar g fF A= @Y gt vE & i
fagre &, wgmrs # s gk & WAt
BR FT G297 &1 HEA IH a9F A
g afurwF s s &
areqq # g WA S AT gEr F%E
TUTH AAT ¥ g FV W AT & GOFR
] afqest F agrar & AT T A
uzrfadra ot gt <dr F gfordt ax Iaar
Rl gras A ¥
TN X A TR anar§ 1 & 73 Wy A
AaFTEF T o s T
AT T o A gt = ggifadra
F QR A I9H) T4 I Feqar ov, F&
T FG ¥ I SeargT fraar av
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T o= § q6T = w1 oeAw
aagAm & 1 fradt o & S oo
A AT v § A dww & |
T FATT [T ATHAT 9T | I TER
T &1 FF KN 9T L IR AT o
Y wfgd a7 | ¥few gt agt yea
20§ fis d T BT qa0
oW FIAA AT X Fg ¥AT TT AT
1§ AN g 34 @ & T Ay #)
Toe W & fF mre #4917 a4,
T FTETEG TAW GHT AR Ty
Ty wE & 9 gd, R Ay e WK
TAST ST &g gl R A goarer
T T AT AT FF g7 Wiy
o1 I F F IgF IV, 9 ALY 1 ART |
AT F7T AT 9T T w7 A T
F U wTET ¥ ArgT 2 © § feay
TEAQl T F A @ A
HaT EraT FAnr aw & F0 e fade
R T Ffew 3 B TWATHS 7w 39
H weFT faaT g7 W & wue w9
F AT # S AW w9 W@y § vAA
Agam Y @ A woAr sfowesr
3T, TEf #r gfawr T 0 A
W1 TE T AT R A T |

T AR ¥ g & AW & mfew
T FT W F AT AT HT F 197
AT & T FEH FT GAGR F@T§ A
T #T fady w7 §

SHRI MALLIKARJUN  {Medak):
I support the resolution moved by
Shri P. Rajagopal Naidu regarding the
resignation of some Ministers from the
Council of Ministers and the reasons
therefor,

In a democratic pattern of society,
unless there is some doubt about the
functional integrity of the Govern-
ment, generally the question of re-
signation from the Council of Minis-
tery does not arise. Resignations are
submitted on the basis of health or on
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the basis of differences on policy mat-
ters or some other inherent factors or
concealed factors which may be
known to them but which do not come
to the surface, so much so with a
heavy heart in this august House I
have to express my views.

The most important person in the
Cabinet, the Home Minister who has
resigned, is the custodian of cerlain
secret facts and realities about the
functional integrity of the Govern-
ment. He has clearly mentioned the
reasons in the course of his letters of
the 11th March, 22nd March and 28th
March. Allegations regarding cor-
ruption have been wmade. Anyway,
we have been long discussing these
matters. We should know to what
extent they are relevant. There may
have been differences of opinion, but
however a clear indication of corrup-
tion, nepotism, favouritism etc. has
come out from the letters of the Home
Minister. Yoy may say that I have no
right to say it, but thev are very im-
portant allegations about the basis on
which the present Janata Govern-
ment has been functioning for the
last one year and more, alleging mis-
use of power or abuse of power by
the former Prime Minister and invo-

lving her in cases whelher there is
relevance or not.

For instance, in the case of jeeps, a
case has been registered. All right.
In the case of collection of funds for
the party when the souvenir was
brought out, even there some case
was registered. 1 will come to your
point later about the collection of
funds and how directly or indirectly
who iz involved...

) FEH WA WOWRY : THTI oY,
TRTETY AT AR A &
ST SLET AT E )

aaTafs wivaE @ FOAE AV, A
T foar, q7 T4y a3 Hfad ) 7z
aF adi &
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SHRI MALLIKARJUN: I have told
you the reason in the beginning it-
self,

Fortunately, Shri Mohan Dharia is
present in the House. There is one
firm, Chamanlal, which is notorious.
This firm has  supplied in Sixties
jenny goods worth Rs. one crore to
one of the firms in the U.K. and since
this firm has not been following the
foreign exchange regulations, licen-
ces were suspended and the Directo-
rate of Enforcement was asked to
go into this and then at that time
when the powerful caucus tried to
influence the Government, they could
not do it, but all of a sudden when
the Janata Party came into power,
the firm has bacome the victim of
Emergency. Now, I would like to
ask my hon. friend, Mr. Mohan Dha-
ria: Are you going to give him the
import licence because he has ex-
ported goods to the tune of Rs. 1
crore,

(Interruptions)

MR. CHAIRMAN; Mr. Mallikarjun,
please sit down.

SHRI MALLIKARJUN: This is a
question of how indirectly peorle are
involved. May I know whether you
are going to give the import licence
to the tune of Rs. 70 lakhs to this
firm?

Wt gFR o= FoATE AWl S,
W 3B 7% FE W@ & I fER T
gt @

MR. CHAIRMAN: Mr. Mallikarjun,
please take your seat. Please speak
on the Resolution. You could have
spoken on the resolution on Mr. Mohan
Dharia’s subject,- when the Reso-
lution on  distribution of essential
commodities was being discussed.
This resolution is not on corruption.
This is on the resignations and the
need for making statements. It has
got nothing to do with corruption or
the misdoings of any firms. Will you
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kindly be relevant and not become
irrelevant?  Please continue  your
speech and finish.

SHRI MOHAN DHARIA: I want
to give some personal explanation. 1
don't think he has made any charge.
Has he?

SHRI MALLIKARJUN: No, I have
not made. I am asking you. I am very
thankful to you for this.

SHRI MOHAN DHARIA: In that
case it is not relevant. You can put
your question, but you can rest as-
sured that this Government is com-
mitted to eradication of corruption in
the country and we have not taken
any action. It is that Government to
which you belonged which has done
all these things, not this Government.

SHRI MALLIKARJUN: What is
going to happen is....

ot gww W wOSW@ ;. §WR
ARG, AT LT FTAA & |

ewmfa wizg : Fgam o, OO
5 WA |

Mr. Mallikarjun, will you kindly
conclude vour speech?

SHRI MALLIKARJUN: OK. Ma-
dam. At the outset, I have told the
reasons. (Interruptions). Therefore, 1
am bringing this out., This is the
involvement of the son of the Prime
Minister. This is extra-constitutional
involvement. At the very beginning,
I have made it clear. The reasons for
the resignation are like this. It is
the assumption of the Home Minister
who has not come forward with a
statement like Mr. Raj Narain. So,
Madam Chafrman, these are the vital
points. Therefore, what I feel s,
there is something behind which is
concealed. At least I respect Morarji-
bhai for his adherence to truth and
non-violence of Gandhism, So he
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showld not be afraid of speaking the
truth and Kantibhaj being the son of
the Prime Minister, it is the misuse of
power and he is the extra-constitu-
tional power involved, and he is land-
Ing every one of us in trouble in this
way, When you have framed allega-
tiong againsit the previous govern-
ment, you should also be purified in
your thought and action. This is all
what I would like to say. So, Madam,
what exactly are the reasons behind
the resignation? We are entitled to
know about it all. But they do not
want to reveal to us. They simply
say this.

Wi gFI AT FFag : Avmafa
Ry, ¥ A9¥ FgA ¥ 3 IS IM
g, AT AT ETEE [TH WET AT GAF |

SHRI MALLIKARJUN: About Rs.
80 lakhs fund collection—in what way
I am concerned? I am not concerned.
Every party has got right to collect
ihe funds. But the extra-constitutio-
nal powers involvement of Kantibhai
is there.

It GRH S KOG 2 T A
g FI AT @ & T9TEN § ITH AT
sy § 7 wg wrag 9w @& faew &
FrET A W

SHRI MALLIKARJUN: Whether
the funds collected are the contribu-
tion of tMa tax-payer or not is not
a question, Therefore, Madam, may
I ask my friend, Mr, Mohan Dharia,
in this connection whether he is going
to appoint a parliamentary cbommit-
tee to go into the affairs of the firm,
Chaman Lal and Co.?

That is why I say that the reasons,
indirect or direct, concerning the
resignations of the former Ministers
is the concern of this august House.
The reason for resignation should be
either on health grounds, or on policy
matters, or for hiding something or
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concealing something forcibly, which
cannot be expressed voluntarily, or
being sracked by the Prime Minister.
That also we do not know, Therefore,
it is very essential that the Home
Minister must come ‘forward with a
statement, as Shri Raj Natain has.
done, 50 that we can clear all these
apprehensions in the jnterests of the.
people of this country and to protect
the democratic norms,

ot warmmm faay (gEtEEE) -
T WERE, W TR ST O
amy A wew R , &% F aw 3o
FIE FEREEA TgAF T T
forr 2t wifagt & o=irs fgay €, 9%
T g8 Y F 5 F—ara Y
s g wE AT g w6 ¥
YT TH-HEETT gAT, TH HEIW &
qZw 9T TG 1 TAAT 7 4%, H oAy
7 fFar w1 97 forge Fr v | FIATT
R o F Ay FAER wE AR
AJMET F FF @ WL feamr Ay
T g1 W, " GO Tor & g Fhr
THE 9T TEY &Y WY )

wgt q% TR T OAETT §, IEE
e H ATS & AFATE ofT T AIEE
FT TG GHT § | A9ET:  WEeAT &
FIT07 IR W TH 7 { AN 5T A
o | w@ATaT & R e FE it e
A aym T | AT I At ¥ a4
fealg &, 9aF) 58 &=d T FOHL,

g waY  fr %Z F18 qraor gz
ﬂﬁt TEUE HATaT 92T § | faa
H9 ¥, fod W # ag aw g g,
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"TERI XA gL ATLAM & AT Ay
‘qwiy | wwAw A aw dgaaE g
A ¥ THEET  9qa 9 WY
“OIAT AIFTLFT TST AT AT | W AT
AT FY AT T AT F A
gt A 1 SR Y faEm ar—
T TESAT AT T NFTT &1 IASTAY
we gt fFEarm AT O AAE F
afcr & T ¥ TR T T w0
T 6 w7 IEF AR JAAGT AT
F1 A&7 gw—{F A fqmw qg
& X g 'L AR, wAET
o wifay g1 F7 IW ¥ qiArias AT
i TFRTT a6, TOF AT F FET
Y A M AR A A= § T
FAT FY FEOA F T WIS FFET H
A F | TAY W B T F A
T w7 o g2 fF 38 w3aT @A
W@ aEHT BN TT W OO A F Y
LR AR NI CIE I E R Ty
¥ fen g1 |mwWTaS & | oF q7%
gwwr war fafa & e gad aon
MFATEF T TAIRTC ArOR fafaa
&1 T TE AT I § T T St
F&ER fq95w & T, T g7 wfq
T 8 wATEmT AT, A Fae 9 Aoy
gm':rmrg}, A% faFey & wfaemar,
FaF farew & 3w ¥ S 7 FETe
F@ ¢ zEfAw AE A wamg
ey &1 2t 9% fa = w1 Iefam ) &
ag WA g £ o a8 afad gur aqk
T TR FELAT T A 10w
Fr AT A T WG &, A AT W
AT ¥ faeg AN F A @
¥ Wt 9% medl, 9= Tt F
Wiy gufe @ & 9 9% wad
arform & T A W TFR F a
|, gg At F ¥, Dud qoigg
AT H g 7 7 gfom faadr
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g gfort o a0 www o W R
FAT AT FH TR A0 g & W
gt e @ 9 € fF 57 3w A
ararfas waegr & faasr fagm fAr
aifgr =t 5z TUTH qET AW AHA
el wou fag ot % 227 & A
HITATET AT TEAT FAT & ar AdF 7
faemrgen &Y =2ar T & ar 74 7
fagix & wav 3w # gfawr &,
Tey TR ¥, AW ¥ AW e ¥ ¥
w2 gt Y & T I Faaaar
q w7, A% 7% W F AT 7 A Y,
J [ ATIET T 2T F AT HIX ATEF DA
§ TR ST A G E ) el
FHLAET  IAAE WMTI FIE AT
feafy d@r w7 &Y @ Fifowr & of
8% 75 3 gl 73 77 A@aR
¥ mifas s aE 3 G A0 A gT
AT wd-eqaeqT § g AT qf=aqT
g W1gH, FAXY WT ¥ TA7 wury e
Tar ) A 5919 § 5 9g Faar
TE, 7T GUFR ZZ, AT HIEX X
wfir AW H oAreAT AA WL 3L AN
T ®e qateEr g3t fee
SHAE | T AT AT W F | WAL
A AT AAAT A FWIF T 77 I
FY war # sy fawer 0 3z a7
St fRGTT AITATEY & w5 $T T T
g et gz aidY #r gForEy w&
W T gFAT & A I 7 & TR
w9dr gaiAT  § weAT wrEROHt ¥
foq FeT 39 AT E T4 AT
Ft Ag fewrom w340, w3 i #7
fevra ot Wit gz @ ofEd
T gE gL vam afa A A
T | AT 7 A FAE TR

Ty ¥ 5 § A 1§ AT ALK qmEr
fF foq & w7 9T 97 FT TSI AT
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I | oy A AR & T A
T ® 9T q¥ € TR AT g |
IR A AT R | A A W H
fem # gffr, a=fas for & ghfr &
arf wi =Wl 3F wa faar
2 it T A TR | AT o wemT
F am § woAl F GRS FE A
% s =Y 7 FEw fe fFg ag &
AT EE & 1 WIS ATAAD TAATTF T
St 3wl AT ¥ 19 SEr 9% e
HAT o7 F AT T AEf €1 9 g |
a7 W Ay A feT & DT 969t
a1 qw & wwaET, gfAET & S
WY §E T AR I 9T 9w IA
T & | 3@ aEEE & F e A o
Fem fF A1Aq F #T AT g9dm
TR % WET A1 AT gt AE &
fF 97 =TT F1 72T F 9T 9T @v
T

o< wwate fug (@fragE) -
AT FEEAT, ¥ IARIIR AT FT
Ftim o =gy 77 2 § f5 4% ¥
RAT AT H T TET Y, =4 B AT
faa s ®YIT 39 I T FL o FAT
FZA F FfAWM FL | Fg Sy 92 2,
f=y fagiaisraa St Wra sa
3w At ¥ forg 27 & IeTAd 7 Sifurg
1 ¢ 97 fimgw e 3 5® =R
Fr w75y &, ag fagiar & arw &
g wwaT 9Tef & 1 el Ot A T4 §,
ey at g€ & fF fom ¥ @1 ¥ s
% oqrEf o g A w% 1 AfFT gy Ay
gra™ HTA favge T
frr, foma faRi aF =0 ) QAAHT
@t o1 freR g 71 FT AT I AT
FrATTAY ArER T 978 48 9fe dgw
¥, 39 % gwy & & £ ndr g%
ot gg AT 39 i FAT T F L@ AR
‘;’rﬁrmﬁﬂaﬁtmmw
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i ow SR ¥ Py g o, A dar
oz ot fam oo frant 2
Y & 2 o TET A ¥ AT T ATAT
g fr %o, a8 & AT <wTow,
WY TH 9T g9 9T o1 qarw 254
Fg @ & (% 7g arear oF gawe Ay
& W gn @ F QO T & g R
FC @ E | AT TEE F A F e
TR AW §, o9 gEW) & Ay
AL Gl el CERL i i
WY FY Ay FAE S ad § i
w7 WA I A | Addr &
T} w437 | AT T AN &Y
wid AE g Ay Ay 1% gu AT T WY
T F gAe qqe 2N ¥ R o
T w99 amae f afrw zafag
Iq & fgaTE g7 ¥ AEE AL IIWY
% g# =T a7 % g% 95g 7 faqr s o
TRATT 1 @ATE 2 | W 4 Feiege
|/ WL G R FC q9 R e ¥
sar qrE o % ghlh, ek
TS g | EER wgl faar & fayg
WETE GHT | BT W IW X 60-65
FUT AW § AT 7T F qY § o)
I F AR A AT &, T90 IR HF
g 9gd FGM & | WL T WAdT
¥ #r¢ Q9 &, § AT g gEwEr §
& g7 a7 = wE 9T fA5mT g,
T fAUFA A g @ am
faT wieT W T | A ATCA AT A
T wEr PSR ot fagral &Y O
FE & | wg fagrat &7 am g,
wETE 1A w9 fAF ST 3B 7@t
g ¥ vk & a%dar &

# sa i wrmt & W g
T T e Wi fawR At areEl
H o7 wafed & arosT o g
foraT & | TEIY wTaRY fRami & SEmar )
framEY ¥ g g2 g fadem
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[ < FanT fag }
TR # feAam @ At gw wEF F
FTIAER & 19 Te1 | §TEY & waar
feerr @it | framt & WO T
@t oo

gafa s ;W foee
w ey | fedem § Fd ag
¢ i =i et 7t AdY famr

Wedy awa fag & -
YA 99T | TR fagr #1 am y
g1 & = Fgm AR g fF oI
e ¥ fagey &1 a@ A dr &
FAE qET F TETAEY FT I@ TAST
“3'

¥ oF fagra Srams @ v fs
TS qF T qeF § qArag< { ghoat
R feamt @ @1 & 1 wrR gf
wTEdt wra # feAm Y Y W 1w e
& FTAER & N8 qF o 5 f o
TR AT R D Ewh F §
feear @, FEm & ¥ frem @Y ) &
woE Afeq § FAT Trew § war oaar
W feramm § draE ofae a3,
R gt Wt e 3 e # A4,
gt W W gfom a1 few W
T @ ww ) fe 3o
FHF F WS FT SR @AX FT AT
RIS CoEC sc B g 0T
agh W SRR Qiadr g8 w1 faar |
afcom wTE et § PraTAt & wey w3
W 755 7R e frg & qrg aiw mhe
W & SERY ey | gfewdt o frar
FY AFTE Ffaal ¥ TN | F gfewa
wTEEt & T WA § 5 g7 A
& g4 T A8 fdyar

& agt o I Fat wrd §3 & 9
§ ¥z e g ¥ gw fegia & fao
W W&, FMAR w¥F 4§ ok
wa% Y &3 = w8001 g owed
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afAder ®1 wd X X ¥ fog IR
fafred ¥ sg aF § | EW I AT
Ffade = 78 g57 & 5 gua oY owar
¥ e fFar &, Y DeTET F FwE
? Sa® qu fFar wig 1 fafreze &
S §Aga 3o A s

# g7 Wl ¥ AW TH THAMR FT
fqdu Far § w1 773 gfom st
oA sy fF I AT A ¥ 7
ol | g8 ATF BT S AR §
sraaafy, FAgafr R, vaar I= #
FOd | fFAA ¥ A F AT § A
@I § 7§, FR@ARRE #Y
95E 9 97 ¥ fezar F, <= & fgear
& 5= gR 9 fadar 78 @ w0
ot @ aEy I AT

Y ITWATR ARAT  qEEr ¢
# 3@ wearg #71 faw #@ F fog
ggrgar g | faig oo & T F A
g9 q@ & @ faar g & oamw
T AQIRT F IFAT F AT T
g | W AF ARG AT F sHrT Ay
& A | TAIT FaAY Y FY W A §W
Fg1 a1 7g fear & | & wwar g fa
TH 99 F1 @A gL Lg TEATT WAT
&Y ITET AT A F\T gET HAT
AT 09 X foar Jrar st wTavas
faarg @er 7 faur srar | AfaT 99
59 faqrg #1 o%® FC Y faar w@r @
A AeE wTeww § F 10K AT IwL
FEAT AEAT qGIT HET AT qEA
HY AT 7

7g gy & fx gadr sz g @
oY 5 Far gaT W TEG #¥ gU
T AR Y § wwet feafa &
¥ faeqa w0 & wwf s ¥ | ST
o S WTAT § JEE A A IR TB
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FgY FET ¥ | TEATTF ¥ A TWEY
wgor fpar & ik fom weer & 77 &=
g qwy arf 3—F qawar g &
7z qfwarEer ENEN & chww
3 wras FAFHY AT ] |

Nagd g "y o I fag AT
am aga faar war @ 1 owT & W@
faar war & M 3aT § A fogr w@r
21 T 07 Fag &1 9 28 YT
ST 97 4T 39 &A17 § 77 gy & 98
Fga1 Tgar g fF ag Frer Freor g
q1 57 aw ¥ g fF zax ifFac
fafrez & ges ®1 qiT ) I )
ar feafe gz gfeema #X 1 wam Her
ST AAAT qEf F AT F—dEe F |
ag FAOFT § 17 97 F71 arfeq AMQ
w7 (AQE g HAT ¥ TEIHT IR
AT I9 qg ST T | ¥ qgar §
% 3 F AAT FT 7 & 97 {F 78 Tae v
FFraar ar wex faan s &
AREF F IR IF /TG A ALY
T qaar e F e ¥ fgaw 0F
qfg AT @ &, oF AW IFIN BT
T qY, StaT w1 AT 8, ) 99 fawtaer
¥ gg qTAFAT FT ITNT 97 fF 9=
gadr & 37 ¥ faa7 @x | Afwq o=
FE & FeEr W IAF Afq wgr
fear € | o g N Ay g
Fi5 § qifex & 39 F g7 aA #71
garg WY ag fvar war | 9w T
F[ GETT A FL ITT TG qF *7
air ®T A A | 3w g # foafa &
FEHT FIAH W FT FFIT & TFFT W
A TEF QT TAT | IR TAAT G0
9§ a5qr & f5 ag Fdcq T a1
TS e WY A farar w@r

qifgadz & g7 & @ T@ER
& S T A @R ewaw A
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faw ®T g 91EF T Famr & 1 AT
F 37 7rEf F1 Farar § 3@ fafewa X
faqy of«fenfaat & wic ag I¥ TomOa
afwT ST W Ay ST @ oA
awg & f5 37 a3 #T ux F9v faare
T3l $ fgar 137 § fom £ & TP
AT 98 WWET qF TFC ¥ AT
% sar qrft #@ 7z 71 A S |
TTF wFae faw qa1 2 g AW F
SEaTa Ft ATY A7 ) Forw F g T9L
&, fom #1 7 30 aE ¥ FEaar
TaT §, I W qYET R v g,
IR A qrgE T T @ R § T
J@ F gEqTq A1¢ | ¥ q@AT g
g {5 sa#1 a8 % 3w gur &S
TToET IgaT T |

Yo I fag * fagars oF gFe
¥ g 9T T g ghemt
9 HEGTART FT & FT FZ7 747 {5 7€
geer &, W AfaeeT gwiwr & )
¥ quar 9TEAT § T TG & faar
#rE gEa g9 g ar ? ag foew
A 91T WA § weva ¥ ¥ g
gm fafreee st 7Y & 1 & qor STRAT
g {5 o ¥ weamd & g § whegr @
7 gIEART K 4% 39 qw A
gearg g1 7€ &, facqgww § £§ g%,
FAATYL § 9FT TFT I H¥ & H
fraar mar ? ag aw #F gAT ? TER
Y8 Tgqd g1 §FT &, I q€ A Wfaq!
F1 WY g1 g g & dfaw gawr J9T
31 & f% 9= q@@}T § g W @ fF
Fto w7 fag swewwr wwaT a1ét @I
G 1« qoHT IZ "7 FRAT F@T
a1 7 ag g fafaee & o & geiiwr
& 999 T8 /iT FEE 0 FE .

qemfy s ag sEEOFT
fawa 7t &
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ft Ty oW : : Af faew
£ AT fRRT § o gEt aeg
¥E T AT FE OFE WG oA
M9 9A%r qAT A faat ¢ oqw
st & ag faww A 9T wTomy
fEd a1 f# 3P T=y W17 SAFT AT
FEE | WA IR FAT gD AT

17.00 hrs.

I AW F FEm N w1 fmn fE
gftom =z 1A, a8 %w ey 8 o
T A, o TN FJE TIT IET & a7 g
™ | IW A AT 7 oAy A da
I T F faAte ¥ qww A o
TG 719 qT 9§ WAL T T o1 747 A0
TE g g wE T o et
o foz W gt A aan ardf
F o F faew gy f oAy ?
AW & FEragy & fF ag T S g
wriRaTaE § qgET g @, e o
T AT o9 qg 9T FEga g @1 §
FUT HHT AT ¥ Fgw e § fxogH
TA T@1 FT JGAT AT qg AW 7
TAET T QF FEHE 97 FaA IH FH
& 7 35 I3 F JOET W | /9T
o, Am qF Fg @ ¥, q@ = gm
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* growt w1€ amw fadm | ag T
W w7 famz § O §WT & oo
M smar 9 W g W wwaE
Enit .

THE PRIME MINISTER (SHRIL
MORARJI DESAI): Madam  Chair-
man, I do not understand how this
Resolution  survives for discussion
after the letters calling for resigna-
tion letters have been put on  the
Table of the House. It is not that they
have not been put. They have been
put. When they were asked for, they
were put on the Table of the House—
in both the Houses.

Again the amendment says:

%, ..and further regrets that none-
of the resigning Ministers has so
far made any slatement in expla-
nation of the resignation”

Thaat is not the fault of the Gov-
ernment. They are entitled to make
statements if they: want to  make
statements. If they do not make
statements, they cannot he forced to-
do s0. And if they make statements,

‘then certainly I would also make a

statement as I did this morning, And
that also hag happened in the case
of one Minister who has resigned;
that also has been done, If another
statement 5 made, then also 1 can
make a statement and explain what
the position is. Therefore, T do not
understand the purpose of this Reso-
lution at all

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Tt is out of date now.

SHRI MORARJI DESAIL Not only
that; it is out of focus completely. As
nolice of it was given, perhaps, it was
moved. That is possible. But this is
just a brave attempt to bring the
Janata Party into trouble; that also
may be the purpose....

AN HON. MEMBER: That is al-
ready in -trouble. '
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SHR1 MORARJI DESAL It is not
in trouble. You want to create trouble,
but you are not succeeding in that;
and I am quite sure that you will
not succeeed. ] have no doubt about it
in my mind, No rifts will be created.
There can be diflerences of views
everywhere. Are there not differences
among themselves? We guarrel much
iess than they quarrel. What is the
use of saying this kind of a thing?
Every day I hear something about
this. Therefore, this is not the way
to attack the Government. That is
all that I can say because I do hot
know whal T am  expected to say
about this, Even the gquestion of my
son's collection of funds which -was
referred o by some  people was
brought in here. He is 2 member of
the Party, and if any charge is made
that I am utilised for that purpose,
then 1 can understand that I should
ceriainly be called into account. If
at any time it is proved that T have
been utilised by  anybody in my
house or elsewhere, then I am res-
ponsible for it Or if any immeoral
thing or wrong thing has been done
and it s made by a responsible mem-
bor and 1 do not take action, then
alse something can be said, But mak-
ing vaguc charges ageinst people in
order to defame them, I do not think
in befitting the dignity of this House.
That is all I would yrge,

1 do not think I have got anything
more to say about this matter. T hope
my hon. friend will see this and at
any rate now the purpose of this re-
solution  does not  survive at all
Whatever may be the resolutions in
other matters, this resolution does not
survive at all. That is all T want ta
bring to the notice of my hon. fri-
end. T do not think I have got any-
thing more to say.

SHRI P. RAJAGOPAL NAIDU: I
carefully heard our Prime Minister.
Omne thing I am not able to  agree
with him. He says that his son has
not done anything—I am sOrTy, he
has not taken the influence of the
Prime Minister. Being the son of the

2¢72 L.S.—14.
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Prime Minister, he is very much con-
nected with him and this itself gives
him the power to misuse his position
That is all I can say. Because the
Prime Minister said it. T am replying
to that. That is all.... (Iaterruptions)

MR, CHAIRMAN: Please continue.

Don't take any notice of whatever
they say.
SHRI P. RAJAGOPAL NAIDU:

Thank you, Madam.

The other thing is: the resolution
has not outlived its purpose because
the Prime Minister has answered only
for one Minister, There are other Mi-
nisters. Therefore, I do not know
what is happening with them.

The other point is; the Prime Mi-
nister says that we wanted to create
rifls. Nohody can create rifts when
there are np rifts at-all and when

there is no  cause at all. There are
causes and inherent causes in the
Janata Party which are responsible

for the present rift. We are very
sorry for it What I wish is that we
want unity of the Janata Party so
that they can serve the country bet-
ter.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Thank you wvery much.

MR. CHAIRMAN: There is an
amendment by Mr. Faleiro,

SHEI EDUARDO FALEIRO: I am
withdrawing it,

Amendment
withdrawn.

No. 1 was, by leave,

MR. CHAIRMAN: Now, the ques-
tion is:

*This House expresses jts serious
concern over the coniroversy re-
garding the reasons for the recent
resignations from the Council of
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Ministers and
Prime Minister did not, in spite of
repeated demands on the flpor of
the liouse, explain to the House
the circumstances whereunder he
asked for the resignation of the Mi-
nisters.”

The motion was nregatived.

17.98 hrs,

RESOLUTION RE, RECLAMATION

OF BARREN AND FALLOW LAND

FOR DISTRIBUTION TO LANDLESS
PERSONS

ft TR ATOTR AT (@A EY) ¢

Tt 7giE, ¥ 9y %7 Ny F@0
g —

Yz gt F T § R qw A s

7 FE T Efraat &7 FH

|, 9T T T qHT F G
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T S AT £ 1 A= A

qEEAr T i1, At fd vE ag
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FAT T AT FHT FY G 0w

T g% T IJWE fgErd oW

o ITHRCUE FT qfaET Sversy

0 FT AEEAT F A= T

f"ﬁ‘(“T FL TH |7

17.09 hrs,

[SeRr N. K. SHEJWALKAR in the
Chair]
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gfgm o WY sem ww gAT
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A aeare & T9 M W oA TE
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T =t e ¥ fawrs Y 2
w1 gw &< faqr, 99 &1 9 = Y
grm g | IAmeH T FE S fa g
74 g § &0 fren &%, gan g A
& W Faw qra § St F7 AG I
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F W F A ¥ g Far g
& qev @ X faaA FOW AR qR
™ Agd &Y wWEEd A5 gmias
FEATT FT T T T4 | GF5T BT
A 2 1
MR, CHAIRMAN: Resolution mov-
ed:

“This House is of opinion that
with a view to providing employ-
ment to about 7 crore unemployed
persons, reclaiming barren and fal-
low land and increasing food pro-
duction in the country, the Central
Government should provide neces-
sary financial assistance to State
Governments and Union territories
Administrations to form a Land
Army which may reclaim about 5§
crore acres of barren and fallow
land within gne year and distribute
it among the iandless persons after
providing irrigation facilities and
other inputa”

Shri Hukam Chand Kachwai

st FF S wEAm {IIFT) ¢
wrAAyT  WewWT ATYRE qaw § AT
seata agt @ g § % F1 T 5240
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w73 T F fawg & fag @6 #t
&t qver aR & form, st w1 oty
ariy 27 & fort 5w gur 71 T feaar
T /1T Cat wavd f5ar @rg ) fow &



425  Reclamation of

FIEAFTT F1 T fAd Fore ¥ ag QAT
FTF JAT FT AT 99 F AT
HfaFt T9Q N 77 7ga g 778" AT
WY M ag TE

gafag # §a1 ArAarg o s arEt
J 1 39 frw & g7 FY g |
Ig oo o=ar da § M IF § A
w98 @ §, W § NI fa=ar & qa
w1 foar aar, a1 F16r AT w7 Qe
w1q faar 728 &1 @ 919 & T
gt faar s q7ar fw ogr av agat §
QAT FT F¥37w & agF 77 UM
F oI I+ £ AT [} &0
safe AsmIT F fag weKd F qA®
wAET § "7 gffa A wEd &
Al F77 91T § Fgf 51 @ &,
ag frat A feTr g =% &1 mr9
AT TA-A TS H TR & AITHIITGT IT
WA E, 3T H § emaray 3 & O &
fa7 &1 ggrat # s g fawar )
JrAt # A7 Afq § w0 v
g9 #ag a3 qfvwT g 9w AT Tgh
97 qfw FII7T ATAR GAT A
FATAT M, AT IZET & TG FAATFY
g7 T A AT q9ar 8 73T @
¥ 37 BT AL T AT OET 5T TaT 10
I & A F az Y wiwwr Or gfw
qArIedT A7 %12 B IAM &, 57 AT
g FT FTTT AT TAM &1 47T FIE AT
FAWT g1, 3T F1 30 T 07 FHAT F1AT
ifeq w@ifs § @Al § w67 a9 9T
TNC AT AFT £ 1 F AwHAT § 7 EfF
Y Y 77 WeT AT AT T AT FE
aar areafarar faos #IT @ ST
agl qv Aww, e § || & W@
At afradi &1 w1 fAw 7%

L RIIA W TZA At A0 AR #1
atamfas w3 % @13 § w717 A
aga frar Tar a1 M AG FET AT AT
fr fagft aFT7 7 39 Fi Fiwr qfq

BHADRA 2, 1900 (SAKA)

Land (Resl.) 426

K AT qe g2 wiwe fer @
¥\ a8 WY §F A1 & o et & Ay
¥ fat F1 T aie < 9T ag qrd
afy 3 ad qfw o, ag e & A
9T 3 &1 #1< 37 ) afsafaey w37 )
e, #rufa wrfamt & amrox o
#1faar g & w170 N § Goq §
FIG {7 ZT |

oF 9 & S FRAT ARAT F )
[T T TIF F et § ITFaw
|t oFE qfw FR ot gf § fow
FE S A & & gamar g fw
st adY Ang wfw &, ¥ dawa ¥
ATE FTF, ag A Fa¥A o\ 97
®IEF 9T FIR FI9 ITA A47 71 2
oy 1 & I 9T GEAY FX AR | A
FZY a7 qEY wdT o wF 2 FfE
21T 73 § Y gravavar ag & v 5w
&1 T FIFFF F9%7 7 =9 § fqar
o, f55 & a7 afy T g7 qamie Hr
qAETT FT A FL R | EF A A I
fzar & f% 10 @ & T7 F1 QA
2 0, F7AT qEY &7 FRT FEIT A
wg a9q frar g fragm 10 e §
FATATE FT FACT F7 7, 98 T 31
¢ afsa 397 TFF gAT 9F A 44
Agf T AR £\ Fo TST gIEA A
77 fror # 7eg T 3z £ s anmt
w1 fa7 9%, 7.7 GIm
a7 37 TITATIT qf7 § Wewae qfq
1 7S 3T T 407 10 AT, JY 5
faar & FTHr weeT Frw g0 0 afw
AT 7T T A 9T o X A fad ag
waF 7 £ fr dra # @t 738t e
? o1 gt o afaw ¥ afus R0 &
a qfw & S g # A offa w8y
S ¥ T { v afer @, e
# ag Friar f& dwra S ofcfeafa
ot grat # AdY & ) TAT g wrAAr
Tifee f7 aga & T=4T & A=T A=



427 Reclamation of

[ = gF% o< Fearg ]
oY g aY FEAT H AT FE 9 IFT
M ENJ W F uEIE AW
A gea ag  fr [/ F wwr wR
TF FIEFR A9 qASH & GGEAT &
T I @ a1 @9 FAAT 2, Y 3aAr
da1 @< F7 ¥ 17 IT T qg ATA
AT FT FTH AL FATR 1 WIS FY
qgrg 3 & fF FEIR w1 o ¥
Ggr ot o 9 W F @y @1y 99 &
T WY 77 HIT F2T I F 0K Gdv Y
1 a9Y Y @r ) zofau e T Fw
337 =ifge fa it & & G
s §) 7R faard & nfus am am
E

¥ g9 WA F1 gwgA FIAT g
X qEAT HE Y ¥ AT & &g
g 731 Z 5 3 77 gers # am
NAFIA AR R ATEEI 2T fram
FTH Y R L, g ¥ amEm
qEEq AT WA qUFA A | FZY A,
AT [ FAUT AT TH AT AT
aei € fF gl agi § ? a2 ar 39
eqTT F 99 F & AT TR §
f& ag wedTa q@ F AT GXF™
S FY AT, 2, TG sATEqT A F |
Y wfw 717 aF B, 39 F G4 AN
FATFT AT 17 AT 2T F fomg vy
Y Sty F0, g AT F F g §
gravgifer s AT N FET 2 §
f& geam @ 40, qife gF @
o

wt @ sz wwt (Freaw) ¢
gwmafa &t & = FeAETOAU  ATAE
ST gTRT TF T4 TS & wwE H AR
srimr f5 7z d¥=q @wg, I A
qefeafy & qagTe aga & arEvaT §
¥frT 3% B aw meaEEvE &
T & 1 37 & IR 3w oF WRY FTRW
t..

AUGUST 24, 1978

Land (Resl) 428

wnafy wERW AR S o"
RYAT FAITT FEIT FLAT 18T § 7
afz s1gy & a1 w&ga 1T

st qAAT wF@  awemr (JaT)
¥ yeqa #7 ®IE )

“That in the resolution,—

add at the end—

“and every person recruited in
the Land Army be paid at minimum
salary of Rs. 250 per month.”’ (1).
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TARY AFFAIRS AND LABOUR
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(SHRI RAVINDRA VARMA): I beg
to present the Twenty-fourth Report
of the Business Advisory Committee,

PROF. P. G. MAVALANKAR
(Gandhinagar): We do not know
what about that report is about.
Kindly ask him to give ug the de-
tails, )

SHRI RAVINDRA VARMA: The
hon. Member knows very well that
the Minister of Parliamentary Affairs
only says that he presents the Report.
Then the Report is printed and cir-
culated and the Minister moves the
next day that the report be adopted
bry the House, Therefore, the hon
Member will get an opportunity to
say whatever he wants to say on the
report.
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SHRI DHIRENDRANATH BASU
(Katwa): Give us the gist of the
report.

PROF, P, G, MAVALANKAR: Next
week is the last week. That is why
we are.requesting you to give us
some indication of what is going to
be discussed next week. Then only
can we come prepared, otherwise we
cannot.

SHRI RAVINDRA _VARMA: The
statement of Government Business
for next week has already been made
this morning,

PROF, P. G. MAVALANKAR: Al
right, agreed.

18.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on  Mondey Au-
gust 28, 1978/Bhadra 6 1900 (Scka).
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